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- Tuesday, 10th January, 1922.

.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President /the Honourable Sir Frederick Whyte) was in the Chair.

NEW YEAR’S GREETINGS. /3 2

.o Mr. President : Before resuming the deliberations of this AssembI¥; T™
desire to wish my colleagues a very happy New Year. . aating”
. - S :)szl’éf(} 8‘

- MEMBER SWORN :
Mr. Winter Charles Renouf, M.L A, {Official, Punjab).

098 E

STATEMENTS LAID ON THE TABLE. :

Colonel Sir 8. D’A. Crookshank : Sir, I lay on the table the information
promised in reply* to a question by Maulvi Abdur- Rahman on the 22nd
September, 1921, regarding the recraitment for postal appointments in the
Dacca Range : .

Copy of a demi-official letter No. 756-P. W., dated Simla, the 19th October, 1921, Srom,
Colonel Sir 8. D’ A. Crookshank, K.C.M.G., etc., Secretary to the Government of
India, Public Works Department, to Maulvi Abdur Rahman, M.L.A., care of
M. I. Haque, Esquire, Andarkilla, Chittagony.

In continuation of the ad interim reply given by me on the 22nd September, 1921, to
your Question No. 611 regarding recruitment for Postal appointments in the Dacca Range; ’
I write to communicate the following information which has now been obtained from’thé
Director-General ¢f Fosts and Telegraphs : i

\J
(@) From 1st January, 1918, the date of formation of the Dacca Range, to 31st Jul¥
1921, the numpber of graduates and under graduates r?cruite%le’ was 22?%
these, 6 belonged to the Dacca District and the rest to other districts, - while
the number of Baidyas was’6 belonging to different districts. None: of them
is connected in any way with the Deputy Post Master General, Dacca —Rai 4
Bahadur Kali Prasanna Sen. ‘

(3 A tatement is enclosed herewith.

(¢) Following the rule for the recruitment of Muhammadans in every third vacancy,
20 out of 62 vacancies should have gonme to Muhammadans. For want of

Pt suitable Muhammadan candidates seven vacancies still remain to be filled up
and these are reserved for Muhammadans.

L

- —

* Fide Legislative Assembly Debates, Volume II, No. 7, page 820.
T W o ( 1833 ) LA
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L]
Statement “snowrng=| number of appointments made in each division in the Dacca

L]
[l

v ‘.Range_?*a;l January 1920 to July 19’1. K
PO -
.- - ‘ Hindus. Mﬂ‘hlmmadans.
B Division . . . . . . 0 * 1
Chittagong Division . . . . : . . 2 Nil
Dacca Division . . . . . . . 4 2
i‘aridpﬁr Division . . . . . . . 8 2
Mymensingh Division . . . . . . 7 4
Narayanganj Division . . . . . . Nil Ni; @
.Tipperah Division . . . . . . 6 1
Chittagong H. 0. . . - . . . . 3 Nil
Dacea H.0. . . . . . . . 1l 8 b
Mymensingh H. 0. . . R . . . . Nil Nil
i 47 15

The Honourable Dr. T. B. Sapru (on behalf of the Honowtable

Mr. Denys Bray) : Sir, Ilay on the table the information promised in reply*
to a question by Mr. T. V. Seshagiri Ayyar on the 26th September, 1921,
regarding the warrant of arrest against the Khan of Agror:

(i1 The warrant issued under Regulation IIT of 1818 against the ez-Khan of Agror

g:: not apply to his brothers. Tp to 1897 the brothers were given separate allowances for
ir maintenance conditionally on their residing where they were ordered. After 1897, the
brothers received shares in the increasing income of the estate, subject to the same
condition.

(ii) The wives of the ez-Khan were allowed to join him in exile and his brothers

were ordered to live out of Agror and were given separate allowances conditiomally on their

wising where they were ordered, as the Government of India were satisfied that peace in the
Agre® valley could not otherwise be secured.

(iéi) It is not understood what letter of the Lieutenant-Governor of the Punjab is
referred to. K

(iv) No promise hawever been made by Government that the ez-Khan will be permitted
to retsyp to Agror. In 1897, he was distinctly informed that the Government was quite
unable to jold out any ,hopes to him or his family that their exclusion from Agror or

*from the actual possession of their former lands was intended to be other than perpetual.
.f v) (a). The ‘settlement’ of the valley was ordered by the Regulation of 1891 but was
ot completed 191903,

(5) The relations between the British Government on one side and of the Hassanzais
and Akazai tribes on the other are for the moment satisfactory, but as recently as 1920, these
tribes attacked British terrifory and extemsive military operations were with difficulty
avoided. _ .

(vi) The question of permitting the ez-Khan to return to Agror %as been most carefully
considered at frequent intervals by the Government of India and it has been deem
jnadvieable to _xel'mit such retarn for the followitl reasons :*

(11
- # Vide Legislative Assembly Debates, Volume Ispage®989.
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Our reiations with the *Black Mountain tribes are always liable \'!.o‘be disturbed and have
faguently been so dgring the last few years. The refurn of the ez-Khan would stimulate
'n‘ﬁqthe forces of inérigue and unrrsh, and would undoubtedly disturb the peace of the

‘border. ,®

Seccndly, the inhabitants of the valley would be grent]y perturbed at the retarn of the ™
ex-Khan with the g}ﬂspect of coming again under his exacting and despotic rule after
enjoying for the last 20 years a reasonable and sympathetic administration dnder the regular -
revenue authorities.

QUESTIONS AND ANSWERS.
Inxpisa AryMy RESERVE oF OFFICERS IN THE UNITED PROVINCES. Lo

1. * Lieut.-Col. H. A. J. Gidney: (1) Will Government be p'eased
to state if India Army Reserve of Officers, who were temporarily | .,
employed in the United Provinces during the waron recruiting work, were
considered to be (a) on military service or on civil duties, and (4) if the
former, whether Civil Surgeons and Assistant Surgeons, permanently or
temporarily re-employed, who examined recruits for Indian regiments and
Labour Corps - for War Service, "in addition to taeir own duties, are shown >
as having performed paid military service ?

(2) Will Government be pleased to etate if India Army Reserve of Officers
and their Asgistants on recruiting work, during the period of the war who did
not proceed overseas or to the North-West Frontier, or any other area of
hostilities, received medals, gratuities or any other allowances in addition to
their pay ?

(8) If so, do Government propose to sanction the same to officers
mentioned in (1) {8) ?

Sir Godfrey Fell: (1) (). Officers of the Indian Army Reserve,
employed in the United Provinces or elsewhere during the war on recruiting
work or other military work, were considered to be on military service.

(4) When no military medical officer is available, the examination of-
recruits forms part of the duties of Civil Surgeons and Civil Assistant
Surgeons, and their partial employment of such work is not considered to be .
military service. s

(2) Officers of the Indian Army Reserve and their assistants, who were
-employed on recruiting work during the war, received the pay and allowances
authorised for the appointments they held, as well as any gratuities admissible
under the rules in force for officers of the Indian Army Reserve ; the grant of
war medals to these officers was govérned by the general rules applicable to

“officers of the Indian Army Reserve. e

(3) As regards the officers mentioned in part 1 (5) above, the grant to
them of war medals was regulated by the same rules as applied to Recruiting
‘Officers and Assistant Recruiting Officers. They were not eligible for the
gratuities and allowances referred to above. The Government see no reason
to alter the rules.

Iguqu CoxcEssioN To LIEUTENANTS AND LAPTAINS OF BRITISH aND
INpIAN SERVICES.

"~ 2. *Lieut.-Col. H. A. J.’JGid.‘Dg{: (a) Will Government he pleased
to state if Lieutenants and Taptams of the British and Indiul? Sefvices
bave the Soncession to,travel bycrail first class on paywent of sevord

1 Y
- - - A2
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class fare, or second class on pawment of third class fare? If so, will Goverp-
ment be pleaced to state if families of the abgye officers are %aclgded in Fé#rm®
‘E’, also the number of scrvants and the amouat of luggags allowed ?

(5) Will Government be pleased to state if itis owing to the psor income
or pay of the above officers, that half concession has been sanctioned ; if so,
are Government prepared to sanction a similar conceseion to retired officers of
the Indian Army Department and Indian Medical Department whose pensions
may be below Rs. 4,500 per annumw, as the cost of living has gone up since
pre=war days ?

- 8ir Godfrey Fell: (a) The use of Form ‘E ’ by Captains and Subalterns
of certain British and Indian Services, when travelling at their own
expense, only entitles them to travel first class on payment of second class

«- fares. The families of officers are not entitled to the use of Form ‘E’
and the free allowance of baggage on tickets issued on Form ‘E’ is 1}
maunds as for a first class ticket. No concessions are allowed in respect of'
servants.

{6) The relatively low pay which these officers drew was only one of
the considerations which influenced the Railway Board in granting the
concession.

The Government of India are not prepared to extend the concession to
retired officers of the Indian Army and Indian Medical Department.

Lieut.-Col. H. A. J. Gidney : May T ask a supplementary question,

Sir? I would like toask the Honourable Member in charge of the Department

whether families of officers are ‘entitled to travel on Form ‘ E’, or not?

. And if T may ask another question, why is it that Government refuses
this concession to officers of the Indian Medical Department ?

Sir Godfrey Fell: As regards the first supplementary question,
I have already given an answer: I said that families of. officers are not
.entitled to the use of form ‘E’. As regards the second part, I would like to-
have notice of the question.

Lieut.-Col. H. A. J. Gidney: May I ask a supplementary ques-
. tion again ? T have given notice of this question in the shape in which
it appears on the agenda paper to-day, and with your permission, Sir, I would
like an answer to that question, if possible, to be given immediately.
Sir Godfrey Fell: I am afraid that I do not quite understand the
Honourable Member. I have endeavoured to answer the question as it stood
on to-day’s agenda. I do not know what the Honourable Member meais.

Trieut.-Col. H. A. J. Gidney: I thank yov. I suppose I must now
have t¢ submit this question again.

1 =~
CoXDUCTORS AND MILITARY ASSISTANT SURGEOXNS.

3. * Lieut.-Col. H. A. J. Gidney: (a) Will Government be

leased to state if Conductors and Military Assietant Surgeons on the

%mployed or Retired Lists are warrant officers, and if the commissions of

departmental ofticers of the Indian Army Department and InYian Medical

- Department are signed by His Imperial Majgsty the King-Emperor of India,
or on his behalf by some one else? % -

(8) 1f<he King-Emperor signe the comnrissions, do Governmpent propose

te direct that departmental officers on the Employzd and Retir: d, L1sts‘ are

]

r

©
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not styled or referred to as ‘. Coaductors ’ agd ¢ Assistant Sorgeons ’ zod
thd necessary gorré:tions be made in Army and Civil Lists ?

Sir Godfrey Fell: (¢) With regard to the first part of this question,
Conductors of the Indian Army Departments and Military Assistant Surgeons
are warrant officers. © Military Assistant Surgeons rank as Conductors and
Sub-Conductors according to their seniority in the Indian, Mbdical Depart-
ment. With regard to the second part of the question, the commissions

grarie] to Departmental Officers of Indian Army Departments and to Senior -

Assiciant Surgeons of the Indian Medical Department are issued undes His

" Majesty’s Sign Manual and are similar in form to those grantel to officers

.nolding combatant commissions. They are signel by two members of the™
Army Council.

(9) Departmental Officers of Indian Army Departments and Senior
Assistant Surgeons of the Indian Medical Department are, by the terms of
the commissions granted to them, appointed to be ‘ Assistant Commissaries’
and ‘Senior Assistant Surgeons,” respectively, with the Army rank of
Lieutenant. These titles, ‘Assistant Commissary’ and ©Senior Assistant
Surgeons,” ‘denote the substantive departmental rank held by these officers,
who are correctly described by these titles in Army and Civil Lists. It is not
proposed to make any change in these Lists in the method of designating
these officers. ,

o ParTicoLirs oF Starr SeLEcTioN Boarp’s ExaMivaTioNs,

4. *Rai D. C. Barua Bahadur: Will the Government be pleased
to state whether the particulars about the last examiration of the Staff
Selection Board appeared in any of the newspap:rs of Assam or Dacca?
If not, will they be published in the papers of thoss provinzes when the next
examinition is beld ? '

The Honourable Sir William Vincent: The answer to the first part of
the question is in the negative, but the Honourable Member’s suggestion will |
be borne in mind at the time of the next examination. :

Fatarr or THE SECRETARY OF THE STAFF SELEcTION Boarb,

5. * Rai D. C. Barua Bahadur : Wilt the Government b pleased to say )
whether the father of the present Secretary of the Staff Sclection §oard is a
Member of the Board ?

The Honourable Sir William Vincent: The answer isin the negative,
The question presumably refers, however, to the time when the Secretaryship
was held by Mr. R. S. Bajpai, a son of Rai Bahadur Pandit S. P. Bajpaistho

is a member of the Board. Mr. R. S. Bajpai only acted as Secreta¥ fora .

few months from Sth June 1921 t> 18th Oztober 1921 and the appointmenk
is now held by another officer, :

Discoxtext 1N THE IxXDIA-RECRUITED BRANCH OF THE INDIAN SERVICE oF
' EXGIXEERS.

. &

6. * Rai Bahadur Pandit J. L. Bhargava: (i) Is the Govern-
ment aware that there is greaf’discontent and dissatisfaction in the India-
recruited Branch of the Indian Service of Engineers on account of ths introduc-
tion of Overgeas Allowance and ‘also the Technical Allowance for #% Europe-
recrpited Branch of the shme Service®by the Re-organization Scheme of 1920 ?

.' .‘:' . L] . .. .
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(¢2) Isit a fact that the India-recruited Engineers' all over the countpy
strongly resented this differentiation in emqluments spechllys the technfcal
allowance, given to one Branch of the Service only and as a protest submitted
memorials in August 1920 to the Secretary of State through the proper
‘channel praying for the removal of this distinction ? t.

(t2s) Will the Government be pleased to state (a) when these memorials
were received by the Government of India, (§) what action has been taken
on them so far, (¢) whether they have been forwarded to the Secretary of
State,e (d) if not, what is the cause of delay and (¢) when they are likely to
_be forwarded ?

{ir) If the memorials have been forwarded to the Secretary of State, will

the Government be pleased to lay on the table a copy of their recommend-
= ations ?

Colonel Sir S. D’A. Crookshank: (i) and (iz). Memorials have been
received praying that the technical pay granted to the Europe-recruited branch
of the Public Works Department be abolished.

(¢38) (a). The memorials were received between September 1920 to July
1921.

(8) and {¢). The memomials have been submitted with the Government of
India’s recommendations to the Secretary of State.

(d) and (¢). These questions do not therefore arise.

(v) The Government of India are not prepared to make any pronounce-
ment in connection with their recommendations to the Secretary of State in
the matter.

CHARGES AGAINST ALI BROTHERS.

7. * Mr. W. M, Hussanally: (s) Will Government please state what
“were the charges brought against the Ali Brothers.and other co-accused in
the recent trials at Karacki?

(5) What were the charges proved against them and which disproved ?

(¢) Is it a fact that the principal charges against them fell through ?

(@) Isdt a fact that the Advocate-General, Bombay, and the Indian Mem-
bers of the Executive Council of Bombay gave their opinion against the
prosecution ? N

(¢) Is it a fact that the Honourable the Law Member of the Government
of Falia was called into Council at Bombay in connection with this case ?

. (7)%1s it a fact that the prosecution of the accused was sanctioned under
tlfs advice of the Honourable the Law Member ?

{g‘) What has the whole case cost the Exchequer ?
(k) What fees were paid :
(s) o Mr. Ross-Alston of Allahabad, o
(1) to Mr. Elphinston, Public Prosecutor for Sind, beyond his regular
(éi)xto ﬁf, Parsram Tolaram, Assistanj; Public Prosecutor ?
(@ Is it a fact that any of the prisoners in jail is €1l If so, Which ?
e <.
L4

L ) S

.
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The Honourable Sir William Vincent ; (a), (8) and (¢). They were
prdsecuted ungder sections 120-B, 131 and 505 of the Indian Penal Code.
Bharat Krishna Tirathji was acquitted®on all charges and the remaining accused
were acquitted on the charges under sections 120-B and 131 and convicted under
section 505 of the Indian Penal Code. The prosecution of Mahomed Ali
and Shaukat Ali under sections 124-A and 153-A of the Indian Penal Code,
respectively, was authorised, but was subsequently withdrawn in view of the
conviction of the brothers under section 505.

(d) The Advocate-General of Bombay was consulted on the legal points
in the case and he was of the opinion that the prosecution could be success-
fully instituted. It would be contrary to all constitutional practice to make aniy’
statement regarding the opinion of individual Members of an Executive Council.

(¢) No. The Law Member of the Government of India had a consult- . -
ation, subsequent to the issue of orders sanctioning the prosecution, with the
legal advisers of the Bombay Government only with regard to the legal points
involved. ' .

(/) No. -
(9) The Government have no information.

(k) Rupees 16,000 were paid to Mr. Ross-Alston. The Government have
no information regarding the fees paid to other Counsel.

(¢) The Government have received no information to this effect.

Mr. W. M. Hussanally : May I ask a supplementary question,
8ir ? Could not the information with regard to the cost be obtaine:‘i by the
Government ? I gave sufficiently long notice ? ’

The Honourable Sir William Vincent : Do I understand the Honour-
able Member to ask what was the cost incurred by the Bombay Government ?

Mr. W. M. Hussanally ; Yes.

The Honourable 8ir William Vincent : If that is the question, thenm
I would suggest, that the Honourable Member should obtain the information
from the Bombay Government direct, but if he so wishes, I am quite prepared
to write and ask for it. .

Mr. W. M. Hussanally: I should like, Sir, to have that information here,
if possible. .

Mr. President : Order, order. The Legislative Council of the province of
Bombay exists for that purpose. This Assembly must respect the rights of

its sister Legislature. -
-

Mr. K. Ahmed : Is net the action taken under the sections now efunciated « . *®
by the Honourable the Home Member contrary to the terms of Her Majedty
Queen Victoria’s Proclamation, which was re-afirmed by Their Majesties
King Edward VII and King George V?

The Hopourable Sir William Vincent: That is a matter of opinion.
In my judgment, no action which has been taken is contrary {o the
Proclamations. * .

Mr. K. Ahmed: Is,it mot a fact, Sir, that there is a clear clause in *
the Proclammation of the Late Cfueen Victoria that none of HeMMajesty’s
suhjects ghould be proseluted on‘acunt of their religious beliefs ? . .
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The Honourable Sir William Vincent: I am not aware that there is
anything in the Proclamations to which the Honourable Member refers whith
precludes the Government of India from”‘prosecuting for sedition or for
other offences against the Penal Code.

Mr. K. Ahmed : Nothing would appear either from the statements
made by Mr. Mahomed Ali that there has been a breach of the Penal Code?

The Honourable Sir William Vincent: Does the Honourable Member
mean that there has been no breach of the law? Certainly, the judgment
shows there was a breach of the Penal Code.

Mr. Jamnadas Dwarkadas: May I ask a supplementary question,
Sir, arising out of part (i) of the whole question? Will Government be
* pleased to inform the House if the question of giving treatment to political
prisoners different from that which is given to ordinary criminals is under
consideration ?

Mr. President: I think the Honourable Member must give notice. It
does not strictly arise out of the question.

Mr. W. M. Hussanally : May I ask another supplementary question,
Sir? Was any fee paid to Mr. Ross-Alston from the funds of the Govern-
- ment of India?

The Honourable Sir William Vincent: I believe that half of ‘he fees
paid to Mr. Ross-Alston was paid by the Government of India, but I will
verify that point. . .

Mr. W. M. Hussanally.: May I know, Sir, how much it was ?

The Honourable Sir William Vincent: I have just told the
Honourable Member that Rs. 16,000 was the total fee paid to Mr. Ross-
Alston, and the moiety of Rs. 16,000 is Rs. 8,000.

Yearry Extra Cost or THE SiMra Exopus.

. 8. *Mr. W. M. Hussanally: (s) What is the yearly extra cost of
Simla exodus of the Government of India and all other Departments and
offices whigh visit Simla every year?

(¢) What other Departments and offices besides the Government of India
migrate to Simla every year ? .

1¢) What is the necessity of such offices and Departments migrating to

Simba®

-, The Honourable Sir William Vincent : It is presumed that the question
refers only to the Government of India Secretariats and Attached Offices and
does not extend to offices such as those of the Punjab Secretariat.

(2) Inreply toa question asked by Mr. Beohar Raghubir Sinha last
September, the cost of the annual move to and from Simla wagstated to be
approximately Rs. 3,87,000. The items included in  this estimate do not
perhaps correspond exactly with the items mentioned in the question. But
the figure is sufficiently accurate and the collecfion of the precise information
asked for weuld involve an amount of trouble which*the Governmgnt of India
are nof prepared to take. o o . .
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() A list is being compiled, and when it is ready, I will supply the
Hbnourable MemWer with a copy.

(¢) These offices have to be in constant touch with the Departments of
the Government of India to which they are attached and it is essential for
efficient working. fhat they should move, in whole or in part, with the
Government of India Secretariats.

TeLEPHONE CONNECTION BETWEEN SiMLa AND DELHL

9. *Mr. W. M. Hussanally: (o: Isit a fact that Simla and Delhi
bave now been conmnected by telephone ? o

{6) If so, at what cost?
Colonel Sir 8. D’A. Crookshank: (a) Yes.

(5) The cost of erecting the circuit was :

Rs.
Cash . . . . . . . . . . 1,48,420 e
Btores . . . . . . . . . 2,82,611

Torar . 4,31,031
. .
CURTAILMENT oF GoOVERNMENT ESTABLISHMENT IN SIiMra.

10. *Mr., W. M. Hussanally: («) Do the Government propose to
consider the feasibility of curtailing their establishments in Simla ?

(6) Do they propose to consider the desirability of curtailing the number
and strength of other Attached Offices and departments visiting Simla with a
viey to economy ?

{c} Are Government prepared to appoint a small Committee of officiads
and non-officials to go into this question and make recommendations ?

The Honourable Sir William Vincent : (a), (&) and {¢). It is understood
that the question refers to the move to Simla during the hot weather of thé
Government of India Secretariats and the offices of Departments directly
under the Government of India. Government are not at preséht prepared
to consider the suggestions of the Honourable Member, as snitable offices and
residential accommodation is not vet available in Delhi,

..

Ixprax MussaLMaxs aXD THE KHILAFAT. ™
-

11. * Mr, W. M. Hussanally: (¢) Are the Government aware of the
state of feeling among Indian Mussalmans over the Khilafat question ?

(8) If so, what steps have the Government taken to advise the Home
Government to allay such feeling by settling the Khilafat question to the
satisfaction bf Mussalmans at an early date ?

The Honourable Sir William Vincent : The attention of the Honourable
Member is invited to the feplies of His Excellency the Viceroy to the «
Addresses gf the Moslenf Dephtations which waited upon himesecently at
D(ilhl and Calcutta, respectivelyr « .

t.“" . . { ..

hd [ ] s . . o
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C
Orrice Hours For APPRAISER§ aND EXAMINERS IN THE K'A]L&CHI Custoys
Orrice. . ‘ :

12. *Mr. W. M. Hussanally: (a) Isit a fact that Goverument have

. fixed office hours for Appraisers and Examiners in the Custom Office at
Karachi from 9-30 .M. to 6-30 p.. ? ‘

(&) If so, what are the reasons for these long hours ?

(¢) Is it a fact that merchants applying for the services of Appraisers
between 9-30 a.m. and 10-30 a.., or%etween 5-30 p.¥. and 6-30 p.:., on over-

time cannot get them on the ground that those hours are duty time for those
officers ?

(@) Are merchants therefore inconvenienced and have to pay extra fee
. because appraising cannot be finished before or after duty time now fixed ?

(¢) Do Government propose to consider the advisability of fixing duty time
for the class of servants from 11 a.u. to 5 pr.v., as in other offices ? =

The Honourable Mr. C. A. Innes: (@) In 1903, the Government of

~ India, with the concurrence of the Secretary of State and in the interests

of the commercial public, fixed the hours of duty for the Appraising

and Examining staffs from 9 s to 6 r.m., but empowered Local Govern-

ments to vary these hours according to local requirements. The Government
of India have no further information as to the practice prevailing at Kaé'a.chi.

(8) These hours were fixed in the interests of the general public.

(¢) and (d). The Government of India have received no complaints that
merchants are unable to obtain the services of Appraisers during duty time,
nor that merchants are inconvenienced under the present rules.

(e) No.

‘Workixe Hours ror PrevexTIVE OFFICERS.
£

13. * Mr., W. M, Hussanally: (s) How many hours are Preventive
Officers expected to be on duty by day and by night?

« (&) Will Government consider the advisability of curtailing the hours of
their duty looking to the arduous nature of their duties ?

The Honourable Mr. C. A. Innes: (a) No Preventive Officer is required
to work ordinarily more than an averagg of 9 hours a day or 54 hours a week
during the free time from sunrise to sunset. Work in excess of these hours is
compgnsated by the payment of overtime fees.

. (&) Tke answer isin the negative, as no curtailment of the hours of dut,
of Preventive Officers can be effected without either (1) an increase of estab-
lishment which will entail a heavy burden on the public revenues or (2)
more overtime work which will impose a prohibitive charge on merchants and
shipowners.

L

OverTiME RATES FOor Arrrarsers aXD oTHERS IN Custoxs Orrics.

< 14, *Mr, W. M, Hussanally : (¢) What are the rates for overtime work
fixed by Gamernment for Appraisers, Examindys and .Preventive Officers in

varioug Customs Offices in India ? s K ,
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(6) What are the ‘reasons for different rateg indifferent places ?

* (¢) Will Government consider thgadvisability of assimilating these rates
in all Custom Houses ?

The Honourable Mr. C. A. Innes : (z) The rates for overtime work fixed
by Government for Appraisers, Examiners and Preventive Officers vary from
port to port according to the nature of the services and the time when they
are required (e.g., on ordinary working days or on holidays). It is therefore
301: possible to give the information required by the Honourable Member in

etail.

(¢) and (c). The ratesin force have been imposed to meet local condi-
tions. The question of securing uniformity in regard to such rates in all
ports is already under the consideration of the Government of India.

Passexger SHEDS ON Pratrorys oN THE NoOrRTH-WESTERN aAND BoMBay,
Baropa axp Cextran Ixpia Rarnways.

15. * Mr. W. M. Hussanally : (a) Is it a fact that only few stations -
on the North-Western and Bombay, Baroda and Central India Railways have
passenger sheds on platforms ; and, in consequence, passengers are exposed to
the inclemency of the weather ?

(6) Will Government consider the advisability of gradually building such
sheds 4t all important stations ?

Colonel W. D. Waghorn: (a) All important stations on the North-
Western and Bombay, Baroda and Central India Railways have passenger
sheds on or adjoining the platforms.

(8) It is not considered necessary to provide covered accommodation on
the platforms at road-side stations in addition to that provided in the waiting

sheds. The provision of additional covered accommodation depends upon
funds being available. -

Ra1sep Pratrorus ox THE Korri-Romrr Lixe.

T 16, *Mr. W. M. Hussanally: (e) Is it a fact that there are no
raised platforms on the Kotri-Rohri line on the North-Western Railway ?

() Will Government be pleased to consider the advisability of making
raised platforms on this line for the bemefit specially of women and children ?

Colonel W. D. Waghorn: () No. There are raised platforms at 10 out
of the 28 stations between Kotri and Rohri, North-Western Railway

(¢} The remaining 18 stations on this section have rail level platforms.'
Raised platforms are only provided at stations where the volume of traffic
justities their adoption and as funds are available.

o
RerreseaENT Roous For IXDIaNs oX THE NorTH-WESTERN Rarrway.

17. * Mr. W. ‘M. Hussanally : (¢) How many refreshment rooms for
" Indians are there on the North-Western Railway ¥ _ .
(6) Wl Governmenf consMer the advisability of providing sl important.
stations .with such reffeshmentrroems ? .
. ’ \d
v & . . .

- » ., . .
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Colonel W. D. Waghorn: (a) There are seven Muhammadan and eight
Hindu refreshment yooms on the North-Western Railday.. In addition,
a dining car runs by 17 Up and 18 Down trains for the convenience of
Muhammadan and Hindu passengers-travelling between Nelhi and Lahore.

() The question of providing additional refreshment rooms at Samasatta
and Rohri is under consideration, otherwise it is considered that the existing
facilities are sufficient for present needs.

Pay or Prevestive Orricers at KaracHr,

.18. *Mr. W. M. Hussanally: (z) Will Government be pleased to
state if it is a fact that in the reorganization scheme of the Preventive Officers
at Karachi the pay of Preventive Officers has been fixed at Ks. 120—10—300?

(6) Have- the existing incumbents of the posts been allowed to reckon
the whole of the substantive service as I'reventive Officers for the purpose
of increments in the time-scale ? ]

(¢) Will Government be pleased to state if the Appraisers and Examiners

< will be given the same concession ?

(@) If the reply is in the negative, will Government be pleased to state
Teasons ?

The Honourable Mr. C. A. Innes: a; and (4). Yes.

{c) and (d). The proposals of the Local Government are still under the
consideration of the Government of India. '

ProyMorioxs For Arrraisers axp ExaMINErs.

19. * Mr. W. M. Hussanally: (¢) Is it a fact that Appraisers and
Examiners have been recommended by the Local Government for a marxi-
mum of four promotions only although their service may be 20 years?

(4) 1f the reply is in the affirmative, will Government be pleased to state
if the recommendations by the Local Government were based on the recom-
mendation of the Telegraph Committee ?

(¢) Have the recommendations of the Telegraph Committee been given
effect to in the case of telegraphists ?

(d; If the reply is in the negative, will Government be pleased to state
what recommendations have been made by the Local Government and what
is the reason of their not recommending Appraisers’ and Examiners for
as many increases in their length of tserviee as in the case of Preventive

Officers ?

The Honourable Mr. C. A. Innes : (¢ Presuming that the Honourable
Member's question refers to the Karachi Custom House, the answer is in
“thg negative. Part (8) of the question therefore does not arise.

(¢) The Honourable Member is referred to the Resolution of the
‘Government of India in this Department No. 1629, dated the 30th April,
1920, which was published in the Gazette of India.

(@) Does not arise.

APPRAISERS AND EXaMINERS AT Kanacwr.

. 20, *Mr. W. M, Hussanally: (a) Isitia fact that Appraisers and
Examinersest Karachi have (all but one) risen“from”ministerial togon-minis-
terial posts? N .« € _ :

< S ¢



QUESTIONS AND ANSWERS. " *1345.

(8) Is it a fact that if these men are not allowed a promotion for every
year's servicg amd not allowed to count 4rd of their total ministerial service
for such promotion, they will not be 4ble to rise to the maximum ?

(¢) Is it a fact that there isa great discontent among them on account of
the scheme submitted by the Local Government for the sanction of the-
Government of India? '

(@) Ifthe reply is in the negative, will Government be pleased to state what
the facts are ?

The Honourable Mr. C. A. Innes : (a), (8), {¢) and (4). The Custom.
House establishment is under the administrative control of the Local
Government and the Government of India have no information on the.
subject.

Revisiox or Pay oF THE BouBay CustoMs HouSE axD THE KaracHI STaFps.

21. * Mr. W. M. Hussanally : () How many. times have the pay and
prospects of the staff of the Bombay Customs House been revised since 1912 ?

(6) How many times have the pay and prosprets of the staff in Karachi .
been revised during the same period ?

The Honourable Mr. C. A. Innes: (a* The pay and prospects of the
gtaff at the Bombay Custom House were revised in 1914 and in 1920-21.

(6) The pay and prospects of the staff at Karachi were revised in
1911.* The Preventive Staff was again revised in 1920 and the question of
revising the pay and prospects of the other branches of the office is now under
the consideration of the Government of India.

FrEE QuarTERS For PREVENTIVE OFFICERS AT KARACHI.

22, *Mr. W. M. Hussanally : (s) Is it a fact that Preventive Officers
at Karachi are provided with free quarters, while those who are not given
quarters will be given house-rent ? .

(6) What rent is proposed for them ?

(¢) Will that amount secure a decent house in Karachi suitable to their
status in life ? g

(@) Will Government be pleased to give the reasons why no house-rent
allowance is given to Appraisers and Examiners? )

The Honourable Mr. C. A. Innes: (a) Yes.

(6) The amount allowed is 10 per tent. of their pay. There are no fresh
proposals on the subject. *

(¢; The Government of India have no information on the poigt,®but I
would point out to the Honourable Member that the concession is not intended®
to cover the whole cost of renting a house. ’

(d) Tt is necessary for administrative reasons that Preventive Officers .
should live near their place of work. The same necessity does not arise in
the case of other branches.

Trve-Scat® Pay por Crerks 1N THE Karacur Ccsroms Housk,

23, * Mr. W. M. Hussarfally : (a) Isit afact that clerks in the Karachi «
Customs Qave not beert recommended for the time-scale of pew, t.c., one
Promotign for every year’s past<emice ? :
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(8) Isit a fact that the clerks in the Post Office have been given this
concession ? ‘ . .

(¢) Will Government be pleased to “state why it is pro osed to treat
clerks of the Karachi Custom House differently from the clerks in the Post
Office, both being Imperial Départments ?

d) Are Government aware that according to Appendix A of Govern-

ment of Bombay, Financial Department, Circular No. 438, dated the 25th

June, 1920, the pay of all clerical establishments in Karachi except Postal
Departmeat is based on the scale now framed as below :

Those getting Rs. 37-8-0 now will get Rs. 45 in the scheme.
.Those getting Rs. 51 now will get Rs. 50 in the scheme.
Those getting Rs. 59-8-0 now will get Rs. 60 in the scheme.
Those getting Bs. 63 now will get Rs. 70 in the scheme ?

(¢) If it be so, have the Government noticed that many of them will get
under the scheme less than what they now draw inclusive of their allowances ?

. (f) Are Government aware that the cost of living in Karachi is greater
than in Bombay ?

(9) Arethe Government aware that as the pay and prospects of the
clerical establishment in the Custom House are not attractive, qualified men
do mot join the Department, with the result that more than half the staff is
non-qualified ? .

() Are the Government aware that the mercantile firms offer better pay ?

The Honourable Mr. C. A. Innes : {a) and (§). Yes.

fc) The conditions of service in the two Departmenis are essentially
different.

(2) to (k). The Government of India have no information.

"
Di1scONTENT AMONG INDIAX aXD ANGLO-INDIAN EMPLOYEES oF THE Kanacur
APPRAISING DEPARTMENT.

24 * Mr. W. M. Hussanally: Are Government aware that the pro-
posals regarding.the Appraising Department sent by the Local Government,
have created a strong discontent among the Indian and Anglo-Indian
employees of the Department ?

The Honourable Mr. C. A. Innes ¢ If the Honourable Member refers to
the Karachi Appraisitg Department, the answer is in the negative.

3

L4
O~NE CADRE FOR APPRAISING AND PREVENTIVE SERVICES.

25. *Mr. W. M. Hussanally : (a) Isit a fact that while the highest

pay proposed in the Appraising Department is Rs. 723, that in the Preventive
service is Rs. 500 only ?

(8) Will Government consider the advisability of joining the two ger-
vices into one cadre for Eurpm of promotion and prospects, so that the men
. 1pight have more rapid chance of rise and to the!same extent ?

“

The HoRourable Mr. C. A. Innes: (a) Yes, .
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(8) Government dd not consider it desirable to join the two services into
one cadre, as_the nature of the work involved and the qualifications of the
officers concerfied in each case afe essantially different.

UxiForu scalk Por PREVENTIVE Skmrvice 18 CarLcurra, BoMBAY AND
Kanacur

26. * Mr. W. M. Hussanally: (s) Isit a fact that the work of the
Preventive Service in Calcutta, Bombay and Karachi is simftar ?

(6) If so, what are the objections to having a uniform scale for all these
Places?

The Honourable Mr. C. A. Innes: (a) Yes. .
(6) The obvious objection to having a uniform scale is that in fixing such
scales, allowance must be made for differences in local conditions and cost of
living. :
RecrurrexT or PrEVENTIVE OFFICERS.

27. *Mr. W. M, Hnssa.nally: (a) Isit a fact that according to the
recent orders of the Government of India the Chief Collector has been autho-

rized to recruit Preventive Officers on a starting salary of Rs. 160, but those
officers who are already in the Department cannot be given a start of Rs. 160
by him, although he may like to do so in the case of deserving officers ?

() Have any new recruits been taken on Rs. 160 ? If not, why ?

The Honourable Mr. C. A. Innes: (a) Yes. The higher initial pay of
Rs. 160 is given to a new recruit only when his age, standing or experience
warrants - the concession. The Collector of Customs has power to allow
existing incumbents to reckon the whole of their substantive service as
Preventive Officers for the purpose of increments in the time-scale.

(6) The Government of India have no information on the point. .

TransrER OF THE CANTONMENT AREA oF HYDERABAD.

2%. * Mr. W. M. Hussanally: (a) Since how long is the question of -
the transfer of the Cantonment Area of Hyderabad for the removal of the
City congestion been pending before the Government of India? e

(8) Is it a fact that Sir Horace Mules (then Mr. H. C. Mules), Collector
of Hyderabad, first mooted it in 19037 «

(¢) Isita factthat the Honourable Mr. F. G. Pratt (when Collector of
Hyderabad) tookup the question again in 1911 and submitted two gcRemes
for the removal of congestion which were approved of both by the ombay
Government and the Government of India ?

(@) Did the Government of India then pffer certain lands to the Muni-
<cipality which they declined ? .

(¢) If so,.what were the terms offered to the Municipality and what
were the reasons of thg Municipality for refusing the offer ?

8ir Godfrey Fell: (2) The first definite proposal for the transfer of
ihe Cantonment to another sfg was made to the Government &‘E India in’
918. M o '
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(& Sir Horace Mules, wher Collector of Hyderabad, addressed the President
of the Hyderabad Municipality in 1903 with regard to the'congestion prevail-
ing in the city of Hyderabad, but he did mot suggest the removal of the
Cantonment as a means of relieving the congestion.  ~

{¢) The Honourable Mr. Pratt, when Collector of Hyderabad, submitted
a scheme for the relief of the congestion in the City of Hyderabad
(Sind) in 1908. In doing so, he referred to the suggestion that the Cantonment
should be removed and stated that this had been found to be impracticable.
His scheme, which fell under two divisions, was generally approved by the
Government of Bombay.

The Government of India were unable to accept the proposals as they
stood, but offered to assist the Municipality in various ways.

(@) and (e). Yes, subject to certain conditions. The Municipality were
offered the land free of charge for 30 years, and at the end of that period
were to have the option of buying the land outright as revenue-free property
or to retain it at an annual rental. In the event of the Municipality deeiding:

- to purchase the land, the purchase value was to be-made up of its value in its
undeveloped state, calculated on the amount for which the land could then be
acquired under the Land Acquisition Act, omitting the 15 per cent. payable
under the Act for compulsory acquisition, plus the value of the land revenue
assessable at the end of the 30-year period capitalised on' the basis which micht
then be in force for the capitalisation of land revenue. If, however, the
Municipality decided to retain the land at an annual rental, the rent *pn,yable
would be composed of an interest charge, at a rate not less than that at
which the Government might then be raising monev, on the value of the
land in its undeveloped state as defined above, plus the land revenue assess-
able from time to time.

The Municipality refused these terms, on the ground that the Ganjo
Takar site and the other scattered areas of unoecupie(f land lying on the out-
skirts of the town had been subsequently found to be unsuitable, either because
their development would be very expensive or because their extent was too
small. The Municipality considered that the cession to them of the site at
.present occupied by the Cantonment offered the only satisfactory solution of

the question of the expansion of the City.
i -
ReMovar, of THE HYDERABAD CANTONMENT.

29. * Mr. W. M. Hussanally: () Did a deputation of the Hyderabad
Municipality wait upon His Excellency the Governor of Bombay at Karachi
in Macch 1921 and urge the removal of the Hyderabid Cantonment ?

T {8 TF so, what reply was vouchsafed them ?

(¢) Did the Hyderabad Municipality solicit permission to send a deputation

to His Excellency the Governor 'General in connection with the removal of
~ the Hyderabad Cantonment about October 1921 ? .

(@) If so, what was the reply? Did His Excellency receive the deputa-
tion ? If not, why not? ¢

(¢) What are the objections to the removal of ‘the Cantonment to

“ another locality ? .
* (f) Is% a_fact that the Municipality has‘offered to recoup f(3ov t
with all expenditure that may be incurred ¢ ¢ p 6 . ermen

(& LN

[ i ¢
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Sir Godfrey Fgll : (a) and (3). The attentlon of the Honourable Member
is invited to part (a) of the reply given on the 21st September last to
Question No. 428 asked by Mr. Shahani.

(¢) and (d). The Government of India understand that the Hyderabad
Municipal Committee asked for permission to send a deputation to His
Excellency the Viceroy about August 1921, but that the Bombay Government
informed the Committee that the proposed deputation would serve no useful
purpose as the Commissioner in 8ind had then been asked to consider in all
its aspects the question of the transfer of the Cantonment to a new site, in
consultation with the local civil and military authorities, with a view to
arriving at an early settlement of the problem.

(¢) The attention of the Honourable Member is invited to part d) of the
reply given on the 19th September last to his Question No. 284 and also to
part () of .the reply given to Question No. 423 asked on the 21st September
last. Stated briefly, the objections are, firstly, that the present site of the
Cantonment is suitable and convenient ; secondly, that there is no other site
in the neighbourhood which would meet the requirements of the military
authorities ; thirdly, that military considerations do not permit of the removal
of the troops to another station.

(/) The Government of India have no information on the subject.

[ ]
COMMITTEE FOR THE REMOVAL oF THE H YDERABAD CANTONMENT.

30. *Mr. W. M. Hussanally: (s) Are Government prepared to
appoint a small Committee consisting of representatives of the Military, the
Civil authorities and the Municipality to decide the question of the removal
of the Hyderabad Cantonment finally within the next six months?

() If not, will Government state when they are likely to finally settle
this question ? -

Sir Godfrey Fell: (s) and (8). The Government of India are not
g;epared to appoint a Committee of the nature suggested by the Honourable
ember, as it has now been definitely decided to drop the proposal to remove
the Cantonment of Hyderabad (Sind) from its present site.
.

EvrrciBiLiTy oF INpiax Boys Por VacaNcies 1N THE Loco. AND oTH
A ER
- DEPARTMENTS OoF THE OUDH aAXD RoHILEHAND Rarnway.

81. *Haji Wajihuddin: (:) Has the attention of the Govgrfment
been drawn to a notice of the Oudh and Rohilkhand Railway at
21 of The Pioneer of 24th July, 1921, advertising an examination for
filling vacancies for Firemen in the Loco. Department, open to European
and Anglo-Indian boys not under 15 and not over 17 years of age? If not,
will the Government kindly look at it and be pleased to state if Indian boys
are similarly gligible for a similar examination or not? If they are, will the
Government be pleased, to mention the paper in which it was advertised ? If
not, why are Indian boys not eligible ?

(%) Have the Governmenteseen a notice of the Oudh and Rohilkhand
Railway at pgge 21 of The Pioner of 24th July 1921 advertising Bn exami-
nation for filling vacanciés in the*Ldvo., Carriage and Wag.on and Electrical
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Departments open to European and Anglo-Indian boys between the ages of
15—17? Is a similar examination open, to Indian boys ? If not. why not ? .

-(t7t) Are the Government prepared to admit Indian boys to the examina-
tions mentioned in the preceding parts if they are not eligible already ?

Colonel W. D. Waghorn: () Indian youths have not hitherto been
advertised for as the requisite number of Indian firemen has been obtained by
recruiting from the cleaner class of the running shed staff. The question of
obtaining educated Indian apprentice firemen by examination is, however, being
looked into; in the past, there has been no evidence that youths of this class
would be willing to undergo the needful training in firing.

(¢t) and (17). Practical training is given by the Railway to Indian mecha~
nical apprentices from the United Provinces Government Technical Schools
and a joint scheme for providing an up-to-date technical school in the vicinity
of the Locomotive Workshops is being considered in conjunction with the
Local Government. Indian mechanics are thus being catered for separately
- and there is no necessity to open the examinations in question to Inrians.

Rericious OBiectioN To ProTos Por PassporTs BY MUHAMMADAN VISITORS
AND Prrerivs To Eever, Erc.

32. *Haji Wajihuddin: (¢) Is it a fact that under the Passport
Rules Mubammadan visitors and pilgrims to Egygt, Mesopotamia ahd other
foreign places, except Hedjas are bound to provide half-tone photos when
applying for such passports, which are affixed to the passports?

(6) Does the Government know that such practice is highly objectionable
for Mubammadans on religious grounds ?

(¢) 'Will they kindly take early steps to have this grievance removed on
&religious grounds ?

The Honourable Dr. T. B. Sapru (on behalf of the Honourable
Mr. Denys Bray) : (a) The Honourable Member’s question seems to be based
on a msapprehension. Entry into a foreign country is regulated not by the
Government of India’s Passport Rules, which relate to entry into India only,
but by the rules and regulations of the foreign country concerned. Passports
are now demanded on entry by most foreign countries, and among these the

insistence on a photograph for purposes of identification, as in India, is almost
universal. ’

) The Government are aware that prejudice on this score still lingers
amongt certain Mussalmans, but the increasing resort to photography seems to
chow that it is fast dying out, especially among the class to which most would-
be travellers belong. As the Honourable Member is doubtless aware, the
Government have secured special exemption for purdaknaskin ladies travelling
to certain countries, and have made an express provision in their Passport Rules

for the cxemption of purdaknashin ladies travelling from those countyies to
India. ‘

(¢) The Government have no means of controlling the Passport regulations
of other countries, nor do they propose ta make any representations on the
subject.® For even if they could secure the‘desiréd modification, in favour of
Messalmans, which is very doubtfuly it could bmnly be at the cost of the
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introduction of other regulations not merely .more elaborate and harassing
bt also invidjous.®

“INDIANISATION *’ OF THE INDIAN ARMY.

33. * Mr, T. V. Seshagiri Ayyar: Will the Government be pleased to
lay on the table the scheme, if any, which they have framed for the
“ Indianisation” of the Indian Army ?

Sir Godfrey Fell: The Government of India have under consideration
a scheme for the Indianisation of the commissioned ranks of the Indian
Army. They have not yet arrived at any conclusions on the subject rezard-
ing which they are in communication with the Secretary of State, and they are
not prepared to lay any papers on the table.

A1LEGED Burxixg or MorLam Houses.

34. * Mr., Mahmood 8chamnad Sahib Bahadur: Is it true that
several Moplah houses in Tirarangadi and other places in the martial-law
area have been burnt by the military and the police ?

The Honourable 8ir William Vincent : Moplah houses have on occasion
been burned as a military operation.

o Evacuatiox oF VILLAGES IN Er¥ap AND WALWANAD.

35. * Mr. Mahmood Schamnad S8ahib Bahadur : Is it true that the
authorities in Malabar had ordered the evacuation of most of the villages in
Ernad and Walwanad even as early as September last and the swelling of the
number of refugees is due to that order ?

The Honourable Sir William Vincent : It is not true that the authori-
ties in Malabar have ordered the evacuation of most of the villages in Ernagd
and Walwanad. Actually orders in an opposite sense have been issued.

CoMMITTEE ON THE MaraBar Traix TraGgepy.

36. * Mr. Mahmood Schamnad S8ahib Bahadur: (a) Isit a fact that
all the Members of the Committee appointed to inquire “into ti Malabar
train tragedy have been taken from the martizl-law area ?

" (b) If so, will Government state the reason for this ?

(¢) Is Mr. Knapp as Special Commissioner for Malabar responsible for the
administration of martial-law in Malabar ? o

(d) If so, why has he been made President of the Committee ? .

The Honourable Sir William Vincent : I would refer the Honourable
Member to the statement made by the Honourable Sir Lionel Davidson in
the debate which took place in the Madras Legislative Council last week.
This debate avas reported in the Madras papers of the 14th December.

-

TRANSFERS OF (GENERAL ScALE TELEGRAPHISTS.

87. * Mr. Mahmood Schamnad Sahib Bahadur: (s) Is ites fact that
m&:ly long “transfers were, of latep made of general scale telegraphists in

R2
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the Government Telegraph Department such as, for example, from Madras to
Lahore, Madura to Peshawar, Calicut te Rawzlpindi, and so on?

(6) Will the Government be pleased to state :

(f) whether there are any special reasons that induce the authorities
to make such long transfers in spite of the expense incurred
in the shape of travelling allowances paid to the telegraphists ?

(#1) what expense was incurred by Government during this official
year on account of travelling allowances paid to the
telegraphists ?

(¢) Do the Government propose to restrict transfers as much as possi-
ble and order transfers only between nearest provinces when such transfers
are absolutely necessary ?

(@) Is it a fact that while Indians, although they had only three years’
service or less, were selected for transfer from the Madras Presidency to the
Punjab and United Provinces, Anglo-Indians, who were in general service

since their entertainment, were retained in the circle ?

(e) Will the Government be pleased to state ' whether they propose for the
sake of economy to employ men of the Punjab and United Provinces to serve
in these provinces ?

Colonel Sir 8. D’A. Crookshank : {a) The reply is in the affirmative.

(8) (¢). The only reason was that the staff of the Madras Circle was in:
excess of the requisite strength while the Punjab and North-West Frontier
and United Provinces Circles were under-staffed. The transfers were. abso-
lutely necessary and had to be made in order to adjust the shortage in the
two lj;sfrnamedv circles.

(rs) Travelling allowances paid to telegraphists for transfers are not shown
separately in the accounts and it would be a tedious and difficalt matter
to separate the cost of the transfers of telegraphists from that of the transfers.
of other staffs in Presidency and District Offices.

(¢) Tansfers are made in the interests of the public service and the
necessity for economy is not overlooked. It is not possible, however, to.
restrict transfers to adjoining provinces as adjustments have to be made with
reference to the actual strength of each circle.

L

(d) <No order directing the transfer of Indians in preference to the non-
Indians was issued. The selection of telegraphists for transfer is left to the
Post Masters General who are in the best position to select suitable men. It
is not the policy of the Department to send telegraphists of less than three
y:ars’ esgrvice on transfer out of a circle, but this principle cannot always be.
observed.

- (e) At present the direct recruitment of telegraphists is stopped. On “the
last occasion when direct recruitment was ordeyed, the Punjab and North-West
Frontier and United Provinces circles could net obfain locally the number of
men requited to fill the vacancies allotted to them and the shortage of men
had to be made up by drav;ring on other circles. ¢

L L
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PRESENT SITUATION IN MALABAR.

. [ ]

88. * Mr. J. R. Pantulu: (8) Will the Government be pleased to make
a statement on the present situation in Malabar giving information on the
following, among other, points, vsz. :

(1) the number of Hindus that have been murdered by the Moplahs ;

(2) the number of Hindus that have been forcibly converted to Islam ;

(8) the number of Hindu houses looted ;

(4) the number of rebels that have been taken prisoners ;

(5) the number of rebels that have surrendered themselvesto the
military authorities ;

(6) the number of casualties on both sides during the military
operations ;

(7) the cost of the military operation so far;

{(8) the number of refugees for whom relief is being given ?

(8) Will the Government be pleased to state whether, as soon as the
campaign is closed, they will appoint a mixed commission of officials and non-
officials to inquire into and report on the causes of the outbreak and the way
in which the local officials dealt with it in the early stages ?

The Honourable Sir William Vincent: (a) The information is being
collected and will be communicated to the Honourable Member.

(8) The question of the appointment of a commission of inquiry is still
-under consideration and Government are not at present in a position to make
:any announcement.

ReMovar, oF THE OFFICE OF THE SUPERINIENDENT OF ARCHEOLOGICAL o
Survey, SouTEERN CIRCLE.

39, * Mr.J. R. Pantulu : Is it a fact that the office of the Superin-
tendent of Archmological Survey, Southern Circle, has been removed from
Madras to Kotagiri in the Nilgiri Hills and, if so, what are the reasons for
the removal ? o

Mr. H. Sharp: The answer to the first part of the question is in the
affirmative. The removal was made fbr reasons of economy and efficiency.
‘Office accommodation can be now cheaply provided at Kotagiri than at
Madras ; and the Superintendent, who has to occupy a large part of the $ear
dn touring and is permitted a recess in the hills, is thus enabled to keep more,
fully in touch with his office.

“TRANSFER OF THE OFFICE OE THE ASSISTANT ARCHEOLOGICAL SUPERINTENDENT
ror EPIGRAPHS, SoUTHERN CImCLE, PROM MADRAS,
-

40. * Mr, J. B. Pantulu: Is it under contemplation to transfer the office
of the Assistant Archmological Superintendent for Epigraphy, Southern
Circle, from Madras and, if 50, to.what place and for what reasons ?

" -
H.r. H. Bharp: The snswer issindhe negative. .
". 7 .
. . L)
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Crvi. Guarbs.

41, *Mr. K. Ahmed: Are the Governtment aware that a body of
persons called Civil Guards, composed of some Indians as well, alleged to be
law-abiding citizens, have offered their services for keeping peace and order
in the country, with the approval of the Government ?

The Honourable Sir William Vincent : The answer is ¢ Yes',

TRANSFER OF THE ADMINISTRATIVE CONTROL OF ADEX.

42. * Mr. K. Ahmed: (a) Will the Government be pleased to lay om
the table all the correspondence passed between them and the Aden Chamber
of Commerce and others concerned, with regard to the transfer of the
Administrative Control of Aden from the Government of India to the
Colonial Office or to the Egyptian Government as the case may be, including

all others, they have had hitherto with the Secretary of State for India
as well ?

(6) Is it a fact that the Aden Chamber of Commerce and some others as

well, are under the impression that Aden should be transferred to the Egyptian
Government ?

() Will the Government be pleased to state in full the attitude of the
original and permanent residents of Aden with regard to the transfer or
otherwise severance of connection with India? Do they want to remain nunder

Arab or Egyptian Government or keep connection with the Government
of India?

(d) Isit a fact that Aden was all along politically a part of British India
and under the Governor of Bombay and most of the Arab Chiefs along the
Coast of Aden are under the political control of the British Government ?
‘Will the Government be pleased to state in full the religion, literature, art
and other notable features, historical and geographical, of the majority of the
original residents of Aden ?

(¢) Do Government propose that Aden should remain under the Govern-
ment of India as it has hitherto been, considering the, situation, the literary,

historical, religious, racial and social importance of the people and residents
of Aden &

The Honourable Dr. T. B. S8apru (on behalf of the Honourable Mr.
Denys Bray) : (a) Copies of the cdrrespondence with the Aden Chamber
of Commerce and other public bodies are laid on the table. His Majesty’s
Govérngent were duly apprised of the debate and Resolution in the Council
q{ State last September on the subject. As their answer is still awaited,
it would not be in the public interest to lay the correspondence with His
Majesty’s Government on the table.

(6) The answer to the question, as it stands, is ‘ No’: But the wording
is obscure, and I am in some doubt whether the question, as it stands, is really
the question the Honourable Member meant to put. '

(¢) The answer, so far as Government are aware, emerges from the

papers I lay on the table under (). €

&d) 1f by ‘all along’ the Honourable (Me_mbeg means the years from

1839 onwards, the answer,is “Yes’. As to fhe latter half of the questior, he
( L
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will, I trust, pardon nfe if I express my inability to give a full statement of
the religion, literadure, art, and other notable features, historical and geogra-
phical, of thd original residefdts ofe Aden. But if by °original’ he means
the Arabs, I shall be happy to refer him to standard books of reference on
the religion, history, literature, art, and so forth, of the Arab race.

(¢) I would refer the Honourable Member to my answer under (a).

Telegram dated the 6th March 1921,

. From =The Vim-@hzirman, the British Indian Colonial Merchants’ Association,
Bombay,
(1) The Private Becretmzeto His Emellenc{ the Viceroy.
To—4 (2) The Secretary to the Government of India in the Department of

Commerce.

The Committee shocked at the announcement sgid to have been made br the Premier
on 28th February that Indian Government will have no footing at Aden. This news _has
caused great resentment and irritation to Indian merchants generally. The Committee
strongly protest against the policy of the Imperial Government in trying to dismember Aden
Administration from the Indian Government without obtaining the views of Indians and
presumably of the Indian Government as well, although from the beginning and up to
now for many many years Indian Exchequer and Indiun enterprise have e heavy
costs for its ac{ninistrahon and development. The Committee request Government of India
to take immediately effective steps to prevent this dismemberment and to appease the public
mind indime. Addressed Private Secretary to the Viceroy, Viceroy's Camp; copy delivered
Registrar, Private Secretary to the Viceroy, Delhi.

No. T.-628, dated Bombay, the 17th March 1921.

From—J. K. MEHT4, Esq., M.A,, Becretary, the Indian Merchants’ Chamber and
Bureau, Bombay,

To—The Becretary to the Government of India in the Foreign and Politigal
Department.

It has come to the notice of this Chamber that Aden is to be transferred from India to
the Colonial Office. The local Colonial Merchants’ Association has also sent a telegram of
protest to the Government of India, a copy of which they have sent to my Committee. My
Committee will be much obliged if yon kindly let them know if it is a fact that Aden is to
be transferred to the Colonial Office, in which case my Committee beg to raise § strong and
efphatio protest. The T¥mes of India Fear Book observes in its issue of 1920 that the
Aden Settlement was until 1918 subject politically to the Government of Bombay, but it has
now been handed over to the Foreign Office. dny elucidation of the present position of Aden
will be much sppreciated. .

No. 479-E.B,, dated Delhi, the 5th April 1921, *

From—A. N. L. Caren, Esq, Deputy Seoretary to the Government of India in The
Foreign and Political Department,

{{1) The Vice-Chairman, the British Indian Colonial Merchants’ Association,

ombay.
'I'o-. 2) J. K. MEETA, Esq., M.A., Secretary, the Indian Merchants’ Chamber
and Bureau, Bombay.

With reference to your [1] telegram to the Private Secretary to His Excellenoy the Viceroy
letter No. T.-628, dated the 17th March 1921, .
and the BSecretary to the eromgnt  of India in the Depariment of Commerce, dated
&—%—M—‘M' I am ®directed éo etate that the question of the transfer qf Aden
. * L]
. . . L f .
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to the Colonial Office is at present under discussion and to forward{ for the information of
your A&?_‘;__'?;m , 8 copy of a question which was asked by the Honouable Mr, Bhurgri at &

meeting of the Council of State on the 26th Mafeh, 1931, and of the reply returned by the
Foreign Secretary to the Government of India, from which it will be seen that the Govern-
ment of India have made it an absolute condition of their assent to the transfer that it shall
in no way impair the interests and status of Indians who shall receive precisely the same
treatment as that accorded to the other subjects of His Majesty the King-Emperor.

No. T.-851, dated Bombay, the 2nd May 1921.
From—J. K. MegTA, Esq., M.A., Secretary, the Indian Merchants' Chamber and

Bureau, Bombay,
To—The Deputy Secretary to the Government of India in the Foreign and Political
Department.

I am directed to acknowledge receipt of your letter of the bth ultimo, No. 479-E.B.

My Committee regret that their experience with regard to the jposition of Indians in
British Colonies and declarations of the Government made time after time with reference to
the same is 80 disappointing that they cannot derive any satisfaction from the statement
made in the letter under consideration that the transfer © shall in no way impair tho interests
and status of Indians who shall receive precisely the same treatment as that awarded to the
other subjects of His Majesty the King-Emperor .

It may be mentioned here that the support of the Aden Chamber of Commevee to the
proposal cannot in any way be construed into being a popular support asthis Chamber is
alinost wholly European in its personnel.

My Committee are still of opinion that the proposal for the transfer of Aden to the
Colomal Office is franght with a grave menace to the Indian Commercial Community there

and that sufficient care has not been taken to ascertain Indian public opinion before the
important step was decided upon.

It is observed in the reply given to the Honourable Mr. Bhurgri in the Council of State that
¢ the administration of Aden has been a serious burden on the Indian Tax-payer * and that
the Government of India hope to secure under it (transfer) a substantial relief for the Indian
Tax-payer. If it is a question merely of cost, my Committee beg to suggest that whatever
loss &.ere is to the Indian Tax-payer should be compensated by the War Office which is
naturally interested in strengthening the strategic position of Aden as much as possible.

(=

No. T.-989, dated Bombay, the 16th June 1921.

From—J. K. MEHT4, Esq., M.A,, Secretary, the Indian Merchants’ Chamber and
Bureau, Bombay,

To—The I;rigi:te Becratary to His Excellency the Viceroy and Governor General of
hil .
t

In continuation of my letter No. T.-528, dated the 17th March, 1921, addressed to the
Secretary to the Government of India, Foreign Degutment, relating to the
transference of the administration of Aden do the Colonial Office, I am directed by m
Committee to say that they strongly support the representation, sent by the Briti
Indian Colonial Merchants’ Association, to His Exce“en? the Viceroy, through His Excel-
lency the Governor of Bombay, dated the 15th May, 192i.

C

No. 4870-225-Confl., dated Bombay, the 28th June 1921,

From—A. MoNTGoMERIE, Esq., C.ILE., Secretary to the Government of Bombay,
Political Department,
"Po—-The Foreign Secretary to the Government of India in the Foreign and Political
Department,

Subject.—Transfer of Aden Control.
T am directed to forward, herewith, for favour of efch action as may be deemed proper,
a memorial tg the address of His Excellency the Vicercy, received from a largs and influen-
tial number of the residents of Aden in the matter of the propospd transfer of aden Control
1 b '

C ! . . '
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%o the Colonial Office. A &opy of the signatories” representation to the Political Resident,
B O T oo with s copp of i somlntion asted by the Charm:
ber of Commercep Aden, on the 19th J.nu;ryblm, 18 also enclosed for information.

-

To

His ExceLiexcy TH8 RigEr Howoumasre rEE EiRL or Reapise, G.C.B.,
K.C.Y.0., PC, Vicerox o¥ Impis, DRLHL

Maiy 17 PLEASE YOUR EXCELLENCY:

We, the undersigned, representing Mis Gracious Majesty's Arab, Jew and Indian
oitizens, trading and residing in Aden, beg most humbly and respectfully to express before
Your Excellency our deep sense of anxiety felt at the announcement made by the ‘Premier
regarding the proposed transference of the administration of Aden from the Government of
India to the Colonial Office.

It was in the year 1839 A.D., that this piece of rocky land was captured by Major
Baillie, sent by the Bombay Government; Aden has thus become a part of the British Indian
Empire and the administration has since been carried on at the cost of the Indian Exchequer.
The Government at that time called upon the Indian Merchants to develop the trade of the
country. This important outpost is thus maintained and developed by Indian money and
Indian enterprise; and the Government at that time assured the Indian public that Adea
will ever remain a part of the Indian Empire. It was on this assurance,.Sir, that the
Indian Merchants accepted the invitation and with their instinctive spirit of adventure,
came forward and carried on the trade with the country at great risk to themselves and to
their money. A reference to the trade returns will convince anybody the nature of the
laborious part the Indian Merchants have played for the last eighty years for the prosperity
of the country, It was the Indian Merchant, 8ir, who played the partof the intermediary
and upheld the prestige of the British Empire, and who was instrumental in turning the
natives into loyal citizens of the Crown.

Bo much has been our connection conducive to the interests of the nativea that we are
sure that the chiefs and the well-to-do Arab tribes, not only at Aden but round aboat, will
-oppose and resent any proposal of the transference of the administration to the Colonial
‘Office, and the intimate contact with the Indian Merchants for the last eighty years has
.convinced them of the advantages of the connection with the Indians and the Indian Gor-
ernment. We venture to bring to Your Excellency’s notice, that the resolution of the Aden
Chamber was supported by a few merchants and only under the belief that the Governmett
has decided to transfer Auen to the Government of Egypt, 'and they, therefore, preferred
the Colonial Office to it; this will clearly be seen from the representation signed by over a
hundred merchants including all the Indian and Arab merchante of the Aden Chamber of
Commerce and submittted to the Political Resident of Aden on the 3rd March, 1921.

It will not be presumptunous, Sir, if we claim to be the pioneers in developing the trade
and prosperity of the country and it behoves, therefore, that the Government @f India and
Imperial Government should obtain our views and that of Arabs before any change can be
saddled on. If the proposed transference of the administration takes place, we are afraid,
S8ir, that i::l:rite of the assurance of the Honburable Mr. Bray, in the Council of State, the
right of equal citizenship of the British Commonwealth will be denied to His Majesty's
British Indian subjects whenever the intereats of the white Settlers will be at stake jp future,
We need not narrate here the sad experience of our countrymen in South and Eas ica, nor
the ignominous condition to which they are reduced, nor the fruitless azertions of the Gov-"
ernment of India in fighting the just cause of their subjects. We, therefore, most respbet-
fully request Your Excellency that in the interests of the British Empire, nay, in the
interests of the prestige of British justice and fairplay, Your Excellency's Government
ﬂh?iuld rfw: be a ptarﬁ’n ? prsdl;}c; another Atricnbflor the introduction of the il{-feeling. mono-
Polies of trade an AD ve rettable European policy of Racial Segregation
which is b:f'; slur on the fair nlmrz o;aﬁritinh justic:a.‘.'ope poty

If the proposed traniference takes place, we shall bogrieved to find that whenever a
ocountry is developed by the prolonged exertion of the Indians, that country is snatched
away from them and is marked down for the settlement and benefit of those, who have *
Played no pert whatsoever in its ﬁmlotment and prosperity. Against thig sort of treat-
ment, we strongly beg to pmotest as it sfrikes at the very root of the Indian enterpriee and

.. . f. ..



1358 LEGISLATIVE AssEMBLY. ¢ [10Tm JaN. 1022

betrays the Indian merchant when he believes in the %bod intentions of the Government..
We may here mention that as a result of the Great War, the Britigh Colonies have been:
allotted certain territories and Islands belonging to the enemies, while in the case of India
she is_being robbed of the territories which her people have brought and developed for the
British Empire. Such treatment will naturally tend to shatter all their belief in the talk
of India’s equal partnership in the British Commonwealth and the full citizenship of the
British Empire. ~

It will not be out of place to point out here that the landed estates of the Indian Mer--
chants at Aden are enormous and the Indians have settled down and have made that country
as their land of adoption. The Indians settled there, have so much built up their trade that
they at present command the major portion of the Red Sea Ports business, and for this object
some of the great Firms have established their Head Offices at Aden since a number of years.

We also beg to point out here, that the British Europeans scarcely form a part of the
population and they are merely temporary residents carrying on trade as hipptieg and Coaling
Agents ; and it was these few who were instrumental in passing the Chamber's resolution,.
probably under the same belief that the administration was being transferred to the Govern-
ment of Egypt.

Lastly, we think it our duty to bring to Your Excellency’s notice a rumour that is
afloat that even if the administration of Aden be transfe to the Colonial Office, the
military expenditure of the country and, furthermore, the naval expenditure on the port of
Aden, will wholly or to a great extent fall on the Indian Treasury we are sure the Govern-
ment of India will not only Froteat against and resent any such proposal, but, on the other
hand, will demand a share of the present and future military and naval expenditure from the-
Colonial and the Imperial Treasury as this gateway is and will be maintained for the safety
of the Empire. It is our firm belief that under any circumstances the civil administration of
Aden can safely and fairly be kept under the Government of India, even if the military and
naval administration be transferred to the Imperial Government, but we make bold to point
out, that as suggested in Esher Committee’s Report if the Commander-in-Chief &f India
is goin% to have direct communication with the Imperial Staff, then there is not the slightest
reason for snatching away Aden from the Government of India. We therefore request the
Government of India to publish the conditions under which the administration is proposed to
be transferred to the Colonial Office,

In conclusion, we q:‘:sy to Your Excellency who is upheld as the model of British justice
and fairplay and who has been & ecially sent here to govern this country iiustly and to satisf
the angimtions of the Indians, that Your Excellency’s Government will strongly put forti;
the Indian case and advocate the Indian point of view in the Imperial Councils of the British.
Eeopire and will thus prevent the transference of an important seat of commerce which was
up to now developed at the cost of the Indian Exchequerand by the Indian people,

We beg to subscribe, -

Your Excellency’s most obedient servants,
*

A eopy of the Representation signed by Inian, Arab and Jew merchants of Aden.
N ADEN, 3BD MarcE 1921..

Masor-GesErar T. E. BCOTT, C.B., C.L.LE,, D.8.0.,
Officer Commanding and Political Resident, Aden,
818, '
We have the honour to bring the following to your favourable consideration.

We, the Indian and Arab merchants, trading at Aden, supported the Chambers' Reso-
lntion for transfer of Aden to the Colonial Government simply under the belief that the-
, Government had decided to transfer Aden to the Egyptian Government and we preferred

PO
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the former to the latter. We are strongly of opinion that Aden must continue under t-he
Goternment of Indm. #s our chief trade and interest are connected with India.

As you are nhortly proceeding to Bgypt,%we respectfully urge that our views be placed
before the responsible authority.

‘We have the honour to be,

Six,
Your most obedient servants,
Cowasjee Dinshaw & Bros. Noormahomed Moosa & Co.
Menahim Messa. Abdulla bin Mahomed Bataw.
Hajeebhoy La]liee & Co. Saleh bin Omar Bashanffer.
Abdoolabhoy and Joomabhoy Lalljee. Kalianji Virjee

Syed Ahmed Taha Safi. Mahbub s'nd Ra.xlnn Farhat & Son.

ohamed Omar Bazara. Kalanjee Vasanjee & Co.
M. A. Hassapali & Bros. Parmanand Laljee.
Syed Mohamed Hassan. Dadbhoy & Co., Arabia.

. Adamally & Co. Hajee Ebrahim "Noor.
Motabhoy Mahomedali. Abdrehman Bin Othaman.
Aman Salah. Syed Omar Taha Safi.

Hajee Mahomed Mowjee. Rattonjee Damjee.
Mohamed A. Basindwa. Morarjee Inderjee.

M. J. Saleh Jaffer. Kanjee Haridas.

Saleh Barahim. Haridas Gokuldas.
Abdulla Banani & Co. Sha Ladaha Sheskaran.

Moolji Raghavji Dhanki.
Omer Basindwa.,
Cassim Abdulla Algirby.

Syed Abdullah bin Hamad Safi.

Meralibhoy Dosa & Sons.
Said Ahmed Bahassan.
Mohamed Haji Ayub.

Khamisa Haji Janmahomed.

Hsssanbhoy Mahomed.
Hirachand Sunderji.
Naihu Mulji.

Mahomed Awad Mahreiz.

Byed Ahmed Bin Husen Elhamed.

Omer Abdulla Basoudan.
" Haji Ahmed Fareh.

Mahommedali Saad.

Jasaraj Gokuldas.

Alibhoy Chagla & Company.

Kalidas Bhimjee.

Kapoorchand Lakmichand & Company.
Sha Panachand Manekchand.

Bhagwandas Devji.

8ha Abhechand Savchand.

Valbhajee Tarachand.
Devchand Vithaljee.
Soonderjee Motichand.
Bhagwandas Amarchand.
Jagjiwan Tarachand.

Ali Mahomed Cassim.
Bakar Bashrahil.

Hoosen and Saleh Jaffer.
Baleh Basoden

Abdrahim Algofree.
fdhm Chapgmw

Abdulkadsr Hussenali Vasi. o

Chaturbhm Harakcha:
Boonderji Harchand. nd-

Ahmed in Omar Baflaleh:
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Sha Sanghjee Lakhmichand.

Narandas Harjiwan.

Paranjiwan Valbhjee.

Shantilal Parnanand.

Manekchand Amarsi.

Premjee Jetha.

Amilal Haridas.

Jamnadas Nemchand.

Hirachand Vasanjee.

Abdulaziz Dadabhoy.

Siddik Moosa.

Jagijiwan Sobhagchand.
%mdgee Jutha. -

Hemrs‘| Hirachand.

A, A. Nabi.

Chhagan Moolji.

H. M. Saleh Fikree.

Paragji Anderji.

M.N. J oshi & Company.

Raghunath Vitholdas, @

Badroodin & Company.

Madhavjee Laljee & Bros.

Meghjee Parmanand.

Harilal Ratilal,

Abdulgafoor Haji Abdulla. e

Abdulkadar Adamji. L]

Abdulgani_Abdushakoor.

Hassanali Eshabhai Rupawalls.

Devchand Hirachand.

Hirachand Soomderjee.

Talakehand Moﬁch&nﬂ.

G. M. Mahmedali & Company. -

Ranchordas Girdhar.

Harjiwan Shankar.

Madhabji Hirji.

Tribhuwandas Chotalal. .

Harising Poonjmalji. «

Vanmali Virji.
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Dated Aden, the 21st January 1920.

From—A., E. AD.LH- 8, Eaq., Honorary S%cretary. Chawmber of C;mm&ne. Aden,
To=MaJoR-GENERAL Sig J. M. Stewarr, K.C.M.G, C.B., Political Resident,

Aden,

L]

I have the honour to inform you that the following Resolution proposed by the Chair-
man was carried unanimously at a General Meeting of the Chsmger held on 10th instant,
M :

Resolution.—Understanding that it is proposed to transfer the Administration of the
British Bettlement of Aden to the Government of Egypt, the Aden Chamber of Commerce
-expresses its earnest desire that Aden should be placed under the British Coloaial Office and
thus be on the same footing as Gibraltar, Malta, British Somaliland, British East Africa,
Zanzibar, Mauritius, Beychelles, Ceylon, Straits Settlements, Hongkong, and the other Crown
Colonies, which it is believed would be conducive to the expansion of Aden trade, at present

valued at ten million pounds sterling per annum, and to the welfare of the inhabitants,
numbering over forty-six thousand at last Census.

Telegram dated the 4th July 1921,

From —JeEraixair B. PETEL, Esq., Honorary Sacretary, Bombay,
- To—The Secretary to the Government of India in the Department of Commerce.

Council Imperial Indian Citizenship Association strongly suf

ports protest of British
Indian Colonial Merchants' Association against transfer Aden from India Government to
“Colonial Office, London, and prays Aden should continue to be administered as at present by
Bombay Government.

L

No. 5097-234-Confl., dated Bombay, the 6th July 1921.

From—A. MoXTGOMERIE, Esq., €.L.E., Secretary to the Government of Bombay,
Political Department,

To—The Foreign Secretary to the Government of Indiain the Foreign and Politi-
cal Department.

In continuation of my letter No. 4870-225-Confl., dated the 28th June, 1821, I
-am directed to forward herewith a memorial to the address of His Excellency the Viceroy

received on behalf of the British Indian Colonial Merchants’ Association in the matter of
‘the proposed transfer of Aden control to the Colonial Office.

To

His ExcerreNcY THE RicaT HoNouRaBLE Sie Rurus Dax1sL Isadcs, P.C, G.C.B.,

G.CEI, GCILE, KCVN.0, Eart or ReaviNg, VICEROY asND GOVERXNOR
GENEERAL OF INDIA 1N COUNCIL, SIMLA,

Through

His Exceriescy Sik GEoree AMBROSE Lroyp, G.C.I.E., D.S.0., GovERNoE oF
boy eAY 1N CouNciL, BoMBaY. i

Mivr pLEasE Your EXCRLLENCY,

‘We, the undersigned, on behalf of the British Indian Colonial Merchants’ Association
representing His Gracious Majesty’s loyal British Indian Subjects Trading with Aden, beg
most humbly and respectfully to express to Your Excellency our feeling of great anxiety at
‘the announcement recently made by the Premier regarding the contemplated trarsference of
the administration of Aden from the Government of India to the Colonial Office.

2. It was in the year 18390 A.D., that this piece of rocky land was captured by Major
Baillie, sent by the Bombay Government. From that date the settlement was created a
Political Residency. Aden thus became a part of the British Indian Empire and its admi-
nistration has sipce been carried on at the cost of the Indian Exchequer. TMe Govern-
‘ment at that time called upon the Indian merchsnts, specialfy of the Presidency of -
' % !

- - [
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Bombay, to develop the tfade of the country ; though it was a fact that long before the
capture of Aden, sompe Indian merchants ga.d been prosperously carrying on trade under the
Sultanate of Lakej. is important putpost is thus maintained and developed by the Indian
money 4nd Indian enterprise ; an'd the Govefnment at that time assured m Indian public
that Aden will ever remain an integral part of the Indian Empire. It was on this assur-
ance that Indian merchants cordially responded to the invitation and with their instinetive
spirit of adventure came forward and carried on the trade with the country at grest risk to
themselves and of the capital invested. A study of the trade returns from 1839 A.D. will
show the nature of the lsborious part Indian merchants have played for the last eighty
years for the greater progress and prosperity of the country. It was the Indian merchant
who played the part of the intermediary and upheld the prestige of the British Empire, and
who was instrumental in turning the turbulent natives into loyal and orderly itizens of the-
Crown, and it was the Indian troops that have been mostly employed and kept there to
Ppreserve peace and order.

3. Bo much has our connection been conducive to the interests of the natives of Aden,
that we are sure that the chiefs and the well-to-do Arab Tribes, e in the peaceful pur-
suits of commerce, not only in the Settlement but round about, will oppose and resent any
proposal of the transference of the administration to the Colonial Office, and their intimate-
commercial and social relation with Indian merchants for the last eighty years. So convineed
they are of the immense benefit they have derived from that connection that there is every
likelihood of great discontent taking place by the reason of the proposed severance. We
venture to bring to Your Excellency’s notice that the resolution of the Aden Chamber was.
st;spor{ed by a handful of merchants only and that too under the belief that the Government
had decided to transfer Aden to the Government of Egypt. They therefore preferred the
Colonial Office to the Egyptian Government. This will clearly be seen from the t-
ation signed by over a huntired leading merchants, including all the Indian, Asiatic, Jew and.
Arab members of the Aden Chamber of Commerce and submitted to the Political Kesident on
the 3rd of March, 1921.

4, We trust, we will not bs presumptuous, if we claim to be the pioneers'of the develop-
ment of the trade and prosperity of the country. As such we res y beg to point out,
that it behoves the Government of India and the Imperial Government to ascertain our-
views and those of the Arabs before any transfer to the Colonial Office is determimed
upon. Should it take Pla.ce at all, we are afraid, notwithstanding the assurance of the:

onourable Mr. Bray in the Ceuncil of State, the right of equal citizenship of the British
Commonwealth will L denied to His Majeat;’u British Indian mb&l:ts. It would be an act
of grievous injustice and inequity to subordinate the interests of the Indian settlers to those
of the white. We need not narrate here the sad experience of our countrymen in South and
East Africa, nor the ignominous condition to which they are reduced, notwithstanding all éhe-
exertions of the Government of India in fighting the just cause of their Indian subjects. We,
therefore, most respectfully pray Your Excellency, that in the interests of the British
Empire, nay, in the interest of British Justice and Fairplnl, ly)'m.u- Government will be
pleased to oppose most vigorously the creation of an all-India Arabian problem as there is
an African one. The introduction of all ill-feeling, monopolies of trade and land and the-
very regrettable European policy of Racial Segregation will be another grea, glur on the-
fair fame of impartial British Justice.

B. If the proposed transfer takes place, it will be taken for granted by His Majesty’s
Indian subjects that whenever a country im developed by the prolonged exertions of the
Indian, it will only be a preliminary to a transfer of an undeserved character to a Govern-
ment which had no hand or played no part whatsoever in its establishment, development and
prosperity. We beg to enter our emphatic protest against so imprudent and Ynjust a
policy. It will strike at the very root of all Indian enterprise in foreign parts and will
amount to a betrayal of the best interests of Indian merchants. All the firm belief in®the-
just and good intentions of the Government will be shattered. We may here beg leave to
observe, that as the result of the Great War, while the British Colonies bhave been allotted
certain territories and islands belonging to the enemies, India is being unjustly and arbitrarily
deprived of the territories which her people had brought to such prosperous development.
Buch treatméht will naturally tend to undermine all their belief in talk of India’s equal
im-tnership with the (British Commonwealth and the full citizenship of the British

Lmpire.

L ] - .
6. It will not be out of e to point out here, that the landed estates of the Indian<
merchants ldniden are er?clu‘tl-fnousrand the Indians have settled down and have‘ made that
coyntry as their land of ad8ption. The Judians settled there bhave so substantially built

. .
L] L]
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up their trade, step by steg, during the last eighty years, thet they at present command
the major portion of the Red Sea Ports business and, for this object, some of the promipent
firms have established their Head Offices at Aden for many a year past.

7. We may also be permitted to point out, that the British and other Earopeans scarcely
form a considerable part of the population. They are merely temporary residents carrying
on trade as shipping and coaling agents ; and it was these few who were actoally instru-
mental in passing the Chamber's resolution, probably under the same belief that the
administration was being transferred to the Government of Egypt.

8. Lastly, we think it our duty to bring to Your Excellency’s notice a rumour that is
afloat, that even if the administration of Aden be transferred to the Colomial Office, the
Military expenditure of the country and, furthermore, the Naval expenditure on the port
of Aden will wholly or to a great extent fall on the Indian revenues. We do not believe
in the rumour but, should there be a grain of truth in it, we are sure, the - overnment of
India will not only protest and resent any such proposal but, on the other hand, will demand
a share of the past, present and futare enormous Military and Naval expenditure from the
Colonial and the Imperial Treasury as this fg'atewa_}' has been and will be maintained for the
safety of the Empire. It is our firm belief, that under any circumstances, the civil adminis-
tration of Aden can safely and fairly be kept under the Government of India, even if the
Military and Naval inistration be transferred to the Imperial Government ; but we
make bold to point out, that as suggested in the Ksher Committee's Report, if thetCommand-
er-in-Chief in India is going to have direct communication with the Chief of the Imperial
Staff, then there is not the slightest reason for snatching away Aden at all from the
‘Government of India. We therefore earnestly trust, the Government of India will be
pleased to publish the full conditions under which the administration is proposed to be
transf to the Colonial Office.

9. In conclusion, we 1:|1-a{l Your Excellency who are regarded as a model of British
Justice and Fairplay and who have been specially sent here to govern this country justl
and to satisfy the aafirations of the Indians, that Your Excellency’s Govern'ment wi
strongly submit the Indian case and advocate the Indian Ipoint of view in the Imperial
Councils of the British Empire and will thus prevent the transference of an important seat
of commerce which up to now has been dndoubtedly developed at the cost of the Indian
Exchequer and by enterprise, patient industry and capital of the Indian people.
We beg to subscribe,
Your Excellency’s most obedient servants,
HOOSEINBHOY ABDOOLABHOY LALLJEE,
< HORMUSJI C, DINSHAW,
®  Vice-Presidents,
BUNDALIBHOY HAJIBHOY,
. BAKUBHAI MANSUKHBHAI,
N MATHURADASS CANJEE MANTANI,
Members of Managing Committee.
ALLADIN MAHOMED,
VAZIRALLY BANDEALLY,

< Honorary Secretaries.
BoMBAY; }

The 15th May, 1921.

Ertract from a copy of the Resolutions for transmission to the Secretary of State passed
at a meeting of the Council of the Western India National Libersl Association

on the 20th August, 1921, Bombay, .
TEANSPER OF ADEY.

The Council of the Western India National Liheral Mssociation co
plated transfer of Aden from the Indian Governma.nt to the Cqonial Off

nsid'gr the contem-
ce as detrimental
L4

. Y '
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1o the interests of India on political, administrative and financial, grounds. They ltrcmﬁl_y
support the representation of British Indian Colonial Merchants’ Association to
‘Excellency the *Viceroy and Govermor G in Council on this subject and urge on the
Government of India and the Secretary of State for India the continuance of the status quo
in regard to the civil and political administration of that port, not merely because Indians
have played a great part in the developmert of it and constitute over one-fourth of its
population, but aﬁr: because of its strategic and political importance to India for own defence
when she attains her full Dominion status within the British Commonwealth.

Dated the 20th August 1921.

From—Farz B. Tyasr, Esq., for Belf and Co-Secrelaries, Bombay Presidency
Association,

To—The Secretary to the Government of India in the Foreign and Political
Department.

I beg to enclose & copy of a Resolution passed by the Council of the Association at its
meeting held on the 24th instant in connection with the transfer of Aden to the Colonial
Office, and trust that the Government will pay due consideration to it.

The Council of the Bombay Presidency Association beg strongly to oppose the con-
templated transfer of Aden from the Indian Government to the Colonial Office, as being
distinctly detrimental to the interests of India and of the Indians settled in Aden and the
country around Aden who have played a great part in its development and constitute over
one-fourth of its population. The transfer is opposed on political, administrative, financial
and strategic grounds. The Council need not dilate on these grounds as the same are more
fully s in the representation of the British Indian Colonial Merchants’ Association to
His ExBellency the Viceroy atd Governor-General in Council on this subject and which the
Council entirely endorses. The Council therefore respsctfuily but att?mnfly urge on the
Government of India and the Secretary of State for India, that the civil, military and poli-
tical administration of Aden be continued as heretofore. '

No. 180, dated Bombay, the 2nd September 1921,

me—ThaBE;%onry Secretaries, British India Colonial Merchants' Association
ay,

To—The Private Secretary to His Excellency the Viceroy.

We have the honour to inform you that our Association has submitted some time back
a representation to His Excellency the Viceroy through the Governor of Bombay, regarding
the contemplated transfer of administration of Aden to the Colonial Office.

We beg to bring to your notice that the most influential bodies in Bombagy representing
various interests and shades of opinion have all with one voice protested against this proposed
transfer as detrimental to India on political, administrative and financial basis; this will
clearly be seen from the copies of the resolutions passed by the Bombay Presidency Associa-
tion, the Western India National Liberal Association, the Imperial Indian Citizenship
Association, the Reform Conference and the Indian Merchants' Chamber and Buregu.

OQur Association is pained to find that the Government had not "taken specfil steps to
ascertain the views of the Indian trading community concerned, as is evident from the reply
which the Right Honourable Mr. Montagu gave to Sir T. Bennett in the House of Commons ;
and, therefore, our Association begs to put its most emphatic protest against the handing
over of Aden to the Colonial Office without consulting the views of those who have piayed a
great part in its development and who contributed over one-fourth of the population.” My
Association i further grieved to find that the Indian public is utterly kept in dark by the
Government regarding the financial - clanses under which the transfer is to be made ; and
judim% from the apeech made by the Secretary of State for Colonies, while moving a vote
to the Colonial Office in the Housgof Commons on the 14th July, 1921, my Association is
under the belief that this tragsfer would involve heavy Military expenditure and that India®
will have 4 bear tremendous finalicial burden for maintaining a fortress of first-class
<onsequence to India. . Y
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Our Association therefore hopes that His Excellency the \"ieémy will be pleased to
consider the case from the Indim;u?oint of view, after ascertaining the opinion of the Indian
Commercial Community in particular and the public ie general. - We may point out to you,
in this connection, that the Government have not even takem the consent of the Indiam
Legislative Assembly. :

In conclusion, my Association prays that His Excellency the Viceroy will not rerpetute
an act of grievous injustice and inequity by allowing this transfer and thus will not be a
party in creating another contested problem as in British East Africa, as it is sure to follow
the transfer in spite of the assurance of the Secretary of State ,for India that *the Govern-
ment, accepted without reservation the condition of the Government of India that its transfer
should in no way impair the interests and status of Indians who should receive isely
the same treatment as other subjects of His Majesty . We fervently hope tﬂl:tc His
Excellency, during the Eresent state of the country and under his just regimé, will act in
the best interests of the [ndian Empire,

Extract from the House of Commons’ Report, 14th July, 1921
DuriNg o DEBaTE oN THE CoroNiirL OFFICE VOTE.

Mr. Churchill.— . . . . There is another possibility of a reduction of

nditare in Aden. The India Office has very kindly handed Aden over to the Colonial
%e, and my acceptance of the gift has only been delayed by the financial negotiations,
because India has hitherto paid a great part and I certainly should not be serving the
interest of the British Tax-payer if I assumed the whole burden without any of the funds
which are necessary to maintain a fortress of first-class ‘consequence to India, but I hope for_
a happy solution ; in fact, I think, thatin a very few days we shall have reached an agree-
ment. And the moment that Aden is transferred to the Colonial Office, it will be_possible
to amalgamate the administration of Aden and Somaliland. Somaliland and Aden are
really the most happy marriage that could be made. They are really necessaryto one
anoﬂv:er. The high ground, five or six thousand feet high, in Somaliland will afford a hill
station to which the British soldiers in Aden under the most trying conditions all through
the summer could go company by company in one night’s journey across the sea to Somali-
land. You could not have a more harmonious minor proposition, and if this amalgamation
be carried out in such a way as to effect, perhaps asaving of £200,000 to £300,000 a year
in the reduction of Military expenditure, it will repay the trouble which it takes to arrive
at such a conclusion.

L

Copy of the messages sent by Mr. Jehangir B. Petit on behalf of the Council of

Imperial Indian Citizenship Association, to the Secretary of State for India and
the Government of India.

¢ The Coupeil of the Imperial Indian Citizenship Association strongly protests against.
eontemplated transfer of Aden from India Government to Colonial London, and
prays that Aden should continue to be administered as at present by Bombay Government.’

¢ The Council of ]mferisl Indian Citizefiship Ansociation strongly supports protest.
of British Indian Colonial Merckants’ Association agsinst transfer of Aden from India
Government to Colonial Officz, London, and prays Aden should continue to be administered’
as at presest by Bombay .sovernment,” 6th July 1921.

dopy of the Resolution passed by the Council of the Western India National Liberal
Association at a meeting held on the 20th August, 1921, under the presidency of
the Honourable Sir D. E. Wacha.

L]
¢ The (ounc of the Western India National Liberal Associgtion consider the con-
templated transfer of Aden from the Indian Government to the Colouial Office as detri-
mental to the interests of India on political, administrative, and financial grounds. They
strongly su the representation of the British Indi#n Cqlonial Merchants’ Association
to His Excellency the Viceroy and Governor Generdl in Council on thiss subject and.
urge on the Government of India and the Secretasy of State fof India, the continuanog of
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status guo'in regard to thd civil and political administration of that port, not merely becanse
Indians have played s, t part in-the development of it and constitute over one-fourth
«f its population,ebut becanse of its stratggic and political importance to India for her
.own defence when she attains her full Dominion status within the British Commonwealth.’

Copy of the Resolution passed by the Bombay Presidency Association.

‘The Council of the Bombay Presidency Association beg strongly to oppose the contem-
plated transfer of Aden from the Indian Governmint to the Colonial Office, as being dis-
tinctly detrimental to the interests of India and of the Indians settled in Aden and the
<country around Aden who have played a great part in its developmsent and constitute over
«one-fourth of its population. The transfer is opposed on political, administrative, financial
and strategic grounds. The Council need not dilate on these grounds as the same are
more fully stated in the representation of the British Indian Colonial Merchants’ Association
to His Excellency the Viceroy anl Governor General in Council on this subject and which
ithe Council entirely endorses. The Council, therefore, respectfully but strongly urge on the
Government of India and the Sscretary of state for India that civil, military, and political
-administration of Aden be continued as hithertofore.’

Eztract from lotter No. T.-989, dated the 16tk June, 1921, from the Secretary, Indian
Merchants’ Chamber and Bureau, to the Prieate Secretary o His Ezcellency the
Viceroy and Gcoernor General of Indis, Simla.

T am directed by my Committee to say that they strongly mpEort the representation
sent by the British Indian Colonial Merchants’ Associstion to His Excellency the Viceroy,
through His Excellency the Governor of Bombay, dated th: 15th May, 1921.

L ]

Copy of the Resolution passed by the Rofurm Conference held in Bomday under the
auspices of the National Home Rule Leaguce on the 30th Auwyust, 1921, Mrs. Besant
presiding.

‘This conference considers the contemplated transfer of Aden from the Indian Government
%o the Colonial Office as detrimental to the interests of India on political, administrative
:and financial grounds. It strongly supports the representition of the British Indian Colonial
Merchants® Association to His Excellency the Viceroy and Governor General in Council om
this subject and urges on the Government of India and the Sec of State for India the
-continuance of the statws guwoin regard to the civil and Eolm administration of that
‘port not merely because Indians have played a great part in the development of it and con-
-stitute over one-fourth of its population, but alsobscanse of its strategic and politienl
dimportance to India ior her own defence, when she shall have attained her full Dominion
#tatus within the Indo-British Commonwealth.’ ‘ .

No. 5991, d:ted Simla, the 13th Ostober 1921,
Endorsed by the Dspartmsnt of Comm-ree.

-
TRANSFER OF ADEN 70 CoLoX1AL OFFIOE. .

" A copy of the undermentioned paper is forwarded to the Foreign and Political Deparf-

ment :

Extract from a letter from the Deccan Sabha, Poona City, dated the 2nd October, 1921,

Extract from a lotter from the Deccan Sabha, Poona City, dated the 3nd October, 1921.

I am desired to forward for your informationthe following two Resolutions passed at a
wecent meeting of the Council of the bmn Sabha : :

[] - : s,
‘In vidw of the v o Indian interests creaed in Aden since its conquest in 1839
. i l:)lf an officer de:gu g%y the Gofernment of Bombay, the "Council of the Deccan

. . t. C
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Sabha protests most emphatically against the proposed transfer of its admini-
strative contrel from the Government of India to the Cglonial Office and {rust
that the step, fraught as it is with far-reaching consequences¢o the well-being
of the people composing the Settlement, will not be carried out without consult-
ing the wishes of the people concerned and giving the Indian Legislature an
opportunity to examine it in all its bearings.’ )

- * L .

QUESTIONS IN THE VERNACULAR.

43. *Mr. K. Ahmed: In view of the fact that the Members of thig
Assembly can take part in the debate of a Resolution or a Bill in their
vernacular language commonly spoken by them, will the Government be
pleased to state whether they can put in the vernacular questions starred and
unstarred in this Assembly including the supplementary question they may
desire to put arising out of any question or questions and the answers of such
questions of this Assembly ? 1If the answer is in the negative, will the
Government be pleased to explain the principle and reasous of such refusal ?

Mr. President : The procedure which governs questions is under the
sole control of the President. I therefore propose to answer this question.
Rule 14 declares that the business of the Assembly shall be transacted in
English provided that the President ma\.{r permit any Member unacquainted
with English to address the Assembly in a vernacular langpage. I
interpret this rule as meaning that Members unacquainted with English may
put their questions, including supplementary questions, in the vernacular. Up
to the present moment, I have not yet considered it necessary to issue ihstruc-
tions in this matter. 1If any specific need for such instructions arises, I am
prepared to take steps to meet it.

COUNCIL SECRETARIES WITH KNOWLEDGE OF THE VERNACULAES.

44, *Mr. K. Ahmed: Do Government proposs to appoint Council
Secretaries qualitied to interpret the vernacular languages used by the Mewbers
and thereby facilitate the business of the House ?

The Honourable Sir William Vincent: I invite a reference by the
Honourable Member to the provisions of section 43-A of the Government of
India Act. The appointment of Council Secretaries is a matter to be decided b
the Governor General and is not a business of the Governor General in Councilv.

o GHUTIYART SHERIFF STATION OF THE EaSTERN BENGAL Ralnway,

L]
¢« 45. *Mr.K. Ahmed: Are the Government aware that at Ghutiyari-
Sheriff station on the Canning branch of the Eastern Bengal Railway  line
the platform is much lower than the foot-board of carriages and it being
the pilgrim station many people, specially the females, find great inconvenjence
in alighting from the train ? )

() Do the Government propose to give proper warning ‘to the local
anthorities to supervise their work duly, so that in case any step
is to be taken for improving the station platéorm or otherwise wanting in
any other stations, may report on the subjeck in oxder that the inconveniences
of the passengers may be removed ? « (

t [3
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Colonel W. D. Waghorn: (a) Ghutiyari-Sheriff station has a medium
height platforpn 1°—2” above rajl level. The lower foot-board of the passenger
carriages is generally level with the platform and no special difficulties are
experienced in alighting from trains.

(8) No special action is thought necessary. _

Mr. K. Ahmed : Isitnot a fact that there is co raised platform and the
ladies going there are not helped to alight ?

If that answer is in the affirmative, I am very thankful to the Honourable
Member. But if it is in the negative, I ask for a definite answer.

_Colonel W. D. Waghorn : I have nothing to add to what I have already

said. '
Marps Rainway SraTioN,

46. *Mr. K. Ahmed: (s) Are the Government aware that Malda
Railway station on the Eastern Bengal Railway line is situated far away from
the town of Malda, the District Headquarter across the river Mahananda, and
that near the station on the road leading to the town there are jungles from
where tigers come out and attack passengers going to and coming from the
railway statiom ? .

(6) Is it a fact that owing to their long-felt grievances of the people of
Malda, frequently memorials are being made to the authorities "and the
Governer of Bengal ?

(¢) Do the Government propose to take immediate steps and relieve
the passengers and the people of Malda of the great danger and inconvenience,
by either removing the railway line near the city or clearing the jungles and
bridging the river to help the passengers going' to and coming from the
railway station ? B

Colonel W. D. Waghorn: (a) The railway station at Malda is
situated at & distance of about 14 miles from thé town, the Railway Adminis®
tration has received no reports of any passengers having been attacked by
tigers. .

(6) Government are not aware of any memorial about the so-called long-
felt grievances having been received by the railway authorities, or the
Governor of Bengal. . .

(¢) It is not possible to shift Malda station from its present site. The
clearing of the jungle along the road and the bridging of the river are matters
which concern the Distriet Board and not the Railway.

Mr. K. Ahmed : Has the Government, Sir, inquired of the Local &overn-
ment ? Are the Government in a position to answer that question without
making any inquiries ?

Colonel W. D. Waghorn : No.

Mr. K. Ahmed : Will the Government be pleased to do that ?.

Colonel W. D. Waghorn: I don’t think it is the business of the

overnment, .

Mr. K. Ahmed: To starbwith, the railway has been stationed in the
middle of the jungle. The railmay authorities will do nothing and the people
are being eattn up by tigers. May [ ask an answer to my question, Sir ?

* . .. .' (4] 2
* . L] .
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Colonel W. D. Waghorn : I have already explained to the Honourable
Member that there have been no reports of agy passengers having been eaten
by tigers and the Government are not aware of any memorials having been
sent in.

Mr. K. Ahmed : I repeat the same question again, Sir. Has the Govern-
ment taken the trouble to inquire into the matter whether anybody has been
eaten up or not ? Is not there any jungle on bnth sides of the station which
is situated unnece sarily too far from the town of Maida?

Colonel W. D. Waghorn : If the Honourable Member will give us
a specific case, I am quite prepared to inquire.

Mr. President : Order, order. The Honourable Member must be aware
that there is a Standing Order which prescribes that those who make
statements in their questions must make themselves responsible for the
accuracy of them. '

Mr. K. Ahmed : I am quite responsible, Sir. I know the facts and I am
asking on that responsibility. Without having made any inquiries with
regard to the question, how can the answer be given by the Honourable Member
in charge ? : ot

The Honourable Mr. C. A, Innes : I just want to say, Sir, that if Mr,
Kabeer-ud-Din Ahmed will quote to us any specitic instance of apny man
having been eaten up by a tiger, we are quite prepared to go into the matter.

Mr.K. Ahmed : Will the Government be pleased to make inquiries with
regard to the jungles, Sir, situated on the road leading to the station ?

‘Mr. President: I drew the Honourable Member’s attention to~ the
Standing Order which imposes on the Member asking the question the
responsibility for the accuracy of the statements made in lus question,
i ask the Honourable Member to consider the meaning of that Standing
Order in relation to the questions which he has just been asking.

Mr. J. Chaudhuri: May I ask Mr. Kabeer-ud-Din Ahmed, who
comes from Malda, if he can undertake to shoot the tigers going about the
station or scare them away ?

Mr. B. Ahmed: I am neitber the Chairman of the Railway Board ner
any high officer of the State Railway, and I am not responsible for that.

TeLeerAPHIC CoMMUNICATION FOR CHAPAI, NAWABGANI, ETC.

47. * Mr. K. Ahmed: (a) Are the Government aware that the people of
Chapai, Nawabganj and Kansat, specially the merchants as consignors and
consignees of goods and parcels at the stations of Amnura and Rahanpur on
the Eastern Bengal Railway, are under great disadvantage and inconvenience
fora long time for the want of telegraphic communication, the above mentioned
railway stations being far away from the localities ? .

(6) Isitafact that fora long time complaints are being made and memorials
were sent to the Government of Bengal on the subject without any
result ? . . .f .

() Do the Railway Department propose ejther to rewnove these
tations at some suitable places, advantagebus to the people, or confer with the

L L
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Telegraph Department {o consider the desirability of joining those important
places by telegraphi® communication ?

Colonel Sir 8. D’A. Crookshank : () Both Amnura and Rahanpur
railway stations are open to the public for receiving telegrams.

(6) The Government of India are not aware that any complaints or
memorials on the subject have been sent to the Government of Bengal.

(¢) It is not possible to shift the stations from their present sites but the
desirability of opening telegraph offices in the towns referred to in (a) of the
Honourable Member’s question will be condidered.

TRANSFER OF A VILLAGE PrRoM Biaar AND Onissi To BENGAL.

48. * Mr. K. Ahmed : (a) Will the Government be pleased to state
whether a memorial signed by over 500 of the residents of the village within
the Police Stations Rajmahal and Barharwa in the District of Santal Parganas
in Bihar and Orissa Province has been received by the Government ?

(6) Do the Government propose to transfer the area under these two
police stations to the Province of Bengal immediately ?

The Honourable 8ir William Vincent: (z) A copy of the memorial
has been sent to me personally, but the memorial has not been sent officially
to the Ggvernment of India.

(8) Government do not propose to take any action until the memorial is
transmitted by the Local Government.

"M? K. Ahmed : Will the Government of India be pleased to forward

those memorials to the Local Government to make necessary inquiries ?

The Honourable Sir William Vincent: I have explained thata
memorial on this subject is, I believe, being sent by certain persons through
the Local Government to the Government of India, and w2 are awaiting:
receipt of that memorial from the Local Government. In the meantime,®
an advance copy has been sent to me by name because I am supposed
personally to be interested with the areas. We are at present awaiting
the receipt of the memorial from the Local Governmant with the opinion
of that Government on the proposal and I believe that thisis the proper
and reasonable course, . ;

S Mr. K. Ahmed : Tam very much obliged for this satisfactory answer,
ir, *

Costs or THE TREATY WITH AFGHANISTAY. o

4, * Mr. K. Ahmed : Will the Government be pleased to state in full and
lay the particulars on table as regards the exact amount of the costs of the
tr_eatis:r[ with Afghanistan from the beginning to end, date by date, which
Sir Henry Dobbs, his committee, the Government of [ndia and others have
incurred fromthe Indian Exchequer ?

The Honourable Dr. T. B. Sapru (on behalf of the Honourable Mr. Denys
Bray) : From December 13th, 1920, when the Kabul Mission assembled
at_Pe_shawar. up to the end of December, 1921, the total cost of the Kabul
Mission including the estimated %ost of such itams for which final charges
bave not yet bieen presentdd but ®xeluding the telegraph material which is to

1 - »
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be presented to the Afghan Government amounted to.Rs. 3,85,594. It will
not be in the public interest to lay the particulars date by date op the table.’

Mr. K. Ahmed : Will not the public realise the situation and appreciate

the answer of my Honourable Frieod, if date by date the items of expendi-
ture are given ?

The Honourable Dr. T. B. Sapru : I have already stated that it will not
be consistent with the public interest to answer that question.

UNSTARRED QUESTIONS AND ANSWERS,

INDIAN APPRENTICES IN THE JAMALPUR Rainway WorksHor.

1. Rai G. C. Nag Bahadur: (aj With reference to clause (5 of
Question No. 157 asked by Mr. K. C. Nengy on the 15th September last,
and the answer given by Colonel Waghorn, will Government be pleased
to state whether the Indian apprentices, while entering the Jamalpus Rail-
way Workshop, are at liberty to use the gateway hitherto used by European
and Anglo-Indian apprentices ?

(8) Do Government propose to issue definite instructions ta this effect ?

(¢) With reference to the answer to clause (d) of the raid question, do
Government propose to cunsider the desirability of adopting the method of
payment in vogue 1o the case of the Indian apprentices in the care of the
European and Anglo-Indian apprentices as well, in view of the merits of the
said method as stated by Colonel Waghora in the said reply ?

Colonel W. D. Waghorn: (a) and (4). It has been ascertained
that there is no objection at all to Indian apprentices of the special
grade and 1st class using the gateway referred to. In fact some of them do
glready.

(¢) The matter is not one for Government to comsider. The Railwa
Company is at liberty to arrange for the disbursement of the pay of their s
in such manner as they see fit. Payments are usually ‘made in the manner

considered most suitable and expeditious in regard to the class and numbers of
staff to which they are applicable.

ArporxTmMest oF THE HoxXouraBLE M. C. A, INNes 10 THE VicEroy’s
Exxcurive Couxcrr.

2.'Rai @. C. Nag Bahadur: With reference to Government of India,
Home Department, Notification No. 2128, dated the 10th September, 1921,
appointing Mr. Charles Alexander Innes, C.8.1., C.LLE., tobe a temporary
Member of the Council of the Governor General of India in the vacanc
caused by the resignation of the Honourable Sir Thomas Hclland, will the
Government kindly state whether seniority in service or other reasons have

determined the choice of the authorities in making the tempordry arrange-
ment ? .

- The Honourable Sir William Vincen{: The gentleman named in
.the question was appointed to the post because'in the opinign of the
Governor General in Council his appointment was in ¢he public interest.

-
' ' &
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L]
Ratioxs ror INDIAN SoLDIERS.

. L
3. Sardar*Gulab Singh: @) Is fhe Government aware :
(a) That the issue of gur for making tea to Indian soldiers of some non-
silladar regiments is objected to except as emergency rations ?
() That the Indian soldiers are dissatistied with the supply of
impure ghee at present ?
(2) Has Government considered the question of having regimental
management for the supply of ghee in such regiments as desire it ?

(3) Isita fact that in boards for matters about rations the Indian
officers are not saufficiently represented ?

Sir Godfrey Fell : (1) (a) Gur isissued as a standard ration for Indian
troops except :
(1) During some of the hot and moist months of the year when
sugar is issued as a substitute, and
(2) When sugar is cheaper than gur.

Esperience has shown that gur is readily acceptable.

(6) Government are not aware that the Indian soldiers are dis-
satisfied with the ghee supplied. The greatest care is taken to obtain ghee
of pure quality and the strictest tests are applied before it is passed as fit for
issue to Indian troops. The price of the ghee supplied to the Indian troops
has averaged about Rs. 112 per 100 Ibs. for the past 12 months,

Complaints are rarely made, and if made are invariably attended to.

(2) Yes. It is undesirable, however, from the point of view of the
Indian soldiers’ health and physique, that regimental arrangements should be
made for the purchase of ghee..

When, as a temporary measure, a money allowance was allowed in lien of
ghee it was found that the ghee purchased by the troops in the Bazaars was
impure, often adulterated as much as 40 per cent., and possessing in manty
cases little or no food value. This entailed loss to Government who were
getting a relatively small return for the money.

‘With a ghee supply supervised as at present the State receives full value
for the money spent and the individual soldier a pure and wholesome article of
food. Careful control and scientific tests cannot in practice b¢ effectual-
ly enforced under any system whereby units purchase their own ghee.

(3) Boards presided over by a medical officer and on which Indian
officers are represented are provided for in Army Regulations.

(t) These boards are assembled under the orders of the *O:bcer
Commanding Station, and in practice one Indian officer of
each of the classes of men by whom the rations will be consumed
is included oa the boards.

fi2) The Officer Commanding any unit (advised by Indian officers
in 2ll cases where necessary) is required to reject any apparently

° umsatisfactory supplies tendered to his unit. .

(#¢7) Indian ‘officers are detailed to accompany Inspectors in the

supply service and, advise them when inspecting depdt stocks.

These gafeguards are *simple and are found to be effective in practice. "
They are identical in the case of Byitish, Indian and mixed units.

. * .
L] L L]
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L9 1
EpucaTioNAL STANDARD FIXED BY THE STAFF SELECTION Boarp For Wam-
SERVICE CANDIDATES. ¢ . ‘
L]

< :

4. Bai Bahadur Bakshi Sohan Lal: (s) Isit a fact that the ocondition
of minimum educational qualifications fixed by the Staff Selection Board for
outside candidates to appear at their examination for 1st Division of the
Secretariat and attached offices was relaxed in the case of certain candidates
with war services ?

"(8) If o, was there any public announcement made to this effect to
enable all concerned to avail themselves of the privilege ?

{¢) If the reply io (&) is in the negative, do the Government propose
to consider the advisability of extending this concession to other deserving
Undergraduates with war services who passed for the 2nd Division but could
not apply for the 1st Division for want of information on the point ?

The Honourable Sir William Vincent : (z) The answer is in the negas

tive,
(8) and (c). In view of the answer to (a) these questions do not arise.

PROPORTION OF CERTAIN RAILWAY APPOINTMENTS. HELD BY SIKHS.

5. Bhai Man Singh: (s) Will the Government be pleased to l.gy on
the table a statement showing the posts of Assictant Traffic Saperintendents,
Traffic Inspectors, Claims Inspectors on Raiiways held by 8ikhs as compared
with Hindas, Mubammadans and Christians ?

() Do the Government propose to consider the question of appointing:
Sikhs (new candidates or those already in service) to these posts ?

Colonel W.D. Waghorn : (a) A statement giving the information
asked for is placed on the table.
¢ (8) Itis not possible to make communal distinctions in appointing Indians
to the Railway establishments. The most suitable candidates are selected
both on first appointment and for promotion subsequently.

Statement shgwing the posts of Assistant ’Tn‘gﬁc Superintendents, Traffic Inspectcrs, and
Claims Inspectors held by Sikhs as compared with Hindus, Muhammadans and
Christians on the North-Western Railwa?.

‘ . Assistant Traffic Traffic Claima
¢ Clen Superintendents, Inspectors. Inspectors,
L3 —_—
Sikks . . . . . . . 1 1
Hiudus . . " ' . ' . 4 5 7
Muhammadans . . . . 8 b 4
Christiars . . PR . . “7 44
* LY
Total »°* | %9 T
s * ¢ P
. I' .
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Erectric INSTALLATION IN CANTONMENTS.

" 6. Bhai Man Singh: (a) s it g fact that a large electrical installation.
has been started at Peshawar and smaller ones at Nowshera, Jamrud,
Risalpur and Attock, and that a similar installation at Ambalais under

construction ?

() In what other cantonments have electric installations been provided.
or started within the past two years?

{c) In what other cantonments are new installations under contemplation ?-

(d) How much money bas been spent on these installations and how
much more is estimated to be spent ?

(¢) How much of this money will be spent in this year ?

(f) Having regard to the assurance given by the Government to keep the
military expenditure as low as possible, do the Government propose to order
that the expenditure on electric installations and similar luxuries be stopped
or deferred till financial conditions improve ? ’

Sir Godfrey Fell : (a) Yes.

(6) Small temporary installations have been provided at the Quetta
Station® hospital ; Rawalpindi hospital and some of the barracks; Agra.
hospital ; Fyzabad hospital ; Kohat ; Bannu ; Dera Ismail Khan ; and the
Aden hospital and certain other buildings.

(e) A list is laid on the table.

(d) The approximate Capital cost of these electrical installations up to date-
has been Rs. 53,00,000. :

It is estimated that approximately 1} crores will be required te
complete the present electrical programme.

{e, If the scheme progresses as rapidly as .is anticipated, the sum.
expended will be approximately Rs. 8,25,000.

(#) The wpolicy of introducing electrical installations into®hospitals,
barracks and other regimental buildings was accepted so long ago as
1903, when the Secretary of State for Lndia approved of annual expenditure-
on the provision of joint electrical systems for lighting and punkab-pulling
in large stations. Since that date the policy has been to introduce, these
amenities into the various cantonments, as far as funds have permittede

The Army in India Committee, in paragraph 47 of Part V of their Repors,
emphasised the necessity for better lighting a.ng cooling arrangements in British.
barracks and, in paragraph 83 of the same part of the Report, advocated the
provision of free lighting, on an adequate scale, throughout Indian troops lines.
The Government of India are of opinion that it is essent’al to improve both
barracks and lines in this respect, so as to maintain the. health and, consequent~
ly, the efficiency of the troops,*whose health and spirits cannot but be adversely
affected by gccupying barracks which are ill-lighteg and badly ventilated. The
lmportance of having a good eletrig lighting system in hospitals, both with
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' .
Teference to the comfort of the patients and in connection w.ith operations, etc.,

-cannot be over-estimated.

List of the Cantonments in whick it is proposed to install Electricity.

Allababad ; Czwnpore; Luckncw; Sialkot; Rewalpindi; Jullundur; Multan; Agra;
~Jubbulpore; Quetta (lighting only); Bengalore (lighting only); Hyderabad (Sind); Nasir-
-abad; Kamptee; Benares; Ahmednagar; Dinapore; Secundersbad; Muttra; Campbell-
fore; Fyzabed; Rurki; Mhcw; Rangoon; Karachi and Poona.

‘Errcrric LicaTs aND Faxs ¥or INDIAN TrooPs I8N AMBaLa CANTONMENT.

7. Bhai Man Singh: (s) Isita fact thet the benefits of the electric
lights and fans to be put up at Ambala Cantonment are intended to be
~confined to the DBritish section of His Majesty’s troops and that it is not

proposed to extend the same to the quarters and reeidencesof the Indian
section of these troups ?

1) Is it further a fact that poles for carrying cables have already been put
up in the Stuff Road and+Mall Road, ete., and bas the putting up of poles on
-other. roads of Ambala Cantonment been stopped, and if so, does this
‘mean that the roads occupied by British officers only are to be lighted and
‘they aloue will receive]private connections ?

(¢) Has the rame scheme of putting up the poles in the British quarters

only been adopted in all other cantonments where these instsilations
are started ?

(d) Is it not a fact that Indian troops and Indian officers st Ambala have
invariably to remain there all the year round and bave thus to stand the

rigour of the hot weather, whereas the Britich troops are often sent up to the
4ills to avoid the he¢at of the plains ?

Sir Godfrey Fell : (a) The proposals are as stated, except that it is
dmtended to supply the Indian troops hospital with electricity.

(¢) The Government have no precise information as to the progress that
has been made with the erection of poles in the Ambala Cantonment. All

-work, however, has been stepped pending the revision of the present scheme
for the electrification of the Cantonment,

(¢) In‘the electrification of cantonments the usual practice is to provide
<lectricity in British and Indian hospitals, in British troop lines and in streets.
It is not proposed to extend the policy of electrification to Indian troops lines
antil funds permit.

(dy It is not the fact that Indian officers and other ranks have invariably
to remaih at Ambala all fhe year round. The rules permit of Indian officers
-ald other ranks being granted leave liberally during the hot weather months.
.As regards British troops, a certain number from each unit especially the
_younger men are, as a rule, sent to the hills for the hot weather months, or

a part thereof. The choice of the individuals to be sent is governed by
anedical considerations. .

Erectric INSTALLATION IN THE AMBALA CANTONMENT,

_ 8. Bhai Man 8ingh: (a) Is the Governthent i.wara. that there is a great
«<omplaint at Ambala Cantopment that epressure ibeing brought on ghe
.l ‘. « ‘ .l
L} ‘ -
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prgprietors of the hungalows situated in military lines where elecmclty is %o
ibe supplied toshave electric house congections thergin ?

(&) 1f =0, do the Government progose to issue orders to the. effect that
the house proprietors are at liberty to have electric house uonneatmns or not,
.and to give broadcast publicity to sach orders ?

Sir Godfrey Fell: (s) The Government of India have no infotma-
tion on the subject. As, however, it is clearly desirable that when electric
power is available in a cantonment privately owned bungalows should also
share in the benefits of the scheme, the owners of such buncra.lows are invited
-and encouraged toinstal electric fittings. When this is done, it is the invari-
able rule to increase the rent of the bungalow.

(6) The Government do not consider it necessary to issue any orders of the
kind suggested.

LAW RELATING To THE MANUFACTURE OF CorroN THREADS IN BoMBaY.

9. Bhai Man Singh: (a) Is it a fact that there is a law in the Bombay
Presidency probibiting the manatacture of cotton threads of a finer thinness
than that of a fixed standard ?

(8) Is there such a law in Englani?

(¢) IF so, are the standards of thinness prescribel by both the laws the
‘same fy

(@) If there is a difference, what is the reason for it ? .

(&) Will the Government be pleased to lay on the table a oopy of the
Act relating to this matter with all amendments ?

Mr. A. C. Chatterjee: (z) No such law is in existence in India.

(8) The Government of India are unaware of the existence of any sach
law in England.

2. The remainder of the question does not arise.

Srrcial Orricer wITH THE Ratcway Boambp.,

10. Bhai Man Singh Will the Government be pleased to state :

(a) Has there been a special officer with the Railwiy Bogrd during
the last three years ? If so, on what special duties has he been
employed ?

(¢) In what way has he lmproved the system of the riilway working
and.its offices and what savings in the etuff (Europepn and
Indian) aund costs have been effected through him ? e

(¢) What bas been the total cost of the said oficer and his estabh!h-
ment duriog the last three years ?

(d) Will the Government be pleased to lay on the tabla a copy of
the suggesvions and improvements made by him together
with the final orders thereon by the Governmeat 2

. Colonel W. D. 'Waghorn (@), ( and (¢). The Honourable Member
18 referred to the answer® given by me on the 19th September, 1921, .
to Klmn Sghib Mirza Mabamad Ikramulla Khan on the same subject.

. ) ) * Vide Legulatma Auemlﬂy Debates, Volume IT, pages 463-464.
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(d) The Government do not think it necessary to lay on the table a cogy
of all the suggestions and improvements x.na.d'e by Mr. Heselfine., v

Rates or Fopper aNp Foop GRaINS IN OTHER COUNTRIES.

11. Bhai Man Singh : () Have the Government of India any inform~
ation.about the rates of fodder and food graine prevalent in other countries
which grow wheat and other fuod grains ? -

(&) If not, will the Government be pleased to make inquiries in the
matter?

(¢) Do the Gcvernment propose to consider the advisability of importing
food grajrs fiom other countries if that could be cheaper taking into con-

rideration the very bigh prices now prevalent in various parts of India and
specially in the Punjab ?

Mr. J. Hullah : (a) and (). The Government are regularly
supplied with information regarding wheat prices. They have also a certain

amount of information regarding prices of rice and no further inquiries are-
contemplated.

(¢) As the Honouratle Member must be aware, the importation of a large
quantity of foreign wheat into India has already taken place. It does not
appear that any other food grains largely consumed in India could be imported

at prices lower than those prevailing in this country. «

Manaratra Native CoMMissioNEp OFFICERS IN THE MILITARY DEPARTMENT,

“12. Mr. K. G. Bagde: (a) Will the Gove:nment be pleased t> state :

(1) The number of the Maharatta Native Commisesioned Officers—
Jamadars, Subadars, Risaldars and Risaidars—serving in the
Military Department as combatants ;

e (1¢) The number of such officers who have been recommended by the

Soldiers’ Board for grant of land for their meritorious services
in the past war;

(isz) The number of such officers, if any, who have been refused such

grants only because they happen to be residents of some Native
.« OStates; and if so, why ?

() Will the Government be pleased to state :

(r) The number of Native Maharatta Commissioned Officers who
have been given King’s Commission—honorary Captainship
«  excluded—eligible for higher rank and pension in the Indian

. Army ; and .

5 (i'i) The number of the Mabaratta candidates selected direct for such
commissioned posts ?

Bir Gedfrey Fell: (a) (¢) The number of Maharattn Indian com-

missioned officers serving in the Indian Army on the lst January, 1921,
was 207,

(¢¢) The number of Maharatta Indian officers’ winq have been recommended
by the Indian Soldiers’ Board for grants of land’on account of distinguished
service rendered during the Great War is 93a ¢ )

‘e ‘%
L] . '
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(¢6{) The Government know of no instance in which a Maharatta
Indian officer recemmended for a grant of land under the special War Reward
scheme has “been refused such®a gramt for the reason that he is a resident of a
Native State. The latter part of this question does not, therefore, now
-arise.

(8) (¢) Five Maharatta Indian officers have been granted Honorary King’s
“Commissions of the kind described. ] i

(1) One Maharatta candidate has been granted a permanent King’s
Commission.

ErecrioN oF Buxeavows aNp o Horer v PooNa.

13. Mr. K. G. Bagde : Will Government be pleased to state :

(a) Whether. they have reccived offers to build bungalows on the Hill
opposite to the Rifle Range, Poona, aud a hotel on the vacant
plot of ground in front of the Polo Ground, Poona ;

() Whether they will place them on the table ; and

‘(¢) Whether before accepting these offers they intend to invite offers
from the public ? .

8ir Godfrey Fell: (a) Yes.
(8% The Govertiriierrd ara'not prepared to lay, the papers on the table.
: ] el A A1 W .
() The malir T s itesion
adut ae T ' a: _
ADDITIONAL Exrlmnrruns DUE TO THE ENHANCEMENT oF Pay anp Peysioxs
oF (GOVERNMENT SERVANTS.

14. Lieut.-Col. H. A. J. Gidney : (¢) What addition to the annual

expenditure of Governmnent has been made :

(¢) by increasing the pay and allowances of its presznt sirvants in all
Departments ;

(é¢) by dincreasing (he pensions of certain officials, or classes of
officials, who retired after 23rd July, 1913 ?

{6) What reason is there for the recent*raising of the pensions of
Chaplains, and that, too, with arrears from the lst April, 1919 ?

l¢) Are those who have retired from service and are in receipt of pensions
still to be regarded as Government servants, subject to the rules of Govern-
‘ment regulatingthe conduct ef public servacts ? .

(d) Do the Government ef India propie to define the position and

*regponsibilities of retired servants of Government and issue such rales as will
secure for them suitable positions? '

The Honourable Sir Malcolm Hailey : (a) (s) The additional expendi-
‘ture involved in the revision of the pay of the superior civil services in India,
whether pald from Central or Provincial revenues, is approximately Rs. 1}
.crores per annum. I am unable to furnish information as to the additional
cost of revision of pay of all sybordinate appointments throughout India,

- () Frpm calcalations made early last year, the results of which were
Placed on the table ef the Mopse in September last, the additional cost,

- L]
L) .
L
L] .
.- . -
[ ]
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ch'axge& to Central revenues on account of increase in pnsions paid in India.
and England to the officers referred to by the Honousable Member, was:
approximately Rs. 19,100 and £13,200, sespectively. .

(#) The increase in. the pensions of Chaplains on the Indian Ecclesiastical
Establishment was sanctioned by the Secretary of State after considering
the revised scale of pensions for uncovenanted services in India and with
special reference to the revised scale of pensions payable to the Chaplains of
the Royal Army Chaplains Department in England.

(¢) The Government Servants’ Conduct Rules do not apply to pensioners,
but under Article 351, Civil Service Regulations, the right is reserved of
withholding or withdrawing a pension or any part of it, if the pensioner be
convicted of serious crime or be guilty of grave misconduct.

(@) The Government of India see no reason for taking the action suggest~
ed. The proposal is in any case one which is primarily for the consideration
of Local Governments.

PeriTiox FroM Me. G. N, Naipu ror COMPASSIONATE ALLOWANCE.

15. Rao Bahadur T. Rangachariar: (¢) Is it a fact that the petition of
sppeal agaipst the order of the Government of Madras (G. O. No. 4-Mis.,
dated 4th February, 192], Finance, Persian Department) refusing to grant
a comyassionate allowance, submitted by Mr. G. Narayanaswamy Naidu,
late Receiver, Nidadawole and Medur Estates, Kistna District, Madras
Presidency, for transmission to the Goverrment of India, was withheld by
the Government of Madras, under rule XI (3) of the rules for the sub-
mission of memorials to the Government of India ?

(&) Isit a fact that therempon, the said Mr. Narayanaswamy Naidu
brought to the notice of the Local Government that rule XI (9) and not XI
(3) applied to bis memorial and that his memorial came under the exception

contemplated by rule XI (9), aud yet the Local Government refused to send
on the memorial ?

) (¢) Will Government be pleased to call for the memorial and deal with
it

(@) Is it a fact that Mr. G. Narayanaswamy Naida was on foreign service
drawing « salary of Rs. 650 a month and that he was subject to the rules
regulating the pensions of the servants of the Government of India ?

Mr. J. Hullah : (s) and (). The answer is in the a firmative,

(¢) The Government of Madras were asked in October last to forward the
memofia) to the Government of India and it is now under consideration,

¢ (d) The answer to the first part of the question is in the affirmative. *
With regard to thelatter half, Mr. Naidu was subject to the ordinary rules
regarding pensions laid down in the Civil Service Regulations,

StarF SELECTION B0ARD ExaMINaTIONS AND STANDARD OF QUALIFICATIONS
?or EUROPEAN, ANGLO-INDIAN AND INDIAN CANDIDATEs,

, 16. Dr. Nand Lal: (s) Is it a fact thdt according to the rules of
the Staff Selection Board, European and Adglo-Tndian ‘candidates having
.« ‘ '

]
. P "
« . L]
« .
N -
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passed the Senior Cambridge Examination are eligible for the 1st Division.
of the Secretariat ©ffices without possessing a University degree which is
necessary for Indian candidates?  + -

(6) 1f so, do the Government propose ¢ consider thie advisability of extend--
ing this concession to Indian candidates as well to remove the racial distine-
ti(ln ?

(¢) Isita fact that the total number of marks anl prsition of the passed
cundidates of the Staff Selection Boird has not been mide known to them.
(candidates) ?

(d) 1f 8o, do the Government propose to remdve this complaint at an early
date to enable ths candidates conceraoed to see that due jnstice is done to their-
claims according to the relative position secured by them in the examination ?

() Isita fact that travelling expenses were sancticned for the journey
performed by candidates called by the Staff Selection Board for interview at-
various centrés ?

(f) 1f so, will the Government be pleased to say whether all such candi-
dates were paid this travelling allowance, and if not, why not ?

(9) What steps were taken by the Staff S:lection Board to make this-
concession known to the candidates concerned to enable the:n t) claim the
travelling allowance due to them ? .

The Honourable Sir Willian Vinzent: (a) Yes.

(6) The educational qualifications required for Upper Division appoint--
ments were fixed provisionally for the purposes of the first examination, and
the suggestion of the Honourable Member will be considered by the Staff
Selection Board. The distinction was not male on any razial grounds but
with a view to secure men with the highest qualifications obtainable for the-
pay offered from both communities.

() The Staff Selection Board’s examination was a qualifying and not %
competitive examination. Candidates were informed whether they had
qualified or failed. They were not arranged in order of merit.

(@) In view of the answer to (¢), this question does not arise.

(¢) Travelling expenses were only sanctioned by G&overnmant in the case-
of candidates summoned Tor interview from other provinces. °

(/) The total number of candidates paid travelling allowance was seven,.
representing candidates for interview from Bihar and Orissa, Central Pro-
vinces and Assam, which'provinces were not visited by the Board.

) Any candidate summoned from another province (except these from.
the neighbourhood of Delki) was informed by the Board at its interview
that he ‘was'entitled to travelling allowance And in most cases the Secretary
then and there helped the candidates to fill up the claims. *

. Boy Scour MoVEMENT,

17. Bhai Man °Singh : With reference to th) quistion asked by
"Mr. Xamini Kumar Chanda on 80th January, 1920, regarding the Boy Scout . ,
-Movementa will the Government be pleased to stale whether the gircnlar
referred to in the reply given by (the Honourable Khan Bahadur Mian.

‘e < .
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Mohammad Shafi, was sent to the Local Administrati:m of the North-West

Frontier Province ? If not, why mot? . ° .
.

Mr. H. Sharp: The reply is in the affirmative.

RecruiTMENT OF HEADMASTERS IN THE NORTH-W EST FRroNTIER PROVINCE.

18. Bhai Man Singh: () Isita fact that the Government contem-
plated recruiting Headmasters of Kohat and Dera Ismail Khan Government
High Schools from military men through Formation Commanders, and that
the selection was to be made by the Commander, Waziristan Force, to whom
:the applications were to be forwarded by the 30th June last ?

{6) Were any applications received and the appointments made-?

(¢) Will the Government be pleased to state the reasons why the selection
-was not to be made by the Director of Public Instruction, North-West
Frontier Province, and why it was thought necescary to be male through
the Headquarters, Waziristan Force?

(@) Will the Government be pleased to state when were the grant-in-
‘aid roles first promulgated in the North-West Frontier Province by the
Director of Public Instruction ?

(¢) Have they undergone revision since then, if not, why not ?

(#) Did the Director of Public Instruction, North-West Frontier Pro-
-yince, surrender any of his budgetted amount to the Local Administration
during the years 1918-19,1919-20 and 1920-21 ? If so, how much each year?

(g) What is the amount of grant-in-aid for a primary teacher in the
aided scbools in the North-West Frontier Province ?

() Do the Government propose to consider the questioa of revising the
_grant-in-aid rules at an early date in view of high prices ?

" Mr. H. Sharp: («) The reply is in the negative. )

() Two applications were received from some military officers about to

" be demobilised, but they were not eventually submitted to the Government of
India as the Secretary of State had in the meantime secured the requisite
-officers in the Umteg' Kiingdom.

(c) The Director of Public Instruction, North-West Frontier Province,
has no power to make final selections for permanent appointments in the
Indian Educational Service. Nor cansthey be made by any other aughority

- except the Secretary of State.

(d)c The grant-in-aid rules in force in the North-West Frontier Province

were puhlished in 1913.

(¢) The rules.in question have not since then been revised f(;r:the reason
that up to very recently no revision was considered necessary or practical,

() The reply is in the negative in so far as the years 1918-19 and 1919-
20 are concerned. In the year 1920-21, however, a sum of Rs. "66,000 was
surrendered chiefly from the building grants and was devoted to the general
revision of the pay of teachers. ' N

(9) Rupees 12 and Rs. 8 per month, resptctively, for every érained and
untrained teacher in aided primary schoole, ¢ ‘ -
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(%) Grants for secondary schools, both for maintenance and equipment,
are’already vewy liberal, but thase admissible in the case of primary schools
-require some enhancement, The question of amending the grant-in-aid rrles
relating to the latter is accordingly engaging the local Administration’s
attention. '

INDIANS ON THE STAFF OF THE GGOVERNMENT OF INDIA SECRETARIAT.

19. Lala Girdharilal Agarwala: (a) Is it a fact that out of 647
Indians employed in the Government of India Secretiriat, 499 belong to
the Panjab and Bengal while only 147 belong to the rest of India ?

(8) Do the Government propose to fill future vacancies by appointment
of suitable caudidates from those Provinces which are not adequately
reprecented baving regard to their extent, population and importance, and to
send this suggestion to the Staff Selection Board for necessary action ?

() How many persons belonging to the United Provinces have been
recruited to the Secretariat within the last 3 years and given permanent
posts ?

The Honourable Sir William Vincent : (z) Yes.

() The Honourable Member is referred to the answer given on the 10th
September, 1921, to Mr. J. Ramayya Pantulu’s question (No.72) on the
subject.,

(¢) 12 permanent.

2 provisionally permanent.
1 on probation.
20 temporary or officiating.

t,

Uxrversrries I¥ THE UNITED Provinces, PuNsaB aND BExgar.

20. Lala Girdharilal Agarwala: How many Universities are there in
the United Provinces and how many in the Panjab and Bengal ?

Mr. H, Sha? ¢ There ara four Uttiversities in the United Proviﬁces, one
in the Punjab and two in Bengal. '
L ]
KasaaNs-Agra Rainway Provecr.

21. Lala Girdharilal Agarwala:+(a) Will Government be pleased to
lay upon the table all papers connected with the Kasganj-Agra Railway
project ? o

(6) What is the total length of the projected Kasganj-Agra Railway
and at what intermediate places between Kasganj and Agra are stations pro-
posed to be constructed ?

(c) What is the estimated cost of the Kasganj-Agra Railway ‘project
and what is the estimated annual income ? '

(d) Are the Govergment prepared to construct the Kasganj-Agra Rail-
way? If so, when?

(¢) In case the Governmenf sre unable to undertake the construction
of Kasganj-Agra Railway at thelr own cost, are the Government prepared
to pgrmit somebody else io doit?® o

. o
L
' .

[ ] D
. L .
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(f) When was the Kasganj-Agra Railway projlct started and what
progress has been made in regard to it ? .

Colonel W.D. Waghorn: (a) The pa.p.ers connected with the project
referred to are very voluminous, and the Government of India do not propose
to lay them on the table.

(#), (¢), (d), (¢) and (f). The project was put forward in 1913 asan
extension of the Rohilkund and Kumaon Railway and the line was surveyed
in 1914-15. The project report and estimate, prepared as a result of the
survey, showed that the line would be 74:70 miles in length and provided for
stations at the following intermediate places between Kasganj and Agra :

Nandou.
Anwalkhera.
Bhains.
Khalilganj (Jalesar).
Pondri.’
Awagarh.
Bausa.

. Etah.
Murthara.
Amanpur,
Babupur. ‘

The line was estimated to cost Rs. 46,61,555 and to yield an annual return
thereon of only 4:26 per cent. Under present conditions the cost would be
very much in excess of this figure.

The Kasganj-Agra Railway was projected as a metre gauge line, and its
construction would be contrary to the Government’s policy of restricting the
extension of metre gauge railways to certain areas.

Dismissar oF Hrap CoNsTaBLE BisgaMBHAR Davar.

£2. Mr. B. H. Jatkar: Will the Goverpment of India be pleased to
state :

{a) Whether one Bishambhar Dayal, Head Constable of Delhi Police, who

had served for over 16 year:, was dismissed from service by the

Senior ?:ip?rintendent of Police, Delhi, on suspicion that he was

implicated in & criminal offence, and bis appeal to the Chief Com-
mmissioner was disallowed ?

(3] «Whether the man was puton regular trial in a Criminal Court and
* was acquitted ?

{¢) Whetber according to the Police rules and general rules about con-

- duct of Government servante, the Head Constable could not be

dealt with departmentally and dismissed even after he was
acquitted in a Court of Justice ? .

(2) Whether the Government propose to take into«onsideration his long
service and reconsider his case ?

The Homnourable Sir William Vincent: Bishambhar Dayal served in
the Delhi Police from June 1906 to Nov%mber 1917,
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~ The order of the Senior Superintendent of Police, Delhi, dated 17th
November, 1917, dismissing Bishambhar Dayal from the Force ran as follows :
‘H. C. Bishambhar Dayal has “been tried and acquitted of the offence of rape. The
Magistrate, however, though judicially not satisfied as to the man’s gailt, is morally certain
that he is gailty. The whole nature of the case as revealed by the evidence is revolting
and for a man to have taken advantagz of his official position as this man has is a stigma
on the Delhi Police. For sach as Bishambhar Dayal there can be no extenuating circum-
stances and no mercy shown. He has violated the trast placed in him and shown that he

is not fit to be a police officer.

I order that he be dismissed from the force with eTest from 19th November, 1917.

The man’sappeal to the Chief Commissioner was rejected on 3rd February,
1918, and the dismissal confirmed after a careful examination of all the facts
of the case.

In the circumstances the Government of India reonsider the order of dis-
missal a proper order, and do not propose to reconsider the case.

PasTeur INSTITUTES IN INDIA.

23. Mr. B. H. Jatkar: (s) How ma.ny' Pasteur Institutes are main-
tained in India as Goveram2nt cost and at what, places ?

(5) What is the amount of expenses incurred every year over each of
these institutes ?

{c) Are the Government prepared to give those who claim to have devised
remeddes for rabies proper facilitics to go to any such Institation and prove
the efficacy of their medicine ? '

Mr. H. 8harp: (s) There areno Pastenr Institutes maintained entirely
at Government expense. There are, however, four Pasteur Institutes in India
which are maintained partly at Government expense and partly by conttibu-
4ions from local bodies, Municipalities, Indian gteates and private individuals.
These Institutes are at Kasauli, Rangoon, Shillong and Coonoor.

(6) The expenditure incurred during the year 1920-21 by Governmént
on these Institutes, as obtained from the latest annual reports, is as follows.
(Except as regards Kasauli, the matter does not directly concern the Govern-

aent of India.):

Res.
Kasauli . . . . . . . . . . 3.1,000
Rangoon . . . . . . . . . . 20,000
Bhillong . . . “ . . . . . b7,619
Coonoor . . - 12,000

Ir; tddition, téxﬁ x y of thz Directors of these laboratories is met in the
«case of Coonoor, Shillong and Rangoon by Local Governments and in th
case of Kasauli ‘from the Central revenues. Y * e m e

(¢) The Government of India are prepared, in the case of the Kasauli
Pasteur Institute with which alone they are directly concerned, to give to those
‘who claime to have devised cures for rabies, facilities to prove their efficacy
under the followingeconditions :

(1) They must produce reliable evidence of actual cure of definite cases®
, of rabies. . .

. * ‘e D2
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(2) They must cure in the presence of the Director of a Pasteur Insti-
tute definite cases of rabies in animals, the person claiming to
possess the remedy paying the necessary cost of the tHial.

(3) If the remedy should pass these tests then, before Government can
allow it to be tried on human beings, the claimant must declare the
‘composition of his remedy, which, if found to be as stated, will be
tried on human beings who agree to try it, and the results will then
be published.

Water Tars 18 GOVERNMENT QUARTERS AT SIMLA.

24, Rai G. C. Nag Bahadur: (1) Will the Government be pleased to
state how many water taps bave been provided in each unit of the houses
for :

(t) Europeans at the Bemloe and the Park ‘estates in Simls, and at
R Summer Hill.
(¢¢) Indian Clerks at Phagli ?
(2) Isit a fact :
(a) That the number of water taps in the existing houses at Bemloe,
the Park and Summer Hill has been reduced, while it has been

decided to reduce the number of taps in the case of existing
quarters for Indian.clerks at Phagli. .

(6) That it has been decided not to provide any water taps in those
Indian Clerks’ Cuarters which have been con recently ?

(3) If the reply to 2(a) and (5) is in the affirmative, will the Govern-
ment be pleased to atate the reason for reducing the number of water taps
in the existing quarters and for not providing taps in quarters recently con-
strueted ? .

‘ {4) Will the Government be pleased to state for what reasons it has been
‘decided to reduce the number of water taps in the Indian Clerks’ Quartars
only and not in the case of houses at Bemloe, the Park and Summer Hill ?

iﬁEOhnel Sir 8. D’A. Crookshank: (1) Number of taps provided per
un : .
(a) (z) Park estate—5 taps.

Bemloe estate~ Class A—A taps.
‘ Class B—4 taps.
‘ Class C—3 taps.
. Class D—S3 taps.
Summer Hill—4-roomed married quarters -
3-roomed married qua.rl:ers} % taps in each.

(¢¢2) Phagli—2 taps in each quarter, except in those constructed this
year where there are none. .

®) () Yes. .
(8) Yes. ) . .
(3) Shortage of municipal water-supply. « ' '
] ‘e ¢
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(4) (a) One tap was temporarily removed from each of the old quarters
at Phagli forethe following reasons :

(¢) Shortage of water in Simla. .

(¢¢) Water consumption in the Phagli clerks’ quarters was greatly in
excess of the free allowance and it was hoped that the removal of

one tap would reduce waste of water.

(v17) Water was required for the water closets of the new quarters
under construction at Phagli, and this was granted by the
Municipal Committee on the condition that one tap was removed
from existing quarters.

These taps will be replaced when the water-supply improves.

(6) No reduction in the number of taps provided was made in the
European Clerks’ quarters at Summer Hill as it was decided not to put in
water closets or taps in the new quarters under construction, but to provide
instead outside stand posts and commeodes. The European clerks and the
Members of the Council of State and Legislative Assembly quartered out at
Summer Hill are therefore much worse off than the Indian clerks at Phagli.

No taps were removed in the houses on the Bemloe and Park estates as
building operations were completed on these estates, and as the quantity of
water gonsumed was very little in excess of the free allowance. Had
building operations been in progress, some reduction in the number of taps
would have had to be made. In any case, no true comparison can be drawn
between the clerks’ quarters at Phagli and the Officers’ houses at the Bemloe
and Park estates as they are separately classed and differently rented.

FurrEER RELIEF TO SECRETARIAT STAFF ON THE LINES oF ARMY HEADQUARTERS

REoRGANISATION. .

25. Rai G. C. Nag Bahadur: (a) Isit a fact that in reorganisation of
Army Headquarters offices a fized sliding scale of immediate increase was
granted to all members and they were then allotted their respective positions
in the time scale. If this is so, will Government be pleased to siate whether
they intend to grant similar relief to all members of the Civil Secrgfariat ?

(¢) Are Goveroment aware tbat there is discontent among a large
number of the staff on account of the high cost of living and of their
getting little or mo relief in the réorganisation? If so, do Government
propose to devise any scheme other than councing the past service which
would do away with the many anomalies at present created; asd would
ensure the extension to all of a uniform rate of increase ? .

The Honourable Sir William Vincent : (4) All members who were
serving in the Army Headquarters offices on the 1st of April, 1920, were
given an increase of 20 per cent. on their old rates of substantive or sub. pro
tem. pay ondhat date, and theirinitial pay on the new time-scale of pay was
regulated accordingly, subject to certain provisos. There is no intention at
present of giving further im.proved terms to members of the Civil Secre-
tariat, . - .

(¢) Government haye recelved memorials expressing discontent with
therevision of pay in the Secretari#t. It is not intended to revise the syste

v. .. . -
. ° ¢ - ¢ *
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on which those serving in the Secretariat were brought on to the time-scale,
as the improvements recently effected are’ considered adequate.

Harey CoMMITree’s REPORT oN THE IMPERIAL SECEETARIAT SERVICE.

26. Rai @. C. Nag Bahadur: (s) Will Government be pleased to lay
on the table s copy of the Hailey Committee Report coniaining the recom-
mendations for increuse of salary of the Imperial Secretariat Service ?

(6} Is it a fact that as the result of the introduction of the time-scale,
in certaih cases, men who had on account of their approved merit earned
higher rates of pay, are now made to draw lower rates of pay than their
juniors, end that consequently merit, which has always been considered
as the chief criterion for advancemént, has been ignored ?

(¢) Ifso: N

(¢) What steps ave the Governmént taking to help such men to
retain their seniority in position and particularly in pay ?
(#¢* Do Government propose to consider the “ next below ” rale?

The Honourable-8ir William Vincent : (¢) I will give the Honourable
Member a copy of the Report.

() and (¢). The purpoit of the question is not clear, but so far as can be
judged, no cases of the kind have occurred. An automatic time-scale is
bound in certain cases to give more preference to seniority over merit but this
tendency is corrected, so far as possible, by the system of an efficiency bar,

Distrrss IN BurMa owiNG To RiSE IN THE Price oF Rick.

27. Mr. P. P. Ginwala : (s) Is the Government aware that there is

much distress, especially among the poorer classes, in Burma owing to the
gudden and excessive rise in the price of rice ?

18) Will the Government be pleased to state whether it pruposes to
take any, and if so what, action to alleviate such distress ?

Mr. J. Hullah: (a) and (4). Since notice of this question was received
there has been a very substantial fall in the price of rice and paddy in Burma,
and in view of this fact and of the favourable character of the rice crop in
Burma the Government of India decided to remove all restrictions on the
export of rice from Burma, with effect from the 13th December, 1921, as
announced in their press communiqué of the same date.

MzMorIALS FRoM THE PosTaL CrLERICAL STAFF FOR A UNIPORM RaTE OF TiMe-
' . ScaLE oF Pay.

28. Mr. Muhammad Faiyaz Khan: (a) Is it a fact that since the
apnouncement of the time-scale of pay, Government have been receiving
further memorials from the Postal Clerical Staff throughout India praying
for a uniform rate of time-ecale of pay, viz., Rs. 60—200 in 18 feara]?)

(¢) Is it a fact that that was the time-scale of an suggested by most of
the Enropean and Indian witnesses who appeared before the Postal Inquiry
Committee ? . )

(¢) Does the Government propose ¢té coneidér the memorials with
reference to the scale so soggested ?
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(d) ls it @ fact that there are different scales of pay and prowotion for
men and women postal clerks dqing the same duties ? If so, will the Govern-
ment be pleased to state the reasons for the distinction ?

Colonel 8ir 8. D’A. Crookshank: (z) Yes. Some telegrams on the sub-
ject have been received from the staff.

(8) A reference is invited to paragraph 4, Chapter II of the Postal
Committee’s Report,

(¢) For the reasons given in paragraph 8, Chapter II of the Postal Com-
mittee’s Report, Government do not propose to consider the prayer made in
the telegrams,

(?) There is a difference in the time-scales of pay, in that the minimum
for womef is higher and the maximum is reached within a shorter period;
but there is no difference in status or as regards promotion. The difference
in pay is not confined to the Post Office, but exists in all Deparfments of the
Government of India. The Honourable Member’s attention is invited to the
Report of Mr. Sharp’s Committee issued with Home Department Resolution
No. 165-C. of the 29th November, 1916, in which the reasons for offering
a higher pay to women are fully explained.

DirrERENT RaTES OF PaY FOR P0STAL-CLERKS AND TELEGRAPHISTS,

29.°Mr. Muhammad Faiyaz Khan : (s) Isit a fact that the postal
clerks and signallers and departmentsl telegraphists working in one and the
same Department, controlled by one D. G., having equal educational qualifi-
cations are given different rates of pay?

(8) If so, will the Government be pleased to state the reasons why
the postal clerks and signallers are started on a lower scale of pay?

Colonel 8ir 8. D’A. Crookshank: (s) No. The position is not correctly
stated. .

(6) The matter has been clearly explained in the replies given to part (6)
of Rai Bahadur T. Mukherjee’s unstarred question No. 5 on the. 22nd Sep-
tember, 1921, and to Mr. B. H. Jatkar’s unstarred question No. 41 on the 26th
September last, to which the Honourable Member is requested to refer.

Distexss of PosTaL CLERKS oF SiMLs OWING TO INCREASE IN PRICES OF
FoopsTUFrs.

30. Mr. Muhammad Faiyaz Khan: () Is it a fact that thg Postal
clerks of Simla bave been petitioning for an immediate increment in their
local allowance from Ks. 26 to 40 pﬁmensem on account of very high cest
of living in Simla, and the sudden dbnormal increase in prices of foodstuffs ?

(8) If so, what steps do the Government contemplate to remove the distress
immediately ? .

Colonel 8ir 8. D’A. Crookshank: (a) and (4). Government have
received a telegram to this effect. Inaddition to the sanctioned local allowance,
postal clerks in Simla bave begn granted grain compensation allowance at the
rates and under the cogditiogs sanctioned by the Local Government with
effect fromh the lst August, 1921, on account of the temporary rise in the
Pprices of grain. .

-. L] .

. . L] q-. .
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Extra ALLowaNce Por Postar Crerks.
- 81, Mr. Muhammad Faiyaz Khan: (a) Is it a facl that the depart-

mental telegraphists, in addition to the  common local allowance, draw an
extra allowance in the shape of house-rent to the-extent of Rs, 36 per
mensem ? '

(6) If so, what are the rcasons for this concession not being extended to
the postal clerks and signallers ? '

(¢) Do not the Government contemplate -to ext:nd the concession to
them ? ' -

Colonel Sir S. D’A. Crookshank : (z) There is no common local allowance
for telegraphists. Local allowances are granted at a few frontier pests and
remote stations. House-rent allowances are granted to telegraphists where
free quarters are not provided, varying according to locality and length of
service from Rs. 15 and Rs. 20 to Rs. 30 and Rs. 45 for single and married
men, respectively.

(6) Paragraph 22 of the Report of the Telegraph Committee, 1920, states
that the efficiency of the service requires that the st+ff should live in the vici-
nig' of the telegraph office where quarters are procurable only with great
difficulty and at prohibitive cost. This concession has not been extended to

clerks and signallers, becaus8 the conditions of the service do not require
tlg.t they should ordinarily live in the immediate vicinity of tht post
office.

(¢) Government do not contempplate the extension of this concession to
postal clerks, but the Director General is considering a scheme for providing
quarters for them where necessary.

Posts For PassEp CANDIDATES oF THE STAPF SELECTION BoarD.

“ 32. Babu Braja Sundar Das: (a) Isit a fact that the Staff Selection
Board has not been able to provide during this year permanent vacancies
for wore than 2 or 3 out of the bandreds of its passed candidates and mnot
even temporary or officiating posts for more than half of them ?

(6) If the answer to (a) be in the affirmative, will the Government be
pleased to say when and how the passed candidates are likely to be provided
with permanent posts after probation of one year as promised to them in
the preliminary notification of the Board #

(¢) Do the Government propose to see that no further examination or
recroitmeunt takes place—either direct or throagh the Board—until all the
alrcady passed men have been provided with permanent jobs either in the
Inmiperial Secretariat or in other Government offices ?

The Honourable Sir William Vincent : (a) No. Full information
regarding the number of appointments made up to the 21st Decerpber, 1921,
is contained in the statement which is laid on the table.

(4) The question does not arise. .
(¢) A further examination will be held when the number of passed men on
the Board’s books is inadequate to meet likely demands in the near future,

. ‘e
{ 1

L4 . L N

L
L]
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* ’
‘The rights of those car'didates who have already passed the Board’s examina-
tion will be fully safeguarded.

L]

Number of candidates passed —230.
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REecocNITION OF W AR SERVICES BY THE STaAPF SELECTION BoARD.

33. Babu Braja Sundar Das: (a) Isit a fact that there was a column
for war services in the Application Form preseribed by the Staff Selection
Board ? If so, will the Government bt pleased to say in what respect
preferential treatment was given for military services rendered by the candi-

dates concerned ?

(6) Is the Governmeant prepared to reconsider the cases of those men who
'did not apply for the lst Division and coald not thus be passed in the lst’
Division although they had recognised military services and good clerical
experience to their credit ?

‘The Honourable 8ir William Vincent: (z) Yes. Candidates who hail
approved war service to their credit were granted the concession authorised in
paragraph 3 of the Government of India, Home Department, Resolution
No. 1099, dated 5th Angust, 1919.

(6) Special consideration was paid by the Board to those who had rendered

military service, and Government think it unnecessary to ask the Board to

reconsider individual cases of the kind referred to, if such exist.
L ]

IMPROVEMENT 1IN STARVING PaY FOR THE SecoND DIVISION OF THE SECRErARIAT
OFFjCEs.

34. Babu Braja Sundar Das: (a) Do the Government propose to lessen
the difference in the rates of starting pay for the lstand 2nd Divigidus of
the Secretariat offices (f.c., Rs. 200 and Ks. 100, respectively) ? .

() Do Government propose to comsider the question of raising the mini-
mum pay of the 2nd Division clerks from Rs. 100 to 150 ?

(e) If the reply to (4) be in the negative, will the Government consider
the advisability of appointing a Committee to report on the matter after due
consideration of the cest of living of a Secretariat clerk ?

...The Honourable Sir William Vincent : () Government consider the
dlffer_ence between the initial pay of the st and 2nd Divisions appropriate to
the difference in the qualifications required of the entrants to the two divisions.
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* (]
'8) and (c). Government see no necessity for chaning the existing
initial rates of pay in the two divisions. . . )
(d) The existing rates of pay were fixed as a result of the recommenda-
tions of a Committee which inquired into all the circumstances, including the

cost of living, and the appontment of a further Committee is thought
unnecessary. ]

PosiT108 OF THE SECRETARY OF THE STAFF SELECTION BOARD.

85. Rai D. C. Barua Bahadur: (a) Wiil the Government be pleased

to say whether the present Secretary of the Staff Selection Board is a whole-
time officer ?

_(8) If the answer is in the negative, how much of his time is devoted
daily by bim for the Staff Selection Board’s work ?

(¢) In case he does not devote any time outside the usual office hours, is
be entitled t§ get any extra remuneration ?

The Honourable Sir William Vincent : (a) No.

(6) Under the existing arrangement about one hour a day on the average,
except when an examination is being held and during the periods immediately
before and after the examination,

(¢) The officer who performs the duties of Secretary does so in a.ddlt.lon
to his own work, and Government consider it only reasonable that he should
‘be compensated for the additional work by extra remuneration.

ExXrMPTI0X OF ANY ASSISTANT 0B CLERK FROM STAFF SELECTION BoARD’S
Werrten TrsT.

36. Rai D. C. Barua Bahadur: (a) Will the Government be pleased
to state whetber any asvistant or clerk, who has rendered temporary
service under the Government of India for the past two or three years without
any break ard who has rendered field service for one or two years is to
be exempted from the written test of the Staff Selection Board ?

(6) Has the Board made any such exemption ?

The Honourable 8ir William Vjncent : (2) and (8). The answer is in
the negative.

" (4] .
oDUTIES OF AsSISTANT DIRECTOR OF THE CENTEAL BUREAU OF INFORMATION.

37. Bai D. C. Barua Bahadur: (a) Will the Government be pleased

to say wbat work is done by the Assistant Director of the Central Burean
of Information ?

{6) Do the Government propose to consider the question of feplacing the

precent Assistant Director by a competent office Sdperintendent drawing
lesser rate of pay than that now drawn by the,present incumbent ?

The Honourable Sir William Vincent As thg title of his bffice implies,
the Assistant Director, Central Bureaun of Ynformation, aids the Director in

[} [
. . . ! ‘
€
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the discharge of hiw duties, which are now far too heavy for one individual.
So far from beihg merely responsible for office correspondence, as the ques--
tion suggests, the Assistant Director is in general charge of the . relations.
between the Central and Provincial publicity organisations. He assists in:
the production of the various publications of the Central Bureau, supervises
the Press cutting work, English and Vernacular, and acts as Secretary of the
Advisory Publicity Committee. He is in general charge of the work of’
communicating information to the public departments, as well as to Members
of both Houses of the Legislature who may consult the Central Bureau of
Information. Government do not think that this work -could be discharged
by a Superintendent on a lower rate of pay than that enjoyed by the present
incumbent of this office.

CLERICAL STA¥F IN THE BUureaU oF INForMaTION OFFICE.

48. Rai D. C. Barua Bahadur: {a) Will the Government be pleased
to say whether the clerical staff emploved in the Burean of Information
Office have passed the Stuff Selcction Board’s examination ? *

(6) 1f not, why have they not been replaced by passed men of the Board
and why has that particular office been exempted from the examinations of
the Staff Selection Board ?

The Honourable Sir William Vincent: (s) The answer is in the
negative.

(6) The Superintendent of the office being a retired official, the question
of his passing the examination of the Staff Selection Board does not arise.
The stenographer has passed the Board’s examination for the 1st Division.
The general assistant was appointed prior to the constitution of the Staff
Selection Board and has been employed ever since in the office. As there
was no question of his qualifying himself for appointment in any other
office, it was not necessary for him to take the Board’s examination. The
typist and the despatcher were engaged, respectively, from the 22nd of April,
1921, and the 8th August, 1921. At-that time no clerks passed by the Board
were available, No examination of the Staff Selection Board has since been
held. They will be required to take the Board’s next examination when held.
The Section dealing with newspaper work consists of a trained journalist and
four assistants who were appointed because of their technical qualifications and
therefore were not required to pass the Board’s examination under the terms
of the Government of India Resolution No. 2366, dated the 15th September,
1920. The official Photographer also falls in this category. o

It will thus appear that the office has not been exempted from the operf-
tion of the Staff Selection Board. '

- Revisiox or THE SiMLa ArLowance Copz.

39. Rai D. C. Bfrua Bahadur: {a) Will the Government be pleased
to say when the Sim'a Allgwance Code fixing the Simla House Rent

Allowances was last revised ?

. (6) In case it wos depe fome, time ago, does nol the Government propose
to revise it now on account of the general rise of bouse rent in Simla ?
. o .

[]
L] . . .
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The Honourable Sir William Vincent : The existing scale of house

rent allowances was sanctioned in 1907. A recent indwry, into the ‘rent

actvally paid by the clerical establishments indicated that the allowances were

on the whole adequate, and Government do not therefore think it advisable
1o revise the scale.

Extha REMUNERATION POR OvERTIME WORK DONE BY (GOVERNMENT OF INDIA
CLERKS,

40. Rai D. C. Barna Bahadur: (c) Will the Government please
say whether the clerks, ascistants, etc., under the Government of India

are required to work in the office after 5 p.y., and also required to come
to office during the holidays ?

(6) If the reply is in the sffirmative, will the Government be prepared
to allow them extra remuneration according to their pay for such work ?

The Honourable Sir William Vincent : As regards work after 5 r.u.,
the Honourable Member is referred to parts xi and xiii of the statement laid
on the table in reply to Mr. Seshagiri Ayyar’s question of the 10tn Septem-
ber. Assistants and clerks as well as stenographers are whole-time servants.

The practice as regards holidays is laid down in the Office Memorandum
of the 30th Septemrber, 1901, of which I lay a copy on the table. Govern-
ment consider its terms sufficiently liberal, and are not prepared to take up
the question of granting extra remuneration to those whose presence on a
holiday may be necessitated by a rush of work in any Department.

No. 5411-16.

GOVERNMENT OF INDIA,
HOME DEPARTMENT.

PueLic.
Stmla, the 30th September, 1901,

OFrFicE MEMORANDUM.

The undersigned is directed to forward a copy of the letters addressed to the Govern-
ments of Bengal and the Punjab, NE& 5234 and 5236, respectively, dated the 16th Septem-
oreign :

[
ber 1901, and to communicate to the Finance Department the principles which should in

ete. -
future regulate the grant of holidays to ministerial establishments in the Government of
India Secretariats.

2. The helidays to be given may be divided into four classes. The first two classes are
(i) those presc.ibed by section 25 of the Negotiable Instruments Act, 1881 (XEVI of 1881),
and (%) those declared by the local Government by notificatiqn under that section to be
public holidays. The third class of holidays are holidays announced lg the local Govern-
ment to take effect in Government offces either in respect of all classes of Government
servants, or in respect of the class who observe the fasf or 'fegtwal' on account of which the
holiday is announced. Lastly, there are local or special h}»hdays, such as the Sipi Fair
day or the last Saturday of the month. « * - .
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.

3. The general rule in respect of the first two classes of holidays mentioned above
should be to close ame office entirely, subject to the conditions (s) that a holiday rotified
under the Act may be stopped in the cave of any individual guilty of idleness or inattention
to duty, unless the day in question is deemed specially by the members of the
religion which the offender professes, and (i) that very urgent work may be required on a
holiday provided that a man who has to attend on a holiday shall get another ome in its
place, and that, if possible, a man of the religious persuasion which observes the holiday
shall not be called upon to work on it. In the case of holidays given on account of a local
fair such as the Sipi Fair, or on the last Baturday of the month on the ground that the
state of the work its of a holiday, all establishments should be allowed, subject to the
conditions laid down in the case of holidays under the Negotiable Instruments Act, to take
full advantage of the holiday.

4. On holidays announced by the local Government, the general rule should be to close
an office only where the absence of the persons on whose behalf the holiday is given will

vent the work of the office from being properly done. To this rule, an exception should
E:B made in respect of the Christian holidays which should, if possible, be granted to all
establishments, whatever their race or creed.

5. As regards the grant of *notified’ or announced’ holidays, therule should
be to observe the holidays declared in the Calcutta Gazette, while the Government
of India are at iCalcutta, and those declared in the Punjab Gazette, while the
Covernment of India aré at Simla. In respect of the Durga Puja holidays, however,
the practice hitherto adopted in some offices, of ?ving a whole holiday on every Saturday
in Beptember and October in liem of them, should be followed—the Hindus only being
allowed additional holidays on the two special Puja days.

In following thelist of Hindu holidays published in the Punjab Gazette, it would
be advisable, if the same festival is notified on different dates by the Governments of
Bengal add the Punjab, to observe the date published in the Calcutta Gazette, as the
%:sjori]t'y of Hindu clerks in the Secretariats of the Government of India are hatives of

engal.

(6. The undersigned is to request the substance of the general principles stated
above may be unicated to the Heads of oﬁl::s subordinate-

() Not to Legislative Forei
Department, to the Finance Department.)
ete.

J. P. HEWETT,
Secretary to the Government of India..

To -~ , .

Foreign

Finance

The Military Department.
Public Works . :
Legislative .
Department of Bevenue and Agriculture. .

E
Revision oF PaY 1§ THE OFFICE o THE DIRECTOR-GENERAL, INDIAN MEDICAL.
SErvICE. .

1. Rai Bahadur Bakshi Sohan Lal: (s) With reference to the answer
given by Sir William Vincent on 26th September, 1921, to Sir Sivaswamy
Aiyer’s’ question No. %87, will the Government be pleased to state the:
reasons for granting less and im some cases practically no increase to the-
members of the Office of the Diractgr-General, Indian Medical Service ?

° " .
-
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() Have Government taken any steps to grant them percentage increase
4o the full extent sanctioned over the amount drawn on 1st April, 1920,
and if not, why not ? . <o, ‘

Mr. H. Sharp: The percentage increases sanctioned by the Govern-
meni of India for the members of the office of the Director-General, Indian
Medical Service, aimed at placing the men on stages of incremental pay
which would give them immediate increases not exceeding 30 per cent. of
their pay to those drawing Rs. 100 and less a month, 25 per cent. to those
-drawing pay at more than Rs. 100 but not more than Rs. 200, and 20 per
cent. to those drawing more than Rs. 200 a month. The percentage in-
crease was, however, sanctioned generally and could not be applied rigidly
in every individual case. The intention was that no one should be allowed
by the increase to go beyond efficiency bars unless he would in the ordinary
<ourse have passed those bars. In certaim cases it was not possible to grant
the full percentage increase for the following reasons :

{a) the increase granted placed the clerk on the maximum of the
grade beyond which no promotion was possible at the time ;

(5) the clerks concerned had to be placed at a suitable stage of
the progressive grade and the percentage increase worked out
at a lower rate ; and

(¢) the increase was based on the substantive pay and although there
was no apparent increase over temporary acting salary there
was an actual increase of pay. ‘

REvIsION oF Pay 15 THE Orrice oF TUE DIRECTOR-GENERAL OF OBSERVATORIES,

42, Rai Bahadur Bakshi Sohan Jml: (s) Is it a fact that the members
of the Office of the Director-General of Observatories (Meteorological
Department) were granted percentage increase of 20, 25 and 30 par cent.
and those with over 20 years’ service of 40 per cent. over their monthly
‘All;er(ljl.%e salaries of one year drawn from lst Ap:il, 1919, to 31st March,

2 .

(8) 1f so, is the reply given by Mr. Sharp, in No. 53, dated the 26th
September, 1921, with regard to the 2nd part correct ?

Mr. H. Sharp : The reply to (2) is in the affirmative.

(8) The reply given on the 26th September, 1921, referred to the general
lines applied in the case of all attached offices. The deviation adopted in the
cage of the office of the Director-General, Observatories, was intended to
‘meet, special circumstances.

ToraL PENSIONABLE SERVICE OF THE STAFF Of THE DIRECTOR-GENERAL, INDIAN
MebpicaL SErRVICE.

43. Rai Bahadur Bakshi S8ochan Lal: Will the Government be pleased
to state the total pensionable service of each member of the ©ffice of the
Director-General, Indian Medical Service, on 1st Aprik 1920, and the total
service ab which they will reach the maximum of their grades ?

Mr. H. Sharp : A statement is laid on the table.
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)
i
ToraLl AMOUNT OF RESERVES AND TREASURY BALANCE.

44. M. K. Reddi Garu: Will the Government be pleased to lay
on the table a statement showing :

(1) the total amount of the following reserves and balances up to the 1lst
of January, 1922 :

(a) Paper Currency Reserve, (§) Gold Standard Reserve, (c) Trea-
sury balances of the Government of India ; -

(2) how much ofthe above reserves and balances are held in England
and in India at present and in what form, either as sterling loans or securities,
as gold or rupees, or as temporary loans; and

(3) at what rate of interest these reserves are invested in the sterling
securities ?

The Honourable Sir Malcolm Hailey: (1) and (2). The figures required
by the Honourable Mepber are published in the Press, and the information so
far as available can be obtained from the Gazette of Iudia or financial journals.
I shall be glad to show him where to look for it.

(8) All the securities in the Paper Currency Reserve and most of those in
the Gold Standard Reserve consist of British Treasury Bills with rates of interest
varying from time to time according to the date of purchase. The other
securities in the Gold Standard Reserve consist of Exchequer Bonds and
Colonial Government Securities at 5 per cent. to 53 per cent. and about
£2} million worth of Consols at 2} per cent. and 2} per cent. and Transvaal
Stock at 3 per cent.

!
STERLING SECURITIES HELD BY DIFFERENT COUNTRIES AND BANKS,

45. M. K. Reddi Garu: Will the Government be plgased to state
* what different countries, banks, or private firms hold our sterling securities, an
the total amount held by each at present ? :

The Honourable Sir Malcolm Hailey: It would be extremely difficult
to ascertain who are the actual holders of our sterling securities ; in any case it
would necessitate a prolonged inquiry, and I do not think that the matter is
of sufficlent importance to justify the trouble and expenditure involved.

Casu BaLaNces oF THE GOVERNMENT OF INDIA HELD IN ExerLaxp,

46. M. K. Reddi Garn: Will the Government be pleased to lay on
toe table a statement showing : ) o

(1) the cash balances of the Government of India held in England for
the years 1912 to 1922;

(2) the names of the varions firms to which these balances were lent in
London during these years? N

The Honourable Sir Malcolm Hailey: (1) I lay on the table a state-
ment showing the cash balances of the Government of India held in England.

(2) T have no information, and could not obtain it without having a
laborious examination made of the Bank of* England’s books, which I do not
feel justified in asking for. .

L] "
- P .

[
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Statement showing the cash balances of the Goverament of India held in England on
. . 31st March.

-

101113, 191213, | 101314101416, | 1915-16. | 191617, | 1017-16. | 191819, | 191020, | Jo%0-21. | pITRE

—_—

) £ £ £ 2 ) £ £ £ £ £

19,133,7:3‘9.7&.53413,157.7& 7,018,236/ 12,809,348 11,301,003 16,625,416 14,715,827/ 11,907,383 7,093,164 | 5,118,000

J I

AssISTANT TRAFFIC SUPERINTENDENTS IN THE NORTH-WssSTERN RarLway.

47. Baba Ujagar Singh Bedi: (s) How many Assistant Traffic
Superintendents are there in the North-Western Railway ?

(6) How many of these posts are now vacant and held by officiating
subordinates ? '

(¢) Are these subordinates Anglo-Ind/ia.ns?

() Did the Traffic Manager, Lahore, recommend six of these subordinates

to be confirmed as Assistant Traffic Superintendents and did the Railway
Board refuse to agree ?

(¢) Have these six posts been filled up yet ? If not, why are such large
number of Assistant Traffic Superintendent’s posts not being filled up ?

Colonel W. D. Waghorn: (s) The sanctioned scale of the North-
Western Railway provided for 39 Assistant Traffic Superintendents, and
against this scale there are 39 permanent officers. “This number of appoint- «
ments is about to be reduced as a consequence of the formation of a local
‘Traffic service, vide (d) below.

(6) None of the posts are substantively vacant, but in the room of officers
on leave or officiating as District Officers there are certain subordinates officiat=
ing as Assistant Traffic Superintendents. »

(c) With one exeeption these officiating Assistant Superintendents are
Anglo-Indians or Europeans.

(2) and (-). Asexplained above, there have, hitherto, been no permanent
vacancies in the sanctioned cadre against which officiating subordinates, dould
be confirmed. But following the reorganization of the Engineering Depart-»
‘ment, the Traffic Department has been reorganized and while the number of
-appointments on the old superior cadre will be reduced gradually as vacancies
oceur, a local Traffic service of Assistant Traffic Superintendents has been
constituted in the Railway Board’s Resolution No.3870-E.—21, dated the 8lst
August, 1921., To this service the permanent appointment of selected men
officiating as Assistant Traffic Superintendents will now be made The recom-
mendations of the North-Western Railway have already been considered by
the Railway Board and terms of appointment are now being fixed ; the num-
ber of first appointments to ble made must, necessarily, be few as the excess
. under the ol(f cadre has yet to be absosbed. '

» . X2
» . . » L



1400 LEGISLATIVE ASSEMBLY. E [10Te Jaw. 1922.

Ixp1aXs AND LocoMOTIVE DEPARTMENT 1IN THE NORTH-WESTERN RarLway.

. 48. Baba Ujagar Singh Bedi: (a). Is it a fact that there is no
Indian (with one exception) in the whole of the Locomotive Department
in the North-Western lEL:':\.ilvi'a._v,r? 1f so, why ?

(6) Do the Government propose to admit, in future, Indians into this
Department ? .

Colonel W. D. Waghorn: (a) There is no Indian in the Superior
Branch of the Locomotive Department on the North-Western Railway. The
reason for this is that hitherto it has not been possible to get qualified can-
didates of the class and general standard of education and training necessary
-to occupy these appointments. '

() If candidates with the necessary qualifications are forthcoming,
Government will certainly admit them into this Department.

PasSENGER TRAINS BETWEEN MADRAS AND PALLAVARAM.
49. M. K. Reddi Garu: (2) Will the Government be pleased to state :

(f) the number of passenger trains that run between Madras and
Pallavaram,
(/) the speed at which they run and the time taken to cover the
distance, .
(47¢) the number of first and second class coaches attached to each train,
(tv) the number of first and second class passengers that travel by these
trains on an average per day ?

(5) Do the Government propose to arrange for quick traffic between these
two stations and also to increase the number of these trains ?

Colonel W. D. Waghorn: (a) A statement is being sent to the Honour-
« -able Member which gives the required information. :

(8) Until the line between Madras Beach and Pallavaram stations is
doubled, it is not possible to take any action in the directions suggested. An
estimate of the cost of doubling this section of the railway is now being
.revised.

Dounre LiNEs BETWEEN M aDRAS AND CHINGLEPET.

50. M. K, Reddi Garu: Do the Government propose to consider the
advisability of laying double lines between Madras and Chingelpet—a distance
of &8 miles, in order to avoid the time lost at each station in the crossing of
train§?

- Colonel W.D. Waghorn: The question is mainly one of finance. If
arrangements can be made by the Government of India to finance a programme
of Railway capital expenditure over a series of years, the question of includ-
ing this work in the programme will certainly be considered.

OVERCROWDING OF THE S0UTH INDIAN Ra1Lway TraINs.

51. M. K. Reddi Garu: (¢) Are the Government aware of the very
eat discontent and agitation in consequance of overcrowding of the South
ndian Railway trains and the insufficjent accommodation given to the third
clags passengers ? '

@
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(b) If so, do they propose to institute an inquiry into the causes
of the overcrowding of trains amd the measures necessary to give relief'
to the travelling public?

Colonel W.D. Waghorn: (a) The Honourable Member is referred to
the answer givenon 10th September, 1921, during the session of September,
1921, to Question No. 144 asked by Rao Bahadur C. S. Subrahmanyam on
the same subject. .

() The Government do not think that any useful purpose would be served

by an inquiry. The Honourable Member has, no doubt, seen the Railway

inance Committee’s report. If the recommendations of the Committee in

respect of the provision of funds for capital expenditure are approved by the

Legislature, the Government hope that the conditions of travel of 3rd class

passengers will be improved in the next few years mot only on the South
Indian Railway but on all railways.

INcoME AND EXPENDITURE OF THE SoUTH INDIAN RatLway CoMpany.

52. M. K. Reddi Garu: Will the Government be pleased to lay on
the table a statement showing the income and expenditure of the South Indian
Railway Company since the year 1915—and the average profits earned by this
company during these years?

Colongl W. D, Waghorn: A statement showing the gross earnings and
working expenses of the South Indian Railway and the share of surplus
%roﬂt.s and the percentage of return earned by the South Indian Railway

ompany for the last six years is placed upon the table for the Honourable
Member’s information,

Statement showing the gross earnings and working expenses of the South Indian Railway
and the share of surplus profits and the percentage of refurn earned by the South »
Indian Railway Company during the years 1915-16 to 1920-21.

IbP1::i:its(’eamed
y the Compan
Work (fexclusive d Pemntage of
. orkin of interest ) “‘l
Year. Groes earnings. expenseg land hsove;nmant- emg:gpﬂi;he
share of net . :
. revenue on their capital.
receipis).
— S —— -~
Rs. Rs. Rs. *
" L]
1015-16 . . 2,95,90,946 1,45,99,870 4,32,328 638
191817 . . . 3,23,83,253 1,61,57,613 5,10,664 695
1917-18 . : . 3,63,66,666 1,51,64,187 7,97,904 886
1918-19 . . . 4,56,36,133 1,60,30,886 7,64,444 8-60
1919-20 . . 4,01,49,515 2,19,03,270 8,09,917 967
192021, . . 4,07,28,036 |, _2,48,34019 7,11,217 Jo1
» .
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ToralL PENSIONS PAID BY GOVERNM‘EKT TO OLD PENSIONERS. .
53. Lieut.-Col. H. A. J. Gidney: (1) What are the totals of

pensions in (a) each Province and (¢) the Government of India paid per annum
at present to the old pensioners (i.e., those who have not benefited by increases
to former pensions, under any new order) who draw pensions from Rs, 2,001
to Rs. 4,999 per annum ?

(2) What are the totals of pensions in (a) each Province, or (6) the Gov-
ernment of India paid per annum at present to the old pensioners (s.e., those
who have not benefited by increases to former pensions, under any new orders)
who draw pensions of Rs. 5,000 per annum (plus Rs. 1,000 per annum in
special cases of Commissioners, Inspectors-General, etc.) ?

(3) What would be the total initial cost per annum to (¢) the Provincial
Governments and {4) the Government of India, of anincrease of 15 per cent,
in existing pensions referred to in part (1) ?

(4) What would be the total initial cost per annum to (a) the Provincial
Governments and () the Government of India, of the enhancement, as grant-
ed to those who retired from 23rd July; 1913, on existing pensions referred to
in part (2) ?

The Honourable Sir Malcolm Hailey: (1) and (2). The collection of
the details required by the Honourable Member will involve considerable work
in all accounts offices throughout India, and I do not feel justified fn putting
this additional work upon them at a time when they are already extremely
busy with the preparation of the budget. Steps will be taken, however, to
supply the Honourable Member with the information during the course of
the summer.

(3) and (4). I regret that I cannot undertake to ‘arrange for the
preparation of such calculations for Honourable Members.

Ixp1a’s CONTRIBUTION TOWARDS THE EXPENSES OF THE LEAGUE oF NaTIioNs.

5+. M. K. Reddi Garu: (¢) With regard to the expenses of the
League of Nations, is it a fact— :

. ¢§) that India is obliged to as much as independent
“ nations like Japan, Italy ami”1 ghina ; if so, what is tﬂi pro-
rtion to be contributed towards the total expenses of the
eague by each ore of these nations and India ?
o (i5) Is it a fact that Self-governing Dominions like Canada,
. Australia, South Africa, and Newfoundland contribute only a
fourth of what India isasked to pay ?

(8) Are the Government aware that there is already discontent in the
country regarding the award of the Imperial Conference that India should get
only 1°20 per cent. while the Dominions get 435 per cent. of the reparation
receipts ? .

(¢) Do the Government propose to take any steps in the matter ?

The Honourable Dr. T. B. S8apru: (a) (1) The Second Assembly

of the League of Nations at its meetingsheld on 5th October, 1921,

decided on a provisional allocation of the, expenscs of the League amongst

Member Statealwith eﬁg::t from January 1st, 1922, based on the population on
. L] € .
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81st December, 1919, and net revenue for the year 1913. This scheme replaced
the original plan uhder which these expenses were borne by Member States in
accordance with the apportionment of the expenses of the International Bureau
of the Universal Postal Union. It is to remain in force pending the submis-
sion of a final scheme in 1923 by a Committee ?[ipoint.ed for the purpose.
India, Japan, Italy and China are placed in class and will contribute 65
units (z.e., 1,654,786 gold francs) each. Under the original plan India was
placed in class I,

‘(41) Canada is placed in class IIT and will contribute 35 units (i.e.,
891,088 gold francs). Australia and South Africa are placed in class IV and
will contribute 15 units (s.., 381,873 gold francs) each. Newfoundland is
not a member of the League.

() The Government has received no representation to this effect.

(c) In view of the fact that the allocation of reparation receipts has been
finally settled, the Government do not propose to take any action under this
head. As regards India’s contribution towards the expenses of the League
of Nations the representatives of India on the” Assembly have succeeded in
getting India reduced from class I to class II of the contributing States
and will no doubt endeavour to protect her interests when the matter comes
up again before the Assembly.

CREATION OF AX INDIAN Bar.

55. Lala Girdharilal Agarwala: (s) Will the Government be
pleased to lay on the table all correspondence and_ opinions relating to the
Resolution re Creation of an Indian Bar which was moved in the Legislative
Assembly on 24th February, 19217

(6) What further action is proposed to be taken in the matter ?

The Honourable Sir William Vincent: Government do not propose
to lay the papers on the table, but when the correspondence is complete
Government will probably print copies which will be available for those
Members of the Assembly who are interested in the subject on application to
the Home Department. The various aunthorities were consulted on the
question in May, 1920, and many replies are still outstanding. For this
reason Government are unable to say what farther action they wi}j take in
the matter. '

Ovupe Rext Bron.

56, Lala G@irdharilal Agarwala : (a) Are the Government aware
that the Oudh Rent Bill was passed in the United Provinces Council %n the
teeth of strong opposition by the representatives of the tenants and that its
passage into law will be resented by the tenants ?

(8) Will the Government be pleased to lay on the table representations
made on behalf of the tenants by certain members of the United Provinces
Legislative Council or Members of the Select Committee on the Oudh Rent Bill ?

(¢) Wht action, if any, has been taken or is proposed to be taken by the
Government in the matter ?

Mr.J. Hullah: (a) The reply to the first part of part (a) of the
question is in the affirmative. "It is believed that certain parts of the legisla-
tion are welcome, and others un¥élcome, to the tenants.

» ¥ ’

» *
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(8) Copies will be supplied to the Honourable Memlger.

(¢) The matter is under the consideration of His Excellehey the Govertor
General.

PosiTion or MEeMBERS OF THE ExwcuTIVE COUNCIL IN RELATION TO
GovErRNOR GENERAL’S ASSENT To PRoviINCIAL LEGISLATION.

57. Lala Girdharilal Agarwala : (¢«) Are any Honourable Members
of the Government consulted, in practice, whether formally or informally, gen-
erally orindividually by His Excellency the Governor General before assenting
to or withholding assent from any law passed by any Provincial Legislature ?

() Was any Honourable Member of the Government so consulted with -
reference to the Oudh Rent Bill ?

The Honourable Dr. T. B. Sapru: (a) and (2). There is no provision
of any law or rule which requires the Governor General to consult any Member
of his Executive Council before«he assents to or withholds assent from an
Act passed by a local Legislature and it is entirely within his diseretion to
do so or not as he pleases. The Government of India are not therefore in
a position to reply to the question.

Listep Posts 1N THE InpiaN Civin SERvicE. e

58. Lala Girdharilal Agarwala: (s) Will the Government be pleased
to lay on the table detailed information and papers showing how far and
in what manner has the Resolution re Listed Posts in the Indian Civil Service
adopted by the Legislative Assembly on 17th February, 1921, been given
effect to and what is the present propoition of members of the Provincial Civil
Service in such posts in each Province ?

¢ (8) In case full effect has not been given by any of the Local Governments
to the said Resolution, do the Government of India propose to inquire from
such Local Governments their reasons for not so doing and place the same on
the table ?

The Honourable S8ir William Vincent: The Honourable Member is
referred to the answer given on the 15th September, 1921, to Rai Bahadur
Girish Chandra Nag’s question on the subject.

The replies of certain Local Governments are still due. ~When the replies
of all Local Governments have been received and examined, the Government
of Indid.yill consider the question of laying the correspondence on the table.

LY

Exrorr oF Goop Breeps oF CATTLE.

59. Lala Girdharilal Agarwala : Will the Government be pleased
to state what practical step has so far been taken to carry out the Resolution
of the Legislative Assembly passed on 2nd March, 1921, re expyrt of good
breeds of cattle ? v

Mr. J. Hullah: The replies of Local Governments who were consulted
in the matter are now under consideration afd it"is hoped thata decision
will be reached very shortly. o

. e
- . L]
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UrtimMaTe CouRrT oF APrEAL IN INDIA.

- -

60. Lala G@irdharilal Agarwala: (a) Will the Government be
pleased to lay on the table all information and papers including correspond-
-ence, opinions and proposals regarding the Resolution of the Legislative
Assembly adopted on 26th March, 1921, re Ultimate Court of Appeal in India ?

(6) What further action is proposed to be taken in the matter ?

The Honourable Sir William Vincent : Government do not propose
“to lay the papers on the table, but when the correspondence is complete they
will probably print copies, which will be available on application to the Home
Department for those Members of the ‘Assembly who are interested in the
:subject. The various authorities were consulted on the subject on the 9th
May, 1921, and some replies are still outstanding.

(6) The action to be taken must depend on the nature of the replies

Carital. RETEXTION COMMITTEE AT ALLAHABAD.

61. Lala Girdharilal Agarwala:(a) Are the Government aware
-that a Capital Retention Committee has been formed at Allahabad ?

() Have Government received any representation from the Capital
Retention Committee of Allahabad urging against the action of the United
Provinces Government in their attempts to remove the capital of United
Provinces from Allahabad to Lucknow, virtually, and regarding the construc-

‘tion of a new Council Chamber at Lucknow and not at Allahabad ? If 50,
will the Government be pleased to lay the same on the table ?

(¢) What action, if any, has been taken or is proposed to be taken by the
-Government of India in the matter?

The Honounrable Sir William Vincent: (z) and (). Yes; a copy of

- the memorial addressed to His Excellency the Viceroy and Governor General

in Council will be supplied to the Honourable Member if he desires. Goverm
ment see no sufficient reason to lay a copy on the table.

(¢) The memorialists have been informed, through the Local Government,

“ that the Government of India accept the statement made by His Excelleucv

" the Governor, in n;ply to an address presented to him on the 23rd July, 1921,

- that there is not and has not been any question of transferring the cdpital from

Allahabad to Lucknow. The Government of India have also communicated

- to the memorialists their decision that the location of the Council Chamber is
. a matter for the Local Government and their Legislative Council to settle.

INDIANISATION oF THF PosTS OF SECRETARIES, DEPUTY SECRETARIES, U~oee
SECRETARIES, EIC., IN SECRETARIATS. .

62. Lala Girdharilal Agarwala: (s) How many of the Secretariess
Under Secretaries, Deputy Secretaries, etc., in the Government of India and
the Provincial Secretariats, as given in the ‘statement in answer to m y question
number 48 printed at page 66 of Volume II of the Legislative Assembly
Debates, are Indians #nd how many are non-Indians?

(6) What steps have been taken or are proposed to be taken to Indianise

~the posts referred to above by employment of suitable persons to the said posts
- whenever possible ? -

» L 14 v
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(¢) How many postings have been made to the posty referred to above
within the last 6 months in the Central and Provincial Governments and how
many of the said posts were given to Indians ?

The Honourable Sir William Vincent: (a) and (¢). The informa-
tion is being collected in so far as the Government of India Secretariat is
concerned, and will be furnished to the Honourable Member when complete.
As regards provincial Secretariats, it is suggested that Honourable Member
might obtain the information required from the varivus civil lists. The Gov-
ialmment of India have no information beyond what is contained in those
ists.

(¢) The Indianisation of the posts alluded to will proceed par: passu with
the Indianieation of the services from which they are filled. The Assembly

bas been informed on more than one occasion of the steps which have been
taken in the latter connection.

APPOINTMENT OF IXDIANS OTHER THAN BENGALEES AND PUNJABIS IN THE:
IMPERIAL SECRETARIAT.

63. Lala Girdharilal Agarwala: In view of the statement printed
atﬁge 187, Volume II, Legislative Assembly Debates, showing that 647
Indians are employed in the Government of India Secretariat (besides 252
Europeans and Anglo-Indians) of whom 499 Indians belong to the Pupjab and
Bengal while only 51 belong to the United Provinces, and very few or none
from other Provinces, do the Government propose to consider the desir--
ability of filling future temporary or permanent vacancies by suitable Indians

belonging to the United Provinces and Provinces other than Bengal and the:
Punjab ?

The Honourable Sir William Vincent: The Honourable Member is:
referred to the answer given to-day to a similar question on the subject.

Coxpitions ¥orR THE TRaNSPER OF A PrOPERTY HELD ON ORIGINAL TENURE.

64. Mr. W. M. Hussanally : (s) Is it a fact that when applicatione-
are made 1o the Cantonment authority in Karachi for the transfer, of a
property held on original tenure from one owner to another, the owners are-
informed that applications will be considered provided they are prepared
to recognize the proprietary right of, Government in the land and that they
are willing to execute leases on Form B ?

() If so, will the Government be pleaced to quote the authority under-
which such conditions are tried to be en*orced ?

8ir Godfrey Fell: (a) and (2). The attention of the Honourable-
Member is invited to the reply given on the 22nd September last to his-
Question No. 556.

-
TuMPROVEMENTS TO AND REBUILDING OoF Houses oN Prets or Lanp BELD oW
OriciyaL TENURE.

65. Mr. W. M. Hussanally : ‘a) Isita fact that sanction to varions-
applications for effecting .improvements, *alterations and additions to and’
. G

. L]
. .

.
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rebuilding of howses on plots held on original tenure within the Canton-
ment Area of Karachi, and for transfer of such property from one owner to
another were made conditional unless and until the applicants executed leases
on Form B, chapter XXI, Cantonment Code, 1912 ?

() Have any such leases been executed, and have about 41 houses in the
Cantonment limits of Karachi been affected thereby ?

(¢) If so, will Government be pleased to state under what authority the
owners were asked to sign such leases ?

Sir Godfrey Fell: (a) and (¢). I would invite the attention of the
Honourable Member to the reply given on the 22nd September last to his
Question No. 556.

(2) As I pointed out in that reply, occupants, whose title to the land is
considered doubtful, are asked if they are willing to execute leases in perpe-
tuity for their original holdings as well as for extensions. The Government
understand that the landlords of 35 houses in the Cantonment of Karachi
have executed leases in Form ‘B’ in respect of properties transferred to
them by their previous owners.

Exrursion oF THARUR AMan SINGH.

66. Mr. W. M. Hussanally: (s) Is the Government aware of the
expulsion of Thakur Amar Singh, a resident of Mhow Cantonment, under
Section 216 of the Cantonment Code ?

(2) Is it a fact that the expulsion - crder was issued after Thakur Amar
Singh had given evidence in a police corruption inquiry ? If so, is there any
connection between the evidence he gave in the inquiry and his expulsion ?

(¢) If the reply to the latter part of question (4) be in the negative,
will the Government state the reasons for which the expulsion order was
issued ? »

(@) Is it a fact that Thakur Amar Singh has been secking for an
opportunity to explain his case to the higher authorities but no opportunity
has been given to him so far? .

(¢) Under the circumstances, do the Government propose to direct an
inquiry to be made into the case? »

8ir Godfrey Fell: (a) Yes. .

(4) and (¢) In March, 1914, Thakur Amar Singh, with certain others,
accused an Inspector of Police of taking bribes. As the result of § careful
inquiry, it was found that all the complaints that had been made were

. absolutely " false. - .

In June, 1914, Thakur Amar Singh was expelled from the Cantonment of
Mhow, as his presence in that Cantonment was considered, by both the local
civil and military authorities, to be prejudicial to good order and military
discipline. Thakur Amar Singh appealed against this order, but His
Excellency the thef Commander-in-Chief, who is the appellate authority in
cases of this kind, saw no reason to interfere. The General Officer Com-
manding, 5th (Mhow)., Divjsion, after consultation with the local civil
authorities, permitted Thakur Amar Singh to re-enter the Cantonment on the
24th December, 1915, and he hdk not since been expelled.

»
» L3
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~ (d) The Government of India have no information on the subject. It
may be mentioned, however, that Thakur Amar Singh is at present awaiting
tm:il in the Indore jail on a charge under section 131 of the Indian Penal
Code.

(e) No.

CANTONMENT MAGISTRATES a8 CouRTs or SuarL Causss.

67. Mr. W. M. Hussanally: (a) Isita fact that at some stations

Cantonment Magistrates are also Courts of Small Causes for such canton-
ments ?

(8) Isit a fact that sometimes intricate questions of law have tobe dccided
by them ?

8ir Godfrey Fell: (a) and (5) The replies to both parts of this question
are in the affirmative.

INpiaxs 1N THE Miritagy WoRks SERVICES.

68. Mr. W. M. Eussana%lvy: (@) Isit a fact that Indians are as a
rule excluded from the Military Works Services ?

(8) In view of the progressive policy of Indianisation of all serv:ces,
will Government be pleased to state if they propose to Indianise the Mﬂltary
‘Works Services also?

Sir Godfrey Fell: (a) The reply is in the negative, except that Indians
are not at present appointed to the Barrack Department,

(6) The question of Indianising the Military Works Services, as well as
other services, is being considered.

InpiaNs oN THE STaPr oF GENERAL OrricERs CoMMANDING.

.69. Mr. W. M. Hussanally: (<) Have the General Officers Com-
mndmg any Indians on their staffs ?

(6) If so, how many and what pomtxons do they occupy ?
8ir Godfrey Fell: (a) Yes.

(3) Four Indian officers are attached to the staffs of the General Officers
Commandiry-in-Chief, Commands, as Aides-de-Camp. In addition, one Indian
officer is attached to the General Staff Branch, Army Headquarters, as Assistant

Translation Officer ; and there is one Indian Staff Officer at the Cavalry
School, Saugor.

AD'MII\"ISI'RAT‘IOB oF Liaxp CusToMs IN THE FRONTIERS OF Ponmcmnnn

‘70. M. K. Reddi Garu: (a) With regard to the British and French
villages in the frontiers of Pondicherry will the Government be pleased to
state if it is a fact (1) that groups of British villages are entirely surrounded
by French villages and similarly some French villages by British, villages ;
(2) that in some border villages one side of the street, i1s British and the
other French ; (3) that the British residents who go to purchasa vegetables or
gddy in an ad]acent French village have to take the things purchased to the

itish customs to get them assessed to duty, at a distance of four or five

miles away ? .
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(6) Are the Government aware that even goods carried by free duty

cannot directly pa¥s on to their destination but should go vid a lanc{ customs
* British chauki which in some cases is at a distance ?

(¢), Is there any proposal on the part of the Government to cancel the land
customs duty on the produce and indigenous manufactures in these frontiers

(d) Are the Government aware that on account of these land customs
duties much hardship is felt by the subjects of both the British and French
villages situated within this frontier ?

(¢) Are the Government further aware of the great discontent and
agitation in these frontier villages for some relaxation of the rules applicable
to sea customs, especially in the matter of land customs ?

(/) In 1916 when the tariff rates were raised. did Sir William Meyer, the
Finance Member, state that he had some idea of mitigating this troublesome
land customs duty ? If so, how far has this suggestion been given effect to ?

The Honourable Mr.C. A. Innes: The Madras Inland Customs Act, 1844,
is a local Act administered by the Government of Madras. The Honourable
Member should, therefore, apply to that Government for detailed information
on the subject of his question. The Government of India are aware, however,
that the frontier is intricate and ill-defined and they have no doubt that the
administration of land customs is harassing both to British #nd to French
subjects living near the frontier. The whole subject has recently been
exambhed and the question of improving the arrangements is at present under
the consideration of the Government of Madras,

Case oF BaBu Tararapa MUEERII.

71. M. K. Reddi Garu: (a) Isita fact that some of the statements
made by one Babu Tarapada Mukerji in his speech as the Presi-
dent of the All-India P.and O. and R. M. S. Conference helg at
Lahore, have been taken objection to by the Post Master General
of Bengal as being untrue and disloyal ? :

(8) If so, will the Government be pleased to lay on the table the corres-
pondence that passed between Babu Tarapada Mukerji and the
Post Master General of Bengal ? »

(c) Is it a fact that Babu Tarapada is threatened with dismissal, if he
fails to make a public apology to the Government ?

(d) Is this Tarapada Babu the same gentleman on whose transfer to
Burma there were protests and memorials to Governmgnt ? If
s0, what has become of his transfer ? s

(¢) Isit a fact that the Government desire to get rid of him™ at “any
cost, because he is the chief moving figure in the P, and O.
and R. M. 8. Associations of Calcutta ?

Colonel Sir 8. D’A. Crookshank: (a), (6) and (¢). The facts of the case

are as follows :

On the 9th October, 1921, Babu Tarapada Mukerji, who was President]jof
the Ali-India Post Office and R. M. S. Conference, made a speech at the:
opening of the Conference af Lahore. The speech was previously printed
and circulated and a copy of it s 4aid on the table. -
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This speech contaned serious mis-statements and wz!.s calculated to cause
disloyalty and disaffection amongst the postal staff and was of an objectionable
nature generally. The Director-General of Posts and Telegraphs, although he
considered that Babu Tarapada Mukerji had rendered himself liable to severe
disciplinary action amounting to dismissal, decided to give him an opportunity
to express his regret and called upon him through bis superior officer, the
Postmaster-General, Bengal and Assam, to make a public apology or else
resign the service. A copy of the Director-General’s letter to the Post Master
General, Bengal and Assam, with its enclosure, is laid on the table,

Babu Tarapada Mukerji replied to the charges made and refused to
apologise or resign. A copy of his letter is laid on the table.

The Director-General was, however, willing to give Babu Tarapada Mukerji
another chance and had an interview with him on the 17th November in
Calcutta. He told him that he was prepared to overlook his conduct on this
occasion if Babu Tarapada Mukerji wrote him a letter expressing regret for
certain objectionable passages in his speech. At the close of the interview,
the Director-Greneral understood that such a letter would be sent and he

eed that as soon as he had received it, he should issue orders allowing Babu
Tara Mukerji to rejoin from leave and take up the appointment of
Sub-Postmaster, Amherst Street, Calcutta.

The Director-General was surprised to receive no communication from
Babu Tarapada Mukerji on either the 18th or 19th November and he tele-
honed to the Postmaster-General, Bengal and Assam, to call upon hjm for
is letter of regret. On the 20th November, the Director-General received a
letter from Babu Tarapada Mukerji, a copy of which is laid on the table. On
receipt of it, orders were issued dismissing Babu Tarapada Muberji from the
service with effect from the 20th November.

(d) Yes. The Honourable Member’s attention is invited to the reply given
Dy me to a question put by him on September 2lst last. Babu Tarapada
‘Mukerji was not, however, actually transferred. He was on leave and was
appointed to act as Sub-Postmaster, Amherst Street, Calcutta, upon rejoin-

ing duty.
(¢) The reply is in the negative, and there are no grounds whatever for
the insinuation made. '

. .
ALI-INDIA (INCLUDING BURMA) POST OFFICE AND R. M. 8. CONFERENCE.
Held at Lahore on the 9th, 30th and 11th October, 1921,

PREZ/DESTIAL ADDRESS OF Bapu Tararapsa MUKERJI, DELIVEEED ON THE 9TH
OcroBEtr 1921,

Mr. Chairman, Mr. Secretary and Members of the Reception Committee and brother
Delegates :

I am deeply eensible of the honour that you have done by electing me President of the
_second session of the Conference of the All-India (including Burma) Pust Office and R. M.
8. employees. I know my own shortcomings, and in all humility remEnise my unfitness to
discharge the very responsible duties of the President of an Assembly, composed of men
_coming from all parts of India and Burma, gathered together to form decisions on
momentous questions, and to mature plans for carrying those decisions into effect. I am
sadly comscious of my limitations and I have not the conceit to think that I deserve the
trust you have reposed in me. Now that you have choden me to preside over your
.deliberations, it would be false modesty to hesitate., Rut at the outset I prefer to tell yom,

. iy
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brothers, that I wriously' count upon your help to pilot me successfully through this
difficult task ; and it encourages me to think that you will most willingly render all possible
help: Last year the Honourable Mr. Khaparde, a political leader of all-India reputation,
than whom a better champion the poor Post Offize and R. M. 8. employees can hsrcﬁl; find,
was at the helm of the first session of the Conference held at Delhi, and with what signal
success you all know ; and you have called upon me to step into his shoes !

2. My election as President is not, how:ver, without a special significance of its own. I
have my life in the sabordinate service of the Post Office, and am still in harness. I
have lived the miserable life of the subordinate staff, and it has become almsst a part of
my existence. In chosing me you have chosen one of your fellow safferers to lead you ;
you have grasped the true spirits of Laboar Union; you {uwe demonstrated that you are
prepared to accept the leadership of one who has been the object of persecution on account of
the active interest he has taken on behalf of brother officials ; you have honoured one whom
the Director-General wanted to harrass by illegally transferring him from B:ngal to Barma ;
you have shown to the world that you have confidence in yoar own brothers and are prepared
to depend upon your unaided strength for your salvation.

3. I have come here under the deep shadow of an impending domestic calamity. I had
thought that I would not be able to leave alone, in Calcatta, my dying wife and come to
Lahore to attend the Conference. Bat when I was told that yoy had chosen me President,
it sent a thrill through me, not only becanse I was the recepient of such nunique honour,
but because it revea{:% that you have learnt to place full contidence in yourselves and no
longer hang upon extraneous help. I could not bear the idea of damping vour ardonr by
refusal and I, therefore, readily responded to your call, of course with the fall consent of my
ailing wife. With my poor eanipments and in the present state of my mental anxiety,
I shall be guilty of many shortcomings, but I earnestly hope you will not mind them and
you will lend all possible help in the disc of my daties to make me a success.

4. The Punjab has, from time immemorial, been the gate-keeper of India, and as such
she has had to bear the first shock and the brunt of fight in all strufgles for national
existence. It is, therefore, in the fitness of things that in our struggle for emancipation
from the slavery, economic or otherwise, that prevails in the Post Office and R. M. S. service,
our stalwart brothers of the Punjab should play a worthy part, and the first two sessions
of the Conference should be held in the Land of Five Rivers. We are grateful to our Punjab
brothers for their earnestness and spirit of sacrifice manifested in the fact of their having
invited the Conference for two successive sessions. -

5. Let us take a brief survey of the events happening since we met at the last Confer-
ence. The much-talked of Postal Committee’s report has been published to give us an
insight into the mentality that formulated a scheme of revision grotesque in the extreme,
absurd as absurd can be, and insulting to the dignity oflabour. It is, by this timé,
familiar to you all what monster the mountain in labour has produced, of which many of
you are probably victims.

6. The Postal Committee starts with the very curious and insalting proposition that
“all concession is of the nature of a gift, and this being so, it is for the mor to decide
what the measure of the gift shall be.” This tantamounts to saying that the employers
are donors and the workers are beggars and they must, therefore, be satisfied wRh beggar's
doles. -1 am astonished and you are astonished that a Committes of responsible men
appointed by a civilised Government in the twentieth century, can so far forget themselves
as to place workers in the category of beggars at a time, when labour has become self-
conscious enough to contemplate taking ¢ Direct Action’ even in affairs of State. Perha
ouwr crime of age-long silence in the past is responsible for such humiliating remark, or, it
may be, that the Committee wanted to give a quietus to the growinz manifestatior of life in
the Post Office by reminding the employees that they were no better than beggars, bousd
to accept without 8 murmur what charity the Government as donors were pleased to give,
and it was useless to olamour for more.

7. Ah! Brothers, workers are not beggars; they are the salt of the earth, they are the
only people who produce wealth. Wealth consists of the labour imprinted on ‘materisl
substance; and in the absence of workers, where is the labour to come from which is
necessary to create wealth P Those who do not work are parasites sucking like vamrpire the
life-blood of society and are battening on the wealth Frodllced by the workers. Is it not
amusing that the wealth produced by workers should be appropriated, and then the
producers of wealth be called beggzars and then the pittance doled out to them, s5 that they
may keep the body and soul togesher for further production of wealth for the benefit o

others, . e .

» A L '



1412 ' LEGISLATIVE ASSEMBLY. (10T JaN. 1922.

8. Consider, brothers, what this world would be, were the workers o stop work. Nota
grain of cereals would be produced, not a yard of yarn would be spun and woven, not a brick
would be laid, not a tenement would be built. Those bloated, over-indulged finely draped
figures airing their best manners to their own class, would have no food to allay hunger, no
clothes to cover the body, no home to afford shelter ; and they would soon cease to exist to
call workers beggars. Brothers, shake off the hypnotic spell, the somnambulism of past
life, wake up and be self-conscious, appraise your value at its real worth, do not remain
forgetful of the dignity of labour, mﬂYise your own strength, and march on double quick to
the goal, * heart within and God overhead.’

9. Brothers, what better could be expected from the Committee, constituted as it was ?
Through your Associations you sentup the names of certain persons on whom you had
faith, and who could represent your view-poini, had they been given a place on the Com-
mittee. But the Government religiously excluded every person whom you nominated, and
selected men on whom you had absolutely no faith. You cannot be bound by the findings
of a Committee with which you had nothing to do, and who had nothing to do with you.

10, The Committee had rejected the evidence given by your witnesses as worthless and
conflicting and unreliable. They were, however, scrupulons in comparing and weighing the
schemes prepared by different Postmasters-General, and considering other reports emanating
from the Government side. Even in doing so, the Committee brushed aside higher scales
groposed by certain Postmasters-General, when a lower scale was proposed by another. The

act of the matter is that the Committee was dominated by one idea in framing their
scheme, and that is to keep down any considerable increase of expenditure, and they make
no secret of this view in fﬁleir report.

11. The consideration of economy is, however, cast to the four winds when the question
of raising the pay of the upper strata arises. You will be surprised to learn that in the
course of {welve months more than one revision has been sanctioned for those who ave paid
by thousands instead of by tens, but when the poor underpaid, overworked subordinate
staff is cohcerned, that is another matter. The soulless cruel cant of ¢ demand ande supply '
then comes in, family budwet is discarded, evidence of those affected is declared extravagant
and unreliable, comparison is made with commercial firms, as if the Government are to
follow, instead of setting example to, capitalist profiteers in the matter of remuneration to
‘the employees, and every quarter is ransacked for the justification of denying what
constitutes the real living wage in the present time.

12 If we have a look at the scale of wages in the pre-war time and the advance
sanctioned to compensate the increased cost of living in England, we may form a fair idea
'of the difference of treatment we receive from what out brothers in the British Post
fffice get. In England a postman at the age of 18 years, on tirst appointment, used to
.get, before the war, 20 shillings per week, but on account of increased cost of living at

esent he is paid 53 shillings per week. Two very striking features rivet our attention:
grrst]y, the pay of a postman on first appointment is Rs. 176 in Indian money; and
‘secondly, the increase of over 160 per cent. granted on pre-war pay. The maximum pay
sanctioned for clerks in the Indian Post Office varies from Rs. 120 to Rs. 140 to be attained
after a service of 25 years, if they are at all able to cross the two effisiency bars, to
be rigoroudy enforced after 10 and 18 years’ service. They have to start on an initial pay
‘of Rs. 85, 40 or Rs. 45 or Rs. 50 as the case may be, against Rs. 176 for a postman in
-England. Congratulate yourselves, brothers, on your good luck ! Your increase has been
limited to 50 per cent. and most of you have got only a very small increase, and many have
even been adversely affected.

13 This increase of wages in England was not confined to the cadre of postman alone,
the clerks got their wages enhanced in like manner. To pay the enhanced rate of wages,
fhe British Post Office bad to work at a loss of ten million pounds in the first year the
increased pay was sanctioned. To make up the loss the British inland postage has been
raised for letters to 2d and for postcard to 1d, equivalent in Indian money to two annas
and one anna, respectively. If we look to the Indian Postal Administration, what do we
find ? Year after year large surplus revenue is appropriated by the Government, and in this
way over five crores of rupees out of Postal revenue has been saved in the course of eight
years. It has been the declared policy of Government both in the days of the East India
Company and after the transference of the administration to th Crown that no surplue
revenue would be derived from the Post Office ; but the large savings year after year do
not give indication of the promise having been kept. .

14. Brothers, we are to thank ourselves for the shabby treatment we have been receiv-
ing. We have been content to be silent workers fore ages, for which such eulogium was
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bestowed on us by Sir Arth!:r Fanshawe ; and this crime of silence brought its retribution
in the neglect to which we were relegated so long. Instead of being silent workers, had <we
been & little more clamouring for our rights, then the Government would not have
sweatod us in the manner thayniwe done. It is time we take lessons from past experience,

and car:y on our fight for all that makes life worth livin- .

15. The burning question of the day is the question of bread and decent living. Are we
paid a living wage P (i)é we get sufficient wages to nourish our children with healthy ard
natritious food, to clothe them -decently, to house them in proper and ventilaed quarte.s
with sufficient accommodation for purposes of decency and healthy moral development, to
give them education, to pay for proper medical help, to meet their marriage expenses and
various other social obligations, and provide for the rainy day? Ah! Brothers, we a™
know +o what strait have we been veduced. We do not live, but we merely exist to drudge
on to sustain life. Brothers, do you consent to live this life if you can help it ?

16. Man is somathing more than an animal. He cannot afford to pass his days in
mere animal existence. He cannot live contented if only his physical needs are satisfied.
His moral nature will rise in rebellion if it is altogether neglected. It is imposs‘ble to live
the life of a moral being who exists for a higher end, —namazly, to develop into full man-
hood and bring it into harmony with the universe and its author —unless he has a mind
free from anxiety, and unless he has sufficient leisure for contemplation and introspectiou.
It is, therefore, necessary that the income should be adequate to dispel domestic cares, and
time must be available for the development of the higher nature.

17. Bat what opportunities have we to live a haman 1'Je in the Postal Service ? The
y is too low, in consequence of which we are in a constant state of anxiety, the long
ours of duty and the hard laboar of office are very exhausting. We are thus reduced w0 a
state of mere animal existence, and even that—not a healthy one. Brothers, we caruot
afford to continue as we are, unless we belie our nature. We must, therefore, determine to
have our pay increased and working hours reduced. We must fight and fight strenuously to .
seaure t alone can make life worth living. We must make up our minas at this
conference whether we shall continue to live as haman cattle or ‘ take up arms against a
sea of trouble and by opposing end them.’

18. Brothers, again do I reiterate that we ave to thank ourselves if we continue to live
this present degraded life. It is the law of nature that we should receive the treatment
we actually deserve. We have fallen from our high pedestal and we have lost the conscious-
ness of our true self. We have forgotten that we have a soul which is the essence of God
Onge our hypnotism is gone and once we succeed in overcoming mean terror and low selfish-
ness and abject submission to fate, the soul will manifest in all its glory and it will triumph
over whatever obstacles may stand in our way.

L
19. Brother delegates, sou had expected a good deal from the Postal Committee ; and
the anin:stion and activity displayed by the pastal offizials throughout India and Burma
at the time was an index to the high hopes raised by what then appeared as a genuine dasire
of the Government to do justice to the long neglected subordinate staff of the Post Office.
Your hopes have been shattered, your expectations have been cast to the four winds, and
you stand to-dayin a position hardly better than when the Committee was appointed. I ask
you, brothers, as to whether the disappointment has broken your spirit. or whBtuer it haa
given you a new impetus to redouble your energy and give no rest to the Government till our
legitimate claims are fully satisfiec.

20. If you are convinced in your heart that ths recommendations of the Postal Com-
mittee are humiliating and unsatisfactory, if you feel you have been very shabbily treated
and you deserved better, and if you are determined to obtain what you have a right te ¢’~im,
only one course is open to you, and that is summed up in the one word ‘Organise.’
Organise if you want real living wage, organise if you want to have your working hod
reduced, organise if you desire better treatment from your superior officers, organise if you
want that the authorities should consult and consider your opinion on all administrative
measures affecting you. .

21. Simply because the Postal workers’ urganisation was still in a liquid state, that the
Postal Committee could dare to characterise the workers as beggars, to openly give expression
in their report to the view éhat the witnes-es chosen by the workers were unreliable, to
E[rzsm-e schemes of revision altogether inadequate, grotesque and ridiculous in the extreme.

the Committee found the Postal Organisation as strong as the Telegraph Association,
they could have changed their tane ang sung quite s diferent song. We should take lessons
from the a:titude of the Government towards the telegraphiste. Simply because the Tele-
graph Association is a very powerful bolly%ith strong financial backing, every member of
» A A4 N r
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which is alive with class consciousness ready to do in concert whatever circumstances demand-
ed. The Telegraph Committee, of which the President was the same Mr., Haseltine who
presided over the Postal Committee, recommended almost everything demanrded by Mr. Barton
of the Telegraph Association, and Government accepted the recommendations without
demur.] "lﬂhey £) not dare to call the Telegraphists beggars, or to characterise the witnesses
as unreliable.

22, Take it from me, brothers, that petitions and memorials and supplications will count
for nothing so long as you do not organise yourselves in a manner to convince the Govern-
ment that you will no longer stand nonsense. This organisation, when ected, will be
ten times more powerful than the Telegraph Association. But there are difficulties in the
way. We have scattered units spread over the length and breadth of the country ; and so
much the stronger must be our eg;erts to enthuse them with the spirit of Association,” and
secure them to the service of the common cause. The spirit of Association is already in the
air, there is a universal awakening in the Post Office, spirit of unrest has captured the
en.ire Postal Service, every one is eager to contribute his mite for the furtherence of the
common cause. The ground is ready ; only some daring spirits are wanted to sow the seed
and reap abundant harvest.

23. Organisation to be effective, must be centralised. Scattered Associations with very
loose ties to bind them is useless for action and the aunthorities krow it well. Unless, there-
fore, we can concentrate our scattered forces to be set in motion b{ some one central authority
we may rest assured that our efforts will not be crowned with full success. The All-India (in-
cluding Burma) Post Office and Railway Mail Service Union is intended to supply the place
of the central anthority. To make the All-India Union a reality demands a good deal ?nom
us. We must rise superior to provincialism, we must broaden our outlook, we must cultivate
a spirit of t1ust, we must be identified with the All-India Union wherever it may be located,
we must fully develop class conciousness, we must have implicit faith in the All-India
Executive ; in one word, we must strongly feel that we are for the Union, and the Union is
for us. 8o long as we cannot thus identify ourselves fully, the Union will lack the full
strength necessary for our salvation.

24, Brothers, eur weaknesses arise from the fact that we have forgotten our true selves.
From this forgetfulness of the self are engendered the vices that mar our life. Flunkeyism,
cowrrdice, selfishness, treachery, supinene.s, and insincerity—these are the tools used by
Beelzebub to asphyxiate the soul. Brothers, beware of them, shun them as viper's breath,
train the mind to be impervious to the devil’s wiles, and there i no power that can deny you
‘the rights and dignities of man.

25. Now comes the question as to what are the requisites to make organisation success-
“ful. T cannot do better than repeat the advice given by Colonel Wedgwood, one of the
labour leaders of England, at a meeting of the Postal employees in Calcutta. The first
requisite, he said, was a strong feeling of class consciousness. The bond of all unions is
this feeling of class consciousness. Z We all belong to the Postal Service, and we are, there-
fore, brothers. 'We may come from different provinces, we may speak different tongues, we
may be separated by wide areas extending over thousands of miles, but all this difference
must disappear before our common brotherhood. We may have our private disputes, tempting
offers may be in work to seduce particular officials to create divided interest, but we must
rise superior to all these. Private qaarrels never so biiter, and temptation never so powerful,
should not alienate us from our allegiance to prother officials and make us traitors to our
cause. This feeling is class consciousness, without which no organisation worth the name
is possible.

L]

The second requisite is that no official should stand aloof from our Union. Union is
wtrength, and we cannot affordto have division in our camp. In the interest of service s
‘much as for individual interest, every one should join the Union with heart and soul, so that
our demands may have behind them the united strength of the entire body of officials.

The third requisite is to create a_substantial Reserve Fund. -Brother delegates, full
. purse conetitutes the sinews of war, and no special emphasis is at all necessary on this point.
ou all koow that without a strong ﬁnancisf backing, satisfactory work cannot be done.
. The fourth requisite is to give publicity to our grievancss through the press. The
-labour mﬁaninat.ions in the West have their own organs for their purpose. In India we had,
until lately, practically no organ of our own entirely devoted to the interest of Postal and
R. M. 8. employees. This want has now been supplied toa certain extent by the ¢ Labour,’
s monthly magazine issued under, the auspices of the Provincial Association, Bengal and
-Assam. If the All-India Union could undertalfe to issue its own paper er, failing that,
g
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recognised the ‘Labour’ and gave it sanction to assume the All-Tndia character in name
ag it has already donevin its methods, it would be better still. The organ of the U .ion
should be very largely subscribed, ro that every employee may have opportunity to acquaint
himself with the activities of associations and become familiar with the progress of ideas.

The fifth requisite is to influence the members of the Legislative Assembly and the
Council of State with 4 view to bring pressure on the Government. The value of help in
this direction will, however, depend to a great extent on the strength of our organisation.
The members are in a position to render help no doubt, -bat tueir help will not be very
effective, unless our organisation becomes powerful.

26. These are the five requisites for a successful organisation. I wisl® to add one more
to the Colonel's list—I imean a proper sense of disciplire. I said in my speech at Mymen-
singh the Colonel does not appear to have laid emphasis on the point, simply because
discipline is so spontaneous in England, although the spirit of discipline is almost moribund
in India. . Discipline 1-et[1uires that when you have a duly elected Executive you must abide
by their decision in all matters which are within their compe.ence. ff you find the

xecuti 7e going wrong you have the choice to elect_a fresh Executive; but you cannot
consis.ently with the principles of discipline, keep an Executive body in office and override
their action. Then discipline demands that when there is a difference of opinion, the
miroiity must abide by the verdict of the majority ; there must be no secession. ‘I do not
agree with you on a particular question and I cannot, therefore, act with you *—this spirit
is subversive o. discipline. If my view does not find favour with the majority, I must
subordinate my views to the views of the majority, and loyally work whole heartedly for the
common cause. This is discipline. Brother delegates, the sgx;jt of discipline is still weak
in us, and it is, therefore, so very necessary always to remember that without discipline mno
organisation can stand and work with success.

27. The Government do not forget to reiterate, in season and out of season, that a
strong Committee was ?ﬂ)ointed to investigate the grievances of Post Office officials. The
Govenflent have accepted their recommendations ; what cause of complaint have we then.
‘We must admit that the Committee was strong enough to call workers beggars, strong
in their anxiety to recommend as little as possible, strong in declaring th® witnesses chosen
by the workers as unreliable, strong in rejecting the unanimous demands of the men, strong
in accepting whatever was suggested from offiaal quarters, strongin murdering logic a.d
facts, strong in preparing absurd and grotesque schemes.

28. Most of you have, I hope, gone throu§h the memorial submitted to His Excellency
the Viceroy by the Secretary, Provincial Postal and R. M. 8. Association, Bengal and Aesam
Circle, which contains a criticism of the Committee’s report. The Committee richly deserved
the cestigations it has received. After a prolonged sitting, the Committee produced a
scheme, which contains within itself its own condemnation. Junior men would get higher
pay than senior men, a graduate newly ;](rlpuini,ed would march four years in advance
of graduates in service. A gradnate appoint: Eaid probationer before December 1919 would
be entitled to the initial pay of a Reserve clerk, but a graduate made paid probationer after
December 1919 would start on an initial- gty 4 years in advance in the time-scale, what
grealer absurdities could be conceived to discredit the report of the Committee. »

29. The distinction made between first class and second class Head offices is based on
reasons inconsistent with facis. Neither it is true that cost of living in places with first
class Head Offices is higher than places with .second class Head Offices, nor it is a fact that
work in a first class Head Offceis more arduous and more difficult. Then a first class
Head Office may be reduced to a second class Head Office and vice versd as it has happened
before and what scale of pay would then np}t::]y is a problem for the gods to solve. The
curious part of the whole affair is that the Committee made thie fanciful distinction én
their own initiative or on the initiative from official quarters, without caring even to question
the workers' witnesses what they had to say on the subject. The fact of the matter is that
the committee did not care a jot for the opinion of workers’ witnesses, and the fact of
calling these witnesses wae a mere form and nothing else.

30. I refrain from giving a full catalogue of the absurdities as they are too numerous.
We are ashamad of the committee and the Government should be ashamed of the committee.
We reject the findings of #he committee, and the Government should do likewise as the only
honourable course.

31. Now, brothers, we should consider what we actnally want and determine what we
should fight for. To my mind fowr things are mecessary to establish the subordinate
servioe in the Post Office on a correct basig The first thing we must have is adequate and
decent wages ; the second thing, curtailment of hours of duty; the third thing, moderation

e
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{
of punishment and good treatment from supeiror officers; and the last thing that we must
have is a voice in the administration in matters affecting the subordinate staff.

32. At the last conference held at Delhi we agreed that the scale of pay for clerks
and sorters should be uniform, and we formulated our minimum demands. I do not
think anything has happened since then to alter our views. We must fight for the
minimum irreducible demands we determined after mature consideration. I think it was
time that we took up the question of irreducible minimum wages for other classes of
employees in the subordinate service as well. -

33. Brothers, time-scale of pay for the subordinate service is meant to give a
living wage. %iﬁciency bars are out of place where living wage is the question. Efficiency
bars are, therefore, inconsistent and anomalons and out of place in the time-scale of
‘pay in the subordinate service. In the superior services pay is determined, not by the
standard of living but to attract men of superior stamp and to‘;five dignity to high
officers and it is, therefore, in tho fitness of things that there should be efficiency bars
in the time-seale of pay in the superior services. Brothers, we cannot, therefore, tolerate
any bars in the time-scale of pay in the subordinate service of the Post Office.

34. The reduction in the hours of dutiesis of equal importance. Under existing
conditions one is required to work very long hours, generally from 10 to 12 hours
daily. The responsibility of Post Office duty is very heavy. Hard labour for inordinately
long hours wit.ﬂ0 considerable money responsibility reduces the men to a state of physical
and mental paralysis; and it shonld not be allowed to continue for a day to the detri-
ment of the service if we can help it. The authorities are, however, altogether callous.
JIn the year 1919-20, the work of the Post Office increased over 11 per cent. and only
18 per cent. increased staff was sanctioned. Where is the wonder then that the man-
ipulating staff should be harder pressed year after year. With the question of reducing
hours of daty isinvolved the question of revising the Time-Test. We must press for
workers' representatives in any committee that may be appointed to revise the Time-
Test. ]

35. The question of punishment is another matter which we must take up in earnest.
The superior offiters treat their subordinates not as public servants but as public slaves.
One who cares to know can easily find for himself, if one visits an important Post Office at a
busy hour, how showers of abuse and insult pour down on the devoted heads of the clerks, as
a most natural thing. Even assaults are not a very uncommon occurrence. But the clerks do
not get protection from the Department they serve. They have to exercise Job's patience
even under extreme provocation, lest their official career be rained.

86. The Postal Administration is conducted by working on the terror of the subordinate
“staff. - Circulars and instructions issued by the authorities always carry a sting in the tail
and the sting is in the shape of a warning that ‘ mistake or failure to carr{ out instructions
will be severely punished.” This betrays a mentality that has no faith in the sense of duty
and loyalty of the workers, but depends entirely on the terror of punishment. Like slave
owners, the Postal Administration always keeps the rod uplifted to get the work done.
What is calculated to demoralise the men more than this ? The authorities do not believe iu
the innate¢goodness of man. They appear to hold that man was not created by the Good
God, but by the forces of Evil ; and the evil propensities so inherited can be restrained only
by the use of the rod.

87. Draco, the ancient law giver of Athens, is not dead. He lives in spirit in the Postal
Administration. Have you missent a letter 7 You must be fined—you must bleed. Have
you, through pressure of work, failed to exercise the necessary scrutiny prescribed in the
Manual rules P—you must bleed, you must pay heavy penalty in fine and you must be
degraded. Have you the hardihood of allowing your manhood to rebel against insults,
abuses and assaults ? You must bleed and your career is blighted. Any the smallest
thing will be on record against you, and it will bar your ﬁrogreas beyond the efficiency
bars, and your dream of entering the selection grades will vanish into the air. The
Director-General, in his book recently published, admits, to quote his own words,
‘ Every official in the Department is supposed to have the contents of these four
volumes of Manual at his finger’s ends, but in reality few have ever read them through ;
and sny one who attempted to obey all their instructionsgwould find himself sadly
hampered in the exercise of his duties.' But what of that? This frank admission
by Mr. Clarke does not at all count when punishment is determined, and it goes on
merrily as ever. We must seriously take up this question of punishment and the
treatment due from superior officers, We cannot allow our manhood to be destroyed
by such constant terror of punishment hanging like Damocles’ sword over our head.
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38. Brothers, ouy position will not be quite satisfactory, unless we can secure a
voice in the Postal Administration in matters affecting the subordinate staff. The
authorities have the knack of launching into schemes, hasty and defective ; and the
manipulating staff bave to suffer. You know what happened when the despatch of
Value Payable Money Order forms to offices of destination was abolished, what con-
fusion it caused, what trouble it bl'OlI.ght to the workers, what serious inconvenience
it caused to the public, and how at last the old system had to be reintroduced. The
abolition of Savings Bank Ledger maintained in the Audit Office was another instance
of serious blunder, which generated endless difficulties and occasioned the ruin of many
promising careers. '

39. The disintegration of the Calcutta General Post Office and separation of the Sorting
work'to form a separate Sorting office under the control of the Deputy Postmaster
General, R. M. S., was also a huge blunder. After a chequered career and various
somersaults, the Calcutta Sorting has been restored to the control of the Presidency Post-
master. These blundering experiments have proved unqualified failures. But they involved
a lot of wasteful expenditure and caused endless trouble to the workers. Such blunder can
be easily avoided if the representstive Associations of the workersare consulted, and due
weight given to their opimion. For E:rpom of good administration, for the prevention of
wasteful expenditare and for saving the workers from unnecessary troubles, we have a right
to claim that in all administrative measures affecting the subordinate staff the All-lndia
(including Burma} Post Office and R. M. 8. Union should be consulted.

40. Tt may look ungallani, but I shall be fai]i:& in my duty if I do not refer to the
invidicus preference given to women clerks. They will start on a higher initial par, much
higher even than that of gradustes ; the rates of annual increments are higher, and there are
no efficiency bars for them, All the world over, women clerks still hold a place inferior to
male clerks, and only now a movement is going on in England on behalf of women clerks for
an equ% status with male clerks. But this natural order has been reversed in the Indian
Post Office for reasons best known to the authorities. Are you going to accept this lower
status assigned to male clerks or are you determined to remove the stigms of inferiority thus
branded on your forehead P

41. Brothers, the tale of our woe is endless and I have touched only the fringe. But I
have alrendy inflicted on you a long lucubration to tire your patience. I do not dare to take
further advantage of your goodness out of which you have given me so patient a hearing. I
shall, therefore, conclude by asking you to remember that you are men, and not dumb driven
cattle : you have a soul which is the essence of God and which nothing can re; except your
own fo%ly and ignorance and supineness. You have immense potentia]‘;'ty, capable of
moving heaven and earth. Organise this power, organise with a purpose, orgnise with detir-
mination, and I promise you success will knock at your door.

Copy of a communication No. 76c-Con., dated the 13th October, 1921, from the Director
General of Posts and Telegraphs, to the Postmaster-General, Benjal and Assam.

I have the honour to say that the following extracts have been taken from a speech
delivered by Babu Tarapada Mukerji at the Post Office and R. M. 8. Conference, Lahore, on
the 9th October, 1921,

Will you kindly ascertain from Mr. Mukerji if the extracts are correct and if he actually
used these words in his address. .

If so, I have the following remarks to make. The Address was a public one and pas
been printed for circulation. It is calculaied to bring Government and the Postal Adminis-
tration into contempt with their own employés.

Statements have been made which are unfair and untrue casting ridicule and scorn
upon a Committee of Indian and European gentlemen who devoted a great deal of time and
care to improve the pay and prospects of the Post Office subordinste staff. The cost of this
revision wae' no less than 1 crore 31 lakhs a year and the result of the heavy increase in

nditure is that the Bost Office which made a profit of 76 lakhs in 1919-20 has shown a
deficiency of over 45 lakhs of rupees in 1920-21,

Other charges are made against the Administration of the Post Office which the speaker
must have known to be untrué, I refer to extracts Nos. 2, 4, 5, 8 and 9.

Mr. Mukerji is a senior postmaster en Rs. 250—350 and has been officiating as Post-
master, Mymensingh. He is now aominated to act ss‘A.uinhnt Postmaster, Calcutta, on
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Rs. 350 —450, but it is impossible to place an officer in this important position who has
ablicly brought false and unfounded e s against his superior officers and against the
govemment There is no objection to reasonable criticism of any action, but public abuse
of the Postal Administration by a responsi.le officer belonging to it can..ot be tolerated.
If Mr. Mukerji holds the views expressed in this address, he is disloyal to himself by
remairng in the Department. His whole speech is designed to stir up disaffection and
disloyalty among the staff and I am sorry to find that any officer of this Department conld
be capable of such unseemly and disloyal conduet. .

Ordinarily no officer who madea public address of this kind could be retained in Govern-
ment service. But I am willing to give Babu Tara Mukerji an opportunity of withdrawing
his assertions and expressing regret. 1f he makes a public apology in the following terms
1 shall ask Government to overlook the matter upon this occasion. If he refuses to do so,
he may be given the option of resigning his appointment or of being removed from Govern-
ment service.

FoeM OF APOLOGY.

I, Babu Tarapada Mukerji, Postmaster in the Bengal and Assam Circle, admit that the
extracts given below are eon'ectl_i taken from my Address delivered at Lahore on 9th October
1921 at the All-India Postal and R. M. 8. Conference.

1 apologise sincerely for the expressions used in these extracts and for the unfair and
unfounded statements which I have made about the Postal Administration and the Postal
Committee. I withdraw everything which I have said as reported in these extracts and I

mise, as a responsible officer of the Department of Posts and Telegraphs, to refrain in
ture from stirring up disaffection and disloyalty among the Postal Staff either by speech

or actions. e

(Signed)

Extract from @« Presidential Address of Babu Tarapada Mukerji af the All-India

(including Burma) Post Officeand B. M. 8. Conference at Lahore on the 9tk, 10th
and 11tk October, 1921. .

* * * *

1. It is, therefore, in the fitness of things that in our struggle for emancipation from
the slavery, economic or otherwise, that prevails in the Post Office and R. M. Bervice, our
stalwart brothers of the Punjab should play a worthy part. * .

[
* * * * *

2. I am astonished and you are astonished that a Committee of responsible men
appointed by a civilised Government in the twentieth century, canso far forget themselves

as to place workers in the category of begga.s, at a time, when labour has become self-
conscious enough to zontemplate taking * Divect Action.’ * *
L8

* * * * *

3. Brothers, what better could be expected from the Committee, constituted - as it was P
Through your Associations you sent up the names of certain persons on whom you had
faith, and whe could vepresent your view poini, had they been given a place on the Com-
mittee. But the Government religiously excluded every person wholn you nominated and
selected men on whom you had absolutely no faith. %ou cannot be bound by the findings
of a Committee with which you had nothing to do, and who had nothing to do with youw

* * * P » *

.

"
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4. The fact of the matter is that the Committee was dominated by one idea in framing
their scheme, and that i to keep down any considerable increase of expenditure, and they
make no secret of this view in their report.

L L * * *
-

6. The consideration of economy is, however, east to the four winds when the question
of raising the pay of the upper strata arises. You will be surprised to learn that in the
covvee nﬁ twelve months more than one revision has been sanctioned for those who
are paid by thousands, instead of by tens, but when the poor underpaid, overworked sub-
ordinate staff is concerned, that is another matter. The soulless cruel cant of ‘demand and
supply ’ then comes in, family budget is discarded, evidence of those affected is declared

vagant and unreliable comparison is made with commercial firms as if the Governme t
are to follow, instead of setting example to, capitalist profiteers in the matter of remuner-
ation to the employees, and every quarter is ransacked for the justification of denying what
constitutes the real living wage in the present time.

- - * * *

6. Bimply because the Postal worker’s organisation was still in a liquid state, that the
Postal Commi.tee could dare to characterise the workers as beggars, to openly give ex-
pression in their repor; to the view that the witnesses chosen by the workers were unreliable,
to prepare scLemes of revision altogether inadequate, grotesque and riuiculous in the extreme.

7. T refrain from giving a full catalogue of the absurdities as they are too numerous.
We are ashamed of the Committee and the Government should be ashamed of the Committee.
We reject the findings of the Committee, and the Government should do likewise as the
only honourable course. -

* * * * *

8. The superior officers treat their subordinates not as public servants but as phblic
slaves. One who cares to know can easily find for himself, if one visits an important Post
Office at a busy hour, how showers of abuse and insult pour down on the devoted heads ofs
the clerks, s a most natural thing. Even assaults are not a very uncommon occurrence.
But the clerks do not get protection from the Department they serve. Tley have to exercise
Job's paiience even under extreme provocation, lest their official career be ruined,

* * * * &

ta!g. The Postal administration is conducted by working on the terror of the subordinate
staff.

* * * * *

10. Draco, the ancient law giver of Athens, is not dead. He lives in spirit in the Postal
Administration. Have you missent a letter? You must be fined—you must bleed. Have
you, through pressure oi work, failed to exercise the necessary scrutiny prescribed in the®
Manual rules? You must bleed, {:: must pay heavy penalty in fine and you must be
degraded. Have you the hardihood of allowing your manhood to rebel against insults,
abuses, and assaults? You must bleed and your career is blighted. Any the smallest thing
will be on record against {ou. and it will bar your progress beyond the efficiency bars, and
Jyour dream of entering the selection grades will vanish into the air.

- -

* L * * &

11. The authorities have the knack of launching into schemes, hasty and defective; and
the manipulating staff have to suffer, ,

] * L * *
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To

[
TeE DIrEcTOB-GEXERAL, PosTs AND TELEGRAPHS IN INDIA, CALCUTTA.

Sig, -

In connection with the conversalion I had the honour to have with you at an interview
on the 17th November 1921, I have received a letter No. A.-9—T.-14, dated the 19th November
1921, from the Post Master General, Bengal and Assam, requesting me to submit my apology
i1 the course of to-day.

I tcg to remind you that T never told you that I would apologise for anything I had
sp?fken :ti Lahore. 1 maintained that there was nothing in my speech which was unfair or
unfounded.

My transfer from to Burma was in coniravention of the accepted principle of
the department; and although the tramefer was ordered at the instance of Mr. G. P. Roy,
Post Master General, and Rai Bahadur K. P. Sen, De}-uty Post Master General, ms I under-
stood from you, one would naturally have the conviction that it was an act of persecution
to transfer me out of India. I still believe that my transfer from Calcutta Barabazar to
Daces and my transfer from Bengal to Burma were acts of harassment.

But from the conversation I had the honour to have with you I felt that a pubiis
utterance of the fact bas been sn exposure which you have taken much to heart, and out of
respect for your feelings and position I agreed to express regret for it.

I also agreed to express regret for any strong language that may have been used with
reference to Government, although I denied having used any; ard you did not point out any

particular passage or paseages in my epeech 10 which objection might be taken.

1 beg most, respectfully to say that T have been astonished that the conversatibn at the
interview has been made to appear in a different light in the Post Master General’s letter.
After the conversation at the interview, it is needless to say that I decline to apologise for

“apy part of my speech delivered at Lahore. :

I have, etc.,
(8d.) TARAPADA MTUKERJI,
Postmaster, Pegu (on leave).
162, Bowbazar Street, .
Postal Club, Calcutta, -
The 19th November, 1921,

To ¢

THE Post MAsTER GENERAL, BENGAL AXD Assam, CaLCUTTA,

818,

«  With reference to your letter No. A.-9—T.-14, dated the 19th October 1921, T have
the honour to state that I do not remember having said anything unfair or untrue
in my Presidential address delivered at Lahore on the 9th October 1921,

_ 2. The Presidential address was a printed document, and T actually used the words
printed in it. The-extracts forwarded with your letter under reply are extracts from my
speech ; but it is necessary to read them with context to avoid misconstruction.

L. The statements I made in m§ speech are none of them ugpfair or unfounded, so far
as my knowledge goes. Unless therefore I am false and disloysl to myself, I cannot
sebecribe to an apology declaring my speech to contain unfair and unfounded statements.

L 4 Asl have been called upon either to apologise or to resign, I submit it will not be
irrelevant if I adduce facts in justification of what I said at the Lahore Conference, and
I hope the Director-General will not refuse*a ‘patient hearing before he pronounces his.
final judgment. I will take 7R the extracts in the order they have been given.

L3
L}
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5. Eztract No. 1~The extract is made fron paragraph 4 of my speech; but it ia
altogether misleading if read by itself without reference to the context. The speech as
delivered rune thus: ‘It is therefore in the fitness of thinga that in our struggle for
emancipation from the slavery, economic or otherwise, that prevails in the P. 0. and
R. M. B. service, our stalwart brothers of the Punjab should play a worthy part, and the first
two sessions of the Conference should be held in the Land of Five Rivers. We are gratefal
to -our Punjab brothers for their earnestness and spirit of sacrifice manifestec in the fact of
their having invited the Conference for two successive sessions ",

6. My submission is, there is absolutely no exhortation to the Postal officials of the
Punjab to acts of disloyalty to the service to which they belong. My speech was only
an expression of admiration and gratitude at the spirit of sacrifice manifested by inviting
the Conference for successive sessions.

7. If objection is taken to the expression ‘slavery, economic or otherwise, that prevails
in the Post Office and the R. M. 8. I beg to say that the scales of pay in the P. O.
even after the revision are qu'te inadeiuate; and this fact had been admitted by Rai Sahib
Bawa Teja Singh, Postmaster of re, in his speech as Chairman of the Reception
Committee. When one of the chief officers of the Department holds the view that the
scales of pay are inadequate, there is no denying the fact that living wage is denied to the
men in the subordinate service of the Post Oftice. Economic slavery means nothing more
nor less than that the workers in return for full time labour does not get full living wage.
‘When the officials in the subordinate Postal and R. M. 8. service do not get adequate wages,
there can be no exaggeration to say that they are under economic bondage or eccnomic
slavery.

8. The public know, and whoever has taken the trouble to enquire knows, that the
Postal officials have to work long and inconvenient hours. The Postal Committee in their
report have admitted this fact. The R. M. 8. sorters have in many sections to work more
than 10 hours at a stretch in a runningPtrain or steamer. This is not economie slavery ; but
it is a slavery of the worst kind. The Postal officials do not practically enjoy holidays like
Government servants in other Departments. Taey have to work 365 days in the year, and
from 10 to 12 hours each day, often with split duty. If this is not slavery, one wonders
what slavery really is.

9. From the explanations furnished in the foregoing paragraphs you will be pleased to
see that there was no unfair or unfounded statement in the portion ofy my speech from which
extract No. 1 has been made.

10. Extract No. 2—This extract is incomplete without the addition of the words ‘even
in affairs of State’ as is given in paragraph 6 of the speech. The Postal Committee in their
report (mde 6) lays down the maxim, to quote their own words, ‘Any concession is
entirely a gift, and this being so, it is for the donor to decide what the measure of tire gift
shall be.” This, I submit, tantamounts to saying that the workers are beggars, and they
must be satisfied with beggars’ doles. The Committee by this' curious maxim denies the
workers the right to claim living wage in return for full time work. The worjers are mot
actually beggars and the employers are not donors. The workers are joint producers of wealth
with the e:;rp]oyem, and they have the inherent right to living wage as much as the
emj)]oyers. aturally the strange dictum adumbrated by the Committee came as a surprise,
and I and my brother workers were simply astounded.

11. The labourers of Great Britain were dissatisfied with the Cabinet for cogticuing
military operations in the Archangel Region of Russia even after the conclusion of the
“Great War ; and the Executives of ; the different labour Unions combined and advised 4he
Crbinet to stop all military operations in Russia and to withdraw the troops that were in
occupation of the Archangel region, failing which they said they would take Direct Action
to make any military operation in Russia impossible.

12. Whatever therefore I said in my speech; from which extract No. 2 has been made,
are all based-on facts. . Days of isolation are past. India no longer slumbers within the
confines of her own boundary. She is wide awake to get her inspiration from abroad.
The Indianlabour woild in general and the Indian Postal and B. M. 8. officials in particular
are alive to the World movement. It was therefore only natural that the Postal Committee’s
estimaie of the Postal and R. M. 8. employees should astonish by its contrast with the
treatment of labour in Great Britain I submit I was not therefore at all gﬂt of unfair
and unfounded statement in the portienef my speech from which extract No. glns been

. "
. *
. L]
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13, Exztract No. 3.—As far as I have been able to ascertain from enquiry, the gentle-
men who constituted the Postal Committee were, none of them, rominated by any one
of the Postal Associations except perhaps Rao Bahadur 8. Rangachari, whose name may
have been suggestes. by the Bangalore Postal Union of which he was President. Those who
had got the largest backing from the officials whose case the Committee was :{Eomted to
investigate, were, not one of them, given a seat on the Committee. It was therefore idle
to expect that the Committee constituted as it was could at all command the confidence of .
the officials, I therefore cannot see wherein I have made unfair and unfounded statement.

14. It is an accepted principle all the world over that a Committee appointed to investi-
gate the case of workers, ngluld ve in it equal representatives of the employers and the
employee. The Postal Committee was constitated on quite a different principle,—and the
workers’ representatives were altogether excluded. If my information 1s not wrong, my
name was suggested by a large number of Postal Associations; Bengal and Assam were
unanimous in nominafing me ; there were other Provinces as well that suggested my name for
membership. But I wns not given a seat on the Committee. When the Postal Associations
despaired of inducing the Director-General to appoint me as a member of the Committee,
they app-oached Mr. Kamini Kumar Chanda, a member of the Imferial Legislative Council
(as it was then called). Mr. Chanda wrote to the Director-General requesting him to have
me on the Committee. The Director-General’s reply to Mr. Chanda is very characteristic and
I quote it in extenso to prove by the very tenor og the Director-General's letter that every
word I wrote in my speech contained the barest truth. Many of the Postal Associations
nominated Mr. P. G. Rogers and Mr. H. N. Hutchinson, Postmasters General. They were
high administrative officers of the Department on whom the workers had faith, but not one
of them was appointed member of Committee :

No. 5-8.-E. 8.

OFFICE oF THE DIRECTOR GENFRAL OF
PosTe AXD TELEGRAPHS ;

. 8imla, the 30th—31st March, 1920,
DEear Me. CHANDS,

In reply to your letter dated the 26th instant I am afraid that owing to a pressure of
their official duties it will not be possible to depute either Mr. H. K. Raha or Babu
Tarapada Mukerji to the Postal Committee as they cannot spare the time for a
Cemmittee which will have so much work to do. I am, however, asking the President
of the Committee to call up Babu Tarapado Mukerji as a witness so that he wiH have every
opportunity of expressing his views upon the points at issue. I think you will find the
personnel of the Committee thoroughly satisfactory.

Yours sincerely,

. (8d.) G. R.CLARKE.

15. As tothe portion where I said ¢ You cannot be bound by the findings of a Committee
with which you had nothing to do, and who had nothing to do with you,” I have sufficient
justification for the remark, The employees had actually no voice in the constitution of
the Compuittee, and they had therefore nothing to do with it. The Committee on the other
band did not place any reliance on the evidence given by the witnesses chosen by the
werkers. The Committee summarily brushed aside their evidence, and built up their recom-"
mendations on the statements and papers produced by the Postmasters General and on

documents supplied by other departments. Evidently therefore the Committee had very
little to do with the men of the subordinate staff.

16. I submit that after the explanations furnished in the ‘fergceding paragraphs you will

kindly see that I did not make any statement unfair or unfounded, so far as extract No. 3 is
concerned. <

17. Eztract No. 4—I beg to invite a persual of the Committee's report, and no explan-
ation will I submit then be necessary to prove that the dominant idea was to prevent an
considerable increase of expenditure. The report of the Committee as a whole is ‘perw
with this idea and T £ail to see how I could be guilt{ of an unfair and unfounded sfatement
in merely repeating the same. )

oy LS

L]
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. 18. Exziract No.5.—A Member of the Bengal Legislative Council stated in his speech
only at the Session just ¢losed that more than one revision was granted to the members of
the I. C. 8., in the course of twelve months, and this statement was not challenged in the
Council. This revision may have been in the shape of allowance, etc., instead of increass of
substantive pay ; but all the sare, incresse of income due to holding particular class of
app rintments 1s revision, whatever name may be given to it. I submit I cannot have done
w.ong in repeating the statement of a Member of the Legislative Couneil.

19. With regard to the last portion of Extract No. 5, I beg to invite your attention to
the Director-General's reply in the Imperial Council given to an Honourable Member. He
brought prominently to the fore the theory of ““demand and supply ”, and he asked the
Honourable Member as to why the Government should pay more when clerks could be had for
less. Then, I beg to invite your attenticn to -the majomty report of the McAlpin Com-
mittee appointed to adrise the Bengal Government as to the revision of pay of the
Ministm-iago Officers and menials, and to the Note of Dissent by Rai M: Chandra
Mitra Bahadur. The majority report took shelter under the theory of “demand and sup-
ply ", discarded family budget, declared the workers’ evidence as unreliable, comparison
was made with jail and hostel figures as well as with commereial firms.

20. Rai Mahendra Chandra Mitra Bahadur in his note of dissent met the theory of
“ demand and supply " by citing the aunthority of the Public Service Commission who
declared the theory inapplicable to the conditions of India. I bef to quote a portion of the
Note of Dissent to prove that every word I said in my speesh, as far as Extract No. 5 is
concerned, contains unexaggerated truth. Says the Rai Bahadur:

21. ¢ The comparison with Jail figures is bound to be an under-estimate, first, because
in a Jail a very large body of men live together, which is not the case in a family ; secondly,
because in Jails several of the items of living have undergone either comparatively little or
no increase. In adopting Jail figures, the important point to be borne in mind is that they
do not include the increased cost of labour and the middle-man’s profiteering. Paddy, pulses
mustard s#ed, yarn, etc., are purchased wholesale and prepared for final consumption by Jail
labour itself ; and while the cost of labour and the rates of profit have increased in the outside
world, they have not effected Jails. We know that these are two substantial factors in making
up the prices of articles. Again in Jails articles are hased wholesale, and thereisa *
considerable difference between the increase of wholesale and retail prices. A comparison
with Jail figures is fallacicus in several other ways. For instance, they do not show
inercases under the heads house rent, vegetable, doctor’s fees, educational charge, etc.’

¢ Similarly I am not prepared to accept Hostel figures as an absolute basis of comparison,
for the very good reason, that as every parent knows, the fixed monthly remittance is
supplemented very frequently by the supply of several articles or cash. Moreover, thes
figures for particular Hostels referred to by my colleagunes and quoted in appendices IV
and V do not give a fair idea of the increase. For instance, the first item of sg‘fendix IV,
viz., the Wan Hostel, is a missionary hostel, where accommodation is supplied at a con-
cession rate and there is thus no incresse in house rent. The second item, the Krishnagur
Hostel, the estimate from which is regarded by my colleagues as most complete, does not
include warm clothing and several other items, and here also the house ren® is che*pﬁr than
it is elsewhere. The greatest defect in fizures for the students hostel is that there are
regular vacations, and the charges vealised for these periods go a considerable way towards
making up the deficit in the other period; and, besides, there are always a number of casual
a.bs:ntees, who do not consume food, but nevertheless contribute their share of the common
cost.”

22. * This comparison with commercial firms again is a misleading comparison. ™ the
first place, in determining the rate of admissible increase in the pay of clerks, it was un-
necessary to seek comparison with Commercial firms. Government themselves have
recently revised the whole of their superior services and some of their subordinate services
too; and the rate fixed for these services would give a fair data for comparison for appoint-
ments with the corresponding rates of pay in the clerical service. But as this gives a very
Inconvenient figuve, this method of comparison has been avoided by my colleagues. To
seek guidance frqm Commercial firms to determine the rate of wages to be given by the
employer to the employee appears to me to be a strange idea, and in matters like these
Government should rather 1w.gac.iapita.]ists than follow them.’

23. Ezxtract No. 6.—This exiract has been made from raph 21 of my speech. The
extract is intelligible only if it is read wjth the context. It is my personal opinion, and it

1s the o@inion of all postal employees who have given a thought over the matter that . the
Postal Committee would not have been indiffrent to the evidence given by the witnessea

» "
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chosen by the workers, and would not have adumbrated the curious ‘Donor and Gift’
theory if the Postal organization had been as strong as the Telegraph Association. To this
conclusion I and other postal employees have come to from the very courteous and
reasonrble attitude of the lzfoelemtﬂh Committee towards the demsnds of the Telegraph
Association and I still hold on to

24. As regards my remarks that the Scheme of Revision was inadequate, grotesque and
ridiculous in the extreme, I submit there was no exaggeration in what I eaid. I have already
explained in paragraph 7 that the Postmaster of Lahore, who is one of the chief officers of the
Department, dec]areg in his Chairman's speech that the revision was inadequate. I am
therefore not alone to hold the opinion that the revision is inadequate. Grotesque and
ridiculous the revision certainly is, although it may sound uncharitable to say so. The
Director-Genera), in reply to representations made to him, said that he was helpless if under
the revision junior men should get higher pay than senior men. This one confession
comprebends all that I said in my speech. A graduate who was made paid probationer
prior to December 1919 would under the revision get as his starting pay the wage of a
reserve clerk, but a graduate made paid probationer after December 1919 would get a start
of four years, and he would always mark four years in advance of the graduate who had
entereéd the Department before him. Then again, as a result of the Committee’s recommen-
dations, cases have occurred in which a gradunate or an I. A. or I. Sc. would get higher pay
if he resigned and got reappointed. I-submit that it is no exaggeration to call such a
scheme as grotesque and ridiculous ; and there was nothing unfair or ‘unfounded in what I
said in this connection. '

e same opinion.

25. Faxtract No. 7 —This is only a matter of opinion. The absurdities pointed out in
the preceding paragraph do not exhaust the list. T'll:e distinction made between first class
and second class Head Offices is another matter, the absurdity of which is apparent. There
are District Head-Quarters with first class Head Office where the cost of necessaries is much
lcwer than in places with second class Head Office. Then, Barisal was at one timg first class
Head Office, and Mymensingh a second class Head Office. The position was reversed
afterwards. Ncw if on account of partition of the Mymensingh District or from some other

+ cause the work of the Mymensingh Head Office does not justify its rentention as a first
class Head Office, and if it is on that account reduced to a second class Head Office, the

uestion will at once arise as to whether the cost of living at Mymensingh would drop down
simultaneously and the pay of the clerks reduced to the standard of a second class Head
Office. Similar absurd situation will arise if a second class Head Office is raised to the
status of a first class Head Office. When such absurd and grave and serious faults vitiated
the recommendations of the Postal Committee, we are naturally ashamed of the Committee,

“and it is not only my personal opinion but the opinion of the thoughtful public as well that
the Government who appointed the Committee should reject instead of adhering to the
Committee’s recommendations,

26. Eztract No. 8.—I only narrated the barest truth when I made the remarks con-
tained in extract No. 8. The Director-General in his book ‘ The Post Office of India and
its Btory ’ makes mention, in the Chapter on Post Office Buildings, of the disgraceful scene
of scuffie®and petty riots every evening near the windows of important and busy Post Offices
for want of space. T have personal experience, and every Postmaster who has held charge
of busy Post Offices have personal experience, that the scuffle and petty riot is not confined
amongst those who come on postal business. The public go on sbusing and sometimes
assanlting the windcw clerks in their irritation ; and no protection is afforded against such
abuses and assaults. I may mention only one instance that occurred in the Calcutta General
Post Office to prove my contention. 'A European lady came in the afternoon at the window of

othe Registration Department and she asked the window clerk to accept a registered parcel.
The clerk explained to the lady that parcels were accepted in & different place and the one
she had presented could not therefore be bocked by him, and he requested her to go to the
place where parcels were booked. The lady got irritated, and abused the clerk to her heart’s
content, and came to the Assistant Postmaster in charge and complained against the window:
clerk. The Assistant Postmaster called the window clerk to know what had happened.
‘When the clerk was exslaining to the”Assistant Postmaster the real sitnation, the lady got
more and more irritated and in the presence of the Assistant Postmaster sla the clerk on
the face, What protection did the clerk get? Absolutely none. The Aesistant Postmaster
#}eﬂy told the clerk to go and work, and politely asked the lady to goto the Parcel
indew and gave his Chaprasi to escort her to the groper place. Simply because the publio
know that the clerks get no protection from the Department, that they dare to abuse and
assault the clerks even in the presence of officerdin‘charge. The clerks know very well that
their career in the Post Office,yould be ruined if they give way under provocation, and their
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manhood is thus crushed out of them. The statement contained in Extract 8 is an
unadalterated truth, nndhno language is strong enough to give expression to the deep and
pent up feeling of the whole service in this connection.

27. Ezxtracts Nos. 9 and 10.—1 beg to take up extracts Nos. 9 and 10 together, as
Extract No. 10 is only an amplification of the general observation contained in Erxtraet
No.9. The accepted principle of the Postal Department is to consider an official guilty
until he is proved innocent. This has been incorporated in the Post Office Manual for the
guidance of investigating and administrative Officer. This is reversing the accepted prin-
ciples of jurisprudence. Then, the circulars and instructions issued by the authorities are not
considered complete without the warning that ¢ mistake or failare to carry out instractions
will be severely punished’. I submit that the threats embodied in Circalars and Instructions
can have only one signification, namely, want of faith in the sense of duty of the workers
and faith in the efficacy of the terror of punishment alone.

28. The Postal Department has built uﬁaita own tradition qnite in conformity with the
above principle. The officers work under the impression that they must punish and punish
heavily for every mistake, if they want to get work from their subordinates. I have had
talks with some administrative and supervising officers on the subject of punishm2nt, and
some of them admitted that they have to be hard on the men, as otherwise the officers above
them would hold them as too lenient. Then, every one of them was sure that in absence
of the terror of punishment there would be nothing left to stimulate the officials to exertion.
To such an extent has the tradition of working on the terror of panishmant clouded the
Post Office atmosphere that no count is taken of the most elementary moral trath, that
constant terror of punishment serves only to demoralise, and demoralisation 4nd efficiency
cannot go hand in hand together.

29. The Director-General in his book ‘The Post Office and its Story’ has admitted
that, to quote his own words, ‘the marvellous set of rales knowa as the Post Ofica Manual
.was prepared, which has grown into four healthy volumes. Every official of tha Department
is supposed to have the contents of these at his fingers end, bat in reality few have ever
‘read them through, and any one who attempted to obey all their instructions woald find
himself sadly hampered in the exercise of his duties.” Buat, the Director-General's candid
confession notwithstanding, there is no mitigation of puanishmant for failure to adhere
strictly to any of the Manual Rules. .

30. In the Chapter on ‘ People and the Post Office,’ a very interesting story is related
how the letters written by one Abbasali failed to .#each their destinations. In the con-
clading portion of the story the Director-General writes: “Poor Abbasalli was quite

lexed and awfully sorry to know that all the valuable letters written by him for two
weeks, sometimes containing cheques even, were thns washed away by the merciless waves;
but no less embarrased am I (Mr. G. R. Clarke) on hearing of the tomfoolery to think of
what blame it may sometimes accidentally and unuecessarily entail on a Postmastsr.’ Here
the Director-General admits that unless the truth is accidentally found out, as in the case
of the letters written by Abbasali, the offi-ials, althou%h quite innocent and dutiful, are
considered in the eyes of the Department as guilty. The Director-General himself therefore
indirectly upholds me in the statement contained in Extracts Nos. 9 and 10,

31. Extract No. 10 contains an enumeration and description of the punishments to
which the Postal officials are subjected. I submit there is absolutely no exaZgeration in
what I have said. The truth of my statement can be at once verified if & reference is made
to the punishment awarded by Mr. C. D. Rae after his assumption of office as Presidency
‘Postmaster, Calcutta. I am informed that a statement of punishment was compiled some-
time ago, at the instance of a member of the Imperidl Legislative Council. I therefore
submit ?d?t I made no unfair and unfounded statement so far as Extracts Nos. 9 andgl0 are
concern

82. Exztract No. 11.—I submit that the extract, isolated from what precedes and what
follows in my speech, is rather unfair to me. In paragraphs 33 and 3) of my spsech I
made it very clear why I made the statement, and I cannot do better than quste thsm below
in ‘Justification of my observation,

33. I said in my speech: < Brothers, our position will not be juite satisfactory, unless
We can secure a voice in the Postal administration in matters affecting the subordinate staff.
The'auth9ntles have the,knack of launching into schemes, hasty and defective; and the
manipulating staff have to suffer. You know what happened when the despatch of V. P.
Mon.ay Order forms to offices of destination was abolished, what confusion it caused to the
Rb]w' and how at last the old system had to be re-introduced. The abolition of Savings

nk Ledger maintained in the Audit Office was another instance of serious blunder, which

generated endless difficulties and occasionedsthe ruin of many promising careers .
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34. ‘The disintegration of the Calcutta General Post Office and separation of the Sorting
work to form a separate Sorting Office under the control of the Deputy Po-tmaster General,
Railway Mail Service. was also a huge blunder. After a chequered career and valiovs
somersanlts the Calcutta Sorting has been restored to the control of the Presidency
Postmaster. These blundering experiments have proved unqualified failures. But
they involved a lot of wasteful e iture and caused endless trouble to the workers.
Such blunder can be easily avoided if the representative Associations of the workers are
consulted, and due weight given to their opinion. For purposes of good administration,
for the prevention of wasteful expenditure and for saving the workers from unnecessary
troubles, » we have a right to claim that in all administrative measures affecting the
subordinate staff the All-India (including Burma) Post Office and R. M. 8. Union should be
consulted.’

35. I have given chapter and verse to show that the statements I made in my
speech are all founded on facts; and my ecriticisms are all fair and reasonable. It
was pevermy intention to bring Government and the Postal Administration into
contempt with the employees. The report of the Postal Committee cause universsl
discontent ; and petitions and memorials almost deluged the Directorate and the Govern-
ment. This, I submit, was not my doing, nor the doing of a few malcontents. It
was a spontaneous outburst of the dissatisfaction of the whole body of the subordinate
staff at the recommendations of the Committee,

36. The petitions and memorials sent up to the Director-General and the Government
did not evoke a sympathetic response ; and this seeming indifference was bound to produce
certain impressions in the minds of the men, which could not be conducive to the
harmonious working of the Department. This simmering discontent was omincus; and
T and the Associations with which ] am connected wanted to get control over the men
instead of leaving them alome to drift with the current, with a view to proceed on
constitutional lines for securing redress of their grievances.

37. For this purpose it was necessary to win the confidence of the men ‘whom we
wanted to restrain and to acquaint the Government with their view-point and with the
feelings so strongly _workin%um them. To win the confidence of the men it was necessary
to prove to them that we fully understood their case and were competent to help them
out of their difficulties. My speech was carefully drafted always keeping this object in
view; and I tiust I succeeded in my attempt. .

38. If the Director-General kindly condescends to consider my speech from the point
of view mentioned above, I submit, he will be convinced that instead of attempting to bring
the Government and the Postal Administration into ridicule, my sole endeavour was to

¢ create an atmosphere helpful to a mutnal understanding. If I have succeeded in this, 1
have fulfilled a difficult task, and have rendered valuable service both to the Goverrment
and to the subordinate staff. If I have failed, it has been due to weakness and incapacity
and not from lack of earnestness and zeal in the cause of peace and harmony in the Depart-
ment.

39. As a senior Postmaster on Rs. 260 to 350, I had not lost touch with the subordinate
staff. T gossessed the tmiiue advantage of knowing irtimately the thoughts and feelings
of the men; and I wculd be false to m{yself and disloyal to the service to which I belong
if, at a critical time, an apprehension of trouble to myself had dissuaded me from an attempt
to clear the lowering atmosphere by open and distinct utterances, as I have done.

40. Tn these circumstances I submit that I have done nothing unworthy of an officer
of the Department. I would be false to myself if I were to apoligise for doing what
my cobscience fully approves; I would be false to myself and to tne service if I were to
Jfender resignation for doing what I considered as the only -honourable and sensible course
conducive to the interest of both the Postal Administration and the workers in the
Bubordinate Service. )

I have the honour to be,
S1r,

Your most obedient servant,

(8d.) TARAPADA MUKERJI,

. Postmaster, Pegu (on leave).
The P ostal Club,

162, Bowbazar Btreet,
Calcutta, the 26th October 1921, e
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DaYs ALLOTTED FOR NON-OFFICIAL BUSINESS oF THE ABSSEMBLY.
»

72. M. K. Reddi Garu : Will the Government be pleased to state how
many days were allotted for non-official business during the two terms the
Assembly was at work ? '

The Honourable Dr. T. B. Sapru: Five days were allotted for the
transaction of non-official business during the Pelhi Session and five days dur-
ing the Simla Session of 1921. In addition, a number of non-official Resolu-
tions and Bills were given time on days allotted for official business.

ResoruTtioN or THE Tricuixorory District NoN-BraruMix CoOXFERENCE.

72. M. K. Reddi Garu: («) Has the attention of the Government
been drawn to the Resolution No. 14 of the Trichinopoly District Non-Brahmin
Conference held on the 25th of September, 1921, urging the appointment of
more Non-Brahmins in the several departments of the Railway administration ?

(8) If so, what action do the Government propose to take in the matter ?

Colonel W. D. Waghorn: It has been ascertnined that a copy of the
Resolution referred to has been sent to the authorities of the South Indian
Railway’ Company. They have full powers in the maiier of appointing their
. staff and the Goyernment of India do not propose to interene.

CeExTRAL ADVISORY CoMMITTEE oN EpucaTiox.

74. M. K. Reddi Garu: (a) Will the Government be pleased to st-te
with what object the Central Advisory Committee on Education has beens
created and what are its functions ?

(6) Have the vacancies created by the absence of Messrs. E. M. Macphail
and the Right Honourable V. S. Sastri been filled up ? If not, what is this
delay due to ? :

»
(¢) If the Government should propose to fill up this vacancy now, do
they propose to consider the question of appointing eminent educationists ?

- Mr. H. Sharp: (¢) The main function of the Central Advisory Educa-

tion Board is, as stated in the'reply given to Mr. A. B. Latthe on theal5th

February, 1921, the giving of advice to the Department of Education on
subjects regarding which that Department may seek the advice of the Board.

Its other functions are explained in the Department of Education’s letter

No. 1060, dated the 21st August, 1920, a copy of which is laid on the table.

(8) The vacancy created by the absence of the Reverend E. M. Macphail
has been filled up. There is no vacancy in the place of the Right Honourable
V. S. Sastri, as he is still a Member of the Board.

(¢) There isone vacancy on the Board at present, namely, for the Principal
of a privately managed college. * In filling vacancies, the object aimed at is
to appoint eminent educationists. * *

e
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No. 1060, dated Simla, the 21st August 1920.

From—The Honourable Mr. H Saare, C.8.1., C.I.E, Secretary to the Government
of India, Department of Education,

( The Secretary to the Government of Madras, Home (Education) Department
The Secretary to the Government of Bombay, Educational Department.
The Secretary to the Government of Bengal, General (Education) Depart-

ment.
To— 4 The Secretary to the Government of the United Provinces, Educational Depart-

ment.
The Under Secretary to the Government of the Punjab, Home (Education)
Department.
|_The Chief Secretary to the Chief Commissioner of the Central Provinces.
Madras_
Gov Bombay
. ernment of Bengal T toot o
I am directed to address the $he United Provizess ™ the subject of
the Punjab

local Administration of the Central Provinces
the duties and constitution of a Central Advisory Education Board which it is proposed to
establish with the Government of India.

* 2. The Calcutta University Commission considered that the Government of India perform
an invaluable function by defining the general aims of educational policy, by giving advice
and assistance to Local Governments and to universities, by acting as an impartial arbiter in
coses of dispute, by supplying information, by helping to obtain the services of scholars and

by guardin nstineedless duplication, etc. They proposed that the Governor General
s{on]dbet eﬂ%::it.or of University of Calcutta and should have power to direct enquiries

into izs work. They added that, if the Government of India deci?ioed to establish a special
orgarization to deal with university questions, the visitatorial funct'on of thé Governor
General might be ormed by the aid of this organization. They further proposed that
the Governor General should have similar power over all universities—a power which, as
the_!r ctated, is inberent in the Governments of all countries. They considered that the
Visiting Committee shorld include at least one distinguished scholar from overseas and
that the others should be men of Indian experience. They further indicated the functions
which might be performed by the Government of India in paragraphs 54 and 56 of
Chapter L of their Report. ‘

3. At the present time, new universities are springing into being, and it is probable that
“ gertain local Governments will accept the further recommendation of the Commission that
the admission stage to universities should be the intermediate and that secondary and inter-
mediate education should be entrusted to boards separate from the university though
including universitfy representatives. This re-arrangement of the existing organisation
may however ound unsuitable in some provinces. There is every likelihood therefore
that the existinimsystem, which is fairly uniform throughout India and is well
understoed, will me complicated by a variety of examinations held at different
stages for admission to different universities; and this complication will be accen -
ated by the growth of new universities. Hence, in recent university legislation, visitatorial
powers have accorded to the Governor General and, further, the recognition of t.e
Governor General in Council is required for the recognition of the equivalence of degrees or
other examinations which may be regarded as qualifying for admission to newly” estaulished
universities. It is clearly necessary that the Department of Education should ‘possess some
. additional agency for formulating the advice which should be tendered to the Governor
Gereral or to the Government of India respecting these matters.

4. The adviser of the Government of India is at present the Educational Comuhissioner.
In the new conditions, as described above, the creation of a larger and more representative
advieory agency, comprising a2 non-official element, is desirable. In the opinion of the
Government of India, therefore, the time has srrived for constituting a Central Educational
Advisory Board which will not only serve the purposes of the visitatorial body proposed by
ike Calcutta University Commission but will also be in a position to tender m on
matters regarding universities as well as general educational questions.

6. The Government of India desire that it should be clearly understood that this body
will poesess purely advisory functions. It will be open to the Governor General, should he
desire to make a visitation of any university with reference to which he is empowered by

[ 4
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statute to make such vigitation, to utilise the proposed Board or certain members of the Board
for purposes of inspection. But, apart from its use by the Governor General for such statu-
tory purposes, the Board will have no administrative functions. Nor will it in any sense
interfere with the control of education, which will be a Provincial transferred subject. It is
possible that the Government of India may entrust to it the conduct of certain examinations
which they will control, but this question has not yet been decided.

6. Apart therefore from its position as an agency for the 'exercise by the Governor
General of his visitatorial powers mentioned above, the function of the Board will, as rds
local Governments, be restricted to the giving of advice whenever they ask for advice ::ﬁ? as
regards the Government of India, to the assistance of the D ment of Education in such
educational questions as will still come within the purview of the Imperial Government and
mav be referred to the Board by the Member-in-charge of Education. The precise duties,
which it will be convenient to attach to it, will become clearer after it gets to work. But the
following are snggested as among those it may naturally be expected to perform :

() The visitation of universities on behalf of the Governor General as Visitor.
(3) The giving of advice regarding the equivalence of examination standards.
ji{) The scrutiny of any points of university legislation ‘which is either subject to Indian
) legsislatior’: or reszrved, when the Government of India refer such points to it.
(iv) The giving of advice regarding the management of Imperial institations. -
(») The production of occasional reports,. monographs on special forms of education, ete.
(v6) The conduct of educational surveys, whenever required. . :
(vii) The conduct of such examinations as may be entrusted to it.
 the d ormance of most of these functions, it will be necessary to collect a bod
of E:;htrieﬁe:e Eelg are not merely-experts in educational matters but will have knowledge o};'
the conditions in different Frovinces and whose names will carry weight and influence. The
ac

: ion of the Board, in , is to link the Department of Education more closely with the
Lﬁ:ﬂoz ﬂ(ijci al and non-official educational authorities and institutions throughout India.

7. The composition of the Board will be largely non-official. The following constitution
haa been decided upon:
(i) The Educational Commissioner with the Government of India as Chairman.
(#) An expert member from the United Kingdom (whenever required).

(%) Two Vice-Chancellors of universities in India, one of whom will bea whole-time *

officer.
(#v) Two Principals of privately-managed colleges.
() Four Directors of Public Ynstruction.

(vi) Four non-officials who, though not immediately engaged in ednc!tion, are interested
in the subject. L

With the exception of (£), who is appointed by the-Governor General in Council and will
be the ez-afficio Chairman of the , the appointment of the other members will be made
by the Member-in-charge of Education with the approval of the Governor Genmersl. In

dition to the above, Departments dealing with technical education in any of its branches
will be invited to send re tatives to take g.rt in the deliberations regardingy any
technical matter that ma included in the agenda of a meeting. It is clearly necGsssry
that the chairmanship of the Board should be held by a permanent official with the Govern-
ment of India. The Educational Commissioner will also be able to conduct correspondence

ith members of the Board on questions which have been referred to the Board but cannot
conveniently, be postponed to the next meeting. _ .

8. The tenure of office of the members of the Board will be, in the case of the two Vice-
Chancellors, two years, and in that'of Nos. (iv), (v) and (#4) three years. But, in order that
the whole Board may not change simultaneously, half the first members under each category
(%3) to (i) will retire after two years by ballot or some other arrangement.

9. Meetings of the Board will be held quarterly— the first being held in February next
at Delhi—and agenda of each meeting, as approved by the Member-in-charge of Education,
will be circulated sufficiently in advance of the date thereof to enable members.to come
prepared with their opinions. It will be ngeqgsary and desirable to conduct some of the
pusiness of the B by correspondence.

A
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SerecTioN oF Caxpipates ror KiNe’s Coumissions.

75. M. K. Reddi Garun: Will the Government be pleased tolay a
statement on the table to show:

(a) Since the year 1918 how many candidates hate been selected to the.
King’s Commission ?

(8) Of these how many have been from Madras ?

(¢) Isit a fact that a number of applications were sent by aspiring candi-
dates to the Private Secretary to His ﬂ)xcellency the Governor of Madras : if
s0, how many such applications have been received and how many of them
from the Brahmin community and how many from the non-Brahmin communi-
ties including Muhammadans ? -

(4) Did the Local Government recommend any candidates to the Centra
Government : if so, why none of them were selected ?

8ir Godfrey Fell : The statement asked for is laid down on the table.
The statement is based on the assumption that the Honourable Member’s

question refers to the admission of Indian cadets to the Royal Military
College, Bandhurst.

(a) 29 Indian cadets have been admitted to the Royal Military College,
~ Sandhurst, since 19:8.

() None.

(¢) Since 1918, 141 such applications have been made : of these a:pplimnts,
33 were Brahmans and 108 non-Brahmans, induding Mubammadans.

(@) Yes. In 1920 and 1921, altogether three candidates were recommend=
ed by the Local Government. but all three failed to qualify for admission to the
Royal Military College, Sandhurst.

ApmissioN oF INDIANS 1NTO THE MIniTaRY ASSISTANT SURGEON CLass,

76. M. K. Reddi Garu: (¢) Will the Government be pleased to
state if it is a fact that Indians are not admitted into Military Assistant
Surgeon classes ; if so, on what grounds ? '

(6) Will the Government consider the advisability of throwing it open to
the In$ians also ?

8ir Godfrey Fell: (a) The answer to the first part of the question isin the
affirmative. As regards the second part, a reference is invited to the reply
given to Question No. 555 asked on the 22nd September, 1921, by lg.l.i
G. €. Nag Bahadur. As the duties of Military Assistant Surgeons are wholly
. confined to the medical care of British troops and their families, it is not
considered advisable to throw open ‘the service in question to Indians, who
might find difficulty in maintaining discipline in hospitals and elsewhere when
thledi'Military Assistant Surgeon is placed in command of British private
soldiers.

(8} The reply is in the negative.

Q.
Eurcieiniry ror I. C. S. EXAMINATION TO BE HELD IN INDIA.

' 77. Lala @irdharilal Agarwala® (z) Are the M. As. of the
Punjab and the Allahabad Universilies eligible to compete at the next

i
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competitive examination for the I. C. 8. to be held in India in 1922, under
the present rules ? °

(5) Isit a fact that while M. As of some of the Indian Universities are
qualified to appear at the next I. C. 8. examination to be held in India
in 1922, the M. As. of other Indian Universities are age-barred ? If so, of
what Umvers:t.:es ?

() Are the Government aware that for several years, the Allahabad
University and the United Provinces Government did not allow any candidate
to appear at the Matriculation, Entrance, or School Leaving Examination,
who was below the age of 16 years on the date of the examination, which are
held in March or April, and therefore M. As. of the Allahabad University
who took their degree of M. A. in 1921 would be age-barred for competition
at the next I. C. 8. examination to be held in India 1n 1922 ?

{(7) Do the Government propose to allow those M. As. of the Allahabad
University to appear at the said examination, who shall not have completed
the age of 23 years on the Ist of March, 1922 instead of thé 1st of August,
19292, as provided for in the rules ?

(¢) If it is not within the powers of the Government of India to alter
the rules or make any exceptions, are the Government prepared to take
immediate necessary action to meet the situation ?

The Honourable Sir William Vincent: (a), (¢), (), (#) and (¢). The
Honourable Member appears to be under some misapprehension. The quali-
fication for the Indian Civil Service examination to be held in India this year
is not the M. A. degree but the B. A. or B .Sc. degree. The fact therefore that
up to the year 1920 the minimum age for the Matriculation or Entrance
examination of the Allahabad University has been 16 years, does not appear-
to impose any special disability on the students of that University ; nor does
there appear to the Government to be any reason why the age limit should be
extendﬁ the case of persons who have taken the M. A. degree of that
University.

The rules are statutory rules made by the Secretary of State in Council and
cannot be varied by the Government of India.

Dismissar. or BaBu Tararapa MukeriI.

75. M. K. Reddi Garu: (s) Will the Government be pleased to state :

(¢) if it is a fact that Babu Tarapada Mukerji of - %he Postal Depart-
- ment of Calcutta has been recently dismissed ?
(¢2) if so, for what reasons ?

(6) Will the Government be pleased to lay all the papers connected mth
his dismissal on the table ?

- {e) Isit a fact that this action of the Government has created a great
discontent among the Post Office and the R. M. 8. employees?

Colonel Sir S. D’A. Crookshank: (z) and (8). The facts of the case  have
already been explained to the Honourable Member in my reply t5 his Unstar-
red Question No. 71 amtl the papers connected with the dismissal of Babu
Tarapada Mukerji have been laid on the table.

(c) Representations have been,received by Government from certain Postal

Associations. .

G 32
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StaTisTics oF CATTLE n DrFFERENT Pnou\cns oF INDIa,

79. Rai Bahadur Luchhmi Prashad Sinha :

and their ratio to the population ?

Wlll the Government
be pleased to give statistics of the cattle in the different provinces of India

Mr.}. Hullah: A statement giving the required information is laid on

the table.

Statement shewing the number of bovine cattle in the different provinces of India and

their ratio to the population.

Number of

bovine cattle Population Number of
Province. acccrding to. | according to cattle per
: the cattle the census head of
c;gaa;fzg.f of 19,21. population.
Bengal . . . . .. 24,725,368 46,695,536 ‘63
Madras . . . . . . 22,204,328 42,818,985 58
Bombay Presidency . . . . . 8,183,732 16,012,342 ALF |
Bombay (Sind) . . . . . . 1,778,884 8,279,377 .54
Bonibay (including Sind but excluding Aden) . 9,962,616 19,291,719 52
Agra . . . . . . . 20,328,540 83,209,145 61
Owh . . . . . .. 9,440,224 | 12,166,642 77
‘United Provinces of Agra and Oudh .. 29,763,764 45,375,787 66
Bibar and Orissa . . . . . 20,179,990 34,002,189 g
Punjsb . . . . . 14,392,799 20,685,024 6
Burma o« . . . . R . 5,792,724 18,212,192 44
Cai\itml Provinces ‘e * . . 9,654,256 10,831,263 ‘88
Berar e e e 2,072,195 3,075,316 87
Apsam . . . . . . . 5,472,342 7,606,230 72
« North-West I"ronher Pravince (Districts and 1,181,881 2,251,340 50
administeréd territories).
Ajmer-Merwara . R . R . . 203,224 495,271 59
Delhi . . . . . . 135,530 488,188 28
Coorg . . . . . . . 144,778 163,838 88
Manpur Pargana . . . . 5,855 * 4,565 128
British Baluchistan (Districts and administered 134,209 420,648 82
territories). . .' .




UNSTARRED QUEBTIONB AND AMMWERS. 1483 -

Srecian Ratuway Rates vor TransrorT or Cartrek axp FopDER.

80.- Rai Bahadur Luchhmi Prashad Sinha: Will the Government
be pleased to state whether it is the intention of the Government to approach
the Railway authorities for special rates for the transport of cattle, dry and
milch, and of fodders ? :

Colonel W. D. Waghorn: Government are satisfied that the rates levied
on Indian Railways for the carriage of cattle and fodder are reasonable and,
in the circumstances, they do not propose to ask them to quote special rates.
Neither fodder not cattle are liable to surtax.

2. The transport of cattle in times of famine at cheap rates has been
tried in the past but was found to be of little use. Fodder is always carried at
concession rates in times of famine.

Low LeverL Pratroru at Krvr JuNcriox.

81. Rai Bahadur Luchhmi Prashad Sinha : (s) Are the Govern-
ment aware of the low level of platform at such an important East Indian
Railway Station as the Kiul Junction ? . .

(6) Are the Government also aware that the passengers, specially ladies
and children, are greatly inconvenienced ?

(¢} If so, will the Government take steps to remove this grievance at the )
earliest possible opportunity ?

Colonel W. D. Waghorn: (a) Yes. The éxisting platforms at Kiul
Junction, East Indian Railway, are 1’—2" above rail level.

(8) and (c). The attention of the Agent has been drawn to the matter.
But in the opinion of the Government of India there are many other matters
which have a prior claim on the funds available.

CoxsrructioN OF A Ratuway LiNe rRoM MoNGHYR PURABSERAT T0O BARIAR-*
PUR, FIC.

82. Rai Bahadur Luchhmi Prashad Sinha: (a) Is it a fact that there
was a proposal for the construction of a railway line from Monghyr
Purabserai, East Indian Railway Station, to Barriarpur, thence to Kharagpur
and Jamui, a Sub-Division in the Monghyr District ? *

(6) If so, will the Government be pleased to lay on the table the papers
in connection with it ?

Colonel W. D. Waghorn: (a) The reply is in the affirmative.

(8) Government do not consider that any useful purpose will be served by
laying the papers on the table. A reconnaisssnce survey of the line, carried *
out in 1914-105, indicated that there was no inducement to oonstruct a line
from Bariarpur to Jamooee, but that a line from Bariarpur to Gaighat might
prove remunerative. In the present financial situation there is no hope of
constructing the proposed line in the near futare.

»
CoxsrrucrioN oF A Rarnway LiNe rRoM KHAGARIA TO SAMASTIPUR, AND
THE GRIEVANCES OF THE LOCAL PEOPLE.

83. Rai Bahadur Luchhmi Prashad Sinha: (s) Are the Govern-
ment aware that a railway line has been constructed by the Bengal and North-

L]
»
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Western Railway from Khagaria- to Samastipur withput the provision of
sufficient number of waterways, thereby causing stupendous hardship and
misery to the people of that part of the country?

(6) Is it a fact that even those few culverts provided for on the line are
closed up by the Railway authorities during the rainy season and floods, thereby
causing the whole cultivated areato go under water and exposing life and
property to the ravages of a flooded aréa ?

(¢) Are the Government aware of the rumoured intention of the people
of that part to institute a damage suit against the Bengal and North-Western
Railway Company on account of their disappointment in the ‘matter despite
numerous petitions, telegrams and memonals to the authorities to provide
sufficient number of waterways?

(@) If so, will the Government be pleased to state what steps they propose
to take in the matter with a view to remove the grievance ?

Colonel W. D. Waghorn: (a), (c) and (d). The Government are aware
that complaints have been made on the subject for some years past, especially
in regard to the Khagaria-Roserah section of the line. The question of the
waterway on this part of the line was considered by the Local Government
in 1913, and the, drainage crossings provided were then approved. The

- question was again considered in 1915, and the Local Government then decided
that there was no evidence that the floods of that year were due to the
existence of the railway embankment, but in 1918, as an additional precaution,
the Railway Board sanctioned the construction of two bridges—one of 6 spans
and the other of 10 spans—at an estimated cost of nearly Rs. 50,000. The
Government have no information regarding the proposed suit, and do not at
present propose to take any action.

(6) Government are aware that certain culverts are closed by the railway
authorities during floods ; these culverts, however, were never intended to be
+ flooded openings, but to deal only with impounded water from local rainfall
and, even if kept running full the whole time, would make no appreciable
difference in a flood. -

7 Ur axp 8 Dowx MairL Traixs oN TEE Bexcar axp NortuH-WESTERN
. - RAILWAY AND THE MAHESHKHUNT STATION.

84. Bai Bahadur Luchhmi Prashad Sinha : (a) Is the Government
aware that the 7 Up and 8 Down Mail trains on the Bengal and North-Western
Ruilway running to and from Katihar' have discontinued stopping at
Maheshkhunt, an important trade centre and station containing many public
offices, and consequently great inconvenience is caused to the public and

* officials alike, and repeated representations from those concerned so far seems
to have had no effect ?

(&) If the answer is in the affirmative, do Government propose issuing
mst.rnctgons to the authorities concerned to stop the said trains at Maheshkhunt
station '

Colonel W. D. Waghorn: (z) In this connection the Honourable Member
is referred to item (¢) of Question No. 94 asked by Babu Baidyanath Prasad
Sinha in the Legislative Assembly on 29th September, 1921, regarding the
alleged slow running of trains and unngcessary stoppages at roadside stations
on the Bengal and North-Western Railway.
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To meet the desire therein expressed, the Railway Administration intro-

* duced a new time table on and from the 15th October, 1921, which allows for

one fast passenger train to run through the minor stations on each section
_of the line where there are more than three daily trains carrying passengers.

7 Up and 8 Down trains connect with the Eastern Bengal Railway fast
passenger trains and are considered the most suitable to run as fast passenger
trains over the Barauni-Katihar section.

(6) Maheshkhunt is one of the many small stations from which complaints
have been received on this account. All the complaints are being collected
and considered by the Railway Administfation with a view to meeting, as far
as possible, the conflicting interests of the travelling public concerned.

In the circumstances Government do not propose to issue instructions
to the®railway authorities concerned.

NUMBERS, CASUALTIES AND COST IN THE LAST MILITARY OPERATIONS AGAINST
THE FRONTIER TRIBES. |

85. Rai Bahadur Luchhmi Prashad Sinha: (a) Will the Govern-
ment be pleased to lay on the table a statement showing the total number of
Indians, Anglo-Indians and Europeans, combatants and non-combatants,
employed during the last military operations against the Frontier tribes and
number pf Indians and other people killed, disabled and discharged ?

(6) Will the Government be pleased to indicate che total ameunt of
expenditure incurred in the said operations ?

Sir Godfrey Fell : () and (&). A statement giving the information asked
for by the Honourable Member is laid on the table. The statement has
been {»ased on the assumption that by ¢the last military operations against
the Frontier tribes’ the Honpurable Member is. referring to the Waziristan
operations. The cost of these operations for the year 1920-21, includings
the-Wana column, amounts so far as is known at present to Rs. 18,09,36,000.
The accounts for that year have not yet been finally closed.

Statement showing (i) the number of troops, employed in Waziristan during 1921 and ( ii)
the number of casualties incurred by the Waziristan Field Force up to date.

(1) The average number of British and Indian troops employed in Waziristan during
1921 are as follows :— : .

British . ' . . f . . . . . . . . 2,500

Indisn . . . . . .. ... .. 42,000
No separate figures are available for Anglo-Indians, who are included with British
troops. ' - .

. . -
(if) The approximate number of casualties incurred by the Waziristan Field Force up to
date, 1s as follows :—

British. * -

) Officers. Other ranks.
Killed . . . . - f . . . . 41 10
‘Wounded . » . . . . . . . 68 28
Died of wonnds . . . . . . . . 6 1
Died of disease . . . . . PR . 21 46
Accidentaily killed . N . . ", . . 4 1

Total .1 86
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Indian.
Officers. Other ranks, Followers.

Killed . . . 19 742 21
Wounded . . . 15 2,318 12
Died of wonnds. 3 60
Died of disease. 2 518 38
Missivg . . . . . . 148 .
Accidentally killed . v . . 10
Accidentally wounded . . R 13

Total . 39 3,809 71

Tt is not understood what the Honourable Member means by the nnmber discharged ",

INDIANS AND PERMANENT TOSTS IN THE INDIAN MEDICAL SERVICE.

86. M. K. Reddi Garu: Will the Government be pleased to lay op the
table a statement showing :

(aj the number of Indians who have been recruited permanently into
the I, ]}{ S. from among the temporary 1. M. S. officers;

(¢) the number from each province ;

(e) the number of Parsees, Punjabees, Muhammadans, Bengalees and
others so selected ; -

{d) the number who have received Military distinctions ;

(¢) the total number of Indians who were taken into the I. M, S.
during the war ?

Sir Godfrey Fell: The stitement is laid on the table.

Statement showing the number of Indian temporary commissioned officers who have been
granted permanent commissions, etc.

' (@) 85. In addition, 12 Indian officers have recently been recommended to the Secretary

of State for permanent commissions.

(b} and ‘c). The Government of India have no information on the subject, as no inqui
is made at the time of recruitment as to the province or class to which a candidate belongs.

(d) 10 officers have been granted military distinctions.

() 1,00M .

MgepicAL MEN FRoM MaDRAS IN THE INDIAN MEDICAL SERVICE,

87c M. K. Reddi Garu: Will the Government be pleased to state ihe
number of medical men who were taken into the I. M. S. from Madras and
fhe number confirm®d from among them ? .

8ir Godfrey Fell: Government have no information on the subject.
I would refer the Honourable Member to the reply given to parts (4) and (c)
of his Question No. 86. . .

.
SeLEcTION BoaARD FPOR THE INDIaAN MEDICAL SERVICE.

88. M. K. Reddi Garu: (s) Will the Government be pleased to state
the personnel of the Selection Board for the . M. 8. and the general principles

L] .
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which guide the Board in recommending candidates for permanent commis-
sion? *

(4) Will the Government be pleased to state whether it is a fact that
besides other qualifications, the colour of the candidate, the educational qualifi-
cations of the wife in the case of married applicants and their fitness to
move in European society, are also taken into consideration and candidates
are questioned about them ?

Sir Godfrey Fell: (' I would invite the attention of the Honourable
Member to part {d) of the reply given on the 5th March last to Question
No. 869. '

The guiding principle of the Selection Board is to chose candidates who,
judged by their personal and professional qualitications, are likely to prove of
the best value to the State.

(8) The answer is in the negative.

RecisTRATION oF OFFICERS IN THE INDIAN MEDICAL SERVICE UNDER THE
_- - GeESERAR- MEDICAR COUNCILA

£9. M. K. Reddi Garu: Will the Government be pleased to state if it
“is a fact that offiters made permanent in the I. M. S. are compulsorily required
to register themselves under the General Medical Council? If so, will the
Government be pleased to state the reasons for such a procedure ?
8ir Godfrey Fell : The answer to the first part of the question isin the
affirmative. As regards the second part, the procedure is in accordance with
the regulations that have heen laid down by the~ Secretary of State on the
subject and follows the practice in force m England, In that country no
medical man may hold any office under the Crown, unless he has been register-
ed by the General Medical Council.

PrEvENTION OF Exrorr OF SPECIAL BREEDS oF CATTLE. .

90. M. K. Beddi Garu: With reference to the undertaking given
last year by the Honourable Member for Agriculture that he will stop the
export of some of the special breeds of cattle from India, will the Government
be pleased to state if this has been given effect to ; if so, what are the kinds
of breeds that are at present prevented from export ? .

Mr. J. Hullah: The Honourable Member is referred to the reply given
by me to-day to Question No. 59 put by Lala Girdbarilal Agarwala.

Prevestion or tuHE Exrorr o OrL Caxes aND orHER MaNURES.

91. M. K. Reddi Garu: Will the Government be pleased to state if
they have any intention to stop the export of oil cakes and other manures
from India in the near future ? _

Mr. J. Hullah: Government can give at the present time no indication
of the policy they are likely to pursue in the matter which is now under their
consideration.

. PrICES oF VARIOUS KINDS OF MANURES.

92. M. K. Reddi Garu: Will the Government be pleased to lay on
the table a comparative statement of the prices of various kinds of manures
for the last four years? )

. LN ]
»
»
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Mr. J. Hullah: A statement is placed on the table showing the

wholesale prices of different descriptions of manures in' Calcutta in the
beginning of December of the years 1918 to 1921,

Wholesale prices of different descriptions of manures in Calcutta in the beginning of Decem—
ber of the years 1918 to 1921.

Description of manuies, | Rate per. 1918, | 1919, 1920. 1921
Rz, A, P | Rs. 4. 2. | BRs. A, P, | Rs. a. P
1. Castor oil cake +| Ton . Wb 7 9| 170 2 3| 146 5 1] 13211 4
to to to
10814 3| 17615 1 1386 1 9
2. Mustard or Rape| ,, . 85 1 1 98 10 11 9114 0} 106 7 9@
seed cake, to to to
Rt 14 0 -108 14 3 108 14 3
8. Linseed cake . N . . 6410 5| 122 8 0| 14911 7| 163 & 4
to to .
68 011 136 1 9 .
4. Groundnut oil cake.| , . |Not available] 98 1011 | 105 7 9| 119 1. T
to
102 1 4 ¢ 4
5. Bonemesl, stesmed .| ,, .| 69 0-0| 130 0 0| 105 0 0| 130 o0 o
) to to to
" 0 0 110 0 0 160 0 O
Bonemen] unstéamed | . 63 0 0} 115 0 O] 105 0 O| 130 0 O
to
120 0 O 135 0 O
€. Bonedust S . . 60 0 0 95 0 0 9 0 0 1156 0 O
to to to
1000 0 0 100 0 0 120 0 O
7. Nitrate of soda - " . |Not avsilablel 300 0 0] 205 0 0| 530 0 O
: to to to
820 0 0| 300 0 O 38 0 O
L]
8. Fish Guano . - . Do. .| 150 0 0} 18 0 O] 160 O O
- to to to
160 0 O 190 0 0} 165 0 O
9. (Imported)  Basic| ,, . mo.. .| 120 0 0) 120 0 0] 160 0 ©
slafy, . to to
B 180 0 0} 180 0 O
10. (Imported) Single | ./ Do .| 165 0 0| 190 0 0| 160 0 ©
Superphosphate, to to
170 0 0 | 170 0 ©
k
11, (Imported) Double| . Do. .| 840 0 0! 380 0 O} 330 0 ©
Superphospbate, to to
360 0 Oy 1 340 0,0
12. (Impoited) Nitrate| , . Do. .| 25 0 0] 330 0 0| 285 0 O
of Potash. : to to to
‘266 0 0] 335 0 0| 20 0 ©
[} .
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Exporr oF Sanpat. Woop O1n rroM INDIA.
93. M. K. Reddi Garn : Will the Government be pleased to state :

() the quantity of sandal wood oil exported from India ;
{{) to what countries they are exported and in what proportions ?

The Honourable Mr. C. A, Innes: The information is contained in the
following publications which are issued by the Department of Statistics :

(1) Annual statement of the Sea-borne Trade of British India with
the British Empire and Foreign countries.

(2) Monthly Accounts relating to the Sea-borne Trade and Nagivation
of British India. .

The annual and monthly volumes will be found in the Library.

Pay oF Ixp1iax axp EurorEax OFFICERS OF THE INDIaAN MEDICAL SERVICK,

94. M. K. Reddi Garu: (a) Will the Government be pleased to state
whgt is the pay of the Indian and European officers of the Indian Medical
Service who have been recruited since 1st December, 1919 ?

(6 Whether the Government have come to any conclusion if any oversea
allowances are tobe granted to the Indian members of the Indian ~Medicai
Service ?

(¢, If no decision has so far been arrived at, do the Government propose
to consider the desirability of restricting the overseas allowances to non-fn ians
for the present, in view of the need for retrenchment of expenditure ?

8ir Godfrey Felli : () T will furnish the Honourable Member with
statements showing the rates of pay drawn by permanent officers of the
Indian Medical Service employed on military and civil duties. ®

(6) Yes. An overseas allowance is admissible to Indian officers of tle
Indian Medical Service appointed after the 1st December, 1918, when they
serve beyond the limits of India as defined in Army Regulaticns, India.

-

(¢) This part of the question does not now arise.

OVERSEAS ALLOWANCES FOR IMPERIAL SERVICES oTHER THAN THE I. M. S.

95. M. K. Reddi Garu: Will the Government be pleased to state,:

(z) whether overseas allowances a1e granted to Imperial Services (othgr
thzan the .M.S.), and if so, the amount granted to each service,
an

(7¢) whether the amount is granted to the Indian members also, whether
they are recruited in England or in India?

The Honourable Sir William Vincent : (;) The Honourable Member’s
attention is drawn to Appendix A to the Resolution of the Government of
India, Finance Department, No.1559-E. A. of the 16th August, 1921, in
which ;c::;: scales of overseas pay sanctioned for the various Imperial Services
are etated.
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(t1) Overseas pay, being granted in consideration of the fact that an officer
isserving in a country other than that of domicile, is in its very nature not
admissible to Indians serving in India. As a specm.l concession, however, it
has been granted to Indians who were serving in the Imperial Services at the
time when this form of pay was introduced, and will be granted to all Indians
recruited in the United Kingdom for the Indla.n Civil Service during the five
years following its introduction.

StaFP EMPLOYED IN PuBric SERVICES IN MADRAS DIRECTLY UNDER THE
(GOVERNMENT OF INDIA.

96. M. K. Reddi Garu: (2) Will the Government be pleased to lay
on the table a statement showing the number of (1) European officers, (2) the
Brahmin officers, (3) the non-Brahmins, in all the departments of Public

Services directly under the control of this Government in the Madra.s
Presidency ?

(6) If this is not possible at present, will the Government be pleased to
lay on the table this statement at the next session at Simla ?

The Honourable Sir William Vincent: The information - asked for
can, 1 believe, be obtained from the published lists of the services in ques-
tion, to which I would invite the attention of the Honourable Member.

ExaMINeRs oF THE Posrtar, INspEcTORS EXAMINATIONS. !

97. M. K.Reddi Garu: (s) Will the Government be pleased to lay
on the table the names of the examiners of the Postal lnspectors examinations

from the year 1917 to the last examination and the communities to which they
belong ?

(8) Is it a fact that a brother of the Deputy Accountant General (Posts
and Telegraphs) has been recently recrmted to the department ; if so, what are
his qualifications ?

(¢). Has the attention of the Government been drawn to the fact that none
of the non-Brahmin candidates were made to pass this year ?

(@) In view of this dissatisfaction that prevails, will the Government be

pleased to order the revaluation of the papers of all the candidates by an
impartial committee ?

Colonel Sir 8. D’A. Crookshank: The information called for by the
Honourable Member is being collected and will be supplied when available.
It would however be convenient if* the Honourable Member would state
whlch Deputy Accountant General is referred to.

Cnmno‘{ OF XEW APPOINTMENTS IN THE ACCOUNTANT-GENERAL’S Ormcx,
Mapras.

98. M. K. Reddi Garu: (as) Will the Government be pleased to
state how many new appointmenis have been created 81nce the last financial
year in the Accountant-General’s office ?

(6) Of those filled up, how many were given to the Brahmin community ?

{e) Is there any truth in the statement that most of those that got these
jobs were the relations of the then Accountsut-General, Mr. Aiyar ?
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The Honourable Sir Malcolm Hailey : On the presumption that the

Honourable Member is referring to the office of the Accountant-General,
Madras, the following is the reply to his question :

(a) Since 1st April, 1921, 49 new permanent appointments have
been created. In addition 55 appointments, which, prior to
the date above mentioned were temporary, have heen pla,ced
on a permanent basis.

(6) Of these 104 appointments, 73 have been filled by members of
the Brahmin community.

) Mr. Woollam, a European officer, has held the appointment of
Acconntant-General, Madras, since October, 1920. Mr. R.
Srinivasa Aiyar, who, it is pl'esumed, is the officer referred to,
officiated as Accountant-General in Madras for some six
weeks only in May and June, 1919, after which he served in
Burma and Bombay. He has been on leave since October,
1920.

DESPATCH TO THE SECRETARY OF STATE ON THE ASSEMBLY’S RESOLUTION
RE : CURTAILMENT of THE TEN YErars’ LIMIT RE: FURTHER ADVANCE
IN THE GRANT OF SELF-GOVERNMENT.

99, Beohar Raghubir Sinha: (s) Has the attention of the Govern-
ment been drawn to the reply given by Mr. Montagu in the House of
Commons that the Resolution of the Assembly recommending the curtail-
ment of the ten years’ limit touching the further advance in the grant of
Self-Government, with the Government of India’s opinion thereon; has not
yet been communicated to him ?

(6) Will the Government be pleased to staté the cause of delay and when
they will be able to forward the same with their opinion ?
(¢) Will the Government lay on the table any correspondence that
may have passed on the subject with the Secretary of State and place before
the Assembly their opinion on the subject when they are able to send up the
same ?

The Honourable 8ir William Vincent: (z) Yes.

(6) and (¢). It will be remembered that the resolution was discussed im
the Assembly onthe 23rd and 29th September, 1921. A copy of the debates
and of the 1esolut10n adopted by the Assembly was forwarded to the Secretary
of State on the 13th October, 1921. No reply has as vet been received.

Government are at present unable to say whether if a reply is received it will
be laid on the table.

»
CHuarGes acainst Messes K. axp A, Brewrrr,
100. Haji Wajihuddin : With reference to my question No. 117 and

the Government reply to it at the last Simla session, will the Government
be pleased to state :

(1) whether it isa fact :

(a) that Mr. K. Blewitt was found gui'lty of an offence with regard to
‘a respectable Muhammadan lady and was let of with a nominal
ﬁne? » 9

LN
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(8) that Mr. A. Blewitt, Assistant Station Master, Kalka, E. I.
Railway, was summoned by the S. D. Magistrate of Pupar
(Ambala) in connection with an offence, and that notwithstand-
ing his neglect to attend the Court, he was let off by merely
tendering an apology ?

(2) If it is true, what action has been taken by the Railway authority in
.= this connection ?

(8) If none, does the Railway propose to take any now ?

Colonel. W. D. Waghorn : (1) {¢) The Government of India have
nothing to add to the Press Communiqué issued on the subject on the Sth
‘October last. :

(5) As the Honourable Member was previously informed, the Government
understand that the Assistant Station Master was fiued but that on retrial the
sentence was quashed.

(2j and (3). The Government of India have no information.

ALLEGATIONS AGAINST SOME Guarps aXD Ticker COLLECTORS OF AMBALA-
KaLka Rarnway.

101. Haji Wajihuddin : Will the Government be pleased to state :

(a) if it is a fact that some cases were started by the police in which
some Guards and Ticket Collectors of Ambala-Kalka Railway
were accused of stealing some shoes out of a certain parcel and
the lug of the Honourable Raja Moti Chand, C.1.E., Member
of the gouncil of -State ?

(6) If it is right, what were the results of these cases ?

[

(¢) If the accused were convicted, will the Railway Company re-employ
them ? .

Colonel W. D. Waghorn: (a) In October last two Guards of
Ambala and a Ticket Collector of Kalka were arrested by the Police and
tried for thefts from luggage and parcels loaded in brake vans.

(6) Onme of the Guards was sentenced to 12 months’ rigorous imprison-
ment under section 381, Indian Penal Code, and an additional one month
aunder section 411, Indian Penal Code and the Ticket Collector to two months’
rigoroys imprisonment under section 351, Indian Penal Code, and an additional
one month under section 411, Indian Penal Code. Sentcnees in both.cases to
fan concurrently. The other Guard was acquitted.

(¢) The two Guards and the Ticket Collector have been dismissed and the
Railway Company has no intentjon of re-employing them.

EmprovmeNt or Wouex CLErks 1N Post Qrrices.

102. Rao Bahadur C. 8. Subrahmanayam : («) Will the Govern-
Eglt be pleased to state the reasons for employing women clerks in Post
ces ? ' .

‘@ e .
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(8) Is it a fact that the scale of pay sanctioned for women clerks is higher
than that sanction®d for men ?

(¢) What is the total number of women employees in Post Offices ?

(d) How many of them come under the class of Anglo-Indians and Native
Christians and how many are Hindus, Mussalmans and Parsees ?

Colonel Sir 8. D’A. Crookshank: (s) Women clerks are found
to be useful in dealing with the European population, and their employ-
ment in towns where there is a large European or Anglo-Indian population
(such as Simla), in cantonments and in similar places. Their employment
has proved to be a success from an administrative point of view.

(6) Yes, in the lower grades.
(¢) The total number of women clerks employed in Post Offices—133.
" (d) They belong to the following classes :

Anglo-Indians . . . . . . . . N . 93
Indian Christians . . . . ' . . . . 33
Hindus . o L . . . . . . . . 4
Mussalmans . . . . . . . Vil
o Parsees . . . . . . " . . . Nil.
Europeans . . . . . . . . . . 2
Jews ., . . . o . . 1
Burmese . . . . . 2

RECRUITMENT oF PROBATIONARY SUPERINTENDENTS oF Post OFPFICES.

103. Rao Bahadur C. 8. Subrahmanayam: (s) Have the Government
. issued orders that recruitment of Probationary Superintendents of Post Offices
should be effected by the help of selection committees ?

(¢) How many were appointed as Probationary Superintendents since the
order was issued ?

(¢) How many such appointments were made under the advice of selec-
dion committees ?

(d) How and when are such committees formed ?

(¢) How arc kikely applicants to-know that the post of a Probdtionary
Buperintendent has fallen vacant ? ' »

< () If not, wili the Government take steps to ensure that the existence
of vacancies is widely advertised before it 15 filled up in order to enable the
best men available to apply in time ?

Colonel Sir 8., D’A. Crookshank : (s) No orders have been issued on
the subject.

The matter is under consideration.

(%), (¢), (d), (e) and (f). These do not arise.:

» . . L
[ ]
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APPOINTMENTS IN THE GRADE OF PoSTMASTER GENERAL INX INDIA
AND BurMa. *

104. Rao Bahadur C.S. Subrahmanayam: (¢) What is the total
number of appointments in the grade of- Postmaster General in the whole of
India and Burma?

(6) How many of such appointments are held by officers of the Indian
Civil Service ?

.(¢) And how many by officers promoted from the Post and Telegraph
Department? How many are Indians and Anglo-Indians ?
’

() How many Indians have held permanent appointments as Postmaster
. General till now?

Colonel Sir 8. D’A. Crookshank : (a) 10.
(&) 5.

(¢} 5. None of the present permanent incumbents are Indians. One
Indian is officiating.

(d) 2.

NUMBER OF APPOINTMENTS IN PoST MASTER’S CADRE.

105. Rao Bahadur C. 8. Subrahmanayam: (s) What is the total
number of appoiatments in Post Master’s cadre which carry a pay of Rs. 500
and above ?

() How many such appointments are held at present by Indians and how
meany by Anglo-Indians ?

Colonel Sir 8. D’A. Crookshank: (a) 26 appointments in the
higher grades commencing from the grade of Rs. 450—20—550.,

(6) 5 by Indians and 21 by Anglo-Indians and Europeans.

PresipExcYy PosT M ASTERS.

106. Rao Bahadur C. 8. Subrahmanayam: (¢) How many Presidency
Post Masters are there ?

. (& Are Presidency Post Masters promoted to the sank ” of Postmasters:
General *

{¢) Among the Presidency Post Masters how many are Indians and how
many are Anglo-Indians ?

Colonel 8ir 8. D’A. Crookshank: («) 3.

(8) They are eligible for such promotion.

(¢) None of the present incumbents are Indians.
Indians become eligible for the post by seniority.

ot -
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SuPERINTENDENTS, OF Post OrricEs IN NILGIRIS AND OTHER DiIvisioxs.

107. Rao Bahadur C. 8. Subrahmanayam: (¢) Is it a fact that only
European and Anglo-Indian Superintendents of Post Offices are posted to
divisions like Nilgiris, the Mysore East and the Mysore West Divisions ?

(3) If not, will the Government state the number of Indian Superintendents
who held office permanently in those divisions during the last 20 years with the
period for which each has been in each of such divisions ?. '

Colonel Sir 8. D’A. Crookshank: (a) No. There is no such discrimina-
tion as is implied in the question.

(5) None. No Indian has ever applied for any of these Divisions and the
Nilgiris Division, with Headquarters at Ootacamund, is not populsr with
Indians. '

Inp1ax aND Nox-Ixpiax OFricers IN THE MILITARY DEPARTMENT ENTRUSTED
witE THE Duries oF Rovar Arr Force, Erc.

105. Lala @irdbarilal Agarwala: (¢) Will the Government be
pleased to lay on the table a statement showing the number of officers in the
Military Department entrusted with the duties of (1) Royal Air Force, (2)
Fighting units with machine guns, (3) Army Headquarters, (4) Headquarters
of Commands, (5) Brigades, (6) Military ’l{ansport Department, (7) Veteri-
nary Department, (8) Ordnance and Clothing Department, (9) other departe
ments, and how many in each case are Indians ?

(&) What are the eompémtive salaries of Indian and non-Indian officers in
each department of the Military performing the same duties ?

Sir Godfrey Fell: (a) In replying, on the 20th September last, to
an almost identical question asked by the Honourable Member, I pointed out
the difficulty -in answering that question, owing to the vague and unusunal
classification of the units of the Indian Army which the Honourable Member
had adopted. The same classification has been adopted in the prefent question,
and there is the same difficulty in supplying the information asked for.
If the Honourable Member will refer to page 7 of the Estimates of expendi-
ture on military services for the year 1921-22, he will find figures of the
number of British officers employed with—(1) Fighting units; (2) Army
Headquarters, Headquarters of Commands, Brigades, etc., (3) Animal Tyans-
port; (4) Mechanical Transport ; (5) Supplies; (6) Medical; (7) Veterinary;
(8) Ordnance and (lothing ; (9) Remounts ; (10) Military Training and Educa«"
tion; (11) Royal Air Force ; and (12) Miscellaneous. The total number of
Indian officers with King’s Commissions is at present 101. Of these, 93 are
employed with fighting units, one is Aide-de-Camp to the General Officer
Commanding, Peshawar District, one is on special duty in Persia, and 6
are employed with Departments. In addition, there are, approximately, 4,598
Indian officers with Viceroy’s Commissions, almost all of whom are employed
with fighting units. ’

- (8) Indian officers holding the King’s Commission are pa.i& at present at
the same rates as British officers of similar ranks. P
N
» . H
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SUPPLY OF ARTICLES FOR THE PUBLIC SERVICE.

109. Mr. Manmohandas Ramji: (s) Will the Government be pleased
to state whether they have submitted to the Secretary of State for India for
his sanction the rules for the supply of articles for the public service ?

(6) If the answer is in the affirmative, will the Government be pleased to

state as to why the rules were not placed before the Legislative Assembly for
the expression of its opinion on the same?

(¢) If the reply bein the negative, will the Government be further pleased to
state whether they now propose to place the rules before the Assembly for

their opinion before submitting them to the Secretary of State for his
sanction ? -

Mr. A. C. Chatterjee: (¢) The rules are still under consideration
and have not yet been submitted to the Secretary of State for India.

(8) Does not arise.

(¢) It is not the practice to place before the Legislature the draft rules on
an administrative subject. Honourable Members will, however, have an early
opportunity of expressing their opinion on the general policy in the matter
of the purchase of stores for Government Departments.

1
AppITIoNAL EXPENDITURE DUE T0 THE INAUGURATION OF RRFPORMED
GOVERNMENT.

= 110. Beohar Raghubir Sinha: Will the Government be pleased to

¢ state the total increase of expenditure due to the inaugurations and working
of the reformed Government ?

The Honourable S8ir William Vincent : The Honourable Member
+ is referred to the statement printed on pages 89-41 of Volume I
(No. 8) of the Council of State Debates. Further fi are being collected

so ae to bring the information up to date, which will be communicated to
the Honourable Member in due course.

BELIEF aMONG THE MassEs IN PLAUGE-INFECTED LOCALITIES.

111. Beohar Raghubir Sinha: Are the Government aware that the
- masses in certain plague-infected localities generally believe that these epidemics
are brought about by Government itself to reduce the Indian population
11; fumber and that the enemies of Government are making capital out
o

his foolish yet dangerous belief to sap the very foundations of Indian
* loyalty ?

Mr. H. S8harp : No such rumours as those mentioned by the Honour-
a’?leln }g;:::nber have recently been brought to the notice of thye Government
o . :

RETURY TO INDIA OF M. SupHINDRA Bosk,
- 112. Beohar Raghubir Sinha : Isit a fac

: ir 8i t that Mr. Sudhindra Bose,
& lecturer in the Towa University, America, is not allowed to return to India ?
If o, why ? ’ ..
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The Honourable Sir William Vincent : (1) Yes.

This gentleman is now a naturalised citizen of the United States having
applied to renounce his British Indian nationality a few weeks after the
outbreak of War. He was refused a visa for the journey to India some
time ago at the instance of the Secretary of State, and in view of the informa-
tion available about him, the Government of India are not prepared to
re-open the question. He has not applied to the Government of India for
facilities to return to India. '

SurrressioN "OF THE INDIAN NATIONAL CONGRESS.

113. Beohar Raghubir Sinha: Isit the intention of the Government
to suppress the Indian National Congress? If so, do the Government realise

the consequences of such a policy ?
The Honourable Sir William Vincent: ¢ No.’

Recruirment to THE IMperiar ForesT SERVICE,

114. Sardar Gulab Singh: Will the Government be pleased to lay on
the table the following facts :

(d) Is there going to be any recruitment in the Imperial Forest Service
this year? If so, what percentage of Indians will be recraited ?

(5) Is it a fact that last year the selection was made at different places,
though in the rules and regulations it was written that it will
be madeat Dehra Dun. If so, will the Government please explain
why this extraordinary procedure was adopted ?

(¢) Isit a fact that among the selected candidates there were cases whp
did not pass the qualifying test ; and there are cases who fa.ssed
the qualifying test, were medically fit, and were rejected. If so,
is the Government going to give some coneideration to those
- candidates in this year’s selection ?

Mr. J. Hullah : (s) Yes.

Of the total required for India 40 per cent. are to be recrunited in India,
Of the number required for Burma 25 per cent. are to be recruited in Burma.

(6) Owing to the fact that the regulations failed to attract applidations
from a sufficient number of suitable candidates, the date for the submission 68
applications was extended twice and, as time did not permit of candidates
responding to the latest call appearing before the Central Selection Board,
nomination in their cases was left to Local Governments. The object was to
obtain the number of Indian probationers required.

(¢} No standard was prescribed for the qualifying test, consequently it
cannot be said of any candidate undergoing this test that he either passed or
failed in it. If by ¢ pass’ and ‘ passsed ’ is meant ‘appeared for’ the
answer is that certain candidates who did so .and who passed the medical

examination were considered unfit* for appointment by the Selection Board.
. L H2
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Candidates qualified under the regulations for the current year will obviously
be allowed to apply but it is not the intention of the Government to give
special consideration to any candidate.

ADDRESS OF WELCOME TO HIS ROYAL HIGHNESS THE
PRINCE OF WALES.

The Honourable Sir William Vincent (Home Member) : Sir, the
Government of India have received a communication from the Chief
Secretary to His Royal Highness the Prince of Wales, which, with your
permission, 1 should like to read.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Sir, before
the House commences its daily business, I beg to mention that I gave notice
on the 22nd of December with regard to an adjournment of the House to
discuss the present political situation of the country.

Mr. President : We will come to them. These notices will be in order
in a moment or two.

The Honourable Sir William Vincent: Sir, as- T was saying just
now, 1 have received a letier from the Chief Secretary to His Royal
Highness the Prince of Wales, which I propose, with your permission, to read
to this House. The letter runs as follows :

¢ T have the honour to acknowledge Mr. Tonkinson’s letter No. 138-Public, dated the Stk
November, 1421, forwarding a copy of the Government of India Despaich with enclosures to
the Secretary of State for India, the 29th September, relating to the Resolutions adopt-
ed by the two Chambers of the Indian Legislature regarding the presentation of an Address
of Welcome to His Royal Highness the Prince of Wales. The papers have been laid before
His Royal Highness the Prince of Wales, who commands me to express his appreciation of
the spirit which has animated the Indian Legislature in this matter, and I am to inform you
that His Royal Highness will gladly accept the proposed Address.” (Loud Cheers.)

STATEMENT OF GOVERNMENT BUSINESS.

. The Honourable Sir William Vincent (Home Member): For the
cdnvenience of the Assembly, Sir, I should like to make a statement as to
the probable business in the immediate future : '

Mgtions will be made to-day recommending that the reports of the Joint
Committees appointed to consider and report upon the Indian Electricity
(Amendment) Bill and the Indian Factories (Amendment) Bill be taken into
consideration. It is hoped that sufficient progress may be made to enable
these Bills to be passed by the Assembly during the present month.

If the report of the Joint Committee on the Indian Income-tax Bill can
be presented by the 16th of January, Government hope that the consideration
of the Report may be taken up on Monday, the 23rd of Jannary.

Government propose that the Code of Civil Procedure (Amendment) Bill

relating to fraudulent suits should be referred to a Select Committee on the
18th of January. .o
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Select Commit{ees have already been appointed on the Indian Emigration
Bill and the Indian Limitation Act (Amendment) Bill, and it is hoped that
the Select Committees will be able to present their reports on the 18fh and
23rd January, respectively. -

Lastly, a Bill to incorporate a University at Delhi will probably be
introduced about the 18th of January.

RESOLUTION RE: THE ABANDONMENT OF THE POLICY OF
REPRESSION.

The Honourable Sir William Vincent (Home Member) : To-morrow,
various motions for the amendment of the Standing Orders will be placed
before the Assembly by different Members, and, further, there will be a
debate upon a Resolution to be moved by Munshi Iswar Saran, of which, I
think all Honourable Members have had notice.

Several Honourable, Members: No.
An Honourable Member : Only hearsay.

1f any Honourable Member seeks to have the debate postponed on that
account, then, we shall have to consider the point. I am, however, |surprised
to hear Mr. Seshagiri Ayyar say that he has not received notice «f the
motion?because he has put in an amendment to the Resolution.

:Mr. T. V. Seshagiri Ayyar (Madras : Nominated Non-official) : May I
offer a word of explanation, Sir? In the letter which 1 wrote to the Legisla~
tive Secretary, I said that I had not received notice of the Resolution, but that
I had heard orally from Mr. Iswar Saran what the language is likely to be,
and on that statement I sent in my amendment. 1 have not yet received
notice.

The Honourable S8ir William Vincent: It was impossible to
circulate notices to all Honourable Members, and if any inconvenience has
been caused, we are quite prepared to consider the question of postponing the
debate. But though official notices could not be sent out, we advertised the fact
widely in the press. It has been in the Indian News Agency telegrams and,
I think, in all the newspapers, that this Resolution would be taken up on the
11th.

"I do not in any way seek to inconvenience Members in this matter. And,
if there is any feeling that any other course should be taken or thgt the
discussion should be postponed, we are quite prepared to consider the question. .

Mr. Harchandrai Vishindas (Sind: Non-Muhammadan Rural) :
I think myself every Member knows the wording of the Resolution. Itis a
very urgent Resolution and no inconvenience will be caunsed by taking it up
to-morrow. :

Mr. K. Ahmed (Rajshahi Division : Mubammadan Rural) : Reuter’s
report is not gospel trutih, There should be atfleast twodays’ notice before
a certain Resolution is taken up, and without having that, certainly this
Heuse will not agree to proceed with the Resolution at such a short notice.
I am within the four corners of my right to moye for an adjournment of the

L ]
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House to have a discussion on the present political s'tustlon I am entitled to
do thgt under the rules.

Mr. President : I will take that point in a moment.

CONGRATULATIONS ON HONOURS.

Sir Deva Prasad Sarvadhikary (Calcutta : Non-Muhammadan Urban) :
Before the Assembly proceeds with the usual business of the day, it is my
gratifying privilege to perform a very agreeable duty and that 1s to convey
to you, Sir, the warmest felicitations of the Assembly and its congratulations
on the high honour which His Majesty the King-Emperor has been pleased to
bestow on you. (Cheers.) To my mind, it is not an ordinary, routine, con-
ventional honour bestowed upon you as merely the President of the Assembly,
but it is also an honor to us. No one has worked harder than Sir Alexander
Muddiman in making the reforms possible, none has worked harder than you
in making them a success since they came. Your experienced tact and
firmness have set the pace to the Assembly, and even from unwilling quarters
1 think the proceedings of the Assembly have extolled appreciation. You
have set the pace, and it has been your privilege to do so, also to the Provincial
Councils which have noticeably benefitted by it and we wish you God-speed
in the arduous labours you had in Burma of late.

You have wished us a happy New Year. We fully reciprocate your od
wishes and hope that it will not only be a happy but also a fruitful New Year,
and that we shall see another important stage, under your capable leader-
ship, in the progress of the reforms. It will be gratifying to you, Sir, to know
that in England your work is as well appreciated as here, and not the least
gratifying feature of the record of this Assembly will be that you have so
wel] presided over its early deliberations. (Loud cheers.)

(At this stage Mr, K. Ahmed rose.)

Mr. President: 01‘1-'181'_, order. I will come to that in one moment.

Gentlemen of the Assembly, I appreciate very warmly indeed the con-
gratulations conveyed to me in the words of Sir Deva Prasad Sarvadhikary.
The honour conferred on your President is one which, I think, weall recognise
as the signal mark of the appreciation by His Ma.]esty the ng-Emperor of
the’ auspicious beginning made by the Legislative Assembly in the new
Indian constitution. As you know, it is the custom that when a ship in
the Royal Navy or a regiment of the Army has performed a feat in an action
at se& or in the field, some signal distinction such as the Victoria Cross is

conferred upon it, and officers and men alike partake of the honour. In such
Aa case, the regiment meets, or the crew of the ship assembles on the lower deck,
to decide who shall wear the coveted decoration on behalf of his comrades.

The exact procedure has not perhaps been followed in this case; but I
assure you, that though I am the bearer of the honour, my colleaguea in
this Chamber are all partakers in it (Hear, hear.) It has thus a significance
beyond any meagre personal merit. May I repeat, while I express my deep
personal appreciation of the manner in which this vote of congratulation ha.s
been moved by Sir Deva Prasad Sarvadhikary, and while ] am moved by
the words which he has used of me, that this Assembly, and the world
oatside, knows that this token of appreciation by His ~Majesty the

[
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King-Emperor is a possession which belongs of right to all in this Chamber
who have borne a share in laying the foundations of Indian Self-Government.

I thank you, gentlemen. (Cheers.)

Rao Bahadur T. Rangachariar: (Madras City : Non-Muhammadan
Urban) : If Munshi Iswar Saran’s Resolution relates to the general situation
of the country, I should like to withdraw the notice of adjournment which I
gave on the same subject, because there will be a fuller discussion on a motion
like that, than on a motion for adjournment.

Mr. President: I should not like to pass from the pleasant interlude
brought into our business by my colleagne on my left here without convey-
ing my personal congratulations, and I think the congratulations of the
Chamber to the Honourable Sir Malcolm Hailey, the Finance Member, on
the mark of appreciation which His Majesty the King-Emperor has conferred
upon him for his public services to the Indian peoples and to the British
Empire.

The Honourable Sir Malcolm Hailey (Finance Member) : I am very
grateful to you, Sir, for conveying on behalf of the House its felicitations to
me on the honour which I have received at the hands of the Sovereign. An
honour conferred by the Sovereign, the fount of all honour, must always be
received with gratitude, respectful gratitude, by the recipient and if he can feel
in addifion that that honour is appreciated by those among whom he has
worked for the most responsible period of his oﬂ{cial life and to whose interests
he has endeavoured to give his whole-hearted devotion, then, Sir, the
honour is redoubled.

Sir,I thank you.

Mr. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muhamma-
dan Rural): Before we commence the business of the day, I*
should like to convey the congratulations of this House
to the Honourable Mian Sir Muhammad Shafi (Cheers) on the honour
which has tbeen conferred uponi him by His Majesty the King-Emperor.
He is not a Member of this House, but he is a very familiar figure
amongst us. We take great interest in his Department, and he has fre-
quently been amongst us and has evinced his sympathy for any motion that
‘has been brought before this House for the advancement of education. and,
to the best of his ability, tried to promote the interests and meet the aspira-
tions of the educated community in fndm We have always appreciated the
spirit in which he has taken part in the debates in this House amt the
sympathetic response which he has always extended to public opinion ase
voiced by us. On behalf of the House I, therefore, convey our hearty
congratulations to the Honourable the Education Member. (Cheers.)

The Honourable Mian Sir Muhammad Shafi (Education Member) :
Sir, I am deeply grateful to my friend, Mr. Chaudhuri, for the kind congratu-
lations which he has cohveyed to me on behalf of my friends of this House,
Not being a regular Member of this House, the position occupied by my colleague
on my right (Sir Malecolm Hailey) and myself is entirely different. But I can
assure all my Honourable friends of this House that I take as keen an interest
in the success of the proceedings of this House as I do in the Council of State

12 xoonw.
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to which I have the honour to belong, and, in cousequence: I appreciate the
message of congratulation which has been conveyed to me.

. PANEL OF CHAIRMEN.

Mr. President: Under Rule 8, I appoint:
3. Dr. H. S. Gour
4. Mir Asad Ali Khan Bahadur

to complete the Panel of Chairmen to which Mr. Seshagiri Ayyar and
Mr. McCarthy were appointed in the Simla Session.

COMMITTEE TO INQUIRE INTO THE FUNCTIONS OF THE
DEPUTY PRESIDENT.

Mr. President: The Legislative Assembly is aware that the position of
the Deputy President requires examination. In Simla, I made a statement of
the general principles.governing the functions of this officer and I now appoint
a small Committee, over which 1 shall preside, to report to me upon the
manner in which the duties of the Deputy President may be enlarged. The
Committee will consist of -

The Honourable Dr. Tej Bahadur Sapru, .
Sir Sivaswamy Aiyer, '

Dr. H. 8. Gour,

the Deputy President, and myself.

The report of the Committee will be laid upon the table in due course and,
though it will be primarily drawn up for the guidance of the President and the
Deputy President, the Legislative Assembly will be duly consulted regarding any
action which may be necessary to give formal effect to its recommendations.

RULING ON STANDING OBDER No. 38.

~ Mr. President: I have a statement to make regarding Standing Order
No. 38. A question has arisen since the adjournment of the Legislative
Assembly, regarding the interpretation of Standing Order No. 338, which
anthorises a Member in charge of a Bill, when that Bill has been introduced,
%> make one of three motions in regard to it. The first two motions, namely,
that it be taken into consideration or that it should be referred to a Select
Committee, raise no controversy. It is the third motion ‘that the Bill be

circulated for the purpose of eliciting opinion ’ on which I desire to review and
amend a ruling given in Simla.

It seemed to me at that time, that where, nnder Standing Order No. 38,
any one of these three motions was passed, the Legislative Assembly ‘should be
held committed to the principle of the Bill, but, as the result of representations
made to me from various quarters, I have come to the comclusion that this
interpretation of the Standing Order may lead to serious inconvenience.

(L []
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A Bill i circulgted for opinion in order to provide the Assembly with
‘material for a judgment upon the principle involved. I therefore propose to
I the ruling of 20th September, 1921, recorded in the Official Report of
't?]Legis]aﬁve Assembly Debates, Tuesday the 20th September, 1921,
Volume 11, pages 588, 589 and 592. After due consideration, I am of $7.
-opinion, that the Assembly in passing the motion referred to should not be
«committed to the principle of the Bill to which it refers, and that, therefore,
the motion that a Bill be circulated for the purpose of eliciting opinion
stands in a different category from the other two motions prescribed by Stand-
ing Order 88. It follows, therefore, that it will be undesirable to maintain the
ruling then made. It will be for the proposed Select Committee on the
Standing Orders to judge whether the statement I have now made should
be embodied in a formal amendment of Standing Order No. 38.

NOTICE OF MOTION UNDER RULE 11.

Mr, President: I have received notices from four or five Members of their
«desire to move the adjournment of the business cf this House in order to discuss
a matter of urgent public importance. The notices have been cast in various
ways, but they all refer in more or less general terms to the political situation
in the country. .

Now, in the first place, that question, namely, the political situation in

India, is raised in a series of Resolutions of which notice has been given by
different Members of this House, and I must take it for granted, that
these Resolutions will before long come up for discussion. Therefore, the notice
which I have received of the desire of Honourable Members to move the adjourn-
ment of the House must be read as an attempt to anticipate the debate which
would otherwise arise on those Resolutions. On that ground, therefore, I am
bound under the Rules and Standing Orders to rule that that notice is out of
order. Ishould add that a case of this kind, which is of a general character, is
not sufficiently definite—in the sense in which the word ‘definite’ is used
in the Standing Order—to justify the interruption of business and, there-
fore, on that ground also the motion cannot be accepted. A matter to be
‘definite’, ‘urgent’, and ‘of public importance’, in the sense in which .
these terms are used in the Standing Order, must have arisen suddenly in the
manner of an emergency. Now the political situation to which these notices
refer has arisen over a series of weeks, indeed one might say, over a series °
of months; and it would make wmo material difference to the discussion
whether it were taken to-day, to-morrow, next week or even next month.
At all events, it is not of sufficient urgency to demand the interruption of
the ordinary business of the Assembly in order that a debate may take® place
to-day. On all these grounds, therefore, the notices given are not in order,
I hope the House will not misunderstand me when I say, that the matter is
not urgent. Upon the political urgency of the matter the Chair has not
pronotdnced, but in respect of the technical use of the word ‘urgent’ in the
rule, there is no doubt whatever in my mind that these motions do not satisfy
that requirement.

MOTION FOR ADJOURNMENT.

Mr, J. Chaudhuri (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : I understand. thab there is a general feeling in the House that
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the House should be allowed an opportunity to discuss the policy of Govern-
ment with regard to the present political situation. Sir William Vincent said
just now that permission has been given to Munshi Iswar Saran to move his
Resolution to-morrow. I am one of those who heard of the Resolution for
the first time last evening from Munshi Iswar Saran at Raisina, and not know-
ing the exact terms of the Resolution we have not had the opportunity of send-
ing appropriate amendments. I have, however, submitted an amendment by
anticipation. I had not seen the Resolution before I came here this morning.
I think it will satisfy the House if a suitable opportunity is given at an early
date next week to discuss Mr. Iswar Saran’s Resolution. Mr. Iswar Saran
having given notice of the Resolution in very general terms, I think that
amounts to a motion for adjournment of the House, and-if that has been
accepted by the Government, I do not see any necessity of bringing forward
any motion for adjournment now. I should like Sir William Vincent to give
us a suitable day next week, as many Members are not present here to-day who
would certainly like to take part in the discussion. (Cries of ¢ To-morrow’.)

That being so, no useful purpose will be served by bringing forward any
motion for the adjournment of the House to-dav. -

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : Sir, I
shall be the last person to accept the view of my friend, Mr. Chagdhuri,
because, Sir, if the wording of the Resolution, which we are not aware of, is
such that we will be shut up from discussing the matter at great length,—
that is, the matter with regard to the present state of political situation in
India— there will be some objection ; objection will be raised with regard to
that. So it is better for the Honourable Home Member, Sir, to enlighten us
with regard to the wording of that Resolution. And, secondly, Sir, thereis a
strong suspicion in the mind of the public as well as of Honourable Members
here present, as to how is it and why is it that Munshi Iswar Saran’s Resolution
was accepted by the official Member in charge,in the absence of or withont the
knowledge of the public, and outside the ordinary course. Sir, that being the
ground, the matter fixes itself on the circumstance of the Honourable Mem-
ber’s movement in this Honourable House. And it raises the suspicion that there
is some mutual arrangement between the Government of India and my
friend, Mr. Iswar Saran, who has been allowed to move the Resolution in
question.

Maulvi Abul Kasem (Dacca Division: Muhammadan Rural): Sir’
we are here to understand the debate. So far as I am concerned
it may"be defective education or something more, but my Honourable friend’s
arguments are unintelligible to us. The Honourable Member, 8ir, may either

speak in vernacular or in English, but he must speak in a language which is
intelligible.

Mr. K. Ahmed : Sir, that is rather usurping the function of the President.

Mr. President : Order, order. The Chair is quité able to take care of

itself. The Honourable Member will kind}y put his point of order as precisely
as possible. "What point does he wish to discuss ?

Mr. K. Ahmed : The point is that dnder these circumstances, as the

1
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matter stands, with regard to the Resolution which we are asked, should be
moved to-morrow ; ’there is a strong suspicion in the mind of the people, and
1 daresay without knowing it, Sir, without an acquaintance with the wording
of the Resolution, we cannot accept the view of Mr. Chandhur.

Munshi Iswarj S8aran (Cities of the United Provinces Non-Mubam-
madan Urban) : Sir, I rise to offer a personal explanation. It was about 10 days
ago that Isent this Resolution to the Secretary of the Legislative Assembly. I
did not write or speak about it to any Member of the Government of India. In
fact I did not write even to any personal friend about it. About three or four
days ago, I received a telegram, I believe, from Sir William Vincent, saying that
the Government of India was willing to allow the discussion of my Resolution
on the 11th of this month, and inquiring whether I would agree to its dis-
cussion on that date. I at once wired back to Sir William Vincent that I
was agreeable, and it was for the first time to-day since the date on which
I sent my Resolution that I met Sir William Vincent in this Chamber. Sir,
I shall say only one word more. If I am misunderstood, if it is imagined,
to quote the words of the Honourable Member over there, that this Resolution
is the result of a friendly arrangement, then I shall content myself by merely
saying that I treat the insinuation with the contempt that it deserves. Sir,
my record of work in this Couneil, and may I add, my record of ‘public life
extending over a period of about a quarter of a century, is a sufficient answer
to such insinuations either of the gentleman over there or of anybody else.
As long as I am here, I have got to do my duty regardless of the frowns of
officials or the misunderstandings of people like the Honourable Member who
has just spoken.

The Honourable S8ir William Vincent (Home Member) : Sir, I should
like now to read to this Assembly, the terms of the Resolution which it is
proposed to discuss to-morrow, because there is some uncertainty about its
terms. It runs:

“That this Assembly recommends to the Governor General in Council the immediate
abandonment of the policy of repression inaugurated in the country.”

Now, if the Assembly thinks that a Resolution of this kind was proposed in
collusion with Government, all I can say is, that I shall be very much sur-
prised. The actual position was this. I received information from various

embers of their intention to move the adjournment of the House. We had
also received notices of various Resolutions on what is called the repressive
policy of Government. I was aware, on my interpretation of the rule
and on an examination of the notices of Resolutions, that a motion
for adjournment would be out of order. I was anxious to giye the
Assembly,—indeed I think the Assembly will want it—an opportunity
of debating this question at the earliest opportunity. I therefore tooR
up 8 Resolution which in terms was directly hostile to the action taken
by Government and of a very comprehensive nawure, and I put it
down for the earliest date possible. If I am in any way to blame for taking
that course, I regret it. 11 can say is, that there was no question of any
collusion, and what I did was for the convenience of this Honourable Assembly.

I may say, there is another Resolution of Mr. Rangachariar which is down,
I think, in the list for the 12th, dealing with a different aspect of the same
question, anl it was not therefore necessary to consider that Resolution for the
11th. T am, however, entirely ih the bands of this Assembly in the matter. I

»
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have taken what I believe to be an honest and open courst, in order to afford
the House, which might have been debarred from securing a date to discuss
this matter,—an opportunity of doing so at the earliest opportunity. If there
are any complaints regarding my action, I can only expréss my regret for
having gone out of my way to meet what I believed was a general wish.

Laeut.-Col. H. A. J. Gidney (Nominated Anglo-Indian): Sir, as
one of the Members of this House who submitted an application for an adjourn-
ment of the House to discuss this question, I gladly accept your interpretation
and would urge that the Honourable the President’s views on the motion for
adjournment be equally applied to the Resolution under discussion. I do
think that Members of this House should be given an adequate time to consider
such an important matter, and it was only in yesterday’s Pioneer that 1 saw
that the Resolution would be put up. To put it up in such a way, 1 consider,
is distinctly contrary to Standing Orders, for it does not give Members an
ample opportunity for considering the subject. I therefore put it for the
consideration of the Honourable Home Member and this Honourable House
that the subject be postponed for a few days at least so as to give to Members
desirous of talking on the subject a better and fuller opportunity of considering
their views and placing them before the House. .

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban): Sir, T would oppose the proposal for an adjournment of this most
important question. It is an urgent question : indeed we consider it so urgent
that we think we should interrupt the business of the Aasemb}iv_; the country
is going wild over the state of affairs; and it will not do for us, the
representatives of the people, to sit quiet without deciding this most important
point. I am glad that l\ﬁ' Iswar Saran has given notice of this Resolution
and I am thankful to Government for having placed it at as early a date as
possible, because, I, knowing Mr. Iswar Saran as I do and having had a
cbnsultation with him in Caleutta in regard to this very matter, I knew
he would not give notice of any Resolution which would not be acceptable to
us. I am glad to know that the Resolution of which he has given notice
speaks worthily of Mr. Iswar Saran. I therefore think, Sir, that it would be
futile to move any motion for adjournment of it, and I urge that this motion
may be.taken up to-morrow without fail, and, if possible, Sir, that .it should
be given precedence over other business posted for to-morrow.

Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan
Urban) : Sir, I am not called upon at this stage to give my views with
tegard to the Resolution that is tabled in the name of my friend, Mr. Iswar
Saran ; but without discussing the merits of the Resolution 1 endorse the view
expressed by my Honourable friend, Mr. Rangachariar, that the subject is of
such vital importance that it would be a pity if the House did notdiscuss it at
as early a momentas ible. I was one of those who gave notice of a motion
for adjournment and I gladly accept in place of that motion the motion that
has been placed for discussion by Mr. Iswar Saran. d repeat Sir, that T do
not commit myself to any view for the present. I accept that motion, only
because it provides sufficient scope for the House to discuss the matter
thoronghly to-morrow. 1 hope Sir, that the Honourable the Home Member will
make it possible for us to discuss this matter #o-morrow as early as possible.
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Mr. Harchandrai Vishindas (Sind: Non-Muhammadan Rural) :
t I rise, Sir, to draw the attention of the Assembly to one particular
aspect of this question, and that is this: this is not the first time that
a misunderstanding has arisen with some Members as to the action of
Government when the Government has actually obliged the House by
going out of their way to allot an official day for non-official business.
On a previous occasion, a similar misunderstanding arose. On this
particular occasion, eo far from accusing Sir William Vincent of any
collusion or sinister motive, I think we ought to be thankful to him that
he has selected the earliest day for the Assembly to express their views on a
subject which is foremost in the hearts of all of us. Therefore, Sir, I want to
bring it to the notice .of the pAssembly that Mr. Kabeer-ud-Din- Ahmed’s
remarks are not only out of place but they are actually against the interests of
the House. In future, I think, there will be no such misunderstanding, because
if the Government go out of their way and allot an official day for non-
official business (and that business being in the nature of an attack upon the
Government) then the result of such opposition as Mr. Kabeer-ud-Din Ahmed
has made to-day will be that Government will not do such a thing in future.
That is one aspect of the question before the House.

As regards the adjournment of this question, I do not agree with Colonel
Gidney that this is a subject which should be adjourned. We actually had
a meeting—a non-official meeting—at which Lieutenant-Colonel Gidney was
also present, when we had an informal discussion on this very subject. I
therefore do not think that the subject will be sprung as a surprise on any
Member of this House. Of course I know that Mr. Kabeer-ud-Din Ahmed
bas ounly arrived at 10 O’clock to-day and he is therefore ignorant of that.
meeting. I therefore strongly protest .

Mr. President : I have allowed a discussion to go on for the last quarter-
of an hour which is entirely out of order, in order to arrive at the semse of
the House on this question. But I should like the House now to come to a*
decision on the matter. There is actually no motion before the House. If
1 gather the sense of the House aright, Members want a discussion at the
earliest possible moment. I imagine thatthe Home Member will take the.
discussion as put down for to-morrow unless there is very strong dissent from:

that course. Therefore, unless that dissent is shown now, the arrangement:.
stands,

Mr. W. M Hussanally (Sind: Muhammadan Rural) : I rise to support.
the proposal made by my Honourable friend, Colonel Gidney.® The only reason
why I want an adjournment is, that the House now is not full up and a wery
large number of Members who are absent would like to join in a debate of
this important character. I know nothing of the private conference which ~
was held yesterday. I was not invited to that'sconclave and I do.
not know what decision my friends in that conference have arrived at. I was
never called to that meeting and did not attend.

Mr. Harchandrai Vishindas: ;I spoke to you about it.

Mr. W. M. Hussanally : You mérely informed me that you wanted
to hold a meeting ; I was not asked to attend. Therefore, I think, Sir,
that an important matter like this should not be rushed through as we:
know nothing about the Resolutfod except what the Home Member has

4 )
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. ¢
just now read to us. We should like to have a little time for consider-
ation of the subject and also to give our friends who are absent an qpportunity
of arriving and taking part in the debate. There is nothing lost by an ad-
journment for about a week, of an important matter like this.

Mr. President : Unless some Honourable Member feels sttongly enough
10 move a motion, I must bring this discussion to an end now.

Bhai Man Singh (East Punjab : Sikh) : T move, Sir:

‘That the discussion of Munshi Iswar Saran's Resolution should not take place
to-morrow .

In the first place, the Honourable Sir William Vincent has only just now
read out the Resolution to us. I quite appreciate the fact that the subject is a
very important one and requires immediate attention; but if it could have
been postponed for a month since the inauguration of Government’s present
policy, it could very well be put off for a few days or a week more. There is
no reason to say that the subject is of importance and that it must be decided
to-morrow if not to-day.> If the subject is an important one, it is also one which
requires the fullest consideration. All the Members have a right to have due
notice of the Resolution at least some time before to enable them to read it, to
«consider it, to think over the actual words of the Resolution and see if they
want to send in any amendment to it or not. It is not the point that we
know the subject or that we know that repression is there ; what we *wish to
consider is in what words we are to oppose or to support this policy. We
have only just now heard it and, of course, there is absolutely no time to go
thoroughly into it. My Honourable friend, Mr. Harchandrai Vishindas, said
‘that we had a meeting yesterday.. I was present in that meeting. If I
amistake not, there were not more than a dozen Members

Mr. President : Order, order. I cannot allow references to private
meetings. It is obvious that Members who are present at such meetings will

probably differ as to what had occurred and these differences have no place in
-our debates.

Bhai Man S8ingh: My Honourable friend had said, Sir, that at this
meeting, this Resolution was considered ; therefore, I referred to that meeting.
Further, Sir, we also see that the attendance to-day is very poor. It is not
-a subject of such importance that we cannot afford to wait for two or three -
or four days until we get a fuller House. Therefore, Sir, I would request the
Honourable Members that we should postpone the discussion of the Resolution
till, sqy, the 15th or 17th of this month.

« Mr. K. Ahmed : To cut short the debate, Sir, as it was I who raised the
«question, I will now egplain . ., . .

Mr. President: Order, order. -

Maulvi Abul Kasem: I understand that Mr. Seshagiri Ayyar has
given notice of an amendment to the Resolution moved by my Honour-
able -friend, Munshi Iswar Saran, We have bad no notice of that
amendment. If that amendment is to be taken up for discussion to--
morrow, then, I think, in fairness to us, we ought to have notice of
that amendment. If that amendment {g Jnot to be considered to-morrow,
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then I think, time ought to be allowed for that amendment to come up for
consideration and discussion. The question is an important one, and every one
of us is anxious to hear the debate, and many of us to take part in it, but, at
the same time, in order to get the definite and mature judgment of the House,
I think the House ought to have sufficient time to consider the Resolution and
its wording. As I read the Resolution, it is very wide and exhaustive ; at the
same time, an opportunity should be given to all Members to know the
nature of any amendments of which notice may be given, so that the whole
question may be considered in all its aspects and discussed when the time for
discussion comes. As the Honourable Member, Bhai Man Singh, has said,
as these things have been going on for several weeks, the sky will not come
down if we do not discuss it to-morrow morning. We may discuss it any day
this week or in the earlier part of next week, whichever we choose. I hope
and trust, however, that as an official date was given, if another date is selected,
it will also be an official day and that non-official Members will not be
inconvenienced by taking one of their days for the discussion of this matter.

The Honourable Sir William Vincent (Home Member) : We have gone
as faras we could to meet the Members of the Assembly in giving an official
day to-morrow for this debate, but I cannot guarantee that the state of the public
business will permit of our doing that again. I am quite ready to do what
I can to meet Honourable Members, but I cannot give any such undertaking.
We squeezed this motion in with great difficulty to the exclusion of official
businers to-morrow. Speaking for the Government, we are indifferent whether
this debate comes on to-morrow or whether it comes on later. All I wanted
to do was to give the House an opportunity of debating it as soon as possible.

8ir Deva Prasad Sarvadhikary (Calcutta : Non-Muhammadan Urban) :
May I inquire whether it would be permissible to send in notices of amend
Tments now. We do not know what Mr, Seshagiri Ayyar’s amendment is. I
am prepared to move an amendment myself.

The Honourable Sir William Vincent: I should raise no objection.
I have only just received Mr. Seshagiri Ayyar’s amendment myself, but I
suppose copies of it will be serf® out to Members to-day.

Mr. President: Before putting the question, I should like to point out
$o the House that the course of this discussion has placed the Chair in a some-
what diflicult position.

I can accept a Resolution and put it down within the period of notice, that
is to say, before the necessary days have expired, if I get the consent of the
Government; but, in this case, the position is reversed. The Government, on
behalf of non-official Members, approached me to allow the Resolution to he
moved within the period of notice, that is to say, o suspend that particular
Standing Order; and I was moved to do so largely on the ground that there
were so many notices handed in asking for a discussion of this question at an
early date and that, in view of the agreement between the non-official Members
and official Members in this House, I should therefore allow this motion to be
moved. As a matter of fact, the notice does not expire until the 14th of
January, but I have nc more opinion on the subject as to which is the proper
date to take it than Government has. I am prepared to take the discussion
to-morrow or to take it within the period of notice, if it is convenient to the
Horourable the Home Member, tutt it seemed to me when I was approached
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Government on this subject and informed that it was thé desire of so many
embers that the debate should take place at the earliest possible moment,
that it was essential for me to meet that desire if I could.

I therefore put the question :

“That the proposed debate on the Resolution standing in the name of Munshi Iswar
Saran be not taken to-morrow, but be taken on a date to be agreed upon by the Home
Member and the non-official Members of this House."

The Assembly then divided :

Mr. President : Before I announce the result of this division, I want to
know whether any objection is raised to the procedure under which it was
taken.

Mr. Jamnadas Dwarkadas : I think; Sir, there has been a good deal
of confusion with regard to the voting. People who wanted to vote for the
postponement, I saw them going on this side, others I saw going on the other
side ; and whatever may be the decision, I hope, Sir, vou will rule that the
division be taken again.

Mr. President : The Honourable Member says that he observed that ;
if there is;any Honourable Member who actually did that, will he rise in his
place and say that he was a victim of that misunderstanding ? If so, I am
prepared to take the division again,

Lala Girdharilal Agarwala (Agra Division : Non-Mubammadan
Rural) : I went on one side, Sir, first, and then I went to the other side and
80, I think, there was no mistake in the end.

Mr. President : What did the Honourable Member wish to vote for ?

Lala Girdharilal Agarwala : For the postponement.

Mr. R. A. Spence (Bombay : European): I voted on the other side first of
all and then I was told it was wrong and then I wentand voted ‘ No’—not for
postponement ; you have just now told me that I vofed ‘Aye’; I ask for
another division.

Mr. President : I am satisfied that there gas a misunderstanding which
was due to 3 slip of the {ongue on my part in calling ‘Ayes to the right and
Noes to the left’. I put the question again :

¢ That the debate upon the Resolution standing in the name of Munshi Iswar Saran be
postponed from the 11th January to a date subsequently to be fixed.’ :

The Honourable S8ir William Vincent: May I draw your atten-
tion, Sir, to the fact that there are a number of strangers in the body of the
House, in the side galleries, during the division. I rsaw a lady in the
eorridor and one or two other people who certainly are not Members of this
House. I wish to know Whether this is in order.

Mr. President: The entry of persons into the Chamber itself or any
part of it, except that to which admission is made by tickets, viz., the galleries
above, is forbidden. Those who, not being Members of the House, are
admitted to the lower galleries and corridors are the messengers-and others
engaged in the business of the House and certain officers of Government
whose presence is required for the assistance of Members of the Executive
Council and Secretaries engaged in the business of the Chamber. The
presence of any other person is forbidden.
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Mr.A.C. Chatter_]ee (Industries Secretary) : I may state, Sir, that the
lady who was in the'corridor is an offieer of Government who is here to
assist me during the proceedings later on.

Mr. President : Then her presence here is perféctly in order provided
she has the authority of a Member of the Government who is present, but
not in other cases. I am. grateful to the Honourable the Home Member
for drawing my attention to it, because in a Chamber so constructed consi-

-derable laxity of practlce is apt to arise and must be severely controlled.

Mr. A. C. Chatterjee: I may add, Sir, that the two other gentlemen who
were there are there to help me in connection with. the business before the
House to-day.

Mr. President: I may add for information that when a division is taken,
. all persons, including persons to whom a courtesy right of access

is allowed, must vacate the corridors and passages so that there
mgf’ be no interference of any kind with the liberty of Members voting during
a division.

The Assembly then divided as follows : -

1 r.u.

AYES—40.
Abdul Msp,a Bhaikh. Hussanally, Mr. W. M.
Abdul Quadir Mlulw Tbrahim Ali Khan, Lieutenant Nawab M.
Abdul Rahim K]mn, 3 . Ikramaullah Khan, R.J, M M
Abul Kmm, Maulvi. Jatkar, Mr. B. H. R.
Agarw Lala G. L. Man Smgh Bhu
Ahmed, |
Ahmed Ba.kah K]la.n, Mr. J"
Akram Hussain, Prince A. M. M. Mnkher]ae, Mr J_N.
Bajpai, Mr. 8. P. Nag, Mr. G. C.
Barua, Mr, D. C. - Neogy, Mr. K. C.
Bhargava, Pandit J. L. . Reddi, Mr. M. K.
Bishambhar Nath, Mr. ° Renouf, Mr. W. C.
Chaudhuri, Mr. J Samarth, Mr. N. M.
Das, Pandit R. K. . Sarfaraz Hussain Khan, Mr.
Fu an Khm Mr. M. Sarvadhikary, Sir Deva Prasad.
Fandoon Bingh, Babu B. P. . N
Gidney, henumant Colonel H. A. J. Sinha, Babu Adit Prasad.
Ginwala, Sircar, Mr. N. C.
Habtbu.llah Mr Mnhnmmad Sohan Lal, Bakshi.
Hajaebhoy, Mr. Mahomed.- Z&lnruddm Ahmed, Mr.
NOES—28.

Ayyar, Mr. T. Seahagm i Mubammad Ismail, Mr. S.
Bradley-Birt, Mr. F. Percival, Mr. P. E.
Bryant, Mr. 'J. F. Pyari Lal, Mr.
Chatterjee, Mr. A. C. Rangachariar, Mr. T.
Cotelingam, Mr. J. P. Rao, Mr. C. Krishnaswami.
Crookshank, Sir Sydney. Shsrp, Mr. H.
Danhth Mr. A. W. Singh, Rana U. B.

)l]sn Smgh Sardar Bahadur, Spence, Mr. R. A. ]

ab Bin h Bardar. Subrahmanayam, Mr. C.
Hulla.h I Thackersey, Sir 'Vithaldas D .
Jamnadas Dwu‘hdas Mr. Vishindas, ‘Mr. H.
Kabraji, Mr. J. K. N. Wajid Hussain Chaudhri.
Manmohandas Ramji, Mr. Wn]lhnddm, Haji L{r
Muhammad Hussain, Mr. T. Yamin Ehan

The motion was adopted.

THE INDIAN ELECTRICITY (AMENDMENT) BILL.

Mr. A. C. Chatterjee (Industries Secretary) : Sir, I beg to move: "
‘ That the Report of the Joint Committee on the Bill further to amend the Indian
Electricity Act, 1910, be taken into consideratiom '
1]
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The House will recall that this Bill was introduced in the House last
March and was referred by it to a Joint Select Committee of the two Houses.
The Select Committee met in September last and devoted much care and
thought to the provisions of the Bill and has suggested a certain number of
changes which we hope will secure the smooth working of the revised Act
when it is finally placed on the Statute Book. I should like to take this
opportunity on behalf of the Government, and 1 hope I may be permitted on
behalf of the Assembly also, to thank the Members of the Select Committee
for the labour that they bestowed- on the Bill. They were most of them
business men and it meant a serious call on their time in devoting the time
that they did to the Bill. "The report of the Select Committee was presented
to the House in September-last, and I now move that the Report be taken
into consideration.

The motion was adopted.
Clauses 1 to 4 were put and carried.

Clauses b to 10, as amended by the Joint Select Committee, were then put
and carried.

Clause 11 was put and carried. .

Clause 12, as amended by the Joint Select Committee, was then put and
carried. .

Clauses 13 to 16 were then put and carried.

Clauses 17, 18 and 19 were put and carried.

Clauses 20, 21 and 22 were put and carried.

Mr. A. C. Chatterjee: Sir, I move:

* That in clause 23 of the Bill, as amerfded by the Joint Committee :

1) sub-cl , (3) and_(c) be re-lettered ively (2), (c -
da ufae) (;‘)1’ ~ m&(&:&uﬁg !t: 1 r::ﬁecgv:ely (%), (¢) and (d) and before sub

u

¢ (a) after the word ‘ where’ where it first occurs, the words *after distributing:
mains, have been laid down under the provisions of clause IV or clause
and t?:‘ supply of' energy through those mains or any of them has commenced,

2) the word ‘and’ at the end of sub-clause (c), 1 shall be tt.ed d
inae(rti}d at the end of sub-clanse (d) as :e‘lettcad fcim ﬂdﬂ re-lettered, omif and re-

(3) the following sub-clause shall be added, namely :
‘7¢) in the fourth proviso :

« (%) for the words *in the event of an uisition being made for a &
) energy from any distributing m{i?gf which *. tl:ggwords ¢ if any re‘;l:ggtig
& . is made for a supply of energy and ' shall be substituted ; and
5) for the word ‘it ' in clause (z) the wi “ the istributi in *
(#9) pibo word it " in | (2) ords °the nearest distributing main
Sir, we are indebted to Sir Vithaldas Thackersey for pointing out to us
an oversight which also the attention of the Select Committee when
it first drafted ite report. Clause 28 of the Bill which amends clause VI
of the Schedule to the Act, asit stands at present, might involve'the serging of
a requisition for the supply of energy directly after the granting of a license
and before any works had been or could have been laid down. Nevertheless
the licensee would have been bound by 'la% ‘to comply with the requisition.
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Tt will be observed that under clause IV of the same Schedule the licensee
is given 3 years ir? which to lay down what are generally known as compulsory
works. Similarly, clause V of the Schedule only operates after 2} years
from the commencement of the license. Part (1) of the amendment will
make it clear that until works have been laid down and supply actually begun,
a requisition for supply will not be binding.

The second and third paragraphs of the amendment are merely conse-
quential and I hope, that the amendment will be passed unanimously by the
Assembly. .

Sir Vithaldas D. Thackersey (Bombay Millowners’ Association : Indian
Commerce) : Mr. President, I wrote a minute of dissent to the Report of the
Select Committee pointing out the inconsistencies that arose owing to certain
modifications in clauses 5 ard 6, and, in order to meet my objection, Government

ropose to amend thosg clanses by the amendments which are now before the
?—Iouse. 1 am satisfied that these amendments meet the case and hope they
will be accepted.

Sub-clause (1) of the amendment was put and carried.

Sub-clause (2) of the amendment was put and carried.

Sub-clause (3) of the amendment was put and carried.

Clause 23, as amended, was put and carried.

Clause 24 was put and carried.

M} A. C. Chatterjee : Sir, I beg to move : *
“ That in clause 25 of the Bill after the words °the said Act ' the following words shall
be il}!&l‘tﬂd, namely : .

‘(a) after the word ‘ where® the words  after distributing mains have been laid down
under the provisions of clause IV or clause V and the supply of energy through those mains
or any of them has commenced * shall be inserted ; and ().’

The reasons for this amendment are the same as were mentioned by me
itlx1 deail].llng with the amendment standing in my name relating to clause 23 of
the Bill.

The motion was adopted.

Clause 25, as amended, was put and carried.
Clauses 26, 27, 28 and 20 were put and carried.
Mr. A. C. Chatterjes : Sir, I beg to move :
*/That the Bill, as amended, be passed.’

The motion was adopted.

I

- .
THE INDIAN FACTORIES (AMENDMENT) BILL. -

Mr. A. C. Chatterjee (Industries Secretary) : Sir, I beg to move :
“That the of the Joint Committee on the Bill farther to amend the Indian

Factories Act, 1811, be taken into consideration.

This Bill was also introduced into this House in March last and was refer-
red by itto a Joint Select Committee of the two Houses. That Committee sat
for several days in SEEED_@E‘%GT]BS‘I; and devoted a considerable amount of time
to a very careful examination of the provisions of the Bill. f The Committ8e
was composed of all shadesof o;:inion and consequently it'was impossible to
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obtain a unanimous report from it, but, on the whole, irgregaré to the main pro-
visions of the Bill, there was considerable unanimityf@ The Committee has
made certain changes in the Bill as it was originally 1roduced, and, on - the
whole, we think those changes are desirable. The Report of the Select
Committee was presented to the House in September last anfl I now move that
it be taken into consideration.

Sir Vithaldas D. Thackersey (Bombay Millowners’ Association : Indian
Commerce) : Mr. President, the Members must bave noticed that two of my
colleagues with myself appended a minute of dissent to the Report of the
Select Committee on two or three sections and in order that our position
on the points may be clear, I should like to address the House a few words
on the general question.

It is a matter of congratulation to the Government of India that they
have legislated on the lines of the Washington Convention even before some
of the other Governments have moved in the matter, and more particularly the
British and the Japanese Governments. It must also be a source of satisfac-
tlon to the Government, of India that the Indian Industrialists have nof only
accepted the limitafion of the hours of work of adult workmen, but they
have also supported the proposals. Even before the Washington Convention,
the textile mills had reducecf:heir hours of work from 12 to 10 a day, while
most of the other kinds of Factories ordinarily work less than ten hours a day
asd many of them work not more than eight hours.. While the principle of
sixty hours a week is accepted, it must be remembered that occasions often
arise when exceptions shall have to be madé to this rule. These exceptions,
after full inquiry by the Factory Commission in 1908 were included in the
Act. All these sections have been removed in the proposed Bill and provi-
sion has been made in the Bill to define the exceptions by rules
made by the Local Governments. I do hope that a full inquiry will
be made by the Local Governments in framing the rules so that no
inconvenience or loss should occur to the industries.

Government have taken this opportunity of revising some of the other
provisions in the existing Act. They have raised the minimum age of child
labour from nine to twelve which is a very desirable improvement indeed if
only we provide facilities for their education. But the objectionable feature
introduced in the Bill is to raise the age of half-timers from fourteen to fifteen.
I hardly think Government realised the serious consequences of this change.
In the first place, it is going beyond the Washington Convention or the law
now in force in England, Japan and other civilised countries, -where, after
the age of fourteen, the boy is allowed to work up to the maximum of ten
hours. In fact, under the English Law, the boy, if he possess certain edu-
cational tests, can work the same hours as young persons from the age of
thirteen and the reason is quite clear. It is at the age of fifteen that a bo
is taken as an apprentice or helper in the workshop and the restriction of halg
time working would be most harmful on such boys. The effect would be the
workshop managers who hever employ half-time workers will cease to employ
these young boys and thus the boys will miss not only the opportunity of earn-
ing for his own living, but also of getting the training in the workshop at least
for a year. He will never be satisfied with half pay and he will perhaps go
for -work in other classes of manual labour where in all probability he will
have to work harder for his living without getting the training, For the

. . ]
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boys employed in textile mills, those who have got experience know that the
class of work which these boys generally-do there can hardly be called hard
labour. Such boys are usually employed on ring frames where all that they
have to do is to piece up the thread when it breaks and to remove the yarn
when the bobbins are full. It is difficult to say that Government is doing
_a service to these boys by these proposals.

As regards the girl of fifteen, the effect of the proposed legislation would be
much more harmful. As this House knows, the Indian girl attains age much
earlier than in other countries and I leave this House to judge whether it is better
for a girl of fifteen to be working with her mother ani mother-in-law in depart-
ments such as reeling and winding where the work is easiest and the atmos-
phere very healthy, or, to be away from the presence of her guardian and
working as day labourer in the sun or building work or such other coolie Work.
It must be remembered, that a girl of fifteen, often married, will never be
satisfied with half pay when she can earn full wages elsewhere. Even
assuming that her guardians would prevent her from working away from them
on other classes of work, would it be advisable to keep these young women
with the boys of fifteen in the waiting rooms of the factory or at home
unattended by their guardians ? Any one who has worked in the Factory will
insist that the best thing for her is to be working with her mother.

How would these young boys and young women feel when they are inform-
ed by the manager, that although persons of their in England and other
civilized countries can work ten hours a day, t_hei:%idian Sircar ma-bap has
ordained that they shall only earn half the wages, and if they cannot live

- upon that, they must become the ordinary coolie on the road. 1 hardly think,
that they would thank the Sircar ma-bap for their great anxiety for their
welfare.

It should not be forgotten that this innovation has been introduced with-
out consulting a single labourer of that class. It will not do to say that
they do not know their interests. Persons of that age know their interests
as much as any other n. Even in the United Kingdom, the wishes of
the lgbour are first consulted. It will be news to this House that because
of the opposition of certain sections of the British labour, that the
British Government have not yet been able to accept the terms of the
Washington Convention. My Honourable friend, Mr. Chatterjee, has just
returned from England and when I asked him why it was that even the
British Government have not yet accepted the terms of the Washington
Convention, he replied that it was because the Railway workmen were
opposed to the limitation to their hours of work under the Wdshington

onvention. They did not want to be deprived of the wages that they -are

« earning by Wworking overtime. Whatever may be the reason, the fact remains

that the British Government have to accede to the objections of the workmen,

while we are now attempting to deprive the young boys and girls of their
living and the opportunity of their training by this proposal.

I, therefore, would propose when the Bill is taken, clause Ly clause, to retain
the provision of the existing Act limiting the age of half-workers to fourteen.
The other amendments, of which I have given notice, relate to the defini-
tion of the word ‘Factory’ in order that playgrounds, school-rooms, etec.,
should not form part of a factofy‘and follow t-ﬁe ilnglish definition.

’ P B
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Mr.T.V.Seshagiri Ayyar (Madras : Nominated Non-©fficial) : Sir, frise
at this stage to suggest to the Honourable Mover that this matter be put off
till the day after to-morrow, for this reason : Mr. Joshi who is representing the
interests of the labourers has been unavoidably obliged to be absent from
the meeting to-day. I believe he has telegraphed to Mr. Chatterjee that he will
be here to-morrow and, therefore, if this matter -is taken up the day after
to-morrow, he will be in a position to put forward his view of the matter, which, -
I do not think, can be quite as well put by anybody else. Mr. Joshi has
been devoting his whole time to the consideration of this question and any
Bill passed without his assistance would be regarded as inadequate. I, there-
fore, suggest to the Honourable Mover. that this matter be adjourned till the
day after to-morrow.

The Honourable Mr. C. A. Innes (Commerce and Industries Member) : 1
must point out, Sir, that if Mr. Joshi is not here to-day, it is Mr. Joshi’s own
fault. The Select Committee’s Report was circulated three months ago and
though it is true Mr. Joshi went on public duty to the Geneva Conference, all
the other people who went to Geneva have now returned, and I understand that
the reason why Mz Joshi did not return till later was that he indulged in

ivate travel on the continent. At the same time, I recognise of course
that Mr., Joshi’s advice on a Bill of this kind is of great value. But the
House must remember that Mr. Joshi was a Member of the Select Committee
and had the fullest possible opportunity of giving his advice there. We have
no desire at all to press this Bill unduly quickly through the House, but I
cannot at this moment give a definite answer to Mr. Seshagiri Ayyar’s request
for, in a matter of this kind, I must consult the Lieader of the House. ith
your permission, if I may make the suggestion, I should :suggest that the-
adjournment be taken now and that I may be permitted to give a reply to
M. Seshagiri Ayyar after the adjournment.

Sir Vithaldas D, Thackersey: Sir, T have not the slightest objection
whether the debate is adjourned to to-morrow or the day after. Owing to
the notice I received of this business coming up to-day, I made my own
arrangements in such a way that I must leave Delhi on the 12th. I have no
intention of hurrying up this matter. The further discussion may b€ taken
up on the 11th or the 12th or later on in the month, but I hope that
the adjournment will not be in such a way that the whole arrangement one
makes after getting notice is npset. .

Mr. President : The Honourable Mr. Innes has undertaken to consult the
1-40ny, Leader of the House in the matter of the proposal for adjourn-
A¥- " ment made by Mr. T. V. Seshagiri Ayyar. I propose, therefore,
pow to take the adjournment for an hour, at the end of which the Honourable
Mr. Innes will probably be in a position to give the House the mformation it ,

This Assémbly now stands adjourned till Half Past Two of the Clock.

. The Assembly re-assembled after Lunch at Half Pa.s;: Two of the Clock.
Mr. President was in the Chair. :

The Honourable Mr. C. A. Inmeg: I fear, Sir, that I must

[

oppose Mr. Seshagiri Ayyar’s request for a postponement of this debate.
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I find that Mr. Joshi cannot be here till the 12th and that on the 12th
Sir Vithaldas Thickersey has togo away for a considerable period. That
being so, it is a question whether we are to sacrifice the convenience of
Sir Vithaldas Thackersey or the convenience .of Mr. Joshi, and seeing that
-Sir Vithaldas is here and has given notice of several amendments, I do not
think that it would be fair in the circumstances if the House acceded to
Mr. Seshagiri Ayyar’s request. In the circumstances, I hope, that he will
withdraw it.

Mr. T. V. Seshagiri Ayyar: I withdraw it.

The motion :

¢ That the Report of the Joint Committee on the Bill further to amend the Indian
actories Act, 1911, be taken into consideration,’

was adopted. .
The motion that clause (1) do stand part of the Bill was adopted.
8ir Vithaldas D. Thackersey : I beg to move :

* That sub-clause (a} of clause 2 of the Bill be deleted ".

It provides that for the word ‘fourteen’ the word * fifteen’ be substituted
in the grigina.l Act’ .

Section 2 of the original Act runs thus:
¢ Child * means a petson who is under the age of fourteen years, ’

and the proposal in the Bill is that child’ should mean a person who is
under the age of fifteen. Thatis the difference. I have already explained
to this House how it would be a hardship on the boys of fifteen and the
girls of fifteen if this new clause was passed. I have said that we as
mill-owners are not much affected by this change. We do not mind what the
House decides. I am putting this solely in the interests of boys of fifteen, I
assure you, I have authentic information that if these boys of fifteen are not
allowed to work full-time, the workshops would not have them. They can only
join workshops at sixteen and for a year they will have to seek other manual
labour. Ido not know whether in the present industrial development we
are right in insisting that these boys of fifteen should be prevented from joining
workshops, when all English boys are allowed to join.

Lala Girdharilal Agarwala (Agra Division : Non-Muhammadan Rural) :
I support Sir Vithaldas Thackersey’s amendment. It would be n the
interests of the labourers as well as of. the capitalists, and it was for this
reason that I had already made clear my intention in the beginning as to the
proposal. We have to compete with foreign trade and unless we can put
our whole strength into the mills it wonld not be possible for us to compete.
Moreover, if there is a labourer who has got a son of, say, fifteen, and if that
son gets only half the wage, it means that the family gets only one and a
half times. On the”other band, if the boy is allowed to work full-time,
the family can double it, and, in this way, they will be richer and happier.
On these grounds, I submit, that the amendment is a sound one. -

Mr. T. V. Seshagiri Ayyar » I am unable to support the motion made
by Sir Vithaldas D. Thackersey. What we !n:.ve to consider is whether it

»



1468 LEGISLATIVE ASSEMBLY. [10TH Jaw. 1922.

[ Mr. T. V. Seshagiri Ayyar.] .

would be in the interests of the boys. It is not a question as to
what they desire. The question is as to whether the Government
and the mill-owners should not see that these boys do not suffer
in after-life by being compelled to work for the full period during their
early years. That is the real question we have to consider. The Honourable
Member from Allahabad just now referred to the fact that the trade
being in its infancy in this country it is likely to suffer if these boys are not
allowed to work. That is a fallacious argument. I think we have in this
country enough of manual labour and I do not think that the interests of trade
are likely to suffer by these boys being regarded as minors. Even as against
their own wishes it should be the duty of this House to see that these boys gre
properly protected. I take it that that is the attitude assumed by Government
and I think it is a correct attitude. As far as possible we must see that these
boys are not sacrificed to the interests of capitalists. I.therefore oppose the
motion of Sir Vithaldas Thackersey.

Rao Bahadur C. S. Subrahmanayam (Madras ceded Districts
and Chittoor : Non-Mubammadan Rural) : It is all very well to
say that the object is to protect these boys from being employed in
factories, but the question is, what is it that these boys do before they
enter the factories. Do they come from communities or from families
which can well feed and support these boys at home and allow them to
grow healthy and strong. That is not so. They generally belong %o poor
families and if a boy does not do any work he is not properly fed. So, if you
prevent a boy from entering a factory before heis 15, ypu first deprive the
family of a regular means of livelihood. If the boy is to be allowed in some
kind of labour till that period, he will be employed in some irregular work
and, therefore, the question of raising the age to 15 will not be a safeguard.
Let us stick to 14 and leave it there.

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban) :

I rise, Sir, to oppose the amendment that has been brought forward by my
Honourable friend, Sir Vithaldas Thackersey. I appreciate the solicitude that
Sir Vithaldas Thackersey, in spite of being a mill-owner, shows for the labourer,
but, Sir, even though the labourer demanded that his son should be admitted
before the age of 15 as a full-time worker in the factory, I venture to sub~
mit, that it is the clear duty of the State to legislate that he shall not do so.
Sir, this House is probably aware that so far as Indian labour is concerned,
there has been a complaint from all quarters from men who have gone into
the question very thoroughly that the life of the Indian labouref is very short.
The olimatic conditions in India are unfavourable to life in the factory, and
if boys are allowed to work inside the factory just at a time when they should
“grow and are allowed to make themselves machines for producing money
for their parents, then, I do not think, there is any wonder that the life period
of the Indian labourer should always remain short. I do not think, the boy
who certainly should be given an opportunity to grow into a well-built man
in the future, should be made a victim either of the ignorance of his
parents or of the interests of the capitalists. The clear duty of the
State here is to intervene and say, however much the ignorant parent
may demand, for the purpose of earning money for himself, that his

boy shall be a full-time worker, however much the mill-owner, either becanse -

of his solicitude for the ignorant labourer or from the point of view of
self-interest demands that the boy should be allowed to work as a full-time
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worker, the clear dpty of the State, it seems to me, Sir, is to say that the boy
shall not be a full-time worker. In admitting boys of this age as full-
time workers. we are checking their growth. We are preventing them
from having the opportunity of living the life outside the factory which
shall make it possible for them to breathe the healthy air. We are stunting
the growth of the future labourer of this country. I do not think, it is in the
interest of the country, that this state of affairs should be allowed to continue.
At the same time, the argument that he is prevented from earning a
livelihood does not hold water. He is allowed to remain a half-time worker
and if my friends, the mill-owners, are solicitous about not depriving the
boy of the means of livelihood, they can surely increase the wages in spite of
the fact that the boy remains a half-time worker. I should much rather see
the solicitude translated into action in this way. Make the boy a half-time
worker, increase his wages and, in the hours in which he is free, give him
facilities for out~door life and for education which will fit him to be a better
citizen. That seems to me to be the proper course for the mill-owners to take.
That seems to be the proper translation into action of the solicitude that they
have been good enough to show about the well-being of the labouring
classes. I submit, Sir, that the Committee has gone thoroughly into this
question and they have come by a large majority to the conclusion, that it is
not in the interest of the labourer that the boy under 15 should be allowed
to work as a full-time worker. I submit, therefore, that the House will
throw out the amendment of Sir Vithaldas Thackersey. -

Mr. A. C. Chatterjee: I wish to take this opportunity of thank-
ing Sir Vithaldas Thackersey for the general welcome that he has given
to the provisions of the Bill. We had some difficulty in both Houses in
getting the Convention relating to the minimum age of employment of
children passed, but at that time the good sense, the feeling that both Houses
have for the interests of the workbrs and specially of juvenile workers,
prevailed and the Resolutions that were placed before this House in February
last were passed. The employers have accepted that position, and there has
been no serious _opposition to the question of raising the minimum age of
employment. In the Select Committee, as well as here, opposition has been
displayed to the proposal of the Government that the maximum age for half-
timers should be raised at fhe same time. My task has been considerably
lightened by my friends, Mr. Seshagiri Ayyar and Mr. Jamnadas Dwarkadas,
in stating the arguments in favour of the proposal that bas been made by
Government. I should like to correct one or two statements that were made
by Sir Vithaldas Thackersey in his first speech. He said thatin England
even now a child of 13 is allowed to work if he passes some educational 4quali-
fications. That is not true. Under the latest Statute, that of 1920, a child,
under 14 is absolutely prohibited from undertaking any employment of any
kind. There has been some confusion in the minds of Members here regarding
the English law. '

The definition of a child in England applies to cases where employment is
rohibited. The definition of a child in our law applies to cases where work
or half-time is allowed. There is no real analogy between thetwo. I~

entiregr challenge Sir Vithaldas Thackersey’s statement that we are going
beyond the English law in this matter. The English law even now is and
has always been far in advance of Indian law so far as the protection of
children goes. As Mr. Jamnadas has already yointed out, the main object

»
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of the Government in framing this proposal was a humanitarian one, and
also it was designed to increase the efficiency of Indian labour. It is quite
untrue to say, that the labouring classes will not accept this %:0 osal. As
a matter of fact only quife recently a meeting of the e Union
Congress was held as Jharia. I was not in the country at the time, but
I have seen an account of the proceedings, and I have seen, at least so
faras I can remember, that no protest was made at that Congress or
at any meeting of labourers. I know that a very large number of meet-~
ings of labourers have been held all over India during the last 12 months
since this proposal was adumbrated, and I have seen no opposition to this
proposal of Goverrment. On the other hand, I have seen many instances
of complete approval of this proposal. Also, Sir, I should like to say that
if we always waited for the consent of the labourers or of the capitalists to
the protection of women and children, social reform in these directions
would never be adopted in any country. I should like to make it clear, that
under the existing law, up to the age of 14, a certificate of physical
fitness is required before a child is allowed to be employed. As soon as
he attains the age of 14, a certificate of physical fitness is no longer
required, whereas a boy of 14 or a girl of 14 would, under our pro X
be at once liable to be employed for 11 hours every day. As Mr.
Jamnadas has pointed out, we in India suffer from the inefficiency of
labour. He has mentioned the short life of the Indian labouren. As a
matter of fact, if you go to the mills and factories in India, you will very
seldom see anyone above the age of 45 employed. If you go to any factories
in any other country of the world, you will see a man up to the age of 60 or
70 employed in these factories. The whole design of this proposal is to secure
that these boys will have a shorter period of work during the day and will
therefore grow to be healthy labourers, and probably their longevity as
workers will be increased, and thereby the capitalists will really benefit
instead of suffering. Sir Vithaldas Thackersey has said that we are going
beyond the English law. He was a Member of the Factories Commission of
1908, and that Commission, following the English law on the subject, pro-
sed a young persons’ class. We have at present no young persons’ class in
~India. In England, there are certain special rules regarding young persons
between the ages of 14 and 18, I believe, in Select Committee, at least so far
as my recollection goes, a suggestion was made to the Members who represent-
ed the employers that we might have a young persons’ class. That sugges-
tion was not accepted by the Members representing the employers. Because
we have no young persons’ class, it therefore behoves us all the more to
protett the child just at that age when he or she is growing into a man or a
« woman. Sir Vithaldas has mentioned the case of girls. He thinks it would
be a great hardship for girls of 14 not to be allowed to work full-time. I
Jjoin issue with him. (A cry of ‘15°.) We are allowing girls of 15 to work
full-time. It is only a question of whether we are to allow a girl of 14 or 15
to work full-time. I entirely join issue with him. As a patriotic Indian, I
think it is our duty to see that girls grow sufficiently strong in order to become
healthy and capable mothers. We shall not secure’ that ufiless we prevent
their being worked for 11 hours a day or 10 hours a day just at that age.
In England, there exists a young persons’ class ; it is true that they can work
under the law up to a maximum of 55 or 60 hours & week,but Sir Vithaldas is
aware that by arrangement betweén the® émployers and employés in every
\‘
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.trade in England, and in practice all over Europe, the maximum hours of
employment of any man does not exceed more than 48 hours a week and in
England it does not exceed more than 44 ‘hours. That isin the case of
adults. Children or rather young persons as a rule work much smaller hours,
and there are many other restrictions on the employment of young persons,—
restrictions relating to simultaneous meal times, restrictions relating to overtime,
restrictions relating to dangerous and unhealthy industries. We wanted to make

_-our law fairly simple in order that both employers and the factory inspectors
might be sble to administer it properly. Therefore, the Government in 1911,
when the present Factories Act was passed, deliberately came to the conclusion
that a young persons’ class was undesirable in this country; and I do not
think that employers would thank Sir Vithaldas Thackersey ifuldhe nx;)w
sug a young persons’ class in this country. The employers wo suffer
jm;t-.g.e:i‘.:a mgch as anybody else if a young persons’ class was introduced,
because the Indian system of shifts would have to be altered, and it would be
one system of shifts for children on half-time, another system of shifts for
young persons, a third system of shifts for grown-up persons. I do not think,
8ir Vithaldas would welcome the proposal for a young persons’ class. If we
do not have a young persons’ class, I think personally that it is essential that
the age should be raised from 14 to 15. However, we are in the hands of the
Assembly. The Government have made their proposals: it is now for this
House to say whether they will proteci the interests of these young children,
or whether they will leave the age as it is at present at 14. ,

I may mention one other point, Sir, before I sit down. Sir Vithaldas has
g py Teferred to a private conversation that he had with me yesterday

"™ as to the reasons why the Washington Conventions regarding

hours had not been ratified in England. I gave him my own opinion.

That is certainly not an authorised version of the British Government, and

I should like that to be made quite clear. o

I hope that the House will come to a careful decision in this matter.

Mr. President : The question is:
* That sub-clause (a) of clau_se 2 of the Bill be deleted

8ir Vithaldas D. Thackersey : Y waant to reply to certain points raised in
the debate and, 1 think e

Mr. President : The Mover of an amendment has no right of reply.

Sir Vithaldas D. Thackersey : The original proposition . . . .

hadnr. President : (é)rdell';l order. The Homourable Member has already
: an opportunity of making two speeches virtually on the same subject and
‘has made full use of his opportunity. 7 ’

The original question was :
‘ That clause 2, as amended by the Joint Committee, stands part of the Bill.’

Since which an amendment has been moved :
* That sub-clanee (u) of clause 2 be deleted.”

The question is : '

- ‘That that amendment be made.’

The motion was negatived.
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Sir Vithaldas D. Thackersey : Mr. President, I beg to move :

*That at the end of sub-clause (b) of clause 2 of the Bill the fo-llowing ‘be inserted as
clause (c) in the proposed definition of ‘ Factory,’ namely :

(¢) Where a place situate within the premises or precincts forming a factory is used
solely for some purpose other than the manufacturing process carried on in the factory, that
place shall not be deemed to form part of the factory for the purposes of this Act, but shall,
if otherwise it would be a factory, be deemed to be aseparate factory and be regulated

accordingly.’ :

Mr. President, my rgason for putting this amendment is this: in the old
Act there was no limit to hours of work for adults. It was only in textile
factories that the maximum hours of work was fixed. Now we are introducing
the limit of hours of work to 60 hours a week in all factories, and, therefore, it 1s
absolutely necessary in urgent cases to provide for working outside recognized
working hours for instance, in jute mills and in some cotton mills it is neces--
sary to empty wagons at once as soon as they arrive or else demurﬁe is
levied ; and sometimes we have to make deliveries on Sundays of bales of
cloth or yarn. On other occasions coal is received on Sundays and clerks and
gatemen have to attend. For this reason it is absolutely necessary that we:
should define what the precincts of the factory is. We have not the slightest
objection to limiting hours of work to 60 hours a week in the factory ; but if
we have a class of work outside the working of the factory which comes into
the same category of work which is net limited in other warehouses, we should
not be prevented from meeting the convenience of merchants in the delivery
of goods, when it arrives outside normal hours. I therefore think it is abso-
lutely necessary that the definition should make this point clear. At the
same time it is quite clear that if the other portion is virtually like a factory
that portion becomes a separate factory.

Mr. A. C. 'Chattegjee: Sir, I regret very much that I should have to
oppose this proposal-also, although I have very great sympathy with Sir
ithaldas’ difficulties. But he has given out the real reason for which he
wants this amendment to go through. The object is to exempt certain
classes of persons who work in a factory from liability to the provisions of the
law. I do not think Government can very well support Sir Vithaldas in this
i»roposal He no doubt has copied the wording of his proposal from section
49 (4) of the English Act. But, in England, every workshop, every factory,
no matter what class of work is carried on, no matter what number of persons
is there employed, no matter whether power is used or not, becomes a factory.
This separate portion of the factory under the Indian Law will have to come
under the special provisions of our definition of a factory in order to become
a factory ; In our law we are proposing that at least 20 persons should be
employed and power should be used in order that a place may be classed as a
factory. So that, if power is not used in the portion that will be cut off,
it won’t come under the detinition of a factory. Therefore if Sir Vithaldas’
amendment is carried, a large number of people employed within factory
precinets who ought to be under the ordinary law under the factory law—and
who would not have then to work for more than 60 hours a week and
would get many other privileges, would not have any of these privileges. I
am afraid, for these reasons, I must oppose this amendment,

Mr. President : The question is that that amendment be made.
The motiofwas negatived. ..
Clauses 2, 3, 4, b, (},.7, 8 and 9 were added to the Bill.

L]
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Sir Vithaldas D. Thackersey : Mr. President, I beg to move :

“That in clause 10 of the Bill the following proviso be added to the new section 19-A,
proposed to be inserted in the Indian Factories Act, 1911, namely :

¢ Provided that yards, playgrounds and places open to the public view, school rooms,
waiting rooms and other rooms belonging to the factory in which no machinery is used or
manufacturing process carried on, shall not be taken to be any part of the factory within
the meaning of this enactment.’

These words also are taken from the English Act. Section 19-A, as
introduced by clause 10, provides that :

¢ Where in the opinion of the Inspector the presence in any fac or any part thereof
«of children, who, by reason of their age, cannot, under the provisions of this Act, be lawfully
employed therein, involves danger to, or injury to the health of, such children, he may
-serve on the manager of such factory an order in writing prohibiting the admission of such
children to the factory or part thereof.’

Ll

Now, as we have passed the previous section, ‘ factory ° means the
compound also and it will include the school room, the yards, playgrounds.
I think if you wish the mill-owners to provide some facilities for children’s
playgrounds or schools, this definition is absolutely necessary. Otherwise,
they shall have to do away with all these facilities which the mill-owners are
willing to give to the children.

Mr. A. C. Chatterjee : I regret very much that I have again to oppose
this amendment. This clause of the Bill, the new section, 19-A, was framed
by Government in deference to the views expressed by the Factory Inspectors
employed all over India. They informed us that the largest number of
accidents in the mill precincts in which children were concerned arose from
tram and rail sidings running inside the factory precincts. No attempt
was made to protect these tram and rail sidings, and children ran all over the
place and very often met with accidents. As I say, the clause was designed
to prevent such accidents. The wording of the clause is very clear. Ttis
only when the -InsEector is satisfied that there will be danger or injury to
the health of the children that he will pass an order. Surely Sir Vithaldas
does not think that the Inspector will pass arbitrary orders. Apart from that,
an Inspector’s order, which is merely an executive order, is open to ap
under section 50 of the Act. By clause 30 of the amended Bill we have
provided that this order will be open to ap to the Local Government.
I hope this explanation will satisfy Sir Vithaldas. If an Inspector passes an
arbitrary order, the order will be open to appeal and I hope Sir Vithaldas
will not say that the Local Government will also pass arbitrary orders in
cases where reafty no danger is involved to liftle children. °

The motion was negatived.
Clauses 10, 11, 12, 13, 14, 15, 16 and 17 were added te the Bill,

Mr. A. C. Chatterjee: Sir, I beg to move:

" That in clause 18 of the Bill as amended by the Joint Committee for sub-section (3)
of the proposed new seoction 30 the following shall be substituted, namely :

*(3) In such circumstances and sub ject to such conditions as may be prescribed, n;htlu‘
in section 21 or section 22 shall apply to werk on urgent repairs.’ P i
LIS ] -
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It has been brought to our notice, Sir, that the wording of sub-section -
(3),ns amended by the Joint Committee, is liable to be misunderstood. We
understood that the object of the Joint Committee was to allow a special
privilege in the case of urgent repairs that might be necessary anywhere, but,
as a matter of fact, the words used have been  urgent repairs executed in any
factory.” It has been brought to our notice that this will prevent urgent
. repairs being executed, say to a ship which has just come into port, or to a
railway engine, or anything of that sort,and so we thought that a little re-draft-
ing was desirable. At the same time we thoyght that it would be better, if
we were extending the privilege to work of urgent repairs everywhere, that we
should allow the Liocal Governments to give this privilege subject to such
conditions as they may prescribe. We also found that if we made this slight
addition, it might enable the Government of Tndia and the Indian Legislature
_to ratify, when the time comes for ratification, the Convention passed at the
recent International Labour Conference held in Geneva with regard to the
weekly day of rest. The Government of India have not yet received a copy of
that draft Convention in a formal manner, and the question has not yet been
fully considered, but we thought that if this slicht alteration, which I think
will meet Sir Vithaldas Thackersey’s desire, were made, it might be possible
to ratify the Convention if the Legislature and the Government of India
thought fit to do so on general merits. We also think this amendment is
desirable on its own merits, irrespective of any consideration of the Convention

passed at Geneva.
I therefore beg to propose that this amendment be made in the Bill.

8ir Vithaldas D. Thackersey : Sir, there is a further amendment which
I wish to make to this section. I accept the words introduced by my
Honourable friend, Mr. Chatterjee. I propose:

. *That for the words “in section 21 or section 22 the words ‘in sectien 21, 22, 27 or 28"
be substituted.’

As was explained by my Honourable friend, this section is provided for
repairs of an urgent character and it may be necessary to relax the restric-
tions imposed by sections 27 and 28 in respect of the limitation of work te
-11 hours per day. It may happen that at the end of the day or the middle
of the day urgent repairs may be called for and we may have to employ a
man a couple of hours longer in order to complete the repairs. Therefore
I propose that sections 27 and 28 be added to sections 21 and 22.

Mr. President : Does the Htinou‘rable Member move that-as an addition
to Mr. Chatterjee’s amendment 7

8ir Vithaldas D. Thackersey : Yes, Sir.

Mr, President : The question is: '
‘ That the words ‘27 or 28" be inserted after the word ‘22" in the amendment, standing
on the paper.’

Mr. A. C. Chatterjee : I will accept that amendment to my amend-
ment. .

The motion wae adopted. .
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Mr. President : The question is :
‘That in clause 18 of the Bill, as amended b; the Joint Committee, for sub-section (3) of
the proposed new section 30 the following be substituted, namely :
“(3) In such circumstances and subject to such conditions as may be prescribed
nothing in sections 21, 22, 27 or 28 shall apply to work on urgent repairs .’
The motion was adopted.
Clause 18, as amended, was added to the Bill.
Clauses 19 and 20 were added to the Bill.
Mr. A. C. Chatterjee : Sir, I begto move :

“That to clause 21 of the Bill, as amended by the Joirt Committee, the following be-
added, namely: .
¢ {¢) after clause (d) of sub-section (I) the following shall be inserted, namely :
+ *(e) the weekly holidays fized under section 22 """

. This was really, Sir, an oversight on the part of the Government. When the-
Select Committee altered section 13 of the Bill and went back to the old pro-
vision of the existing Act regarding the weekly rest day we ought to have
made this further consequential change, because it1s desirable—and I under-
stand it is also the practice in all factories—to post up the days which are
going to be observed as rest days. But, I am sorry, Sir, that I forgot to
suggest this at the moment and so I am proposing this amendment. This
will alfo enable us to comply with all the prévisions of the Draft Convention
passed at Geneva regarding the weekly rest day. As I have already said,
the Government of India have not really considered those Conventions but
if we make this alteration, to which I do not think anybody will take
exception, it will comply with all the technical requirements of-that draft
Convention ; and as 1 have said already, this proposal is desirable on its own:
merits and I believe it only embodies in law the actual practice observed in
all factories, N

8ir Vithaldas D. Thackersey : Sir, I have no objection to accept the
amendment proposed, but I want to make one or two points clear: It is our
practice to put up a notice board in the office or at the gate of the weekly
holidays. At the same time, this holiday is liable to change. We may have
to change that day and we give some times a day’s notice or two days’ notgoe-
to.the In r that we are changing the day to such and such date. Will
this amendment prevent us from following the present practice ? It will be
very hard on us when we. have once fixed a day not to be able to change
it afterwards.

Mr. A. C. Chatterjee: I do not think, Sir, that under the Act ss it
stands at present—section 36 of the Act—what Sir Vithaldas wangs will be
contrary to the law; but, Sir, I cannot say what the Courts will determine later
on: I tﬁink my Honourable friend, the Law Member, will be able to give better
advice. Personally I think there will be no objection at all, so far as I can
judge the law.

8ir Vithaldas D. Thackersey : As Members of this House we must surely
know the result of any particular amendment we may pass in law. We the
mill-owners are quite willing that a notice be put up in the office or at the
gate telling the hands what the holidays will be. At the same time, under
the exising Act, we have the egower and the facility, in case of accident when
the mill may have to be closed on some other day, or in ease the Lands desire
L]
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to fix some other day, or in the case of Muhammadan holidays when we do not
know ahead on what day it will fall on—at present we can and do change
the notice and inform the Inspector of the change. The whole object of this
is that the Inspector should know when we are closing so that he may inspect
the place. That is absolutely observed under the present practice. If we ure
now going to be bound down to any dates we may fix beforehand, I would
-oppose this amendment. The Honourable Member in charge of the Bill says,
he is not sure of theresult of this amendment. I do not think any Member
of this House will accept the position that we do not know what the result of
any particular amendment might be in law.

Mr. A. C. Chatterjee : I do not think, Sir, that Sir Vithaldas’ appre-
hensions are at all well founded. I do not think, there will be any objection
to his making any alterations in the dates fixed for holidays. The section,
as it stands, does not prescribe that these notices must be posted up a month
ora year beforehand.  The object is, that some notice should be posted up.
"That is all that the section says.

Mr. President : The question is:

‘That to clanse 21 of the Bill, as amended by the Joint Committee, the following be
added, namely: -
‘{c) after clause (d) of sub-section {{) the following shall be inserted, namely : *

“ (e} the weekly holidays fixed under section 22 "
The motion was adopted.
Mr. President : The question is:
“ That clause 21, as amended, stand part of the Bill.’
The motion was adopted.
Claunses 22, 23, 24, 25, 26 and 27 were added to the Bill.

8ir Vithaldas D. Thackersey : Mr. President, I have given notice of two
-amendments. If the first is passed, it will not be necessary to move the second.
If the first is not passed, it 'will be necessary to move the second. The first
amendment is ‘that clause 28 be deleted’. Now, clause 28 of this Bill runs
.as follows : .

* For section 46 of the said Act, the following section shall be substituted, namely :

“46. If a child aver the of six years is found in any factory or within the inct
° thereof,'l.le' shall, un:ﬁethe contrary is proved, be deemed yto be amployedpr?;mtch:

. The burden is thrown on the Managers to prove that the child was not
‘working in the factory. While there was not the slightest objection to
accepting that burden, so long as the factory meant the factory proper,‘we
are now bringing within our proposal schools, playgrounds, ete. e do not
know what the result of this new clause will be. The original section 46
~was quite clear on this point when the burden was thrown on us, it ran thus:

*If a child over the age of 6 years is found inside any room or part of a factory in
which room or part children are employed and in which any manufacturing process
or work incidental to any manufactaring eanpgs is being carried on, he shall, until the
contrary is proved, be deemed to be employed in the factory.’



THE INDIAN PACTORIERS (AMENDMENT) BILL, 1477

That was quite’ all right and we were prepared to -take that respon-
sibility. Now it is said that the Inspectors have represented to Govern-
ment that children run away into the yards, etc., and they were not able
to prove that they were working. I don’t say that it never happens. It
may happen sometimes. But it i§ a ridiculous proposition that a boy
found in a school room or in the yard should be deemed to be employed in
the factory. Such a boy may bring food for his father, and everybody
knows that these men sometimes have no food before they begin work, their
. children bring them food afterwards. We can only comp{y with this section,
the Inspector shuts his eyes to the law. Do you wish that the law should
be broken every day? It has been said that the Inspector ought to be
reasonable. They are more often reasonable than not. But we have seen
cases when the Inspector has not been reasonable. To ask this Assembly to
frame a law which will every day be broken, which is broken to-day and will
be broken to-morrow is a position that we ought not to accept. Therefore T
move that the original section 46 be retained.

Mr. Jamnadas Dwarkadas: Sir, I oppose the amendment moved by
Sir Vithaldas Thackersey. If I understand it aright, his amendment aims
at the deletion of the clause as proposed by the Joint Committee and to keep
the clause asit was originally under the Act of 1911.

That ,is the amendment, I take it. Sir, this question was thoroughly
discussed Ly the Select Committee and the Select Committee by a large
majority came to the conclusion, that it was necessary to alter the clause
s.mf as a result of the discussion the clause, as it stands now in the amended
Bill, was proposed. Sir, the Select Committee, the majority of the Select
Committee at any rate, thought that the clause as it stood in the original Act
provided a loop-hole, and a temptation, and in most cases it was the experience
of the factory Inspectors that mill owners employed boys who were over
the age of 6 and when the Inspector went into the precincts of the
factory the boy was sent out into the yard or play-ground or whatever the
case may be. The reason why the Committee thought it proper to alter
the clanee was, that they did not want to provide any loop-hole for the
mill-owner; nor did they want to provide any temptation for the parents
of those children, to use their children as money-making machines at the
cost of the health and growth of those poor children. Sir Vithaldas points
out that it will entail a hardshipon tlie labourers in the factory because
in Indian factories boys over the age of 6 take food for their parents; well,
Sir, I have no hesitation in saying that if the necessity for the boys taking
food for their parents is likely to be exploited by the mill-owners or by tHeir

arents in some cases to use those boys as workers in the factory, 1 would
- rather that those boys over the age of 6 who ought to” be either in their
homes or in the schools should not carry food for their parents. However,
the duty of the Legislature, I think, is clear on the point. Everything that
tends to the exploitation of boys over the age of & for the purposes either
of the mill-owners or their greedy parents should be avoided by the Gov-
ernment, should be discodraged Ly the Government, and it was with this
intention that the Committee provided that this clause should be substituted
in ‘i)ln,ce of the original clause which provided a loop-hole for -the mill-owners
and a temptation for the parents at the cost, as I said, of the health and
growth of these poor innocent children] I hope, therefore, the House will
reject the amendment, ’,
- ' * K
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Mr. T. V. Beshagiri Ayyar: Sir, I think a word of explanation is
necessary in regard to this extraordinary provision. Of course it is to
s certain extent going against the ordinary principle of law that a person
who has been accused shall not be asked to prove that he is not guilty.
This. was a matter which was very "seriously discussed, and 1 with
hesitation consented, but wnot for the reasons which have been given
by Mr. Jamnadas Dwarkadas. I agreed to this on this- ground : it
was mentioned to me that it was almost impossible fer the Inspector to
adduce prema facie evidence whether a boy is employed ina factory or-
not ; whereas it would be easy for the mill-owner by producing books to
show that the boy was not employed ; it was the easiest possible thing to do -
and, therefore, I with some hesitation agreed to this provision being made
because I thought it was a question of the burden of proof after all, and the
burden of proof must be on the person who can easily prove it, and in this

rticular case it could very easily be proved by the mill-owner producing his
E:oks and showing that the name of the boy was not on it.

It is for that reason that I agreed that this clanse should he inserted,
and I hope that that reason would appeal to the House.

8ir Deva Prasad Sarvadhikary ‘Calcutta: Non-Muhammadan Urban) :
Sir, I am very glad that Mr. Seshagiri Ayyar has given some explanation as to
why what he properly calls this extraordinary provision has been ircorporated.
Looking at the report of the Select Committee and the Minutes of Dissent I
could not get any light. I am not convinced that what Mr. Seshagiri Ayyar or
Mr. Jamnadas Dwarkadas has said would answer the requirements of the case.
I hope no one will take me to be a friend of mill-owners wanting to oppose
advance labour legislation ; and of course within reasonable boulrti, Iam all
the other way. At the same time, Sir, I feel that unless facilities like those
which Sir Vithaldas Thackersey’s amendment proposes are provided, labour
will be really at a disadvantage, and the growth of child life in which we are
all so rightly interested, will suffer, Mr. Jamnadas speaks of their being at
home. He might have added about their being at school. But he knows as
well as T and many Indian Members here do, that the average labourer has
no ‘home’ to speak of in the proper sense of the term. The father and
mother will be both away, and the children generally be left to themselves,
I quite sympathise with Mr. Jamnadas that if the parents cannot otherwise
arrange for their food being brought to their factories, they well deserve to
do without it. But that is not all. I have seen in some mills, I know that
infants in arms are brought by the mothers and are left in charge of children
older than six years of age as there is no other place to leave them in. I have
also seen in schools provided by the mills children who are not and cannot be
employed in the mills taking part in the lessons in those schools. Some-
times the schools are outside the factory limits. There of course the uestion
does not arise, but all factories have not equal accommodation and the schools
are oftener than not within the factory limits. In those cases there will be a
veri great hardship, and the fathe“or mother who had to wor: and nobody
with whom to leave these children would be at a real disadvantage on the
question of burdens of proof. Mr. Seshagiri Ayyar has suggested that the
production of the books by the mill-owner that the children are not
employed would be ample answer. Well, an employer who is unscrupulous
enough to exploit child labour can well falsify the books and child labour
may be employed without its being shown on the books. Therefore, you

-
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can never provide against abuse. You have got to take things as they are.
* The normal Indian Iabour life is not ideal. 1 do not know what the ideal else-
where is, but we do know that very great hardships would occur if it is not
allowed: for children to be brought in or sent to mill schools or allowed in the
playgrounds or yards. We have not heard any facts adduced in support of
the change. course we have the opinion of the Members of the Select
Committee and [ am sure we attach proper importance to it, but very con-
vincing facts have to be adduced before a change is necessary in ten years
with regard to this particular section of the enactment which has not so far
failed to answer its purpose.

With regard to clause 10 of the Bill in connection with which Sir
Vithaldas moved an amendment, Mr. Chatterjee pointed out that the Inspecs’
tor would have to pass an order which would be open to appeal. There the
safeguard is reasonable, but here there is or can be no such safeguard. On
the other hand, the un-British method of imposing the proof of burden on the
employer is resorted to and the way on which it is suggested that one should
discharge that burden is open to abuse as much as the employment of infant
labour.  If a loop-hole or temptation is too great for the employer in one
direction, it will be too great also in the other direction. It seems, therefore,
that we shall loose nothing by letting the sections stand as it is till at least
more convincing facts are forthcoming.

Mr..R. A. Spence (Bombay: European) : Mr. President, I desire ta
support the amendment moved by my Honourable friend, Sir Vithaldas .
Thackersey, I have listened with interest to the speech which has just been
given by Sir Deva Prasad Sarvadhikary who has put to the Assembly the
reasons which 1 had for supporting the amendment. If Honourable Members
will turn to the minutes of dissent, they will sce that four Members wha were
on that Committee, all of whom have a very good knowledge of factory
conditions, are all in favour of the retention of the old clause and are against
the present clause. Honourable Members will also see that Sir Alexander
Murray, Sir Vithaldas Thackersey, Sir Maneckji Dadabhoy and Mr.
Lalubhoy Samaldas all specially go against the clause. '

Mr. Jamnadas Dwarkadas says ‘ naturally ’, but those four gentlemen do
know something about the conditions which affect the working people, and I
maintain with Sir Deva Prasad that the inclusion of this clanse will certainly
do more harm than good to the labourers, We all know that children go
to the factories with their parents. We all know that sometimes the children
are left in or near the factories and the necessity there is that they should be
‘properly looked after, and they are more often than not by elder children, and
we all know, also, in a great number of cases that the yards of factories
are better places for the children to be in than their own homes. I would »
ask my Honourable friend, Mr. Jamnadas Dwarkadas, who comes from'
Bombay, how, during the strikes in Bombay two years ago when cholera spread
all over the place, it was that the disesse spread so rapidly. It was because
of the strikes, because the people were not able to work in their
facteries which were sapitary. It was because they were in their own homes
where there were no sanitary conditions that cholera spread. [ think Mn
Jamnadas Dwarkadas is probably aware, on this particular point in regard to
the amendment before the House, that the Bombay Government agrees with
‘the views expressed by Sir Vithaldag Thackersey, and 1 would ask the House

to accept the amendment propcsed by Sir Vithaldas. g
] I,

]
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Mr., President: I would suggest to the I[Tonourable Member that it
would be more convenient if he moved the amendment to clause 28. He
will bave an opportunity of voting against clause 28 itself when 1 put the
clause at the end of the debate. Standing Order 33 precludes a Member from
moving a merely negative motion of this character. I thergfore think it

would be more convenient if he would move the amendment which he
proposes to add.

Sir Vithaldas D. Thackersey: Then, Sir, my'amendment would take
this form .o : '

Mr. President: I put from the Chair the question, that the clause do

d part of the Bill, but I think it would be more convenient if the
Honourable )'ember would move the amendment standing in his name and
after that he would still be free to vote against the clause.

Mr. Jamnadas Dwarkadas: There is one difficulty is adopting your
course Sir. In bringing forward my arguments on the amendment moved
by Sir Vithaldas Thackersey, I restricted myself to the amendment for deletion
of clause 28 and the substitution of the clause as it stood in the original Act.
It the clause had been moved as vyou, Sir, now suggest, I should have certainly
taken up arguments which Sir Vithaldas Thackersey was likely to advance.

I therefore hope that the amendment for deletion will be dealt with first and
then the new amendment taken afterwards.

Mr. President : If the new amendment is taken first and got out of the

way, we can get back to the main question. I omitted to point out to the
House that Standing Order 33, sub-section (&) says :

¢ That an amendment may not be moved which has merely the effect of a negative vote.’

It is therefore unnecessary to put from the Chair the motion that the
clause he deleted.

Mr. Jamnadas Dwarkadas: May I, Sir, then ask if we shall be given

another opportunity of speaking if the new amendment is moved ?

Mr. President : In so far as the new amendment raises a substantially
different point, it seems to me a more restricted version of the same point.

Bir Vithaldas D. Thackersey: Mr. President, I begto move :
* That to clause 28 of the Bill the following proviso be added, namely.’

. 'Provided that yards, playgrounds and places Oglm to the public view, school rooms
waiting rooms and other rooms belonging to the factory in which no machinery is used or

manu‘acturing process carried on, shall not be taken to be any part of the factory within the
meaning of this enactment.’

I explained in my speech the object of the first amendment. The second
smendment was necessary because in case the House thinks that we shauld

not give greater latitude we are restricting it only to those children not found
in these places.

As has been pointed by previous speakers with a knowledge of law;
it would be very dangerous to presume the Manager to be guilty and throw
the burden of proof on him. My amendment provides that such a respon-
sibility should not be thrown on him. The House will agree that before putting
such a great responsibility on the Maragers which is against the comrhon
law of the country, greater precautions are necessary than proposed in other
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sections. As we know, every day children come to factories and they will
continue to come. What we want to see is that the law should not be broken
but that we should protect the children in a proper way. Th¢ Bombay Gov-
ernment themselves approve of the original section. :
Mr. President : The original question was :
¢ That clause 28 stand part of the Bill". ’
Since which an amendment has been moved :
* That in clause 28 of the Bill the following proviso be added, namely :
* Provided that yards, playgrounds and places open to the public view, school rooms,
waiting rooms and other rooms%elonging to tline factory in which no machinery is used hﬁ

manufacturing process carried on, shall not be taken to be any part of the factory wit
the meaning of this enactment’,

Mr. A. C. Chatterjee: Sir, speakers who have preceded me have
already given the House the genesis of this proposal. It was pointed out to
Government by factory Inspectors that the existing provision of the law
was practically ineffective. - Where a mill-owner or a factory owner ora
Manager was contravening the law, then, as soon as the factory Inspector
approached the gate of his factory, he sent word and all the children who
were working in the work room were sent to the yard or the compound and
the factory Inspector found it absolutely impossible to prove that that child or
children were actually working and were not merely playing about the grounds
of the Sactory. If you are going to protect the chilgren, it is necessary that
the burden of proof should be placed on the person in whose premises the
children are found. I do not think Sir Vithaldas is right when he says that
the law would be broken every day. As a matter of fact, the factory Inspector
would have to satisfy himself that the children were really wor-ing in the
factory before he initiated the prosecution. If he does not initiate the prosecu-
tion after satisfying himself that the children were in the grounds merely for
the purpose of playing or because they were carrying food to their parents, I do
not think there would be any breach of the law. It is only a question of
evidence and not of a breach of the law, so far as I understand the provision.
The Government do not go as far as Mr. Jamnadas. We do not object to
children carrying food to their parents when the parents are working in
factories. Sir Deva Prasad has mentioned the case of infants in arms,
Infants in arms are already provided for in the Bill.

8ir Deva Prasad Sarvadhikary: I was referring to children who™
were there to be looked after by the older children.

Mr. A. C. Chatterjee: Well, the infants in arms can be looked aftér
by the older children just as well outside the factory as inside. I do ndt see
any necessity for infants in arms being taken inside a factory to be looked»
after. They will be in close groximity to very dangerous machinery there.
They would be much better off at home even if they lived in the most insani-

“tary chauls in which they appear to live in the advanced Presidency of
Bombay. '

The real safeguard,is that the Government assumes that the Act will be
administered in a reasonable manner by Factory Inspectors. In England, the
common informer may initiate a prosecution under the Factories and Work-
shops Act. In India, we have a special provision under the Act that no com-
plaint is to be instituted or is to he faken cognisance of by a Court except with -
the previous Esnction of the Inspector. The Inspector is subordinate to the

L
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1 Government. We assume that the Inspector will act in a reasonable
manner. No Inspector would really be able to carry on his duties if he acts
in a dishonest manner and sets all the employers against him and initiates

rosecutions when there is mno real and reasonable ground for a prosecution.

"That is the real safeguard in these provisions, I have given the reasons
which impelled the Government to frame these provisions and it is now for

“the House to decide whether they will protect the children by having a special
provision or leave the provision as it stands at present. We would much
rather stick to the existing provision under the Act than have the amendment
‘@hich has been proposed by Sir Vithaldas Theckersey.

Mr. R. A. Spence: Mr. President, might we have for the information of
the House the knowledge from Mr. Chatterjee as to whether this amendment
{:oposed by the Honourable Sir Vithaldas Thackersey is not the same as the

w in England, and if it is, why the Government of India should object to
this amendment ? ‘

Mr. A. C. Chatterjee : Sir, I have already explained that in England
the common informer may prosecute. In India only the factory Inspector
can prosecute. The cases are quite different.

Sir Deva Prasad Sarvadhikary: Sir, I amafraid Mr. Chatterjee has not
on this occasion spoken in his usually convincing manner. - It is no' answer
to the argument that this amendment is copied exactly from the English
enactment, and if anything it s:.(fports and does not weaken Sir Vithaldas'
position what he said with regard to the common informer is not very helpful
in a eountry where the informer is common and may often find the Inspector
wrong. Let us not forget that in England, we have the great safeguard,,
the great assistance, of having schools to which these children not may
but must go. Furthermore, if the factory Manager is enterprising enough
to be able to get early information and send out the children to the yard,
what is there to prevent him from sending them out to the street?

Mr. A. C. Chatterjee : It is easier perhaps to send them to the yard

) The factory Inspector will be at the gate. He will see the children going
‘out.

- 8ir Deva Prasad Sarvadhikary : If there is only one gate to the
factory, then the factory is not worth the name. They are mostly a sort of
rabbit warren like the Secretariat buildings here where the children can troop
out dn the approach of the factory Inspector to the back alley as well as

« to the play ground. But that is not the whole question. In a country where
we have absolutely no arrangement for the schooling of children, where
the labourer’s ¢ home ’ exists only in imagination and is a scandal and I have
not heard that challenged by Mr. Chatterjee or by Mr. Jamnadas Dwarka-
das who may be following me and telling the Assembly that the housing
‘arrangement of the labourer is much better than I am depicting to myself, the
question eo strongly urged by Mr. Chatterjee did not arise. But even in Eng-
land, where all the facilities that civilisation bas been able to think of in the
way of looking after children and labourer has been provided, conditions are
anything but perfect and are everyday leading to enormous troubles. Let

~us not forget, Sir, that the joint family Kfe is breaking up in India. The
labourer's like—L won’t spy his betters, but like—other people suffer frum
. L]
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this disability, tha? either the father or the mother by themselves conslitute
the family, and there is hardly any other member who ean look after the
children. Then, with regard to the infant in arms, a variety of things has to
be done than merely looking after them at home. The mother may have to
travel more than once a day a mile or a couple of miles to go and look after
the infant in more sense than one and that is not good for her health or for
efficiency. But if the infant is close by and in charge of other older children
who themselves will be kept out of mischief, I think a great deal of the
assurance will be provided for the mother or the father as the case may be
and they and the children will live under happier circumstances. You
must deal with facts and circumstances as you find them and which canngt
be changed merely for the asking.  After all, there is such a thing
as killing even labour by kindness and you' can deal with no question in &
detached, isolated and ideal way when it is part of a big organic whole,

In view of some of these considerations it strikes me that even if the
Resolution for deletion of the proposed section is not agreed to, the second
amendment with all the safeguards ought to be accepted by this Assembly,

. The Honourable Mr, C. A. Innes: I think, if I may venture to say so,
Sir Deva Prasad Sarvadhikary has tried to lead the House off on a side issue.
He has advanced against the amendment proposed by the Joint Committee
the aygnment that if the amendment is carried children will not be able to
enter into the factory in order to carry food to their fathers or mothers in
the factory. (8:r 530 a Prasad Sarvadhikary; That is not all that I have
urged.; l]-:)Iris object is, as I understand it, to protect the interests of the
children. Now, the whole object of this section is precisely that. We are
out in this section to safeguard ihe children of India. We have just raised
the age from 9 to 12 and our object is to prevent children under the age of
12 from being improperly employed in factories. That is the point which the
House has got to keep in mind. We have got this section 46 in the existing
Act. The Act has been in force for many years and it has been proved to us

- by experience that the section does not carry out the object for which it was
intended. Our experience as gained by the factory Inspectors, and mind you,
our factory lnspectors are responsible men,— the experienee gained by our fac-
tory Inspectors throughout India is that the section is insufficient as it stands.
¢ ﬁ managers who go in for the infringement of the children’s regulations
bave spies stationed at convenient distances to warn off the children............
The news of the Inspector’s arrival is the signal for uncertified children to
‘dash into the compound so that the Inspector finds small boys standing about
the compound.’ .

That is the thing we want to put down. We admit that the remedy
is a drastic one, but we think we are right in proposing it. 'We recognise that
there is a great deal to be said for Sir Vithaldas Thackersey and also for Sir
Deva Prasad Sarvadhikary, and we are quite prepared to leave the decision to
the House. All we think is that though we admit the dangers not that I
admit that the dangers are very great, it is the right course to adopt, still it
is a matter for the H%eusa to decide. AllI would say s that if the House
wishes to make any change it would be very much better not to accept this
particular amendment but to let the existing section in the Act stand.

Mr, Jamnadas Dwarkadas > Sir, I entirely agree with my Honourable
friend, Mr. Innes, that the remedy suggested for phe evilis drastic in character,

L]
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but when there are two evils presented, I should choose the lesser of the two
evils and I should rather risk the drastic character of the remedy than leave
the poor children of India.at the mercy of either ;the mill-owner or of their
greedy parents. Sir Vithaldas Thackersey has pointed out, that if the clause,
as suggested by the Joint Committee, were o to by the House, then the

ple of India would no longer complain that the mill-owners did n't provide
schools and playgrounds for the children of the employees. I want to ask
Sir Vithaldas if he can tell me of any mills in Bombay which provide school
rooms.and playgrounds within the limits of the factory. (Sir Fithaldas Thack-
grsey: I am sorry 1 have no right of reply, otherwise I would have given
areply.) Atany rate, to my knowledge, there arelvery few mills where
-playgrounds and school rooms are provided within the limits of the factories,
But, apart from that, if my Honourable friend, Mr. Joshi, had been here, perhaps
he would bave said, in reply to Sir Vithaldas’ argument, that we can no
longer agree to the mill-owners providing schools and playgrounds within the
limits of the factory, in the first place because we do not want the children
to grow in the unhealthy atmosphere of the factory.

Rather than contributing to their growth, it contributes to their decay,
At the same time, we also think that the day is

when the mill-owner can continue to have his hold over
the children of his employees by, if 1 may venture to say so, these
kinds of bribes offered to the children of the employee. There are two
ways of making people slaves. You may either kick them and when the
child has reached the stage when kicking is no longer tolerated, you pat it
on the back and make it a slave The provision of school rooms and
playgrounds within the limits of the factory is a thing which is objected to
on that ground in principle. The provision of school rooms and playgrounds
is the duty of the State and the State can do it by compelling the mill-owners
to provide money for it. I should therefore recommend that this House should
not encourage the practice of mill-owners making perpetual slaves of their
would-be labourers. There is one more point that I should like to put before

4 pP.M.

_this House. Mr. Innes has clearly pointed out that the object of this clause is

_to protect the children of India. The clause, as it existed in the original Act,
“has proved absolutely ineffective. In favour of that we have the experience of

the factory Inspectors who have told usrepeatedly that the object of the Act
is not carried out.

8ir Vithaldas D. Thackersey: What about the Bombay Government ?

M». Jamnadas Dwarkadas: I know that the Bombay Government
adduces the argument that the clause should remain as provided in the
original Act. I beg leave to differ from the opinion of the Bombay Go vern-
ment on this question. 1 am just answering the arguments brought forward
by my Honourable friends, Sir Vithaldas D. Thackersey and Sir Deva Prasad
Sarvadhikary The argument adduced that in Bombay the housing arrange-
ments are not good and therefore at present the clause should not be substi-
tuted does not hold much water. If the housing arrandements are not good,

-let the housing arrangements be made much better than they are. The
housing airangements for the labourers in Bombay are 2 scandal and we do
not want that scandal to continue for a minute longer if we can help it. The

‘argument for continuing #n Act which wdull encourage the continuation of

‘the same housing arrangemgnt is, to my mind, arguing in a way which I fail

.
L}
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to understand. The vicious circle will go on increasing and there will b® no
end to it. I think the remedy suggested by the Committee although it is
drastjc should be ado&ted by the House so that the necessity for children
remaining outside the House will awaken labourers to the need for demanding
better housing arrangements and once the labourers demand them I do not
think that the mill-owners or the Government can afford not to give them
better houses: I submit that for the protection of the children of India and
for the welfare and future well being of labour in India it is entirely neces-
sary that the clause, ‘as suggested by the Committee, should be substituted for
the original clause.

Rai D. C. Barua Bahadur (Assam Valley: Non-Muhammadan): Sir,

I beg to submit that under no system of jurisprudence does the burden of
roof rest on the accused person except in very exceptional circumstaneces.
Now here, although provision has been made for the protection of children by
prohibiting the employment of children under a certain age and by regulating
their employment in particular ways, no sort of system can do that fully, and
perfection cannot be contemplated by the introduction of the proposed
provision under review. So it is not desirable in any circumstances that this
clause should be retained. Then, Sir, some remark has been made to find
certain rooms for the school or waiting room or refreshment room for the
chﬂdre}l, but it will be a very difficult affair to find such rooms in factories
where "the area occupied is a very large one, such as tea factories and indigo
factories. So when all the facts are taken into consideration and there are
rules enough within the provisions of this proposed Bill for the inclusion of
tea factories and indigo factories, provision should be made so that those
faclories or those concerns may not be put to any serious difficulty by the
introduction, I mean by the inclusion of those factories in the provisions of
this Act. So taking all these circumstances into consideration, I think the
E:;!POBG(I_ clause should be deleted, and that the old law should continue as

ore,

-

Mr, President: The question is: : :

¢ That to clause 28 of the Bill the following proviso be added, namely :

“Provided that yards, playgrounds and places open to the public view, school rcoms,.
waiting rooms and other rcoms belonging t6 the factory in which nc machinery is used or
manufacturing process carried on, shall not be taken to be any part of the factory within the
meaning of this enactment.’ ' :

L]
Sir Vithaldas D. Thackersey: I should like to meake one explanation,
If the Honouratle Memter in charge of the Bill will agree to retain thé
present section 46, I bave no wish to press for the second amendment, and
'Sha“‘ﬂ}:d perfectly catisfed if the old clause 46 is retained and the new clause
is omitted,

Mr. A. C. Chatteriee: I regret, Sir, I cannct give any such

undertaking.

Mr, President: The original question was :
“ That elause 28 be added to the Bill, .
L]
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Since which an amendment has been moved :.

“That to clause 28 the following proviso be added, namely.’
¢ Provided that yards, playgrounds and places open to the public view, school rooms,

waiting rooms and other rooms belonging to the factory in which no machinery is used or

manufacturing process carried on, shall not be taken to be any 'part of the factory within the
meaning of this enactment.’

The question is that that amendment be made.
The Assembly then divided as follows :

AYES—27.
Abdul Majid, Shaikh. Nag, Mr. G. C.
Abdul ngdir, Maulvi. Neogy, Mr. K. C.
Agarwala, Lala G. L. Pyar: Lal, Mr.
Bajpai, Mr. 8. P. Reddi, Mr. M. K.
Barua, Mr. D. C. Renouf, Mr. W. C.
Bhargava, Pandit J. L. Sarvadhikary, Sir Deva Prasad.
Bishambhar Nath, Mr. Bingh, Babu B. P.
Chaudhuri, Mr. J. Sohan Lal, Bakshi.
Dass, Pandit R. K. Spence, Mr. R. A.
Gulab Singh, Sardar. Subrahmanyam, Mr. C. 8. .
Habibullah, Mr. Muohammad. Thackersey, Sir Vithaldas D.
Man Singh, Bhai. Vishindas, Mr. H.
Misra, Mr. P. L. Zahir-ud-din Ahmed, Mr.
Muhammad Ismail, Mr. 8. . : '

NOES—14.

Akram Hussain, Prince A. M. M. Iswar Saran, Munshi. -
Ayyar, Mr. T. V. Beshagiri. Jamnadas Dwarkadas, Mr.
Bradley-Birt, Mr. F. B. Kabraji, Mr. J. K. N.
Chatterjee, Mr. A. C. Mukherjee, Mr. J. N,
Dentith, Mr. A. W

. Rangachariar, Mr. T.
Hailey, the Honourable Bir Malcolm.

Innes, the Honourable Mr. C. A.
The motion was adopted.

Sapru, the Honourable Dr. T. B.
Wajid Hussain, Chaundhri.

Mr. President : The questipn is that clause 28, as amended, do stand part
of the Bill.

The Honourable Mr. C. A. Innes: Sir, I think that it would meet both
the employers and certainly Government if the clanse, as now amered, were
suppressed and if the original section of the Act, section 46 of the Factory
Act of 1911, were a]lowe% to stand. I think that Sir Vithaldas w1l support
me incaying that that will be more satisfactory both to employers and to

Jthe Government ; and if there is no objection and if Sir Vithaldas is willing
to agree, I wish to press that solution for the consideration of the House.

8ir Vithaldas D. Thackersey : Mr. President, I expressed my view in the
very beginning that if Government gave an undertaking to retain the
original section 46, I would not press my second amendment.

Mr. President : The question is : '

* That the clause, as amended, do stand part of the Bill."
The motion was negatived.

Sir Vithaldas D. Thackersey: I understood that Mr. Innes’ i
to retain the original sectipm 46 isy accepted. ] e sll‘ggelhon

]
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Mr. President” The effect of the decision of the House to-day is to remove
the clause from this Bill and therefore to leave the clause of the original
Act where it stands.

The question is:
111‘ That clause 29 of the Bill, as am>nded by the Joint Committee, do stand part of the
Bill.’ i

The motion was adopted.

Mr. President : The question is:

“That clauses 30, 31 and 32 of the Bill, as amended by the Joint Committes, do stand
part of the Bill.

The motion wag adopted.

Mr. President : The question is :
¢ That clauses 83 and 84 do stand part of the Bill.
The motion was adopted.

Mr. President : Schedule 1.—The question is :
** That this be Scheduale I of the Bill,’

The motion was adopted.

Mr. President : Schedule 211.—The question is ¢
“ That this be the second Schedule of the Bill.’ -
The motion was adopted.

Mr, President: The question is :
** That this be the preamble of the Bill’
The motion was adopted.

Mr. A. C. Chatterjee: It may be convenient to the House, and, if
there is no objection to it, I should like to move, with your permission :

be p&f:l;;. 'the B_ill. as amended by the Joint Committee and as amended now by the House,

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesday, th
11th January, 1922. ! on Wednesday, the
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